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LOK SABHA DEBATES

3011
LOK SABHA

Tuesday, August 21, 1962/Sravana 30,
1884 (Saka).

The Lok Sabha met at Eleven of the
Clock.

{M=r. Spearer in the Chair]
ORAL ANSWERS TO QUESTIONS
Bridge on River Hooghly

| Shri Pottekkatt:
{ Shri Indrajit Gupta:

Will the Minister of Finance be
pleased to state:

(a) whether the preparation of the
project report of another bridge on
wmver Hooghly near Howrah has been
entrusted to anybody;

(b) if so, to whom; and
(c) when this will be submitted {or
Government's approval?

The Deputy Minister in the Ministry
of Finance (Shrimati Tarkeshwari
Sinha): (a) The Government of West
Bengal has entrusted the work of
preparation of a report on the feasibi-
lity of another crossing, over or under
the Hooghly river, to a firm of Con-
sulting Engineers,

(b) Messrs, Rendel, Palmer and
Tritton, London.

(c) The final report on the feasi-
bility study is expected to be sub-
mitted to the State Government by
the end of January, 1963.

1550 (Ai) LSD—1.

3012

Shri Subodh Hansda: May I know
whether the Government have asked
for any loan from abroad from the
World Bank or any other organisation
and if so, what is the amount of loan
asked for?

Shrimati Tarkeshwari Sinha: On the
suggestion of the Ford Foundation's
Advisers, it was felt that the Inter-
national Bank of Reconstruction and
Development could be interested in
this project. Therefore, a formal ap-
peal was made to them to allot foreign
exchange component of that. They
have agreed to allot certain foreign
exchange component of the project,
for the preparation of the scheme.

Shri Subodh Hansda: May [ know
in how many places survey has been
made and whether any recommenda-
tion has been made as to what kind
of bridge will be constructed whether
it is with pillars or without pillars?

Shrimati Tarkeshwari Sinha: I would
invite the hon. Member to the reply
that I have given. This is itself a
feasibility study, so that the report
has not been prepared. This report
will go into the question whether the
project is at all feasible.

Shri Ramanathan Chettiar: What is
the estimated cost of this project and
what will be the foreign exchange
that might be required to complete
this project?

Shrimati Tarkeshwari Sinha: It is a
feasibility study. Estimates have been
prepared by the firm which is entrust-
ed with this work. They say that
the cost of this study will be Rs. 2%
lakhs puls £18, 000 to be paid to the
consultants and a further sum of
Rs. 1 lakh to the contractor if the
contractor is an Indian contractor.
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Dr. K L Raoc: May 1 know whe-
ther any Indian firm of Consulting
engincers or the Consulting Engineer
of the Goverament of India was called
in 1o prepare this report before this
was etrusted to a foreign firm?

Shrimati Tarkeshwari Sinha: It was
at the instance of the World Bank and
the Ford Foundation that this firm was
selected.

Mr. Speaker: The gquestion is whe-
ther any Indian consulting engineers
were consulted before giving it to a
foreign firm.

Shrimati Tarkeshwari Sinha: It is
for the West Bengal State to have
consultation or not. I cannot give an
answer to this question.

8hri Tridib Kumar Chaudhuri: May
I know if this project is a part of the
C.M.P. plan?

Shrimmati Tarkeshwari Sinha: Yes.

Drilling Operations by ENI

+
[ Shri 8. C. Samanta:
| Shri Subodh Hansda:
oy J Shri B. K. Das:
© 7 Shri M. L, Dwivedi:
i Shri D, C. Sharma:
| Shrimati Renn Chakravartty:

Will the Minister of Mines and Fael
be pleased to state:

(a) whether it iz a fact that Italian
State Enterprise "EN.1" has agreed
te undertake drilling operations for
natura]l oil;

(b) which area i1t has chosen for
this purpose; and

(c) whether it has started its work?

The Minister of Mines and Fuel
(8hri K. D. Malaviya): (a) Negotia~
tions in this regahrd are in progress
between the EN.I. and the Oil and
Natural Gas Commission,

(b) The area in which EN.I will
imdertake drilling, has not been de-
cided so far.

(c) No, Sir.

AUGUST 21, 1962

Ordl Answers jor4

Shri S. C. Samanta: Is it not a fact
that an agrcement with this ENNLI was
executed on 29-8-1961 and if so, what
is that agreement?

Shri K. D. Malaviya: There js a
general agreement between the two
parties to examine the possibility of
contract drilling in any area that might
be specified by the Oil and Natural
Gas Commission, [In consequence of
the general agreement, the O.N.G.C.
have made certain proposals to the
EN.I. They are- just now under
active consideration of the two partias,
Perhaps a decision may be taken with-
in a few weeks if not days.

Shri S, C. Samanta: May 1 know
whether in the meantime, the EN.L
has agreed to contract drilling?

Shri K, D. Malaviya: Yes. They
have agreed to contract drilling. It is
a question of the detailed conditions of
their coming and undertaking this
drilling.

Shri D. C. Sharma: Our country is
having contracts pf this kind with
other countries also. May I know
whether the terms of the agreement
are the same with all the countries,
or they differ from country to county?

Shri K. D. Malaviya: Naturally,
these conditions might, within the
framework of certain common terms,
differ here and there. There are not
too many countries which are under-
taking contract drilling. It is the
E.N.I. which has advanced some credit
to us, a'nd, therefore, we are examin-
ing the proposal of getting contract
drilling done by the Italian parties.

Dr. L. M. Singhvi: What is the likely
expenditure, as estimated at present,
of the foreign exchange liability on
account of these drilling operations by
the EN.I.?

Shri K. D. Malaviya: The implication
of foreign exchange expenditure under
this contract drilling depends upon the
quantum of drillig undertaken and
agreed to between the two parties.
Just now, there are proposals to get
drilling done by them in the Gangetie
basin and some other portions of the
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asn
country. If the area to be covered is
berge, naturally, the number of drili-
ings would be larger, and, therefore,
the rmplication of foreign exchange
liability will be much larger.

Shri llem Barua: In view of the
fact that the Oil and Natural Gas
Commission and certain other parties
are engaged in drilling work in this
country, why is it that new parties
are invited, and thus the scope of
drilling by other parties js being
extended?

Shri K. D. Malaviya: We want 1o
finish larger quantity of work in
smaller time.

Shri P. C. Borooah: What is the total
area covered by the operations of the
Italian firm, and by what time is the
operation likely to be completed?

Shri K. D, Malaviya: The operation
has not yet begun,

Shri Bhagwat Jha Azad: May I know
whether any time-schedule has been
given, and the Oil and Natural Gas
Commission has given its choice about
the areas, and if so, by what time it
is proposed to start the work?

Shri K. D. Malaviya: As I have zaid,
the areas specified by the Oil and
Natural Gas Commission are the
Gangetic basin, certain areas of Bihar
and U.P. and also some other areas
about which a final decision has not
yet been taken. But these two areas
have been decided upon, and a num-
ber of wells will be located by the
0Oil and Natural Gas Commission; the
sites will be located upon which they
will be required to drill,

feit § oW a@T WO WO
+
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Shri Hari Vishnu Kamath: May I
request that this question might be
taken up along with a similar unstar-
red question? It is an unusual re-
quest, but it is due to no fault of mine,
I gave notice of a similar starred
question, but it has been put in the
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unstarred list, The quesion is the
same and relates to crimes in Delhi.

Mr, Speaker: I shall give an oppor-
tunity to the hon. Member to put sup-
plementaries.

Shri Hari Vishnu Eamath: Why
should the starred question which I
had given notice of appear in the un-
starred 1ist? 1 am asking this of you,
on a point of order. The same gues-
tion which I had given notice of is
in the unstarred list.

Shri Tyagi: What does it matter?

The hon. Member's purpose has been
served.

Mr. Speaker: I can look into. it
afterwards, but now I shall give an
opportunity to the hon. Member to ask
supplementaries,

st e wo feddt : wzF fawelt w7
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Shri Hari Vishnou Kamath: You pro-
mised to give e a chance for supple-
mentaries,

o= w0 &) T 2

pr. L. M. Singhvi: Our names are
in the guestion. We have not had a
chance.

W gmare fag W TS A
AT o FT 3T 3, @1 SAe Al
Hefg g &1 s e Sifen

e wgew . AFE A |
Coa] Prices

+
[ Shri Rameshwar Tantia:
*81. 3 Shri P. R. Chakraverti:

Will the Minister of Mines and Fuel
be pleased to state:

(a) whether any decision has beeq
taken by Government to raise the coal
prices; and

(b) if not, what other measures
Government propose to take to provide
incentive to the producers of coal?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) Details of
the increase nsotified with effect from
13-6-1962 are given in the statement
Jaid on the Table of the House in reply
to Starred Question No. 1516 on 18th
June 1962.

(b) Besides the increase In prices
already announced, the Government
hag liberalised the scheme of stowing
assistance and is also considering the
question of liberalisation of assistance
to collieries handicapped by adverse
conditions and grant of loans on easy
1eTTIS,
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Shri Rameshwar Tantia: Apart from
the rise in the prices and other in-
centives which the hon. Minister men-
tioned, what has been done to solve
the transport problem, which is a
bottleneck in the way of increased coal
production?

Shri K. D. Malavlya: The transport
question is besides the price increase.
This question has been specifically put
with regard to increase in price.

Shri Rameshwar Tantia: After this
price rise and the new incentives, may
I know whether the production in the
Government collieries has increased
by 50 or 60 per cent?

Shri K. D. Malaviya: We expect that
there will be a rise in the production
of coal, and we are now workng on
the exact pattern of increase that is
likely to result from these concessions.
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Shrimati Savitri Nigam: May I
know if the hon. Minister is aware
that apart from the irregular supplies
of coa] in the Capital, the quality of
coal which is being supplied is very
inferior and defective?

Shri K. D Malaviya: As and when
our atlention is drawn to the bad
quality of coal, we take necessary
steps. The difficulty is that here some
of the merchants are in direct contact
with the collieries, and they make
their own purchases, and therefore,
Government are not able to find out
how control on quality can be main-
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tained by them. As I said, we are
trying our best to maintain the
quality.

Shri Bhagwat Jha Azad: May I know
whether the attention of the  hon.
Minister has been drawn to the fact
that the increase is working in favour
of a particular grade of coal rather
than in favour of B or other grades
of coal?

Shri K, D. Malaviya: Yes, Sir: that
was the intention also, Because the
objective of this price increase was
to give preference to more production
of higher quality coal. Government
are also considering proposals to sec
that the lowgrade, that is, grade II
and I1I coal are also proudced accord-
ing to the requirements of the roun-
iry.

Shri Sham Lal Saraf: Along with
improving things all round, may I
know whether proucdtion at the base
has improved according to the require-
ments of the country?

Mr. Speaker: This relates to coal
prices: that is another questioa,

Dr. L. M, Singhvi: Has the Govern-
ment formulated any policy or criteria
for fixing the price of coal? Can the
Minister give these criteria to us?

Shri K. D. Malaviya: The contire
question of price fixcation of coal its
criteria, ete. is under examination, A
committee on grading was appointed
and it has submitted its report just
now, We are engaged in deciding
upon the policy of the Government
on that report. Presumably, the inten-
tion is to relate the price of coal to
the quality of coal basically.
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Shri S. M, Banerjee: Is it true that
the employers agreed to increase the
wages of the coal mine workers in

case coal price was increased? If so,
has the wage been increased?

Shri K. D. Malaviya: No, Sir. Wages
are under separate examination. After
the question of wages has been fully
examined the price structire of coal is
likely to be revistd again.

Shri Daji: After the price increase
are the coal employers satisfied or
are they also succumbing to the line
of the Indian Chamber of Commerce
for further increase? What wil! be
the Government’s policy about it?

Shri K. D. Malaviya: So far as the
representatives of the coal mines are
concerned, they come to us and they
have indicated their satisfaction but
there are at times news appearing in
the Press which go to show that there
are other people who want to speak
ori their behalf indicating their Ais-
satisfaction ~We are not aware, as a
result of this direct conference, that
there is any great dissatisfaction al-
though on some points here and there,
mine-owners are still making repre-
sentations on certain counts. All these
questions are under active considera-
tton of Government.

Violation of Air Space by China

+
[ Shri D. C. Sharma:
s4g2 ) Sbri Bhakt Darshan:
* 7 Shri Ram Ratan Gupta:
| Shri D. N, Tiwary:
Will the Minister of Defence be
pleased to state. i
(a) whether it is a fact that some
more incidents of violation of Indian
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air space by Chinese aircraft have
taken place recently; and

(b) whether the details would be
laid on the Table?

The Minister of Defence (Shri
KErishna Menon): (a) and (b). There
has been one violation of Indian air-
space by the Chinese aircraft since
Starred Question No. 198 was answer-
ed in this House on 26th April 1962.
The details have been published in
White Paper No. VI wihch was laid
by the Prime Minister on the Table of
the House on 6th August 1962.

Shri D. C. Sharma: May I know
whether we have adopted any meas-
ures to prevent these violations of
Indian space by shooting down those
planes or by taking some other meas-
ures?

Shri Krishna Menon: This aircraft
intruded into our territory at a meri-
dian over Chushal and was inside
Indian territory, flying approximately
between 30,000—40,000 feet. It is not
the policy of Government to take ac-
tion, in the air, of the character men-
tioned.

Shri D. C. Sharma: May 1 know
if these planes come over our territory
to make some reconnaissance or to
take maps of our country as is being
done in other countries?

Shri Krishna Menon: It is difficult
to say that, because the plane flies at
such a height that we cannot say whe-
ther it is a reconnaissance plane or any
other. All that we can say is that it
is an aircraft, and from the direction it
came or the direction it went, that it
is a Chinese aircraft.

Shri Bhakt Darshan: What i  the
longest distance up to which the
Chinese planes have penetrated into
our air space so far and which is that
area?

Mr. Speaker: Does it relate to the
violations?

8hri Bhakt Darshan: There have
been several violations, Sir.
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Shri Krishna Menon; The whole
history of these violations has been
placed on the Table of the House by
the Prime Minister.

Shri Hem Barua: In view of the re-
peated violations of our air space by
the Chinese aircraft, may I know if
the Government engaged our aircraft
to chasc them away and d not, was
it because of the reason that that
would not have been a civilised be-
haviour? i

Shri KErishna Menon: In this parti-
cular case, there was no guestion ‘of
chasing away because they had left
our territory by the time we could
nave got there in any case. What is
more, chasing away requires taking off
of our aeroplanes from their bases and
it would not be proper for us to give
the others any knowledge of the bases
of our aircraft.

Shri Narendra Singh Mahida: May
1 know jf there is any international air
space altitude limit on our territories?

Shri Krishna Menon: Normally
speaking, it is rather no: for me to
answer this undecided guestion of in-
ternational law, but generally speak-
ing, the sky over our territory is our
sky. But in view of the rotation of
the earth and things like that, it is
extremely difficult to say what the
limit is.

Shri Hari Vishnu Kamath: In the
context of Chinese aggression, of
which the matter raised in this ques-
tion js an important aspect, has the
Minister been correctly reporteg im
the press as saying that “the country
is morally ill-prepared today and um-
less we are sufficiently prepared mor-
ally, no army can keep the sovereignty
of our nation inviolate.”? Has he been
correctly reported as saying this, or,
is it another case of another mis-
reporting, as the Minister himself
recently has said,—he had said that
if he ate a banana it would be mis-
reported that the banana ate him.
But if it has been correctly reported,
what is the signiticance and import
of this statement?”
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Mr. Speaker: I am sorry this banana
15 eating the Minister so many times
on the floor of the House!

Shri Hari Vishnu Eamath: It is the
Minister's own statement.

Mr. Speaker: Order, crder. That 1s
not relevant here.

shri Hari Vishnu Kamath: My gques-
tion was, whether what he has said
s correctly reported and if so, what
is the significance, whnat iz the import
and what is the meaning of this state-
ment. All this is re’ated to Chinese
aggression. i

Mr, Speaker: Order, order. We have
a limited quesuon  here—violation—
and that has been answered to the
effect that only once it has happened.
A general question cannot be raised
nowe,

Shri Hari Vishnu Kamath: Is it not
part of the Chinese aggression?

Mr. Speaker: Every Chinese aggres-
sion is not relevant to this question
Dr. M. S. Aney.

Shri Harish Chandra Mathur: T am
not asking what our policy is: but may
1 know whether we are fully equipped
to bring down such planes if we care
tn?

Shri Krishna Menon: I am not in a
position to answer that question at
present. It depends upon at  what
height it flies, how far our buse is.
what range it has to cover. ete. So, 1
cannot answer a general question of
this character.

Shri Harish Chandra Mathur: I am
not asking a hypothetical question. My
guestion is related to this particular
plane—at what height it was flying.
The Minister says it is a zeneral ques-
tion.

Mr. Speaker: The Minister says that

he is not in a position 1o answer this
at this moment.

Shri Surendranath Dwivedy: Am I
to understand from the reply of the
‘Minister that there has been no air
violation by the Chinese after the day

when White Paper No. VI was placed
on the Table of this House, and whe-
ther it is the policy of the Government
not to give out any news of ar viola-
tion in order to create a favourable
atmosphere for the talks?

Mr. Speaker: He has given thc ans-
wer that there has been unly one viol-
ation of our air space.

Shri Surendranath Dwivedy: After
White Paper No. VI was placed befare
trie House?

Mr. Speaker: After White Paper
No. VI was laid, is this the only viol-
ation?

Shri Krishna Menon: I have said
nere that there has been one violation
of Indian air-space by the Chinese
aireraft since Starred Question No.
i98 was answered in this House on
26th April, 1962,

Shri Hem Barua; In :eply to my
question, the hon. Defence Minister
said that we are not fully prepared to
chase the aircraft away. But in reply
to Shri Mathur's question. ...

Shri Krishna Menon: I have not
said that.

Mr. Speaker: He says he has not
said that.

Shri Inder J. Malhotra: In the apin-
ion of our Air Force, what would be
the specific purpose of this violation
of our air-space by Chinese aircraft?

Mr. Speaker: H= has said taat it is
not possible for him to answer that.
Next Question.

Dr. M. S. Aney rose—

Mr. Speaker: I called Dr. Aney
before, but he did not rise.

Some Hon. Members: He rosc.

Mr. Speaker: All right. Dr. Aney.

Dr. M. S. Aney: My question was
of the same nature as Shri Mathur's
question. In view of the reply given
to his question, I do not want to
repeat it
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Mr. Speaker: So many hon. Mem-
bers pleaded that he :night be given
.an opportunity, but he has not availed
of it.

Alloy and Specia] Steel Plant at
Durgapur

+
( Shri B. K. Das:
| Shri Subodh Hansda:
*483. { Shri S. C. Samanta:
i Shri M. L. Dwivedi:
| Shri Morarka:

Will the Minister of Steel and Heavy
Industries be pleased to clate:

ta) whether the project report of
the Alloy and Special Steel Plant at
‘Durgapur has been fnalised;

(b) what would be tne cost of the
project; and

(¢) by what time the setting up of
the plant will be completed?

The Minister of Steel and Heavy In-
dustries (Shri C. Subramaniam): (=)
Yes, Sir.

(b) According to the original pro-
ject report, the estimated cost of the
project was Rs. 500 million. Some
revision in the estimate has been in-
dicated. but since tendars for the
equipment have already been invited,
it is not proposed to revise the earlier
estimate at this stage.

(e) In 1965-66.

Shri B. K. Das: May 1 know whether
there would be any foreign collabora-
tion for this proiect and if so, to what
extent?

Shri C. Subramaniam: Yes, Sir.
We have appointed a firmn in Canada
1o give us the technical know-how and
assist us in this matter: Messrs Atlas
and Company.

Shri Subodh Hansda: Is therc ony
scheme to fabricate varts of machinery
for this steel plant in our countiy and
it so what percentage of the parts
will be fabricated in this country and
what would be the foreign exchange
saving as a result of it?

AUGUST 21, 1962

Oral Answers 3030

Shri C. Sabrmaniam: That would be
known only after the tenders have
been submitted and we make a gcru-
tiny of the tenders.

Shri 8. C. Samanta: May I  know
whether any Indian consultant firm

+ 18 helping this project und if su, what

is the name of that frm?

Shri C. Subramaniam: Yes; Messrs
Dastur and Company have helped in
this project.

Shri Daji: Mav I know what shall
be the capacity of this plant and how
much credit we shall be able tc take
in the third Plan? &

Shri C. Subramaniam: The present
estimated capacity is about 51,000 tons
of finished steel.

Shri A. P. Jain: May I kuow what
types of special steel and alloy this
Durgapur plant is going to manufuc-
ture and what will be the proportion
of its manufactures to the total re-
quirements of the country?

Shri C. Subramaniai'n; Too!, constri-
ctional, stzinless heat resistance  and
die blocks. With regard to the actual
requirements of these categories dur-
ing the third Plan, I shovid like to have
separate notice.

Shri Morarka: This project  was
mooted sometime in the middle of the
second Plan and we are now almost in
the middle of the third Plan, May I
know why this plant i moving s0
slowly and what steps Government are
taking to expedite the progress of
this project?

Shri C. Subramaniam: We are taking
all steps to expedite it. Already ten-
ders have been called for. Because it
is a complicated project, some scrutiny
has to be made. That is whv there
has been this delay.

Shri B. K. Das: May 1 know what
percentage of our requirements will
be met by production from this plant?

Shri C. Smbramaniam: Roughly we
might require about 1% lakh to 2 lakh
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tons of special steel of various vanet-
ies, but I do not know the figures with
regard to each item.

Shri Hanumanthaiya: Is the alloy
and steel plant at Bhadravati begin-
ning its production earlier or the
Durgapur plant.

Shri C. Subramaniam: Therc is no
alloy and stecl plant at present  at
Bhadrawati. But there is a prop2asal
io manufacture special stee! at
Bhadrawati.

Shri S. M. Banerjee: Since the hon.
Minister just now stated the capacity
of this plant, I would like to know
what will be the employment potential
of thiz factorv?

Shri C. Subramaniam: [ am sorrv.
Sir, I do not have the Sgures with me
at present.

Shr: Morarka: For this project, Sir,
we have the foreign consultants, then
we have the production and  know-
how advisers, then we had the Indian
consultants and finally we have the
Hirdustan Steel Company to scrutin-
ise the report. Is it not a fact that
becazuse of these wvarious consultants
more t.me has been tiken than  is
necessary”?

Shri C. Subramaniam: As I  have
already stated, for the first time we
are putting up an alloy and steel plant.
Naturally, it is a complex plant and
we have to take advantage of the var-
ious advice available. But now the
scrutiny is over and we have ralled
for tenders.

Central Board of Secondary Education

+
o484, [ Shri Harish Chandra Mathuar:
\ Shri P. R. Chakraverti:
Will the Minister «f Fduoeation be
pleased to state:

(a) what is the scope and function
of Central Board of Secondary Edu-
cation;

{b) whether it will deal with schools
in Centrally administered areas or go
heyond these; and

(c) what are the outlines of Gov-
ernment scheme to have higher secon-
dary schools all over with English
and Hindi as medium of instructions?

The Minister of Education (Dr. K. L.
Shrimzali): (a) and {b). The recon-
stituted Centra] Board of Secondary
Education  shall conduct Higher
Secondary Examination in a common
g¥llabug and media of examination. Its
services can be availed of by any
secondary school in and outside India.
All the Higher Second:nrv schools of
Delhi have been c:ifliated to this
Board.

(c) The scheme of providing edu-
cational facilities for the children of
Central Government cmployees liable
to transfer and other floating popula-
tion is under consideration and  its
details are being worked ou*

Shri Harish Chandra Mathur: s t
not a fact that at present all the high-
er secondary schools in a particular
State are affiliated to the Board of
that particular State; if so, will this
arrangement not mean an encroach-
ment upon the jurisdiction of the
State Governments? May I know how
the hon. Minister will explain this and
what are the financial implications of
this?

Dr. K. L, Shrimali: There 15 no
question of encroaching on the rights
of the State Governments. It is quite
true that each State has its own
Board. But there may be some insti-
tutions which cannot passibly have
the regional language as the medium
of examination. And, if affiliation is
given to any school in a State it will
be with the concurrence of the State
Government. So there is no question
of by-passing the State Government.

Shri Harish Chandra Mathur: It may
be with the concurrence of the State
Government. But how will the hon.
Minister get over the constitutional
difficulty? More particularly, may 1
know whether there would be two
different standards for higher second-
ary examination in each State, one set
by the Central Board of Education
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and the other by the State Govern-
ment?

Dr. K. L. Shrimali: Well, Sir, we
have to look into the actual situation
obtaining in our country. In the first
place, there will be a large number of
government employees’ children who
have to move from place to place. Ac-
cording to the recommendations of the
Pav Commission the Government of
India are proposing to set up a chain
of schools for the children of these
government employees which  will
have a common medium of examina-
tion all over the country. It is quite
obvious that these schools cannot be
affiliated to the State Board; they can
oniv be affiliated to the Central Board
of Secondary Education which nas a
common medium. Then, at present
there are a number of schools which
are sending their students to the
Senior Cambridge Examination. Even
now theyv do not send their students
to the examinations conducted by the
State Boards. We are hoping that
such institutions which are at present
having English or Hind1i as their
medium for the examination might
affiliate themselves to the Central
Board of Secondary Examination. In
that way, some of the difficulties
which the parents have to face will be
overcome.

Dr. L. M. Singhvi: Have the Gov-
ernment made any effort to negotiate
or consult with the State Govern-
ments to obtain their support and
affiliation to a Federal Board of
Secondary Education providing for
aliernative variations of curricula;
and, if so, what is the result; if not,
why not?

Dr. K. L. Shrimali: The Govern-
ment does not propose to take over
the functionz of the State Govern-
ment in this matter. The Central
Board will cater to the needs of the
Union Territory of Delhi and such
institutions which might like tp affi-
liate with this Board. There 18 no
question of taking over the functlions
of the State Board.
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Shri Abdul Ghani Goni: May I know
whether there is any scheme under
the consideration of the Government
to introduce uniform type of text-
books throughout the country?

Dr. K. L. Shrimali: Uniform type of
text-books for secondary stage are
neither feasible nor desirable. The
Government of India has, however set
up a panel of specialists and that
panel is now preparing text-books.
These text-books will be in the market
and if any of the Government would
chose to adopt them they will be
free to do so. It is, however, not our
desire that there should be uniform
text-books all over the country.

Shri 8. N. Chaturvedi: May 1 know
whether Government contemplate that
this Board will take steps to bring
uniformity in the standards of higher
secondary education throughout the
country?

Dr. K. L. Shrimali: Tt is our desire
that this Board should have higher



3035 Oral Answers SRAVANA 30, 1884 (SAKA) Oral Answers 3036

standards. If this Board can main-
tain high standards, naturally, it will
influence other Boards also indirectly.
Though I cannot at present hold out
any promise, it is my hope that {his
Board may establish high standards
which may be imitated by other Boardg
also

Shri Man Sinh P. Patel: Since the
old Bombay State, or the new States
of Maharashtra and Gujarat have not
accepted the pattern of higher second-
ary schools, what will be the function
of the Central Board of Education in
those States?

Dr. K. L. Shrimali: The Maharash-
tra Government have their own
Board. If there are no schools to seek
affiliation to this Board, there should
be no difficulty to them on that score.
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Next question.

+
[ Shri Shree Narayan Das:
| Shri D. C. Sharma:
*485 < Shrimati Maimoona Sultan:
| Shri Bagr:
i Shri Yashpal Singh:
| Shri Ram Ratan Gupta:
Will the Minister of Home Affairs
be pleased to state:

{a) the number of Chinese who
have so far been asked to leave India
during the last six months of the
year:;

(b) how many of those who were
asked to leave India have gone to the
Court for cancellation of notice to
leave; and

(¢) how many have been allowed
to live in India and the number of
cases pending?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
Fifty-six during the pericd from I1st
January 1962 to 30th June, 1962.

(b) and (c). Onme; in this case
which is stifl subjudiwce, Government
have been restrained by the High
Court from enforcing the order to
leave India.

Shri Shree Narayams Das: I would
like to know the grounds on which
they have filed these appeals.

Shri Datar: They have staled that
they were not liable to be expelled
from India.

Shri Shree Narayan Das: What is
the number of Chinese that still re-
main in India?

Shri Datar: A census was taken and
it was found that as on 1-1-62 there
were 10,867 Chinese in India.
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Shri Datar: They are concentrated
mostly in West Bengal. In Delhi the
number is small—262.

Shri Hari Vishnu Eamath: Is there
any truth in the press reorts to the
effect that the West Bengal Govern-
ment has reported to ‘be Central Gov-
ernment that in recent months a large
number of bogus or phoney Chincse
establishments in the ci‘y of Calcutta
and that undesirable and prejudicial
and espionage activities are on the in-
crease there and. if so. what action
has been taken by the Government to
expel such undesirable «!ements from
India?

L]

Shri Datar: This census was taken
in Calecutta by the West Bengal au-
thorities themselves. If they find that
there are any bogus numbers, it will
be open to them to correct it.

Shri Hari Vishnu Kamath: My
question was, it is reported that they
are on the increase and their activi-
ties have increased, and so what ge-
tion has been taken by the Central
Government on the report of the West
Bengal Government to the effect that
these espionage activities are on the
mcrease.

Mr. Speaker: The answer 1is, it iz for
the State Government toc take that
action. This is the answer.
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Shri Hari Yishno Kamath: It is 2
matter for the Central Governmenti to
advise the State Government. The
Home Minister has no resoonsibility
in this important maiter of expelling
the undesirable Chiness from India?

Mr, Speaker: Order, order.

Shri Hari Vishnu Xamath: There
seems to be some confusion.

Mr. Speaker: Qrder, order.

Shri A. P. Jain: Mav I know whe-
ther there are any Chinese who were
asked to leave India, tut who did not
approach the Court, but have dis-
appeared, that is, who hid themselves?
‘What is their number?

Shri Datar: I have one such case so
far as the present quection is concern-
ed. That man is being found out. In
other cases, I cannot answer the ques-
tion because this question is of a very
limited nature.,

st tgae fag : #@ 22000
At frgrae ® £ 1 & wmAT TEAT
7 f5 sa® wrdg amta de F o
£ Iy amfew ' 53 § Al
W JAFT AT AT AvfE iz
FXF 2 A1 I O TEOE g A A3 ?

Shri Datar: That has heen made
clear. This number that T have given
is of Chinese resident in India.

Shri Raghunath Singh: Have they
passports or not?

Mt. Speaker: Order, order. Shri-
mati Savitri Nigam,

Shrimati Savitri Nigam: Mav I know
it the hon. Minister is aware that
some of the Chinese whe ave residing
in Delhi have been constaatly send-
ing very big parcels of food and other
goods to China?

Shri Datar: I am nol awarz of this
exact allegation. Strong check is
being kept

Shri Hem Barua: In view of the fact
that, of late, there has been a mush-
room growth of Chines: laundries,
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shoe shops, in some of the principal
cities of India, may I know what
measures Government nhave taken to
satisfv themselves tha! these shops are
not converted intg honevcombs  of
Chinese espionage or anti-Indian acti-
vities?

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): As far as 1 am
aware, the Chinese, not during  the
last 4 or 5 years, but much earlier
than that. have beesn engaged in this
kind of work, small shops, laundry
shops, dentists’ shops or other similar
shops. Recently, in Calcutta, there
were certain complainis made. Each
and every shop was examined and
all matters pertaining tn them looked
into.

Shri Hem Barua: What about Shil-
long?

Shri Lal Bahadur Shastri: I cannot
say about Shillong just at present.
-ut 1 have got information about Cal-
cufta. The State Government have
done the needful and are guite waton-
fal.

i ®1 z3%T

*¥ok. W WETTEC mER: amr
afacer w4 w97 A Wed a¢
ferreft #1 af ¥ a1t &7 1= 99, 243
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Mr. Speaker: Whether any precau-
tions have been taken that these do
not occur in future?

The Minister of Defence (Shri
Krishna Menon): There are very well
laid down Tiles with regard to the
keeping of aireraft. it is quite true
that as the proceedingz of the court of
enguiry have given i1, one aspect of
it had not properly been ch.erved. It
is also doubtful whether it could have
been observed in th2» hanger accom=-
modation available. There is also
the informatien tha* «ven if those pre-
cautions had been taken, the storm
was so severe that the resuits might
have been the same. But, in spite of
ail that, in order to protect Gowvern-
ment property and to maintain disci-
pline in the Air Force. the Air Com-
mand decided that disciplinary action
should be taken against those respon-
sible.

Sl UFETAR :  WeAw AR,
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Training of Indian Engineers

+
487, J‘Shri Bhagawat Jha Azad:
7\ Shri Bhakt Darshan:

Will the Minister of Steel and
Heavy Industries be pleased to state:

(a) whether any agreement has
been arrived at by the Ministry of
Steel and Heavy Industries with ‘he
Governmert of U.S.SR. to train the
Indian engineers in India; ang

(b) whether such training would ba
completed in itself or they would be
sent for further training to U.S.5.R.?

The Deputy Minister in the Minis-
try of Steel ang Heavy Industries
(Shri P, C, Sethi): (a) and (b). On
the 1%th June, 1962, Heavy Electricals
(India) Limited signed a Contract
with MS. Prommashexport Moscow
for the deputation of two Soviet
specialists for giving training to the
Indian Engineers-trainees in  design-
ing of hydraulic turbines and for
teaching the Russian Janguage for
Heavy Electrical Equipment Plant at
Ranipur near Hardwar. The trainees
will be given orientafion training at
Bhopal after which they will be sent
to U.SSR. for advanced and specia-
lised training.
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No Comtract/Agreement has been
ent:ered into with the U.S.S.R. organi-
_r.atmm,g for training of Indian Eng-
ineers in India with regard to Bhilai
Steel Plant. Bhilai Steel Plant are,
however, running their own Technical
Institute, where Graduate Apprentices
etc, are being trained. Arrangements
have also been made for training of
some personnel in the U.S.S.R. if
required.

Shri Bhagwat Jha Azad: May I
know whether this training is a part
of the programme to train personnei
for those plants which are put up here
by the Russians, or this training will
enable them to handle the other things
also in general?

Shri P. C. Sethi: This training is
with regard to the project at Hard-
war, for giving training in the produc-
tion of hydraulic turbines etc,

Shri Bhagwat Jha Azad: The state-
ment does not give us the number.
May I know how many of our en-
gineers would be traineq under this
programme? -

Shri P. C. Sethi: The number of
trainees would be known only after
the project report is received.

Shri Bhakt Darshan: May I koow
when this new agreement will actually
come into operation?

Shri P. C. Sethi: The agreement
ha: been concluded on 29th June, 1962.

aﬂﬂ'o?ﬁo fﬁﬁﬁ%m
Fr o 4t 5 EfREe w2 &
ot =gt T w=1 o, Afew T F
ST At W wT T F afwew & 71T
St Ef 7=zt & vy | F 4@ S
vz & F o9 SA # % Fom
g

st Ho wo @3 : Wi &1 wWw
iy 3w 2 oma 0 A= A
W s gS, a1 & ag W
ST
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Shri K. N. Pande: Is it a fact that
the trainees who had gone to the
U.S.A. were not trained for this, be-
cause most of the things were kopt
secret from them? Has it been as-

certained that the same thing may not

happen with these trainees also?

Shri P. C. Sethi: That does not
arise out of the main question.

Shri 5. M, Banerjee: May I know
whether the existing engineers who
are working in Bhopal and other
factories are likely to be sent abroad
for training or they will be trained by
the Russians here or whether any
fresh batch of apprentices will be re-
cruited?

Shri P. C. Sethi: As | said earlier,
the number of the trainees will be
known after the project report is re-
ceived.

Shri S. M. Banerjee: Has that nnt
been ascertained Surely, there must
be some plan.

The Minister of Steel ang Heavy In-
dustries (Shri C. Subramaniam): This
training programme is with reference
to the Hardwar project, and, there-
fore. the question of training the en-
gineers in Bhopal does not arise, as
far as this main question is concerned.

Shri S. M. Banerjee: My guestion
is different. Now that the agreement
has been entered into, our engineers
will be trained. May I know whether
any fresh batch of trainees is likcly
to be recruited for the Hardwar pro-
ject?

Shri C. Subramaniam: Yes, fresh
recruitment is being made for the
Hardwar project.

Shri Hari Vishnu Kamath: The
statement laig on the Table of the
House shows that there has been an
agreement with regard to Heavy
Flectricals in Bhopal, and the Heavy
Electricals at Ranipur near Hardwar,
to the effect that there will be a de-
putation of two Soviet specialists f-?r
giving training to the Indian engi-
neer-trainees in designing of hydraulic
turbines etc. But with regard to the

1550 (Ai) LSD-—2.
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Bhilai steel plant, there has been no
contract or agreement with the USSR
organisations for training of Indian
engineers in India. While there is an
arrangement for  training Indian
engineers in India with regard to the
Heavy Electricals, there is no such
arrangement with regard to the
Bhilai steel plant. May I know why
this differentiation is there?

Shri C. Subramaniam: So far as
the Bhilai steel plant is concerned,
the training has already been done,
and we have got our own training ins-
titute now to train engineers.

Dr. E. L. Rao: Are Government
considering setting up  training insti-
tute with or without the assistance of
foreign countries to give training for
engineers before sending a select few

of them abroag for further specialisa-
tion?

Shri C. Subramaniam: The policy
of Government is not to send them
abroad for training but to have them
trained in India, as far as possible.

Dr. K. L. Rao: What about the
setting up of a training institute for
training them before you send them
abroad?

Shri C. Sobramaniam: That is un-
der consideration. &

Shri P. Venkatasubaiah: Has the
attention of Government been drawn
to a statement made by the admiuis-
trator of the Bhopal Heavy Electricals
that lack of technical hands is the
reason for their not being able to
step up production?

Shrij C. Subramaniam: This is with
regarq to training of Indian engi:
neers, 1 do not think that will ariss
out of the main question.

Shri Bhagwat Jha Azad: The state-
ment does not specify the time that
would be taken for training them
abroad. May I know whether it
would be possible to have them back
after trainimg ready for working the
plant when it starts preduction?
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Shri C. Subramaniam: The train-
ing programme will be so laid down
that the traineq personnel will be
available when the plant goes .o
production.

Report of Solveen Delegation

+
( Shri Morarka:
Shri A. K. Gopalan:
Shri Imbichibava:
] Shri Warior:
*488. Shri M, K. Kumaran:
1 Shri R. Barua:
Shri Daji:
| Shri Nath Pai:
| Shri Hem Barua:

Will the Minister of Steel and
Heavy Industries be pleased to state:

(a) whether the draft report of the
Solveen Delegation has been finalised;

(b) whether Government will place
& copy of the Report on the Table; and

(c) what measures have been agrerd
to bring Rourkela Steel Plant to its
full production capacity?

The Minister of Steel and Heavy
Industries (Shri €. Subramaniam):
(a) Yes, Sir.

(b) The report was placed on the
Table of the House on the 13th
August, 1962,

(¢) Measures agreed to bring the
Rourkela Plant tp its full production
capacity include inter alia the build-
ing up of adequate stocks of spare
parts so as tp improve maintenance;
some additions to workshop equipment
and transport facilities, and recruit-
ment of additional technical person-
mel. A Hindustan Steel delegation
left for Germany on the 18th August
1962 to finalise and place orders.

Shri Merarka: The report discloses
many instances of poor maintenance
and many explosions due to negli-
gence of the persons working there.
May I know whether the responsibi-
lity for all these things has been locat-
ed on the various heads of depart-
ments or workers?
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Shri C. Subramaniam: It is a gene-
ral complaint that there has been poor
maintenance. It is rather impossible
to locate responsibility. But now we
have taken up the question ang there
is much better maintenance and much
better discipline. The plant is also
picking up with regard to production.

Shri Morarka: In terms of money,
what is the total damage caused and
what would be the amount required
to repair it?

Shri C, Subramaniam: ‘This is with
reference to what has got to be done
to bring the Rourkela plant to full
production. The report mentiong that
we may have to spend about DM 51
million or about Rs. 6 crores.

Shri Daji: Has Governmest agre=d
fully and completely with the revort
as it has been submitted?

Shri C. Subramaniam: We have
agreed to implement the various re-
commendations made for the purpose
of bringing the plant into full produc-
tion.

Shri Daji: I seek your protecticn.
My question is whether Governmont
has agreed with the report fully.and
completely including the insinuations
containeq therein, not whether Gov-
ernment has agreed to the recom-
mendations. To that he has given
only a half reply.

Mr. Speaker: They have agreed so
far as bringing the plant into full pro-
duction is concerned.

Shri Daji: The reply to the other
part must be given to me categorical-
ly.

Shri C. Subramaniam: We have
agreed with the report only to the
extent I have mentioned.

Shri M, K. Kumaran: Is it a fact
that the basic difference of opinion
between the Government of India on
the one hand and the West German
Government and private capitalic en-
terprises in that country on the other
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with regarg to public sector indus-
tries has greatly aggravated the ill-
ness of the Rourkela plant? If so,
how do Government propose to gct
out of this difficulty?

Shri C. Sobramaniam: 1 do not see
any difference of opinion in this re-
gard. I am not able to understand
what the hon. Member means by dif-
ference of opinion.

Shri M. K. Kumaran: The repor:t
gives the impression that there |is
some basic difference between ihe
two parties. .

Shri Speaker: Order, order. Shri
Hem Barua,

Shri Hem Barua: In view of the
fact that from the report it is evident
that there was virtual anarchy in iec-
nica: management and administration
in this particular plant, and this re-
port has squarely laiq the responsibi-
lity at the door of Hindustan Stcel,
may I know what steps Government
have taken to reorganise it or to im-
prove matters?

Shri C. Subramanlam: We huve
undertaken some reorganisation also.
As 1 have already stated, we have
accepted the report only to the exient
of accepting the recommendations
with regard to bringing the Rourkela
piant into full production. As far as
other things are concerned, we are
looking into them, and we are trying
to bring about better discipline and
better management not only in Rour-
kela but in various other plants al=o.

WRITTEN ANSWERS TO
QUESTIONS

Aid for Needy Technical Students

478, [ Shri Basumatari:

. Stri Rameshwar Tantia;

Will the Minister of FEduoeation bc
pleased to refer to the reply given to
Starred Question No. 97 on the 23~d
April, 1982 and state:

(a) whether the full details for ins-
tituting a loan and aid fund to help
needy techmical students have been
worked out; and
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(b) it so, the total amount likely to
be involved in establishing such a
fund?

The Minister of Education (Dr.
K. L. Shrimali): (a) No, Sir. Not
yek

(b) Question does not arise.
Centra] Board for Child Welfare

*479. Shri Bishanchander Seth: Will
the Minister of Education be pleased
to refer to the reply given to Starred
Question No. 1456 on the 13th June,
1862 and state:

(a) whether the proposal to set up
a Central Board for Child Welfare has

veen considered;

(b) if so, what will be the aims and
objects of the said Board; and

(¢) whether the details of the pro-
ject have been worked out?

The Minister of Education (Dr. K. L.
Shrimali): (a) to (¢). The proposal is
still under consideration.

Requirements of Steel in Fourth Plan
Period

*489, Shri Morarka: Will the Minis-
ter of Steel and Heavy Industries be
pleased to state:

(a) whether Government are think-
ing of setting up a Steering Group for
studying the requirements of steel in
the Fourth Five Year Plan period;

(b) if so, whether it would investi-
gate regarding all types of steel; and

() by what time this probe is ex-
pected to be finalised?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam): (a)
and (b). Government have already
constituted a Steering Group to for-
mulate the programmes for develop-
ment of iron and steel production to
be included in the Fourth Five Year
Plan study inter alia, the require-
ments of steel during the Fourth Five
Year Plan period, and will cover pig
iron, special steels and ferro alloys in
addition to steel.
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(e) A study of requirements is a
continuous process with no finality,
but it is hoped that the Group may
be able to 'make its recommendations
in about a year.

Crude 0il for Nunmati Refinery

( Shri K. N, Tiwary:

| Shri Rameshwar Tantia:
*490, { Shri Bibhuti Mishra:

| Shrimati Renu Chakravartty:

| Shri M, K. Kumaran:

Will the Minister of Mines and Fuel
be pleased to state:

(a) whether it is a fact that differ-
ences have arisen between Indian Re-
fineries Limited and Oil India Limited
over the price of Crude Qil to be
supplied to Nunmati Oil Refinery; and

» (b) if so, the steps Government pro-
pose to take to even out the differ-
ences?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) No, Sir.

(b) Does not arise.

Traffic Offences in Delhi

( Shri Bibhuti Misra:
*491. { Shri Bishanchander
| Seth:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that a large
number of cases of traffic offences re-
main undecided every year in Delhi;

(b) if so, the reason therefor; and

(¢) what action Government propose
to take to expedite disposa] of such
cases?

The Deputy Minister in the Ministry
of Home Affairs (Shrimati Chandra-
sekhar): (a) Yes,

(b) and (c). This is due to the very
large number of such cascs instituted.
More Magistrates are being appuinted
to try such cases and the number of
mobile courts have also been increased.
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Hindustan Machine Tools Limited

%493, Shri Indrajit Gupta: Will the
Minister of Steel and Heavy Indus-
tries be pleased to state:

(a) whether a high official of the
Hindustan Machine Tools Limited has
been sent to U.S.A. to explore possi-
bilities of private U.S. firms entering
the machine-tool industry in India;

(b) If so, the results of the mission;
and

(c) wnether no more machine 100!
plants are to be set up in the public
sector?

The Minister of Steel and Heavy In-
dustries (Shri C, Sobramaniam): (a)
No, Sir,

(b) Does not arise.

(c¢) The proposal to set up another
machine tool factory in the public sec-
tor during the Third Five Year Plan is
under consideration,

Agreement with ENI

*494, Shri Vidya Charan Shukla;
Will the Minister of Mines and Fuel
be pleased to state the indications eo
far regarding the possibility of Italy’s
State-owned o0il and gas monopoly
EN.I buying India's entire petrol sur-
plus?

305,

The Minister of Mines and Fuel (Shrj
K. D. Malaviya): No formal negotia-
tions have been conducted; the matter
is still in an exploratory stage.

Singareni Collieries

[ Shri M. N. Swamy:
*495, { Shri P. Venkatasubbajah:
[ Shri M. K. Kumaran:

Will the Minister of Mines and Fuel
be pleased to state:

(a) whether the Union Government
have received any proposals from
Andhra Pradesh Government concern-
ing the expansion of the Singareni
group of collieries with a view to in-
crease coal production;

(b) if so, how much additional ex-
penditure does the expansion cost; and

(¢) what is the Centre's reaction to
this?

The Minister of Mines and Fuel
(8hri K. D. Malaviya): (a) to (c). Gov-
ernment have invited proposals from
the Singareni Collieries Company for
increasing the target of production
assigned to them in the Third Plan.
These proposals have been received
and are under examination of Gov-
ernment.

Floods in Tripura

*496, Shri Dasaratha Deb: Wiil the
Minister of Home Affairs be pleased to
state:

(a) whether Tripura Territorial
Council adopted a resolution reguest-
ing the Central Government to take
adequate measures for giving relief to
the people affected by recent flood as
well as for protection against floods;
and

(b) if so, steps taken by the Cen-
tral Government in the matter?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
Yes.

(b) The Administration took ade-
guate measures for giving relief to the
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flood-affected people. A number of
flood protection works have already
been complefed in the territory and
E0Me more are in progress. No special
steps were, therefore, taken conse-
queat on the resolution.

“Commonwealth Scientists”

#*497, Shri Raghunath Singh: Will
the Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether Commonwealth Seien-
tists are meeting in New Delhi in a
Conference in November, 1962; and

(b) if so, the purpose of the Con-
ference?

The Minister of Scientific Research
ang Cultural Affairs (Shri Humayun
Kabir): (a) Yes, Sir.

(b) To discuss matters of mutual
interest in the fields of science and
technology.

Steel Plant in Goa

“498, Shri Nath Pai: Will the Minis-
ter of Steel and Heavy Industries be
pleased to state:

(a) whether it is a fact that Govern-
ment propose to set up a steel plant in
Goa;

(b) if so, whether Government have
drawn up their plans; and

(c) when they propose to start

work?

The Minister of Steel and Heavy In-
dustries (Shri C, Subramaniam): (a)
to (¢). There is no proposal to set up
a stee] plant in Goa during the Third
Plan period. The Sterring Group which
has recently been constituted to for-
mulate the Iron and Steel develop~
ment programmes to be taken up dur-
ing the Fourth Five Year Plan period
is likely to consider this possibility
along with others.

Avro-748

*499. Shri Hem Barma: Will the
Minister of Defence be pleased to
state: ¢

(a) whether it is a fact that Gov-
ernment have found a customer in the
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Indian Airlines Corporation for the
purchase of Avro-748:

(b) if so, whether any agrecment is
entered into; and

(c) whether it is a fact that Gov-
ernment are fully satisfied with the
technica] aspect of the aircraft?

The Minister of Defence (Shri
Krishna Menon): (a) The Ministry of
Transport and Communications have
stated that [.LA.C. will purchase Avro
748 aircraft for their use as and when
the aircraft is available for commer-
cial operation.

(b) No, Sir.

() Yes, Sir,

Common Police Force for Southern

States

*500, Shri Umanath: Will the Minis-
ter of Home Affairs be pleased to
state:

(a) whether it is a fact that a com-
mon police force is to be establish-
ed for the Southern States; and

(b) if so, the details thereof?

The Minister of Home Affairs (Shri
La] Bahadur Shastri): (a) Yes.

(b) The Southern Zonal Council had
constituted a Committee consisting of
the Inspectors-General of Police of
the States in the Southern Zone to
examine the proposal of having a .
Common Police Reserve Force in the
Zone. The report of the Committee
has been received and will be consi-
dered by the Council at its next
meeting. The proceedings embodying
the decisions of the Council will be
placed in the Library of Parliament
after they are finalised.

Coal Quotas to States

( Shri U. M. Trivedi:
*501. { Shri Bade:
| Shri Kachhavaiya:

Will the Minister of Mines and Fuel
be pleased to state:

(a) whether it is a fact that after
reduction of quota for coal from
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April 1962 of the wvarious States,
additional quotas have recently been
granted 1o some of the States;

(b) on what principles this addi-
tional quota has been granted; and

{c) whether the additional quota
has been granted on a uniform basis?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) to (c).
The coal quotas of different States
have been increased from 1st July,
1962 consequent on the increase by
the Railways in the coal loading tar-
get by 120 wagons from the West
Bengal & Bihar fields, for the trans-
port of coal from that date, The new
allocations for the various States
have been fixed on a uniform basis
s0 that each State may get a minimum
of 13.7 per cent over the actual des-
patches of 1961, except in the case of
those States, where the existing
allocation itself is more than the
actual despatches of 1961 by more
than 13.7 per cent.

Naga Hostiles

[ Shri P. C. Borooah:
*502. { Shri Raghunath Singh:
| Dr. L. M. Singhvi:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that the
police had destroyed one of the big-
gest hideouts of Naga hostiles known
as the Megu Camp on or about the
5th August, 1962; and

(b) if so, how many hostiles and
arms and documents have been
captured from there?

The Minister of Defence (Shri
Krishna Menon): (a) Our Security
Forces destroyed the Naga Camp on
1st August, 1962.

(b) No hostiles were captured. Two
Khukries and some ammunition but
no documents were recovered from
the hide-out.

Curbs on Air Travel

*503. Shri Sham Lal Saraf: Will
the Minister of Finance be pleased
to state:

(a) whether Government are aware
of the inconveniences caused and
disadvantages accruing to Indian
nationals engaged in business and
such like pursuits in Great PEritain
on account of restrictions placed on
air travel from India to that country;
and

(b) whether Government have since
received representations from Indian
and foreign air companies operating
on air routes between India and
Great Britain about the delays and
inconveniences caused to the air
travelling public and in smooth run-
ning of the air services as well?

The Deputy Minister in the Minis-
try of Fimance (Shrimati Tarkeshwari
Sinha): (a) Yes, Sir. To the extent
this is inherent in any system of regu-
lation or control,

(b) Yes, Sir.
Coke for Gujarat

*504, Shri Mansinh P. Patel: Wil
the Minister of Mines and Fuel be
pleased to state:

(a) what is the total requirement
of hard and soft coke in Gujarat for
1962;

(b) whether Government of Guja-
rat have made any representation to
supply the full requirement; and

(c) if so, what action is taken by
the Government of India in the mat-
ter?

The Minister of Mines ang Fuel
(Shri K. D. Malaviya): (a) The
requirements of hard coke for
engineering industries and of soft
coke as intimated by the State Gov-
ernment of Gujarat are 376 wagons
and 299 wagons per month respective-
1y. The monthly quotas of hard coke
and soft coke have been fixed at 224
wagons and 150 wagons respectively,
after taking into account both the
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availability of hard coke for wvarious
industries and the rail transport
available for moving it

(b) Yes.

(¢) To make up shortfalls in supplies
of hard coke, 64 wagons of BP. hard
coke have been offered to the State
on ad hoc basis, In addition to this,
offer has also been made for Nut
Coke and coke breeze from Bhilai
Steel Plant to cover short supplies in
soft coke.

Appointment of High Court Judges

*505. Shri Tyagi: Will the Minister
of Home Affairs be pleased to state:

(a) the total number of High Court
Judges appointed during the last
three years; and

(b) in how many cases Government
have disagreed with the panel|priori-
ties submitted by the Chief Justices
of various High Courts for these
appaintments?

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): (a) Seventy-
nine,

(b) One.

Exploration of Qil in Cauvery Basin

 Shri Rameshwar Tantia:
| Shri Yashpal Singh:
] Shkri Kajrolkar:
*5306. £/ Shri M. K. Kumaram:
Shri Umanath:
Dr. R. Banerjee:
| Shri Subodh Hansda:

Will the Minister of Mines and
Fuel be pleased to state:

(a) the progress made towards the
exploration of oil in Cauvery basin;
and

(b) when the scheme is likely to

be completed?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) Geological
mapping is almost complete. The
entire basin has been covered by
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gravity and magneiic surveys. Re-
connaissance seismic work has been
done for about two “party” years.

(b) 1t is not possible at this stage
o say when it will be eompleted.

Fertilizer Factory at Gorakhpur

(Shri D. C. Sharma:
*507. { Shri Bhakt Darshan:
| Dr. Mahadeva Prasad:

Will the Minister of Steel and
Heavy Industries be pleased to state
the further progress made in the
setting up of the fertilizer factory at
Gorakhpur and when the factory is
expected to start production?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
The site for the factory and town-
ship has been selected and the Gov-
ernment of Uttar Pradesh have been
requested to initiate land acquisition
proceedings, A site organization is
being set up at Gorakhpur. The main
plants for the fertilizer project are
likely to be supplicd by a consortium
of Janpanese manufacturers. A
contract is expected be signed by the
Fertilizer Corporation in the near
future with the supplicr. An offer
has been received and is under detail-
ed examination by the  Fertilizer
Corporation. According to the time
schedule now contemplated, the fac-
tory is expected to go into production
by July, 1966.

2. Tenders have been invited by
the Fertilizer Corporaiion for the
earth moving and construction equip-
ment. Specifications have been drawn
up for the auxiliary facilities and
tenders are ready for issue,

Census Figures Vis-a-Vis Electomal
Rolls

*508. Shri Harish Chandra Mathur:
Will the Minister of Law be pleased
to state:

(a) how the census figures of adult
population compare with those on
Electoral Rolls; and

(b) what action is proposed to be
taken to make good the deficiency?
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The Deputy Minister in the Minis-
try of Law (Shri Bibadhendra
Mishra): (a) The figures of adult
population as ascertained at the 1961-
Census have not yet been published
and hence it is not possible to com-
pare the figures with those on the
electoral rolls.

(b) 1f, after the publication of the
figures of adult population, any defi-
ciency is found between those figures
and the figures on the Electoral Rolls,
it can be made good in the annual
revision of the Electoral Rolls pro-
vided by section 21(2) of the Repre-
sentation of the People Act, 1950, or,
if the Election Commission considers
necessary, by a special revision pro-
vided by section 21(3) of the Act.
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Central Zonal Council

*510. Shri Vidya Charan Shukla:
Will the Minister of Home Affairs be
pleased to refer to the reply given to
Starred Question No, 310 on the Ist
May, 1962 and state:

(a) whether any meeting of the
Central Zonal Council has since been
held; and

(b) if not, when it is proposed to
hold the meeting?

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): (a) No.

(b) It is proposed to hold the meet-
ing some time in the next month.

Prodaction of Trucks by TELCO

( Shri Imdrajit Gupta:
*511, { Shri S. M. Banerjee:
|| Dr. U. Misra:

Will the Minister of Bteel amd Heavy
Industries be pleased to stale:

(a) whether it is a fact that pro-
duction of trucks by TELCO is to be
cut down due to Government's policy
of restricting imports of foreign com=-
ponents;

(b) if so, the nature and extent of
the restrictions imposed;

(c) whether a large number of
TELCO workers are likely to be re-
trenched or laid off *hereby; and

(d) if so, what relief Government
propose to provide for the affected
workers?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) and (b), The prevailing foreign
exchange situation has necessitated a
curtailment in the foreign exchange
allocations to the automobile industry,
as to other industrizs, during the cur-
rent licensing pericd April-Septem-
ber, 1962, However, considering the
importance of the automobile indus-
try, only a marginal cut has been
effected in the allocation of foreign
exchange to the industry including
Mis. TELCO for th= impart of com-
ponents and raw materials for the
manufacture of trucks. Government
hope that there will be no curtailmant
of production. They are in consulta-
tion with the concern and will {ry
and secure substitution of imported
components by indigenously-produced
components.

(c) and (d). Do not arise.

Comptroller and Auditor Generai

*512. Shri Nath Pai: Will the Min-
ister of Fimamce be pleased to refer
to the reply given to Starred Ques-
tion No. 1510 on the 18th June, 1962
and state:

‘a) whether the question of defin-
ing the functions, powers and autho-
rity of the Comptroller and Auditor
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General of India which was taken up
at the Cabinet level has been finally
decided; and

(b) if so, details thereof?

The Deputy Minister in the Minis-
try of Finance (Shri B. R. Bhagat):
(a) The Bill defining the duties and
powers of the Comptroller and Audi-
tor General of India is expected to be
introduced in the next sessmn of Par-
liament.

(b) The Honourable Member will
appreciate that Government canoot
disclose the details of future legisla-
tive measures before the Bills arzs
actually introduced.

Imports and Exports

513 Shri Harish Chandra Mathur:
Shri Kolla Venkaiah:

Will the Minister of Finance be
pleased to state:

(a) what steps, if any, have been
taken to check over-invoicing and
under-invoicing of import and export
items with a view to stop the abuse
of foreign exchange; and

(b) what is the assessed or esti-
mated loss of foreign exchange per
year due to this malpractice?

The Deputy Minister in the Minis-
try of Finance (Shri B. R. Bhagat):
(a) The Customs authorities carry out
a check of the value of imported or
exported goods. The G. R. forms
which are filled in by exporters are
forwarded io the Reserve Bank of
India in all cases and are therelore
capable of being checked. When any
cases of violation of the foreign ex-
change regulations come to the nntice
of the Government, they are investi-
gated and where offences are estak-
lished, neces=ary penal action wund.r
the Sea Customs Act andlor Foreign
Exchange Regulation Act is taken
against the offcnders, and the offend=-
ing goods.

(b) It is not possible to arrive at
any estimate of the probable loss of
foreign exchange on this account.

Communal Names of Central Univer-
sities

[ Shri Rameshwar Tantia:
514 {' Shri Prakash Vir Shastri:
Shri Bhakt Darshan:
| Shri Bhagwat Jha Azad:

Will the Minister of Educatiomn be
pleased to 1efer to the reply given
to Starred Question No. 82 on the
23rd April, 1962 and state:

(a) whether a final decision has
been reached towards the removal of
communal names of Banaras Hindu
University and Aligarh Muslim Uni-
versity; and

(b) if so, .he time by which the
decision is to be implemented?

The Minister of Education (Dr. K. L.
Shrimali): (a) and (b). The matter is
still under consideration.
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Transport Planes and Helicopters from
U.S5.5.R.

( Shri D. C. Sharma:
*516. { Shri Hem Raj:
|_ Shri Basumatari:
Will the Minister of Defence be
pleased to state:
(a) the progress made so far in the
purchase ¢f AN 12 heavy transport
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planes and h.licopters from the Soviet
Urion; and

(b) the details of the number of
them proposed to be purchased along
with their cost?

The Minister of Defence (Shri
Krishna Menon): (a) Negotiations in
regard to heavy transport aircraft
helicopters for immediate require-
menis are in progress.

(b) The price and terms of purchase
of these vehicles are advantageous
to Government. To disclose details of
equipment would be contrary to pub-
lic interest.

Pensions to Ex-Servicemen

1254. Shri Hem Raj: Will the Min-
fister of Defence be pleased to state;

(a) the number of cases for the
grant of pensions to ex-servicemen
who had served on War Engagements
and short term engagements;

(b) whether it is a fact that the war
gratuities were got refunded on re-
enrolment; and

(c) the reasons why their pensions
have not been granted?

The Minister of Defence (Shri
Krishna Menon): (a) There are 352
cases (205 deferred volunteers and
147 short service engagement person-
nel) who have rendered service only
on Short Term or War Engagements.
In these cases pension is not admis-
sible under existing rules,

(b) War gratuity which is a reward
:‘ror service rendered during the war
1s not required to be refunded, even
if the service on non-regular engage-
ment is allowed to count for pension
in combination with regular engage-
ment.

(¢c) Service rendered purely on war
engagement or short-term engagement
d?es not. earn pension unless it is com-
bined with service rendered on regu-
lar engagement.
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Manufacture of Ancillary Equipment

1255, Shri Sham Lal Saraf: Will the
Minister of Defence he pleased to
state:

(a) what else our aircraft factories
manufacture besides air frames and
engines;

(b) to what extent ancillary equip-
ment is being manufactured here;

and

(¢) how far we have been ab.
to complete the range of manufacture
from transport aricraft to supersonic
fighters within the country?

The Minister of Defence (Shri
Erishna Menon): (a) Hindustan Air-
craft Ltd., Bangalore, are manufactur-
ing railcoaches in addition to Air-
frames and aero-engines.

(b) Steps are being taken for under-
taking the manufacture of aircraft
accessories,

(c) Facilities have been established
for the production of a transonic air-
craft, the ‘Gnat’ and a supersonic air-
craft, the HF 24 at HAL. A basic jet
trainer is also under development at
HAL. Facilities have been established
for the production of a medium trans-
port aircraft at the Aircraft Manu-
facturing Depot at Kanpur.

Stock Markets

1256. Shri Sham Lal Saraf: Will the
Minister of Finance be pleased to
state:

{a) whether Government are awara
that the Stock Markets within the
country have touched the lowest levels
as far as equity prices of stocks are
concerned; and

(b) whether it is contemplated to
make a probe in this state of affairs
in the said markets?

The Minister of Finance (Shri
Morarji Desai): (a) and (b). The All-
India Variable Dividend Industrial
Securities Index (Base 1952-53. 100)
rose from 184:8 on December 30, 1961
to a peak of 195:6 on May 19, 1962
Thereafter there was a gradual dec-
line and the index stood at 182'8 on
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July 21 1962. Government, which
maintains a constant watch over the
markets, does not intend to make a
special probe only on the ground of
the said decline in prices which was
not due to irresponsible speculative
activities. The markets have steadied
since then and the index stood at
1867 on August 4, 1962.

Sindri Fertilizer Factory

1257. Shri Tamn Singh:* Will the
Minister of Steel and Heavy Indus-
tries be pleased to astate:

(a) whether the manufacturers of
gas generators for production of
Ammonium Sulphate in the Sindri
fertilizer unit, specially prescribed to
provide for stand-by unit;

(b) whether Management of Sindri
Fertilizers, in disregard to the advice
of manufacturers, kept no stand-by
unit simply to achieve the production
target of 3,550,000 log tons per
annum;

(c¢) whether it is fact that over-
straining of generators as a result of
continuous utilization resulted in a
serious breakdown and the production
dropped sharply by the end of 1959-

»

(d) whether Government  have
fixed responsibility of overstraining
the generators on any person, if sc,
with what results; and

(e) if not, the reasons therefor?

Yhe Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) and (b). The consulting firm who
had been engaged for the setting up
of the Sindri Fertilizer Factory had
intended that out of eight gas gene-
rators installed, one should be kept
as a standby. In aectual practice it
was, however, found that the working
of seven gas generators would not
produce adequate gas for an annual
production of 350,000 tons of ammo-
nium sulphate which was the design-
ed capacity.

(¢) The set-back in production
during the year 1959-60 was due to
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the combined effect of improper coal
supplies and the resultant poor grad-
ing of coke as well as the deteriora-
tion in the condition of the generators
owing to constant operation during
1957-58 and 1959-60.

(d) & (e). In the interests of main-
taining production, adeguate main-
tenance of the equipment appears to
have been overlooked by the Sindri
management, Government have not
considered the apportionment of res-
ponsibility. A technical committee
enquired into the matter and, based
on its report, the Board have been
concentrating on improving maln-
tenance and production,
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Territorial Army

1260. Shri Hem Raj: Will the Minis-
ter of Defence be pleased to state:

(a) whether Government have taken
any decision on the termg and condi-
tions to be prescribed for the Terri-
torial Army Officers who apply for
admission to the Indian Military Aca-
demy; and

(b) it so, the details thereof?

The Minister of Defence (Shrl
Krishna Menon): (a) Yes, Sir.

(b) The main terms and conditions
prescribed for the Territorial Army
officers for grant of Permanent Regu-
lar Commission through the Indian
Military Academy are as follows:—

(1) Eligibility—

(i) Age limits—A candidate must
be between the age of 21 and
27 years on the first day of
the month in which the course
at the IMA commences. Ter-
ritorial Army officers who
have completed one year's
broken or continuous embo-
died service will be given a
benefit of half of the total
embodied service for relaxa-
tion of upper age limit sub-

ject to the condition that mo
embodied officer of the Terri-
torial Army who is over 32
years at the time of com-
mencement of the course at
the Academy will be eligible.

(ii) Education qualification.—
Degree of a recognised uni-
versity, in which case there
will be no special entrance
examination; or intermediate
examination or eguivalent, in
which case there will be a spe-
cial entrance examination for
admission to the Academy,

(1ii) Service in Territorial Army.—
Territorial Army officers must
possess a minimum of 2 years
service in the Territorial Army
either embodied or un-embo-
died including any previous
service in the regular army.

(2) Grant of Travelling Allowancef
Daily Allowance—Embodied Territo-
rial Army Officers will get TADA
according to their rank when called
up for interview by Services Selection
Board|Medical Examination|Special
Entrance Examination. Un-embodied
Territorial Army Officers will be
treated like civilian candidates.

(3) Training.—Territorial Army offi-
cers with embodied service of 1 year
or more will do one year's training at
the Academy; others will do 18
months' training.

(4) Pay and Allowances—No pay
and allowances will be sdmissible to
the Territorial Army officers during
the period of training.

(5) Outfit allowance.—No out-fit
allowance will be admissible to these
officers on grant of regular commis-
sions in the Army. The previous
reckonable service in the Territorial
Army will, however, count towards re-
newal of put-fit allowance.

Ex-Servicemen in Industries
1261. Shri Hem Raj: Will the Minis-
ter of Defence be pleased to state:

(a) whether Government have fina-
lised decisions on the recommenda-
tions of the sub-committee of the
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study group regarding the utilisation
of the talent and experience of ex-
servicemen in various industries; and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Defence (Shri Raghuramaiah):
(a) The recommendations made by the
sub-committee of the Study Group are
still under consideration.

(b) Does not arise.

Census in Tripura

1262. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) the population figures as deter-
mined during the Census of 1951 and
1961 of Tripura in the following cate-
gories: (i) Muslims, (ii) Tribals (iii)
Manipuries, (iv) Hindi speaking
Hindus; and

(b) the rate of increasc or decrease
as the case may be in cach case?

The Deputy Minister in the Ministry
of Home Affairs (Shrimati Chandra-
sekhar): (a) and (b). The 1951 Cen-
sus figures, including those by religion,
for Tripura and all other Stateg are
available in the Census of India
volumes. The data collected on reli-
gion and mother-tongue at the 1061
Census are still under process and are
likely to be published in 1963-64.

Mzhajans in Tripura

1263. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) the total number of cases insti-
tuted against the Mahajans in Tripura
under the Bombay Money Lenders Act
as adopted in Tripura during 1960-61
and 1961-62, for violating the provi-
sions in relation to rate of interest for
the loans advanced; and

(b) what are the difficulties faced
by the Administration in bringing
about more cases against the Mahajans
who violate those provisions of the
Act?
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The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). The information is being
collected and will be laid on the Table,

Encyclopaedia in Malayalam

1264, Shri M. K. Kumaran: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether the Government of
Kerala have approached the Central
Government for any financial and
technical assistance for the preparation
of an encyclopaedia in Malayalam; and

(b) if so, what has been done in this
matter?

The Minister of Scientific Research
and Cultural Affairg (Shri Humayun
Kabir): (a) Yes, Sir; for financial
assistance only, during 1961-62.

(b} Full details were asked for and
these have not been received so far.

Multilingual Diclionary

1285. Shri M. K. Kumaran: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether there is a proposal to
prepare a multilingual dictionary for
the whole country; and

(b) if so, at what stage it is?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) Ne, Sir.

(b) Does not arise.

Coal in Jammu

1266, Shri M. K. KEumaran;: Will the
Minister of Mines and Fuel be pleased
to state:

(a) whether it is a fact that further
investigations by the Geological Sur-
vey of India have proved that large
reserves of coal exist in Jammu in the
area beyond the former estimates;

(b) if so, the details thereof;

(e) whether there is any proposal to
undertake the development of coal
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mineg in the Jammu and Kashmir
State by the National Coal Develop-
ment Corporation; and

(d) if so, at what stage il is?

The Deputy Minister in the Minis-
try of Mines and Fuel (Shri Hajar-
navis): (a) Yes, Sir.

(b) The coal in Jammy coalfields
occurs in two horizons. Both the up-
per and lower horizons were known
from the Kalakot, Mahogala areas
whereas only the upper horizon was
known in other fields. Recent work
by the Geological Survey of India has
proved the lower horizon seams in the
Ladda area and thus these seams are
expected in the other areas as well. In
the Ladda area about 61 million tons
of coal are expected while in Kalakot
and Kura areas 6'6 million tons have
been estimated.

{c¢) The National Coa] Development
Corporation hag no scheme tp develop
ecoal mines in Jammu and Kashmir.

(d) Does not arise.
Cement Industry in Kashmir

1267. Shri M. K. Kumaran;: Will the
Minister of Steel and Heavy Industries
be pleased to state:

(a) whether it is a fact that jnvesti-
gations have proved that there is
ample scope for setting up cement in-
dustry in Kashmir; and

(b) if so, whether any steps have
been taken to promote it?

The Minister of Steel and Heavy In-
dustries (Shri C. Subramaniam): (a)
Deposits of limestone suitable for
cement making have been reported to
occur near Wuyan in the Kashmir area
and in the Kalakot-Jangalgali belt in
the Jammu area of Jammu and Kash-
Imir.

(b) A cement factory of capacity of
20,300 tonnes a year is already coming
up at Wuyan and is expected to go in-
to production by the end of the year.

An application has been received for
grant of licence for setting up a
cement factory at Riasi in the Jammu
area and is under consideration.

Tribal Reserve Areas in Tripura

1268, Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) whether any step has been taken
to demarcate the boundaries of the
Tribal Reserve Areas in Tripura by
permanent posts;

(b) if not, how the boundaries
could be identified if any dispute
arises regarding the boundaries of
Tribal reserve;

(c) whether any penetration of non-
Tribal population has occurred in
Tripura in the Tribal Reserve Areas
created by the Ex-Msaharaja of
Tripura;

{d) if so, the details of such pene-
tration; and

(e) the steps taken to prevent such
penetration?

The Minister of State in the Ministry
of Home Affairs (Shri Datar): (a) No.

(b) The details of the Tribal Re-
serve areas have been given in the
schedule to the notification issued by
the Exr-Maharaja of Tripura in this
connection.

(c) Some non-tribals have penetrat-
ed into the Tribal Reserve areas after
having been engaged as ‘Barga’ culti-
vators by Tribals themselves.

(d) & (e). No census of non-tribals
referred to in (c) has been taken, but
instructions have been issued to the
officers not to register any deed of
transfer of land from tribals to non-
tribals, in accordance with the proviso
to Section 187 of the Land Revenue
and Land Reforms Act, 1960.
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Terracing Loan to D.Ps. in Tripura

1270. Shri Biren Dutta: Will the
Minister of Home Affairs be pleased
to state:

(a) the amount of money given to
displaced persons as terracing loan
during 1960-61 in Tripura;

(b) the number of displaced persons
who have signed receipt documents
for terracing loan but have not been
given the loan; and

(¢) when they will be given the
terracing loan?
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The Minister of State in the Ministry
of Home Affairs (Shri Datar): (a)
Rs. 2,75,000.

(b) Nil
(c) Does not arise.

Annual Revision of Voters List

1272, Shri Biren Dutia: Will the
Minister of Law be pleased to state:

(a) whether annual revision of
voters list has been carried on during
the current year; and

(b) if not, the reasons therefor?

The Deputy Minister in the Ministry
of Law (Shri Bibudhendra Mishra):
(a) The annual revision of electoral
rolls is in progress in all the States
and Union Territories and is expected
to be completed by the 1st December.

(b) Does not arise.

Territorial Army

1273. Shri Birendra Bahadur Singh:
Will the Minister of Defence be pleas-
ed to state:

(a) whether Government propose to
replace regular army officers by suit-
able Territorial Army Officers in un-
embodied units of Territorial Army to
meet the shortage of Regular Army
Officers;

(b) if so, the number of regular
Army Officers in the rank of Lieule-
nant Colonel still serving with Terri-
torial Units; and

(c) the steps proposed to be taken
by Government to replace them by
Territorial Army Officers?

The Minister of State in the Minis-
try of Defence (Shri Raghuramaiah):
(a) Yes, Sir.

(b) 24.

(¢) Regular Army Officers will be
replaced as and when suitable Terri-

torial Army officers with requisite ex-
perience and seniority are available.
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Territorial Army Directorate in Army
Headgquarters

1274. Shri Birendra Bahadur Singh:
Will the Minister of Defence be pleas-
ed to state:

(a) whether it is the policy of Gov-
ernment to employ Territorial Army
Officers in the Territorial Army Direc-
torate, Army Headquarters; and

(b) if so, the number of Territorial
Army Officers employed on staff ap-
pointments there in grades one, two
and three?

The Minister of Defence (Shri
Krishna Menon): (a) Yes, Sir.

(b) Grade 1 Nil.
Grade 2 ' I
Grade 3 1.

A Territorial Army Officer now also
holds the appointment of Deputy
Director, Territorial Army in the rank
of Colonel.

Urban Territorial Army Units in Delhi

1275. Shri Birendra Bahadur Singh:
Will the Minister of Defence be
pleased to state:

(a) the number of Central Govern-
ment employees enrolled in the Urban
Territorial Army Units in Delhi; and

(b) the steps proposed to be taken
by Government to encourage enrol-
ment in larger numbers?

The Minister of Defence (Shri
Krishna Menon): (a) 1,550.

(b) The reecruitment position is
satisfactory. No special additional
steps to encourage recruitment are
therefore considered necessary.

Territorial Army Units

1276. Shri Birendra Bahadur Singh:
Will the Minister of Defence be pleas-
ed to state:

(a) whether Government propose to
disembody the ‘embodied Territorial
Army Units; )
1550(Ai)L.S.D.—3.

(b) if so, whether suitable Other
Ranks will be absorbed in the Regular
Army to meet the shortage of experi-
enced and trained soldiers; and

(c) if not, the steps proposed to
be taken by Government to resettle
them?

The Minister of Defence (Shri
Krishna Menon): (a) Yes, Sir, as and
when the necessity to keep such units
embodied ceased.

(b) and (c). Service in the Terri-
torial Army is not intended to offer
full-time employment. If persons
joining the Territorial Army are in
some civil employment their lien on
the civil post is protected during the
period of embodiment. The question
of their resettlement by the Govern=-
ment does not arise. Those desirous
of joining the Regular Army can how-
ever apply for enlistment in the
normal way.

Annuoal Awards of the Sangeet Natak
Akademi

1277. Shri Indrajit Gupta: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether there is any regular
procedure laid down for making selec-
tions for the annual awards of the
Sangeet Natak Akademi;

(b) if so, details of the procedure;

(c¢) whether suggestions and recom-
mendations for awards are invited;

(d) if so, from whom;

(e) whether there is a selection
committee for making awards; and

(f) if so, composition of the Com-
mittee?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) to (f). The General Couu-
cil of the Akademi has laid down the
categories in the fields of dance.
drama and music which are eligible
for Akademi Awards. The number
of Awards to be given in a particular
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year is also determined by he Gene-
ral Council. Suggestions and recom-
mendations for Awards are invited
from Members of the General Council,
Institutions recognised by the Aka-
demi, State Sangeet Natak Akademies,
Fellows and previous Award Winners
of the Akademi, and individuals emi-
nent in the fields of dance, drama and
music. These agencies are asked to
recommend three names in order of
preference in each category. *The
nominations received are placed be-
fore the Executive Board which re-
commends a panel of names, based on
the nominations received, for the con-
sideration of the General Council.
‘The final selection is made by the
General Council,

Taxes on Sulphurie Acid

( Dr. P. N. Khan:
1278 ) Shri Subodh Hamsda:
. Shri Basumatari:
| Shri S. C. Samanta:

Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) whether it is a fact that due to
heavy imposition of taxes on sulphu-
ric acid the production of Ammeonium
Sulphate and other chemical fertili-
zers has gone down in private and
public sectors;

(b) if so, the steps taken by Gov-
ernment to keep the production
steady; and

(c) whether this will affect the next
year's agricultural production?

The Mimister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) to (c). Production has not gone
down on account of the imposition of
excise duty on Sulphuric Acid. There
will however, be a slight increase in
the price of fertilizers in the produc-
tion of which Sulphuric Acid is utiliz-
ed. Governmen! have taken care to
ensure that the increase in price is
only marginal so that the off-take of
fertilizers is not retarded. It is not,
therefore, likely to have any adverse
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affect on next year’s agricultural pro-
duction. )

Foreign Scholarships

1279. Shri P. Kunhan: Will the Min-
ister of Education be pleased to state:

(a) how many foreign scholarships
have been awarded during the past
five years to persons belonging to the
Scheduleq Castes and Scheduled
Tribes from amongst the Government
of India Scholarships; and

(b) the State-wise details thereof?

The Minister of Education (Dr.
K. L. Shrimali): (a) and (b). A state-
ment giving the requisite information
n respect of schemes administered by
the Ministry of Education is laid on
the Table of the House. [See Appendix
dix 1I, annexure No. 23].

Fertilizer Projects in West Bengal

( Shri S. C. Samanta:
J Shri Subodh Hansda:
, Shri Basumatari:
_Shri B, K, Das:

Will the Minister of Steel and
Heavy Industries be pleased to state:

1280.

(a) whether the machineries for
Fertilizer Projects in West Bengal
have been arranged;

(b) is so, from which country;

(c) whether it is a fact that these
will not be able to maintain the time
schedule; and

(d) what are the interim steps Gov-
ernment propose to take to make good
the deficit in fertilizer production?

The Minister of Steel and Heavy
Industries (Shri C. Sobramaniam):
(a) and (b). Negotiations with an
American consortium are in an ad-
vanced stage for the supply of equip-
ment for the fertilizer project at
Durgapur in West Bengal,

(c) There has been some delay in
making foreign collaboration arrange-
ments for this project and, therefore,
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it may not be completed according to
the original schedule.

(d) The gap between the production
and demand will continue to be made
good by imports to the extent that
foreign exchange is available for the
purpose.

Andaman Special Pay

1281 S Shri A. K. Gopalan:
* | Shri Umanath:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that a spe-
cial pay known as “Andaman Special
Pay” applicable to NGOs which is
33 1|3 per cent of the basic pay iz in
existence in the Andamans;

(b) if so, whether it is a fact that
this special pay is only applicable to
those goimg to Andamans on depu-
tation and those who are recruited
from the Mainland; and

(¢) if so, why the locally recruited
are denied this Special Pay?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) to (c). Persons recruited or de-
puted from the mainland for service
in the Islands are granted Andaman
Special Pay at the following rates:—

(1) 33 1'3 per cent of basic pay sub-
ject to a maximum of R<. 300
per month if posted to South
Andamans;

(2) 40 per cent of basic pay sub-
ject to a maximum of Rs. 350
per month if posted to Middle
or North Andamans; and

(3) 45 per cent of basic pay sub-
ject to a maximum of Rs. 350
per month if posted in Nico-
bars.

Persons recruited locally i.e in the
Andaman and Nicobar Islands are not
entitled to any special pay it they are
posted to South Andamans. However,
it a person recruited in South Anda-
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mans is posted to Middle[North
Andamans or Nicobars, he is allowed
special pay at the following rates:—

(1) 10 per cent of basic pay subject
to a minimum of Rs. 10 per
month if posted to North{Middle
Andamans;

(2) 15 per cent of basic pay subject
to a minimum of Rs. 15 per
meonth if posted to Nicobars.

Persons who, of their owp volition,
go to the Islands in search of employ-
ment, have to be treateq at par with
the local residents of the Islands and
so get the same terms and conditions
of service, Their case differs from
that of the persons sent on deputa-
tion from the mainland or recruited
in the mainland for service in the
Administration.

Scavenging Conditions Enquiry
Committee

[ Shri S. B. Das:
1282 | Shri Subodh Hansda:
"7 Shri Basumatari:
.| Shri S. C. Samanta:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the comments of the
State Governments have been re-
ceived by the Central Government on
the report of the Scavenging Condi-
tions Enguiry Committee;

(b) if so, what are their comments;
ang

(c) whether these will
the Table?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati Chan-
drasekhar): (a) Copies of the report
of the Scavenging Conditions En-
quiry Committee were forwarded to
all State Governments/Union  Terri-
tory Administrations etc., for their
consideration and implementation.
They were not specifically requested
to offer their comments, and any
questions relating to the recommen-
dations of the Committee were left to

be laid on
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be dealt with, as they arose, by cor-
respondence between the State Gov-
ernment concerned and the Central
Government,

(b) Does not arise,

"(¢) Does not arise.
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0ld Election Petitions

[ Shri 5. M. Banerjee:
1285. { Shri Raghumath Singh:
| Shri Hem Raj:

Will the Minister of Law be pleased
to state:

(a) whether it is a fact that some
of the election petitions pertaining to
1952 ang 1957 elections have not yet
been disposed of;

(b) if so, which are those petitions;
and

(c) the reasons for the abnormal
delay?

The Deputy Minister in the Minis-
try of Law (Shri Bibudhendra
Mishra): (a) to (¢). No election peti-
tion pertaining to the 1952 General
Elections is pending for disposal be-
fore any tribunal or court.

Only one election petition pertain-
ing to the 1957 General Elections is
stil] pending final disposal. This peti-
tion relates to the election for the
Koppal Parliamentary Constituency in
the Mysore State and the parties to
the petition are Shri Shivamurthi
Swami and Shri Sangappa. The pgti-
tion was disposed of by the Election
Tribunal on the 14th November, 1859.

An appeal agai~st the decision of the
Tribunal was filed in the High Court
on the 20th November, 1959, ang was
disposed of on the 10th September,
1960. Special leave to appeal to the
Supreme Court against the decision
of the High Court was granted on the
8th February, 1961, and the appeal is
at present pending in the Supreme
Court.

Wages of Coal Mine Workers

1286. Shri S. M. Banerjee: Will the
Minister of Mines and Fuel be pleas-
ed to state:

(a) whether the coal mine owners
have agreed to increase the wages of
workers after the increase in coal
price;

(b) if so, to what extent;

(¢) whether wages have been in-
creased in some of the mines; and

(d) if so, the names of such mines?

The Minister of Mines and Fuel
(Shri K. D, Malaviya): (a) The in-
crease in prices of coal notified on ‘he
13th June, 1962, was not related To-
any specific items of cost, but was
given on an ad-hoc basis as an incen-
tive for greater production so as to
achieve the Third Plan Target. There
is, therefore no question of the coal
mine-owners increasing the wages of
workers consequent on this increase
in prices.

(b} Does not arise.

(¢) and (d). Government is not
aware of any wage increases having
been given recently in any of the
mines.

Industrial Cooperative Secieties

1287. Shri S. M. Banerjee: Will the
Minister of Defence be pleased to
state:

(a) whether there is any scheme to
set up Industrial Co-operative Socie-
ties in Ordnance Factories;
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(b) if so, what are the main fea-
tures of this scheme; and

(¢) whether such co-operatives have
been formed?

The Minister of Defence (Shri
Krishma Memon): (a) Yes.

(b) It is proposed to establish In-
dustrial Cooperative Societies in all
progressively Ordnance Factory Es-
tates. The object of these Societies is
generally to strengthen industrial co-
operation amongst Ordnance Factory
employees and their dependents, to
give a technical bias to the Factory
Estates to provide supplementary in-
come to the families of the Factory
employees and to help increase pro-
duction both for the factories and the
country.

The membership of these Societies
is open to employees of the Ordnance
Factories and allied establishments at
the station. The wvalue of a share is
Rs. 10,00 and a member can hold a
minimum of one and a maximum of
one hundred shares. The Beoard of
Directors of the Society will have the
General Manager of the Factory as
the ex-officio President and will in-
clude specialists and a Secretary no-
minated by the ex-Officio President.

(c) Yes. One Society has been form-
ed at Kanpur and another is being
formed at Jabalpur,

Ordnance Factories

1288. Shri S. M. Banerjee: Will the
Minister of Defence be pleased to
state:

(a) whether Government propose to
run three shifts in some of the Ord-
nance Faclories;

(b) if so, the reason for the same;
and

{e) from when?

The Minister of Defence (Shri
Krishna Menon): (a) to (c). The shifts
worked in factories must depend on
requirement of eguipment for the
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Services and the labour and material
available.

There are at present no plans for
three shifts but no assurances about
the plans for some in the future either
way can be given at present.

D.A. of U.P. Teachers

1289, Shri S. M. Banerjee: Will the
Minister of Educatiom be pleased to
refer to the reply given to Unstarred
Question No. 940 on the 9th May, 1962
and state:

(a) whether Government have paid
any amount to UP. Government to
raise the dearness allowance of the
teachers;

(b) if so, whether dearness allow=-
ance of teachers has been raised;

(c) if so, to what extent; and

(d) total amount paid by the Cen-
tre?

The Minister of Education (Dr. K.
L. Shrimali): (a) and (d). No money
has been paid so far. But the UP.
Government can claim 50 per cent of
the additional expenditure as Central
assistance if they include this scheme
in the Third Five Year Plan of the
State.

(b) and (c). The dearness allowance
has been raised to Rs. 20 p.m. for all
the empolyees (including menial,
ministerial and teaching staff) of pri-
vate aided Junior High Schools and
Higher Secondary Schools getting pay
upto Rs. 350 p.m. with marginal ad-
justments upto Rs. 370 p.m.

Machine Tool Factories

1290, Shri P. K. Deo: Will the
Minister of Steel and Heavy Induostries
be pleased to state:

(a) whether it is a fact that licences
were issued in the private sector to
19 firms for the establishment of
machine tool factories in different
parts of the country;
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(b) whether Government have now
decided to cancel their licences; and

(c) if so, the reasons therefor?

The Minister of Steel ang Heavy
Industries (Shri C. Swubramaniam):
(a) 140 firms have so far been granted
licences under the Industries (Deve-
lopment and Regulation) Act 1951 for
establishment of factories for (he
manufacture of machine tools.

(b) Notices have so far been issued
to 27 firms to show cause why the
licences granted to them should not
be revoked.

(¢) These firms have failed to take
effective steps for implementing the
licences granted to them, within the
time specified for the purpose,

Art Gallery in Himachal Pradesh

1281. Shri Rameshwar Tantia: Will
the Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether there is a proposal to
set up an Art Gallery in Himachal
Pradesh;

(b) if so, where it will be located;
and ]

(c) what would be the total expen-
diture involved?

The Minister of Scientific Research
and Culiural Affairs (Shri Humayun
Kabir): (a) The Government have no
information.

(b) and (c). Do not arise,

U.P. State Observatory, Nainital

1292. Shri Surendra Pal Singh: Will
the Minister of Scientific Research and
«Cultural Affairs be pleased to state:

(a) whether the cost of construghios
of the U.P. State Observatory at Naini
Tal is being met by U.P. Government
alone, or some financial help is also
being given by the Centre; and

(b) the amount given by the Centre,
if any?

The Minister of Scieniific Research
and Cultural Affairs (Shri Humayum
Kabir): (a) The cost is being met by
the U.P. Government,

(b) Does not arise.

Delhi Public Library

1293. Shri Surendra Pal Singh:
Will the Minister of Education be
pleased to state:

(a) the total amount of financial
help that is proposed to be given to
the Delhi Public Library during the
current Plan period and how much
money has already been given out of
that allocation; and

(b) the main items on which this
grant-in-aid is likely to be spent?

The Minister of Education (Dr, K.
L. Shrimali): (a) (i) The Delhi Public
Library is being run as a Central pro-
ject. For meeting its expenditure on
establishment ang library activities, a
sum of Rs. 330,000 (Won-Plan) was
given in the year 1961-62, and a simi-
lar provision has been made in the
budget (Non-Plan) for the year 1962-
63 out of which a sum of Rs. 1 65,000
has been released so far. Expend:-
ture on establishment and library acti-
vities (Non-Plan) will be provided
for the remaining years of the Plan
period also, more or less on these
lines.

(ii) A sum of Rs. 12.5 lakhs (Plan)
has been provided for the “Develop-
ment of Library Service in Delhi—the
Delhi Public Library”. So far no
amount has been spent out of this
allocation.

(b) (i) The Non-Plan provision will
be spent for meeting expenditure on
establishment and library activities.

(ii) The Plan provision will be
spent on construction of a building
for the main library and for opening
two branch libraries.
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Loan due from Burma

1294, Shri D. C. Sharma: Will the
Minister of Finance be pleased to
state:

(a) the amount of loan due to India
by Burma, both for pre-Partition and
post-Partition period separately on
30th June, 1962;

(b) the amount of interes: accrued
thereon till 30th June, 1962; and

(c) what steps, if any, have been
taken to effect the recovery of both
the principal and the interest?

The Minister of Finance (Shri
Morarji Desai): (a) The pre-Partition
dues from Burma were settled in
1954-55 and 1955-56. The position in
this regard is explained fully at page
55 of the Explanatory Memorandum
on the Budget of the Central Gov-
ernment for 1959-60.

As regards the post-Partition period,
Rs. 15:83 crores was outstanding
against Burma on 30th June 1962, out
of the 1957 loan of Rs. 20 rrores,

(b) Sums totalling Rs. 3.57 crores,
accrued on account of interest on the
Rs. 20 crore loan upto the 30th June,
1962, were received from Burma.

(c) As stated in reply to part (a)
above, the pre-Partition dues from
Burma have already been settled. As
regards the 1957 loan of Rs. 20 crores,
Burma has been making payments re-
gularly in accordance with the terms
of the Agreements dated the 12th
March, 1957, and no special steps are
necessary for effecting the recovery.

Import of Low-Grade (Coal

1295, Shri D. C, Sharma: Will the
Minister of Mines and Fuel be pleas-
ed to refer to the reply given to Star-
red Question No. 202 on the 26th
April, 1962 and state:

(a) the progress made so far in the
proposal to import low-grade coal
from West Pakistan to meet the fuel
needs of brick klin industries in
Punjab and Rajasthan; and
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(b) when it is likely to materialise?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) and (b).
The Government of India has since
agreed to import 10,000 tons per
month of brick burning coal from
Pakistan during the current year, for
being utilised in Delhi, Rajasthan,
Punjab and Uttar Pradesh, provided
the price of Pakistan coal is com-
mensurate with the prices of Indian
coal supplied to these areas:

Officers Joining Privaie Firms

Shri P. R. Chakraverti:
1296. { Shri Prakash Vir Shastri:
| Shri P. K. Deo:

Will the Minister of Defence be
pleased to state:

(a) the number of retired Govern-
ment officials belonging to Superior
Cadres of Services, such as IC.S,
I.AS. and 1.P.S. who have joined
Public or Private Sectors in different
capacities during the lasy five years;

(b) the nature of their appoint-
ments and the emoluments they are
drawing;

(c) whether Government have
introduced any provision restricting
the scope of their employment; and

(d) if so, in what form?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) and (b). As regards those in
private  employment, Government
maintain information only in respect
of such officers who take up re-emp-
loyment within two years of retire-
ment, Information about such officers
and those re-employed in the public
sector is being collected and will be
laid on the Table of the House.

(c¢) and (d). Under the existing
rules on the subject All India Ser-
vice officers have to take the sanc-
tion of Government prior to accept-
ing any commercial employment
within a period of two years from
the date of retirement. Before samc-
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tion is given, Government examine
the nature of re-employment offered
by the employer to the officer in the
light among other things, of any pos-
sible dealings the officer may have
had with the employer while in ser-
vice.

Copper Deposits in Kangra
District

r Shri G. K. Singha:
1297, ) Shri Subodh Hansda:
“"7"7 Shri Basumatari:
| Shri S. C, Samanta:

Will the Minister of ®Mines and
Fuel be pleased to state:

(a) whether it is a fact that large
deposits of Copper have been located
by the Geological Survey of India in
Kangra District of Punjab;

(b) if so, whether extensive survey
“has been made; and

(c) the result of the survey?

e 1 '

*"The Deputy Minister in the Minis-
try of Mines and Fuel (Shri Hajar-
mnavis): (a) No, Sir; only indications
of copper mineralisation over a length
of 8 kilometres have been recorded
by the Geological Survcy of India
near Naraul in the Garsha Valley.

(b) and (c). Investigation in this
area which was started in April 1962
is in progress, The results of the
investigation will become available
after it is completed.

Non-Official Orgranisations

{ Dr. P. N. Khan:
1298. < Shri Subodh Hansda:
| Shri S. C. Samanta:

Will the Minister of Home Affalrs
be pleased to state:

(a) which are the non-official orga=
nisations receiving grants from the
Central Government for the last
seven years ie., since 1955 for the

welfare of the Scheduled Castes and
Scheduled Tribes; and

(b) whether the grants are given
annually?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): (a) The names of
non-official organisations receiving
direct grants from the Central Gov-
ernment since 1955 are shown in the
list. placed on the Table of the
House.

—

. Iswar Saran Ashram.
. Harijan Sevak Sangh.

. Bharatiya Depressed
League.

4. All India
Federation.

5. Bharativa Adimjati Sevak Sangh.
6. Indian Red Cross Society,

(b} Yes.

L2

Classes

Backward classes

Prices of Cement

( Shri B. K, Das:

J Shri Subodh Hansda:
1 Shri 8. C. Samanta:
| Shri M. L. Dwivedi:

Will the Minister of Steel and
Heavy Industries be pleased to state:

(a) how many cement manufac-
turers have switched over to the use
of furnace oil instead of coal as
feul; and

(b) what has been the consequent
rise in prices of cement?

1299.

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) So far, one cement manufacturer,
viz,, Messrs. India Cements Ltd,
Madras, have switched over from the
use of coal to furnace oil in one of
the three kilns at their Talaiyuthu
cement factory;

(b) The ex-works price of cement
payable to the producer at the
Talaiyuthu cement factory has been
increased by Rs. 2.37 per tonne but
there has been no increase in the
selling price of cement.
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Dehydrogenated Oils for Defence
Canteens

1384 J Shri Warior:
" Shri Vasudevan Nair:

Will the Minister of Dfence be
pleased to state:

(a) whether the State Government
of Kerala have approached his Minis-
try with a request for patronage of
dehydrogenated products of the State-
owned factory in Kozhikode by way
of supplies to the defence canteens;
and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of Defence (Shri
Krishna Menon): (a) and (b). No such
request has been received recently
from the Government of Kerala.

Three year Degree Course

1305, Shri Yallamanda Reddy: Will
the Minister of Education be pleased
to state:

(a) whether it is a fact that the
system of three-year degree course is
not working well;

(b) whether it is a fact that the
results of Pre-University Course
Classes are very very poor in the
country;

(c) whether there is any proposal
to appoint a committee to review the
whole guestion; and

(d) if so, when?

The Minister of Education (Dr. K. L.
Shrimali): (a) to (c). No, Sir.

(d) Does not arise.

Hostile Nagas

[ Shri P. C. Boroozh:
1306 J Shri Bishanchander Seth:
"] Shri Raghunath Singh:
| Shri Yashpal Singh:
Will the Minister of Defence be
pleased to state:

(a) whether a number of Naga
Hostiles have surrendered in June-
July, 1962;
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(b) if so, how many; and

(e) what action has been taken in
regard to these Nagas?

The Minister of Defence (Shri
Krishna Menon): (a) and (b). 4 Naga
hostiles surrendered to our Security
Forces during June and July, 1962
Information regarding the number of
Naga hostiles who surrendered to the
civil authorities is not readily avail-
able.

(¢) The information is being collec-
ted. A

Cost of Ranchj Township

1307. Shri Morarka: Will the Minis-
ter of Steel and Heavy Industries be
pleased to state:

(a) whether it is a fact that the cost
of the Ranchi Township has increased
severa] times over the original esti-
mate;

(b) if s0, the reasons therefor; and

{c) the final estimate on the basis
of the present calculations?

The Minister of Stee] and Heavy
Industries (Shri C. Subramaniam):
(a) to (c). The cost has not increased
severa] times over the original esti-
mate. The sanctioned estimate of the
Ranchi Housing Project was Rs. B0
lakhs. There may be some increase
in this figure mainly on account of
increase in building works and deve-
lopment i.e. water supply, sewerage,
electric supply etc, The matter is
under examination of Hindustan Steel.

Khetri Copper Project

1308. Shri Morarka: Will the Minis-
ter of Mines and Fuel be pleased to
state:

(a) the progress made so far by the
Khetri Copper Project;

(b) the amount spent so far; and

(c) whether the orders for the
smentor plant have been placed?

The Deputy Minister in the Ministry
of Mines and Fuel (Shri Hajarnavis):
(a) The Government have accepted
the desirability of implementing 1{he
Khetr1 Copper Project with-a capa-
city of 21,000 tons of electrolytic cop-
per per annum, as envisaged in the
report on the technical and economic
feasibility of the Khetri Copper Project
submitted by the Consultants for the
project, Mjs. Western Knapp Engineer-
ing Co., instead of 10,000 tons which
is the target mentioned in the III Plan.

2. Further drilling is in progress to
firmly establish the existence of ore
reserves upto a depth of 2,500 ft

3. Detailed designs, engineering
drawings and bid documents for the
shaft sinking work and for rough
grading of the plant site have been
finalised and tender emquiries for
these works issued already. Detailed
designs, drawings and specifications for
the shafts and mine equipment are
expected to be received shortly from
the Consultants.

4 Investigations for supply of water
to the Project are nearing completion.
The reports of the Geological Survey
of India on the ground water potential
of the areas in the wvicinity—Singhana,
Jodhpura and Chaonra—is expected
shortly.

5. The Rajasthan State Electricity
Board are taking up works for the
supply of power to the Project both
during the construction stage and the
operational stage.

6. Sites for the location of the plant
and residential colony at the project
have been demarcated and proceedings
for acquisition of private land have
been initiated by the State Govern-
ment.

7. Applications for a mining leass,
and, for a prospecting licence for cer-
tain areas adjoining the areas pro-
posed to be covered by the mining
lease, have been made to the Rajas-
than Government.

8. A Base Camp has been established
to provide temporary accommodation
for staff, and preparations for a phased
programme of construction of the town
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ship have been taken up and are being

pursued,

9, Survey of the plant area has been
completed.

(b) Rs. 14,06,822.68 nP upto May,
1962.

(c) No, Sir,

Industrial Management Pool

1309. Shri Moraka: Will the Minister
of Home Affairs be pleased to state:

(a) the number of persons selected
in the Management Pool by the
U.PS.C. in 1958,

(b) whether all the selected persons
have been employed;

(¢) whether persons not selected by
the UP.S.C. have also been employed;
and

(d) if so. their number?

The Minister of State in the Ministry
of Home Affairs (Shri Datar): {a) 212

(k) Of the selected candidates, 2 are
yet to be absorbed.

(c) No.

(d) Does not arise.

Implementation of Untouchability
(Offences) Act in Tripura

1310. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) whether any committee was ap-
pointed in Tripura to look into 1he
effective implementation of Lhe pro-
visions of the Untouchability (Offen-
ces) Act;

(b) if so, the names of its Membzrs;
and

(c) the progress of its work, if any?

The Deputy Minister in the Ministry
of Home Affairs (Shrimati Chandra-
sekhar): (a) Yes

21, 1962 Written Answers 3i02
{b) The Committee consists of ihe
following officials of the Tripura

Administration:—

(1) the District Magistrate,
(2) the Superintendent of Police,

(3) Deputy Secretary, Revanue
Department, and
(4) Secretary, Judicial Depart-

ment.

tcy No case of infringement of the
provisions of the Untouchability
(Offences) Act, 1955, has come to the
notice of the Committee so far.

U.N. Team's Report on Fertilizer
Projects

[ Shri K N. Tiwary:
1311.{ Shri Bibhuti Mishra:
| Shri Surendranath Dwivedy:

Wiil the Minister of Sleel and
Heavy Industries be pleased to state:

(a) whether it is a fact that about
a year ago a U.N. team had v me here
to study fertilizer projects. and it sub-
mitted a report to Government;

(b) if so, its main recommendations;

(c) whether Government have pub-
lished that report; and

(d) the action taken on the recom-
mendations?

The Minister of Steel and Heavy
Industries (Shri C, Subramaniam):
(a) Yes.

(b) A copy of the Report is avail-
able in the Parliament Library.

(¢) No.

(d) The recommendations made in
the Report are being implemented
wherever possible,

Delhi University

1312. Shri Bibhuti Mishra;: Will ‘he
Minister of Education be pleased to
state:

(a) whether it is a fact that the
students seeking admission to various
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Colleges of the Delhi University are
asked to write their castes and reli-
gions; and

(b) it so, whether Government pro-
pose to take any action jn the matter?

The Minister of Education (Dr. K. L.
Shrimali): (a) Students seeking ad-
mission to the various colleges of the
University of Delhi are required only
to indicate their religion andjor
nationality in the application form
for admission and not their caste.
However, they are required to ‘ndi=-
cate whether they belong to the Sche-
duled Castes. This information is
necessary for statistical purposes and
for the applicztion of concession rules.

(b) Since the practice followed by
the University is in conformity with
Government policy in this behalf, no
action is considered necessary.

District Soldiers, Sailors and Airmen’s
Boards ’

1313. Shri A V. Raghavan: Will the
Minister of Defence be pleased to
state:

(a) the total number of District
Soldiers, Sailors and Airmen’s Boards
in India; i

(b) whether the pay scale of secre-
taries of these Boards varies from
State to State and from district to
district; and )

(c) whether there is any oroposal
before Government to fix a uniform
scale of pay to the Secretaries of the
District Soldiers, Sailors and Airmen's
Boards?

The Minister of State in the Ministry
of Defence (Shri Raghuramaiah):
(a) 186.

(b} Uniform scales of pay as under
already exist in respect of Secretaries
of the District Soldiers, Sailors and
Airmen's Boards in all States:

(i) Rs. 250—10—300—15—450 for
Secretaries of Grade I Boards,

(ii) Rs. 120—8—200—10,2_220 for
Secretaries of Grade II Boards.

(iiiy Rs, 80—5—120 for Secretaries
of Grade III Boards.

(c) There is mo proposal to fix
uniform scales of pay for Secretaries
of al] grades of DSS & A Boards.

Holiday Trips of Government
Employees

1314. Dr. L. M. Singhvi: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that some
holiday trips to Kashmir and other
places are organised by the Family
Welfare Organisation of the Home
Ministry for the benefit of Government
employees and their families;

(b) if so, the amount of expenditure
incurred by Government directly or
indirectly on these trips each year;

(c) wheihier the accounts are audited
and if so, by whom; and

(d) whether persons who are neith-
er Government servants nor members
of their families are also included in
these trips as guests, etc?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
Yes: such trips are organised by the
Staff Welfare Organisation (Girih
Kalyan Kendra).

(b) 1960-61 Rs. 3.437-18nP.
1961-63 Rs. 2,188-6znP
1962-63 Rs. 2,400-00np

(Approx.)

(c) Yes; by a chartered Accountant
intially and by the AG.CR. in due
course. :

(d) No.

Physical Education

J Shri P. Kunhan:
13159 Shri Raghunath Singh:

Will the Minister of Education be
pleased to state:

(a) whether Government have any
programme to improve physical edu-
cation;
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(b) if so, the details thereof; and

(c) whether physical education has
been recommended as being 'made a
compulsory subject by the Central
Advisory Board of Physical Education?

The Minister of Education (Dr.
K. L, Shrimali): (a) Yes, Sir.

(b) (i) A National College of Phy-
sical Education has been established
in Gwalior with training facilities for
a 3 year Degree Course to bring out
a better class of Physical Education
Teachers.

(ii) Financial assistance on match-
ing basis is being extended to Phy-
sical Education Training institutions
for the improvement and development
of facilities like gymnasia and playing
fields,

(iii) A National Physical Efficiency
Drive based on carefully graded tests
has been launched to popularise the
cult of physical fitness and to arouse
the enthusiasm of people for achieving
higher standards of physical efficiency.

(iv) Model syllabi of Physical Edu-
cation for boys and girls have been
drawn up and sicps are being taken
to poularise these syllabi through
orientation ‘courses for teachers in
Physical education.

(v) Financial assistance is extended
in the form of scholarships for higher
training in indigenous physical acti-
vities,

(vi) Suitable Yogic v actices have
been included in the :: gramme of
physical education. F nancial assis-
tance is also extended {or undertaking
fundamental scientific research in
Yoga.

A provision of Rs. 89 lakhs has
been made in the Third Five Year
Plan to implement the programme for
promotion of Physical Education.

{c) Yes, Sir. The Central Advisory
Board of Physical Education & Recrea-
tion at its last meeting held on the
6th and Tth July, 1962 has recom-
mended that Physical Education should
be made a compulsory Examination
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Subject for a House Examination upto
one Standard below the S.SL.C. Exa-
mination. The Board has further
recommended that Physical Education
should also be introduced in the Col-
leges and Universities as an Elective
Subject in B.A, & B.Sc.
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0il in Cauvery Basin

1317. Shri Umanath: Will the Minis-
ter of Mines and Fuel be pleased to
state:

LELLH

{a) whether it is a fact that in pur-
suance of oil exploration in Cauvery
Basin it has been decided to drill a
hole 3,000 feet deep;

(b) if so, the purpose of the step
and stage at which the execution of
this decision stands;
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{c) the location where the hole is to
be drilled, the name of the village and
district; and

(d) when the work is expected to
be completed?

The Minister of Mines and Fuel
Fuel (Shri K. D, Malaviya): (a) No,
Sir. It is proposed to undertake
structural drilling in the Cauvery
Basin, ,

(b) Structural drilling is proposed
to be undertaken to obtain geological
information and information regarding
the rock formations below surface.
Arrangements for sending structural
rig to Cauvery Basin are under way.

(c) The location has not been decid-
ed yet.

(d) It is not possible at this stage
to say when it is likely to he com-
pleted.

Expansion of Public Sector 0il
Refineries

1318 Shri Daji: Will the Minister
of Mines and Fuel be pleased lo state
whether Govermmsant are considering
a scheme for expanding the capacity
of Public Szctor oil refireties during
the Third Five Year Plan period?

The Minister and Fuel (Shri K. D.
Malaviya): Yes, Sir,

Division Conferences of L.1.C,

1319, Shri S, N. Chaturvedi: Will
the Minister of Finance be pleased to
state:

(a) whether divisional conferences
of officers and field workers of Life
Insurance Corporation are held every
year;

(b) if so, the maximum and mini-
mum expense incurred on any one of
them;

(e) the tota] expenditure on these
conferences each wear in 1960, 1961
and 1962; and

(d) the expenditure on this account
in the Delhi Division in each of the
years 1960, 1961 and 19627
1550(Ai)LSD—4.

The Minister of Finance (Shri
Morarji Desai): (a) to (d). The in-
formation is being collected and will
be laid on the Table of the House
when available,

Centra) Assis_tance to States for
Polytechnics
1 132 Shri Subodh Hansda:
Shri S, C. Samanta:

Will the Minister of Scientific Re-
search and Cuitural Affairs be pleas-
ed to state:

(a) wh:at kind of Central assistance
will be given to the States for seiting

up polytechnics and junior technieal
schools for girls;

(b) whether any quota has been
fixed for each State; and

(c) if so, what is the basis of fi:-
ing such quotas?

Tire Miinister of Scientific Researcn
ang Cuitural Affairs (Shri Humayun
Kabir): (a) The Central Governmen:
will provide 75 per ceni of the ~on-
recurring expenditure and 30 per cent
of the recurring exponditure for a
periad of ifive years.

(b) No quota has besn fixed. The
quantura of Ceatral assistance to a
State depends on the number of poly-
technics and Junior Technicai Schools
to be established under the State's
Third Five-Year Plan,

{c) Does not arise.

Financial Assistance for Famine Reliel
to Andhra Pradesh

1321. Shri P. Venkatasubbaiah: Will
the Minister of Finance be pleased to
state:

(a) whether any financial assistance
has been made available to the Andhra
Pradesn Governmant to siart perma-
nent relief measures in  chronically
famine s!ricken areas of Rayalaseems;

(b) if so, what the amount is; and

(¢} whether the patterm of famine
relief has been suggested by his Gov-
ernment?
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The Minister of Finance (Shri
Morarji Desai): (a) and (b). Loan
assistance of Rs. 553 lakhs was made
available to Andhra State during the
1st and 2nd plans under the Program-
me of Permanent Improvement of
Scarcity Areas, Information is not
available as to how much of it was
spent in Rayalaseema area. A Pilot
Plan for the development of the chro-
mically drought-affected areas cover-
ing 12 taluks in the Andhra Pradesh
State has been received in the Minis-
try of Food and Agriculture, Depart-
ment of Agriculture. It is being exa-
mined in consultation with the Minis-
try of Community Development, Pan-
chayati Raj and Cooperation,
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High Schools in Tripura

1325. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state: -

(a) whether Tripura Territoria.
Council, in their budget estirates of
1962-63, proposed the establishment of
five high schools in addition to pre-
visions made in the Third Five Year
Plan; and

(b) if so, whether adequate financial
assistance  would be given tn the
Council for starting those five hign
schools during the current financial
year?

The Minister of State in the Minis-
try of Home Affairs (Shri Daiar): (a)
Yes.

(b) As the proposal involves fresh
expenditure outside the Third Five
Year Plan, the Council has been asked
to furnish detailed justification in sup-
port of the proposal. The question of
giving financial assistance for this pur-
pose will be considered <when the

, Council submits the necessary details.

Municipal Market in Agartala

1326. Shri Dasaratha Deb: Will the
+ Minister of Home Affairs he pleased to
state:

(a) whether a Municipal Market has
been constructed at Maharajganj
Basar, Agartala, Tripura, with Snances
advanceq by the Rehabilitalion De-
partment, Tripura Administraticn;

(b) if so. the number of shop rvoms
constructed:

() the number of shop rooms rent-
ed; and

(d) if the shop-rooms could not be
rented, the reasong therefor?

The Minister of State in the Ministry
of Home Affairs (Shri Datar): (a) Yes

(b} 100.

(c) Sixteen shop-rooms have alrcady
been rented whereas 46 are pruposed
to be given on rent shortly.

(d) The remaining 38 shop-rooms
will be rented only after required al-
terations and additions have been car-
ried out

Nationa] Archives

1327. Shri Raghunath Singh: Will
the Minister of Education be p.eased
to state whether National Archives of
India at New Delhi is facing ti:e pro-
blem of accommodation for its re-
cords on shelves?

The Minister of Education (Dr. K. L.
Shrimali): Yes, Sir. It has been de-
cided to construct an annexe to  the
existing building of Mational Archives
of India on Janpath, New Delhi, to re-
lieve the shortage of stack accommod-
ation experienced by the Department

Mid-Day Meals to School Children

[ Shri P. Venkatasubbaiah:

1328. { Shri D. C. Sharma:
| Shri Krishna Deo Tripathi:

Will the Minister of Educaiion be
pleased to state:

(a) whether Government propose
to extend the scheme of Mid-day meals
to schoo] going children in the covm-
try with immediate effect;
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(b) if so, the details of the scneme
and the expenditure involved;

(¢) how many State Governments
have already introduced this scheme
along with the number of children
being benefited; and

(d) what is the quantum of financial
assistance given to those State Gov-
ernments?

The Minister of Education (Dr. K.
L. Shrimali): (a) and {b). rh2 mid-
day mealg scheme is not a  Central
but a State scheme. It is [nr the State
Governments to include it in their
State Plans.

(c) The scheme of mid-day meals
is in operation in eleven States. The
number of Children being benefited at
present is about four million.

(dy Central assistance is not given
to the States scheme-wise but for the
Plan as a whole. The question of
giving financia) assistance for mid-day
meals programme on percentage bnsis
is under consideration.

Advance Granted hv Reserve Bank of
fndia

1329. Shri P. C. Borooah: Will the
Minister of Finance be pleasel to
state:

fa) the extent of ‘oans and advances
granted by the Reserve Bank of India
out of National Credit i{long term
operations) Fund so far:

(b) how much of it hag been paid
to the State Govermmnents and how
much of it has bean given to  Assam
Government; and

teY how much has been paid to the
Co-operative Banks?

The Minister of Finance {Shri
Morarjj Desai): (a) Upto the 30th
June, 1962, the Res2ive Bank of lndia
had sanctioned to the State govern-
ments State co-operative barks and
the central co-operative land mortgage
banks, long and medium-term loans
from the National Agricuitural Credit
(Long-term Operationsy Fund amount-
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ing to Rs. 63'79 crores. Out of the
amounts sanctioned. Rs 31'63 crures
were drawn by the 30th June, 1982

(b) A sum of Rs. 2556 crores waa
sanctioned to the State governments
upto the 30th June, 1962 out of which
Rs. 26-29 crorss were dravn by that
date.

The loans to the Assam Government
included in the amount ¢f Rs. 2858
crores  sanctioned ‘o various  State
governments, amounted to Re 36
lakhs, out of which Rs. 35 lskhs hava
been drawn

(c) Upto the end of June, 1962,
Rs. 35:07 crores were sanctivned to the
State cooperative banks for agricu’-
tura] purposes, out of which Rs. 25°18
crores were drawn. ’

Nunmatli Refinery

1330. Shri P. C. Bovrcoah: Will the
Minister of Mines and Fuel be pleased
to ctate:

(a) whether the full throughout of

the Nunmati Refinery is sull restriet-
ed:

(b) if s0, to what extent; and

ve) what are the main Jifficulties
fared by the refinery at prescnt?

-

The Mirister of  Mines and Fuel
(Shri K. D. Malavirva): ta) No, Sir.
The refinery is running on full cope-
citv,

(b) and (c). Do not arisa,

Conference of Chairmsn of
Service Commissions

1331. Shri Sham Lal Saraf: Will the
Minister of Home Affairs be pieased
to state: :

Public

{a) whether in the Conferenc: of
Chairman of Public Service Comini;-
sions (Centra] and Staie<) held in
Delki  in March, 1961 under  the
Chairmanship of i{lie Chairman of the
UPS.C. an attempt was made to
evolve a uniform procedure for re-
cruitment and promotion of officers in
different services in the country, and
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(b) whether that policy has since
been adopted by all the Fukiic Service
Commissions in all the States?

The Minister of State in the Minisiry
of Home Affairs (Shri Datar): (a) and
(b). The discussions in the Confercnce
of Chairmen of Punblic Service Com-

missions held in Macch, 1961  were
mainly designed to evolve wuniform
standards of approacn and working

procedures but no formnul resclutions
were adopted. The discussions were
of a purely informsal nature, the pro-
cedure to be followed by the Public
Service Commissions for the discharge
of their statutory duties being an
interna] matter to be decided entirely
by each Commissioa.

Powers of Election Commission

1332, Shri Yashpil Singh: Will the
Minister of Law ke pleased to state:

{a) whether the attention of Gov-
ernment has been drawn to the sug-
gestion made by Attorney  General
of India, Shri M. C. Satalvad at a
seminar organised ty the Mysore State
Commission of Jurists, repurted in the
Statesman dated New Delhi the 8th
July, 1962 to the elfect that more
powers should be given to tne Flectinn
Commission to pravent abuses during
general elections and that India sheuld
evolve its own methods to havehonest
and conscientious legislatures; and

(b) if so, whether Government have
any intention to ameng electoral law
of the country, acccidingly?

The Deputy Minister ip the Ministry
of Law (Shri Bibudhendra Mishra):
(a) Yes, Sir.

(b) The Election Commission, was
consulted and it has stated that at
present it has no specific recommenda-

. ‘tion to make for amending the law of
electiong in the matler.

N.E.S. Blocks in Manipur Hill Areas
1333. Shri Rishang Keishing: Will
the Minister of Home Affairy be pless-
ed to state:
(a) the respective amounts of the

Tribal welfare fund expended during
the financial years of 1960-61 and
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1961-62 for each of the eight National
Extension Service Blocks in Manipur
hil) areas;

(b) the basis or principle according
to which the fund is zllotted to each
of the blocks; and

(c) whether the amount wns proper-
ly utilised and the target of work
fixed was achieved?

The Minister of State in the Ministry
of Home Affairs (Shri Datar): (a) and
(c). Additiona]l allotments from the
tribal welfare funds are made only
in  respect of Tribal Development
Blocks (known as Special Multipur-
pose Tribal Development Blocks dur-
ing the Second Plan). GCne such block
was opened in Manipur Auring  the
Second Plan period. Seven more are
to be started during the Third Plan
period; of which one was started in
1961-62. The figures of expenditure
and targets achieveq in respect of
these two Blocks have been called for
from the Union Territorv  Adminis-
tration and the information will be
placed on the Table of the House when
received.

(b) The additional funds (from the
outlay earmarked for the Welfare of
Scheduled Tribes) allotted to each of
the Tribal Development Blocks are as
follows;—

(Rs. in lakhs)
Funds allotted

During During
Stage I StageII

of five of the
years. succeed-
ing
five
years.
1. Special Multipurpose
Tribal Blocks
{started in Second
Plan) . 15 5
2. Tribal Developmnnt
Blocks (started in
Third Plan) . 10 5




3117 ‘Written Answers
Vigilance Department of Manipur
Administration

1334. Shri Rishang Keishing: Wil
the Minister of Home Affairs be
pleased to state:

(a) the number of cases registered
ang investigated against the loca] and
deputeq officers by the Vigilanca De-
partment of the Mampur administra-
tion from 1960 to June, 1962;

(b) the number of such zases drop-
ped and disposed of durinz the afore-
said period;

(¢) the action taken against the
officers who are found guilty; ard

(d) the number of cases appealed to
and disposed of by the President?

The Minister of State in the Ministry
of Home Affairs (Shri Datar): (a) 53
cases involving 72 officers, of whom 66
were local and 6 deputationists.

(b) and (c). 34 cases were dropped.
7 cases have been entrusted to  the
police including S.P.E. 17 cases have
been disposed of resulting in the dis-
missal of six Gowt. servants, termin-
ation of the services of two, and im-
position of minor penalities on four.

(d) One (remitted Ly the President
for fresh inquiry).

0il Refineries

1335. Shri Kolla Venkaiah: Will
the Minister of Mines and “uel be
pleased to state:

(a) the oil refineries working in
public sector and private sector in
1962-63;

‘(h) the oil refining capacity of
different plants in private nd public
sector working in 1962-63;

(c) the quantity of different oil
prnduc-tg produced and refined in
different plants in 1961-62; and

(d) the wholesale price of different
?roducts refined in different refineries
in 1961-627
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The Minister of Mines ang Fuel
(Shri K. D. Malaviya): (a) and (b).
The names of the five refincries (four
in the private sector and one in the
public sector) and their present capa-
city is ag follows:

Name Capacity
(Million
toones per
annum).
1. Private Sector:
Burmah Shell. 35
ESSO. 24
Caltex. 105
Assam Oil Company. 04
2. Public Sector:
Nunmati. 075

(e) It is not in public interest to
disclose refinery-wise production of
different oil prodacts separately.

(d) Ceiling selling prices applicable
to the products produced by indigen-
ous refineries or importad from abroad
are given in the statement laid on the
Table of the House. [See Appendix
II, annexure No. 24).

New Scales of Pay for Teachers

1336. Shri Kolla Veukaixn: Wili the
Minister of Education be pleased to
state how many universities and col-
leges have adopted th= new scales of
pay for teachers suggested by the
University Grants Comraission recent-
Iy?

The Minister of Education (Dr. K.
L. Shrimall): The Universily Grants
Commission have suggusted new scales
of pay only to University tiecachers
with effect from 1st April, 1961 and 22
State Universities have agreed tu im-
plement the new scales.

Scales of pay of College teachers
were revised by the Commission with
effect from 1st April, 1957 anq 430
Colleges have implemented the revised
scales.

Production Costs of Steel

1331 Shri Eolla Venkaiah: Will the
Minister of Steel and Heavy Industries
be pleased to state the production costs
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of steel per ton, produced in Bhilai,
Rourkela and Durgapur factories and
the reasong for the difference i1 costs?

The Minister of Steel ani Heavy In-
dustries (Shri C. Subramaniam): The
Plants are still in ithe early stages of
production and a realistic assessment
of the costs of production can be made
only when all the Plants have been in
full production for some time.

Drowning Tragedy at National Sports
Club Swimming Pool

[ Shri D. C. Sharma;
| Maharajkumar Vijaya
Ananda:
13%8. < Shri Bishanchander Seth:
| Shrimati Renu Chakravartiy:
| Shri Hem Barua:
| Shri Eswara Reddy:

Will the Minister of Education be
pleased to state:

(a) whether an enquiry was institut-
ed into the death of a boy who was
reported to have been drowned in the
National Sports Club of India swim-
ming pool in July, 1962; and

(b) if o0, what are its findings?

The Minister of Lducation (Dr. K.
L. Shrimali): (a) and (b). An enquiry
committee has been set up which has
not yet completed its work.

Construction of Naval War-Ships

1339. Shri D. C. Sharma: Will the
Minister of Defence he pleased to
state:

(a) the progress that has beca made
in the direction of constriction  of
Naval war-ships in the couniry; and

(b) the details thereof?

‘The Minister of Defence (Shri
Krishna Menon): (a) and (b). The
question of undertaking the construc-
tion of Naval war-ships in India has
been receiving the attention of the
Government. The progress made in
the construction of Naval war=-ships is
as under:—

(i) The Seaward Defence Boats
have recently been completed

in Shipyards in Calcuita area
and are now in service with
the Indian Navy;

(ii) a Survey Vessel for the Indian
Navy is at present under con-

struction at the Hindustan
Shipyard Ltd, Vishakha-
patnam;

(iii) two Inshore Minesweepers
are under construction at
Mazagon Dock, Bombay;

(iv) orders are expected to be
placed shortly for the const-
ruction of one Coasta] 1Mine-
sweeper and ihree Seaward
Defence Boats at Mazagon
Dock and Garden Reach wourk-
shops; and

(v

—

Exploratory steps are being
taken for the construction of
destroyers/frigaiss  at the
Mazagon Dock, Eombay.

Foreign Exchanee for Scientific
Equipment

1340. Shri N. Sreelantan Nair: Will
the Minister of Education bc pleased
to state:

(a) the names of universilies znd
colleges that received the allocation of
the foreign exchange for scientific
equipment and iibrary books during
the period from l1st Janua:y, 1959 to
31st March, 1961;

(b) what use the University Grants
Commission made of the balance of
Rs. 23 lakhs foreign exchange (Rs. 172
lakhs—Rs. 149 lakhs); and

(¢) whether Government have made
any allocation of foreign cxchange
for the purpose during the first two
wvears of the Third Plan?

The Minister of Eduocation (Dr. K.
L. Shrimali): (a) A statement is laid
on the Table of the House, [Placed
in Library. See No. LT-352|62].

(b) The foreign exchange equivalent
to Rs. 23 lakhs was not nsed.

(c) So far the Government have
made allocation for 1} years—i.e., up
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to 30th. September, 1962 of the Third
Plan

Income Tax Appeals in Orissa

1341. Shri P. K. Deo: Will the Minis-
ter of Law be pleased to state:

(a) whether the Orissa Chambers of
Commerce have raade representation
to the Government of India that In-
come-tax appeals should be referred to
the Calcutta tribunal instead of Patna
tribunal; and

(b) if so, the rzasons for the same?

The Deputy Minister in the Ministry
of Law (Shri Bibudhendra Mishra):
(a) Yes, Sir.

(b) It is represented that Orissa
assessees would be cenefited if  the
Calcutta Benches of the Tribunal are
conferred  jurisdiction over Orissa
cases, as Calcutta is nearer tharn Patna
and Orissa assessees can get their
cases heard and decided at Calcutta
by spending less time and money.

It may be mentioned that under the
present practice, the Orissa asscssees
do not have to go to Patna for the
hearing of their cases, but the Patna
Bench camps in Orissa to hear their
cases. Efforts are being made for a
Bench of the Tribunal tn camp at
Orissa more frequently so that the
Orissa cases do not remain pending for
a long time. Nevartheless, the ques-
tion whether the Calcutta Benches
should have jurisdiction over Orissa
cases instead of Patna Bench, is re-
ceiving consideration.

Real Earnings during the Plan Periods

1342. Shri Yashpal Singh: Will the
Minister of Finance be pleased to
state

(a) whether it is a fact that during
the last two plan-periods real earn-
ings have been lowest ie, about one
per cent in the case of Central Gov-
ernment employees as compared to
other sections of employed population
in the country;

(b) if so, the reasons therefor; and
(c) what steps Government have

taken to raise the standard of living
of the employees?
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The Minister of Finance (Shri
Morarji Desai): (a) and (b). Data
regarding the real eamings of Cen-
tral Government employees as com-
pared to other sections of employed
population in the country are not at
present available, but the position in
this regard is being studied by a Com-

mittee appointed by the Planning
Commission.
(c) Besides improvement in pay

scales, the following steps have been
taken:

(i) Enhancement in the rates of
dearness and compensatory
allowances;

(ii) Improvement in
benefits;

retirement

(iii) Improvement in Leave Travel
Concession;

(iv) Grant of Educational assist-
ance;

(v) Concession regarding house-
rent for Government accom-
modation;

(vi) Extension of Medical facili-
ties; etc.

Income Tax Evasion

1343. Shri Yashpal Singh: Will the
Minister of Finance be pleased to
state:

(a) the number of cases of Income-
tax evasion which came into notice of
Government in Delhi during 1961-62
and 1962-63 so far; and

(b) the steps taken by Government
to stop its recurrence?

The Minister of Finance (Shri
Morarji Desai): (a) 1961-62—394,

1962-63—71
YRR (Upto July 1962)

(b) The law relating to the imposi-
tion of penalties for concealment has
recently been tightened in the
Income-tax Act, 1961. Provision also
exists for.launching prosecutions.
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Domicile Certificates

1344, Shri Hem Raj: Will the Minis-
ter of Education be pleased to state:

(a) whether it is a fact that domi-
cile certificates are insisted upon by
the college authorities for the admis-
sion of students in different States;

(b) if so, the names of such States;
and

(e) how does it fit in with the
national integration policy of Govern-
ment?

The Minister of Education (Dr. K. L
Shrimali): (a) and (b). The Govern-
ment is not aware of any College
authorities insisting on domicile certi-
ficates for admission of students in
different States.

(c) The National Integration Coun-
cil at its meeting held on June 2 and
3, 1962 considered the question of
admissions to Universities in different
States and strongly recommended that
admissions to Universities should not
be denied on considerations of place
of birth, residence, caste or creed. The
Government has requested the Uni-
versity Grants Commission to take
this matter up with the Universities.

awife fedt & T

LIy, o e TEA ;w0 fw
Tt R0 AIE, 8RR ¥ avdifed wEA
=T 24 F IA K e F 4g qany
T FIT F4T 5 TaAfaw fsa safat
& aeat &) fosm @ glfeand 3
& ford 39 a9 9@ it Qo STy
T oY, IY srifag s T ya@w T
0T 89 TT-6% ¥ 7 T 747 iy

g’

fareat 5=t (¥0 WMo Ao W ):
Twifas difedt & a=ai w1 i
gfaard &7 FY FAT FT FHA=ET FT
¥ # e -R & A H A
s sefa Y feam e fagor @
g 9 @ Wy v ¢ ) [Qfed af-
forer 3, wadw wemr Y]

W @ F G G A

f3¥e. &t " ®@gm  faard
¥T @ WY S97 q7A1 qg qqTH AT
FIT w4 fF

(%) =1 a7 &= ﬁﬁi@ﬁ
| #1 T qzzq'(mglzg
UF A 3914 g & ; #AT

(@) afz &, @ @< 7 =
qEEaTEt & UFA § fod §9 & o1
Ford & fome wEer JoqmEw § oAy
Tqg?

am 9K 99 791 (s Fo Fo
) : (F) M (@) afrr fanga
frawmaedT & 77E FAT & (99 FE
G 92T T FTHTL HIL Frafeaa
TG §E & AT 97 A9 F fan
eI AGH FFAT 9T ;AT § 1 RY
FRAT, (8¥8 ¥ wge A 07 gz ¥
faa @ fram amn 4 e a; o
qfrorrrerey 9z aRr @i
AT 9 OF G 9zt T gearar fRar
T | W SEIT & qE) ¥ wagafeaq
FEATA F1 A & fod afer Famaa
framast &1 difaa fear m@w 4
T HUTAT F AT FEAD F AT
Y THRAT, 14¥E ¥ 9 w1ae F gvafag
A97 fea 1@ @7 22t ¥ fad ot @
grm, geafaa fret & Seaeat #
AT RITE 2 |



3125 Written Answers

Bperts Villages

. f Shri Heda:
s . Shbri D. C. Sharma:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that Gov-
ernment have abandoned the scheme
of ‘sports villages' in Delhi;

(b) the reasons for such a decision;

(c) what were the details of the
scheme; and

(d) what is the latest position in
regard to scheme of ‘Olympic Village'.

The Minister of Eduocation (Dr.
K. L. Shrimali): (a) No, Sir.

(b) Does not arise.

(¢) The details have yet to be
worked out by a Committee of the
All India Council of Sports after the
possession of the langi for the pro-
posed ‘Sports Village’ has been
secured.

(d) As in (c) above. The scheme
of ‘Olympic Village' is not different
from that of ‘Sports Village’

Rupee Payment

1348. Shri Daljit Singh: Will the
Minister of Finance be pleased to
state:

(a) the total rupee paymentis princi-
pal as well as interests made during
1960-61 and 1961-62 country-wise; and

(b) the purpose for which they are
utilised here?

The Minister of Finance (Shri
Morarji Desai): (a) It is presumed
that information is required in res-
pect of repayment of principal and
payment of interest charges on foreign
loans to be made in rupees. The
countries to which such rupee pay-
ments were made in 1860-61 and
1961-62 are only two—US.A. and

AUGUST 21, 1962

4

Written Angwers 3126

U.SSR. The details of these pay-
ments are as under:
{rupces in crores)

1960-61 1961-62

Repav- Pay- Repay- Pay-
ment ment ment ment

of of of of
Princi- in-  Princi- in-
pal. terest.  pal, terest.

U.S.A. 2:97 301 4-45 6-35
U.S.S.R. . 547 129 640 1-22
ToTAL B-44 4°30 IC-i¢ 757

(b) Indian rupees received by the
Government of USA. may be used
by that Government for any cxpend:-
tures or payments by the USA in
India. Such currency may a.:0 be
used in other areas or convertied into
other currencies as may be mutually
agreed upon. The US.A. has agreed
to take into account the economic
position of India in any contemplated
use of the rupees received by the
United States on these accounts.
Rupees received on account of repay-
ment of principal and payment of
interest charges in respect of loans
from the former Development Loan
Fund of U.S5.A,, shall, however, not be
utilized for export of goods from
India, unless agreed to in advance by
the Government of India.

Rupees accruing to the Government
of U.5.5R. are utilized for financing
exports from India on the terms and
conditions of the Soviet—Indian Trade
Agreeruent in force from time to time.

Study in Production and Management
of H.5L.

1349. Shri Daji: Will the Minister
of Steel and Heavy Industries be
pleased to state:

(a) whether the Hindustan Steel
Ltd., contracted with a private firm
for making studies in production and
management in Hindustan Steel Lid.
and/or Steel Plants;
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(b) what are the terms of reference;
and

(¢) what fees were contracted for?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam): (a)
to (c). A statement is laid on the
Table of the House. [See Appendix
II, annexure No. 26].

Roads in Border Areas

1350. Shri Hem Raj: Will the Minis-
ter of Defence be pleased to state:

(a) whether Government propose
to connect the Border line from
Shipki La Pass in Himachal with
Kaurik in Spiti with Ladakh in
Kashmir;

(b) if so, what will be its probable
cost; and

{c) whether the construction of
roads in these border areas or the
construction of Aerial Ropeways will
be more durable and profitable?

The Minister of Defence (Shri
Krishna Menon): (a) to (c). No such
plans have been formulated or sanc-
tioned by the Board.

Scholarships for Higher Stodies in
Hindi

1351. Shri P. Venkatasubbaiah: Will
the Minister of Education be pleased
to state:

(a) whether Government propose to
award scholarships to students from
non-Hindi speaking areas for higher
studies in Hindi in 1962-63;

(b) whether these scholarships will
be distributed State-wise among the
non-Hindi speaking States; and

(c) if so, the basis for such distri-
bution?

The Minister of Education (Dr.
K. L. Shrimali): (a) Yes, Sir. An
announcement has already been made
in the newspapers calling for appli-
cations by lst September, 1962

(b) These scholarships are distri--
buted State-wise.

(¢) Population basis.

“Smuggling”

1352. Shri D. C. Sharma: Will the
Minister of Finance be pleased to
state:

(a) whether it is a fact that large
scale smuggling is going on between
Punjab and West Pakistan through
the common border and large quanti-
ties of gold and luxury articles like
watches ete. are being smuggled into
India from Pakistan; and

(b) if so, the steps Government
have taken in the matter?

The Minister of Finance (Shri
Morarji Desai): (a) The Government
of India have no reason to believe
that large scale smuggling is going on
between Punjab and West Pakistan
through the common border in recent
years.

(b) Does not arise.

Cost of Living Index im Delhi

1353. Shri D. C. Sharma: Will the
Minister of Finance be pleaseq to
state: .

(a) whether the cost of living index
in Delhi is rising;
(b) if so, nature of the rise during

1958-59, 1959-60, 1960-61 and 1961-62;
and

(c¢) the main reasons for this rising
cost of living index?

The Minister of Finance (Shri
Morarji Desai): (a) The Working
Class Consumer Price Index for Delhi
which had reached 130 (1949—100) in
July 1961 came down to 127 by
October 1861 and in subsequent
months it was between 129 and 130
until April 1982. It declined once
again to 127 in May 1962. The pro-
visional figure for June 1962 is 130.
It will be seen that in the last few
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months there is no steady upward
trend.

(b) The above-mentioned Index
averaged 117 in 1958-59, 119 in 1959-
60, 121 in 1960-61 and 128 in 1961-62.

(¢) The rise in the Consumer Price
Index for Delhi in 1958-59 was mainly
due to the rise in prices of food
articles: in the subsequent two years
prices of food articles declined, but
the index went up with the increase
in prices of fuel and lighting, clothing
and miscellaneous items. In 1961-62
also the main factor behind. the rise
in consumer price index (which
occurred during the first half of the
vear) was increase in prices of articles
other than food, although prices of
food articles also went up.

Primary Education in India

1354. Shri D, C. Sharma: Will the
Minister of Education be pleased to
state:

(a) whether the Study Group on
the administration of primary educa-
tion in India has made any progress
in its work;

(b) if so, whether a report has been
submitted; and

(c) the important features thereof.

The Minister of FEducation (Dr.
K. L, Shrimali}: (a) The material
required by the Study Group has
since been received and is being
tabulated.

(b) and (c). The report is expected
to be ready by November 1962.

Central Loans to States

1355. Dr. L. M, Singhvi: Will the
‘Minister of Finance be pleased to
state:

(a) the total gquantum of Central
loans to different States outstanding
as of date;

(b) the total interest falling due in
‘the financial year 1962-63; and

(c) how it is proposed to effect and
accelerate recoveries?
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The Minister of Finance (Shri
Morarji Desai): (a) The accounts for
the year 1961-62 have not yet been
finally closed. A statement showing
the amount of loans outstanding
against the different State Govern-
ments as on 31st March, 1961 is laid
on the Table of the House,

(In crores of Rs.)

Andhra Pradesh 151
Assam 44
Bihar 153
Gujarat 24
J&K N
Kerala 47
Madhya Pradesh 113
Madras 105§
Maharaskira 205
Mysore é9
Orissa 139
Punjab 253
Rajasthan 109
Uttar Pradesh . 2171 .
West Benpal . 242
TotaL . 1910

(b) Rs. 80 crores approximately as
per Budget Estimates 1062-63.

(c) State Governments are required
to repay the Central Loans in accord-
ance with the terms and conditions
attached to the loans. The repay-
ments are watched by the Accounts
Officers who are also expected to
bring defaults, if any, to the notice
of Government for remedial action.

0ld Manuscripts

1356. Shri Raghunath Singh: Will
the Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether 15 old and important
manuscripts are being published; and

(b) if so, the names of manuscripts
and details of scheme?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) Yes, Sir.
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(b) (A) Names of the Manuscripts
1. Nirukta Vartika (Sanskrit).

2. Nyaya Kandali with an un-
known Commentary (San_—‘
skrit).

3. Bhupalavallabha (Sanskrit).

4. Nyayakalpalatika by Ananda-
purna (Sanskrit).

5. Kasyapasamhita (Sanskrit).
6. Asayurveda (Sanskrit).

7. Jambavati Parinayam (San-

skrit).

8. Tuptika Vvakhya
(Sanskrit).

Vartika

9. Mimamsa Kutualavrtti by
Vasudeva Dikshita (Sanskrit).

10. Jaiminiyasutravrtti Bhavatrata
(Sanskrit).

11. Viswakarma Silpam and Vis-
wakarmayam (Sanskrit).

12, Vrdhagarga Samhita (Sanskrit),
13. Mana Manohar (Sanskrit).

14. Tajul Maathir (Persian).

15. Jawami-ul-Hikayat (Persian).

(B) Dectails of the scheme

On the advice of the Indology Com-
mittee, the Ministry of Scientific Re-
search and Cultural Affairs have
decided to publish critical editions of
15 rare manuscripts of National
importance, and the work has been
enirusied to reputed scholars.

Japanese Archzeologists

1357. Shri Raghunath Singh: Will
the Minister of Scientific Research and
Cultural Affairs be pleased to state
whether a teafn of Japanese Archso-
logists has wvisited Neolithic sites of
Burzahuma near Srinagar in Kashmir
valley?

The Deputy Minister in the Minis-
try of Scientific Research ang Cultural
Affairs (Dr. M. M. Das): One Japanese
Archaologist visited Burzahom on the
5th July, 1962.

Kerala University

1358. Shri P. K. Deo: Will the
Minister of Education be pleased to
state:

(a2) whether the Kerala University
received any grant from U.S. Govern-
ment;

(b) if so, how much; and
A

(c) how it is going to be ulilised?

The Minister of Education (Dr.
K. L, Shrimali): (a) Yes, Sir.

(b) Rs. 25,000.

(e¢) The grant is for purchasing
teaching material and other equip-
ment needed for starting two Diploma
Courses  (Diploma in  English  and
Diploma in Teaching of English) for
a Programme for improving the
standard of English teaching at the
C.M.S College, Kottayvam.

Mazagaon Docks

1359. Shri D, C. Sharma: Will the
Minister of Defence be pleased to
state:

(a) whether the team of experts
which visited U.I{. recently to examine
the facilities available in that country
in the docks and to make them avail-
able in the Mazagaon Docks in
Bombay have submitted a report to
Government;

(b) if so, whether the report has
been considered; and

(c) the steps taken in this direc-
tion? .

The Minister of Defence (Shri
Krishna Menon): (a) Yes, Sir,

(b) and (¢). This report is under
consideration.

Manufacture of Watches
[ Dr. L. M. Singhvi:
7 Shri Yashpal Singh:

Will the Minister of Steel and Heavy
Industries be pleased to refer to the

1360.
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reply given to Starred Question No, 299
on the 1st May, 1962 and state:

(a) the total number of watches
manufactured/assembled in the Public
Sector so far;

(b) the average cost and the
amount of foreign exchange involved
per piece;

(¢) the machinery for their sales
.and figures of sales;

(d) the number of watches exported
and amount of foreign exchange
-earned; and

(e) anticipated date of starting
-completely indigenous manufacture?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) Upto 4th August 1962, the Hindu-
stan Machine Tools Ltd, have
-assembled 18,482 watches.

(b) The assembly of watches from
imported components is being carried
out by the Hindustan Machine Tools
Ltd., primarily to train technicians
and the cost involved is treated as the
cost of training. A regular costing
system would be introduced after the
commencement of manufacture and
‘the average cost of watches could be
determined only thereafter. The
amount of foreign exchange expendi-
ture per piece is as follows:

‘Citizen' (Gents) Rs. 20.00
‘Janata' (Gents) Rs. 18B.14
‘Sujata’ (Ladies) Rs. 18.18

(¢) The watches are at present sold
in the offices of the Hindustan Machine
Tois Ltd., located in Delhi, Bombay,
Madras, Bangalore and Chandigarh.
Upto 4th August 1962, 16,673 watches
had been sold.

fd) Nil

(e) According to the terms of the
collaboration agreement, the Citizen
Watch Co., Tokyo, would impart
technical know-how to the Hindustan
Machine Tools Ltd., to enable them
to attain a level of indigenous content
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equal to B4 per cent. It is expected
that the Hindustan Machine Tools
Ltd., would be able to achieve this by
1966.

High Altitude Sickness among Defence
Forces im Ladakh

1361. Dr. L. M. Singhvl: Will the
Minister of Defence be pleased to
state:

(a) how many serious cases of high
altitude sickness been reported among
the defence forces in the Ladakh
area;

(b) how many of these have been
fatal; and

fc) what steps have been taken to
acclimatise the defence personnel
with a view to minimise the incidence?

The Minister of Defence (Shri
Erishna Menon): (a) to (c). 99 such
cases occurred among Defence Forces
in the Ladakh area during the period
1960 to 31st July 1%62. Fourteen of
these cases proved fatal in 1960 and
1961. There have been no fatalities
in 1962, Special arrangements exist
to acclimatise Defence personnel to
minimise th2 incidence of high alti-
tude sickness.

LAF. Plane Crash

[ $hri Raghunath Singh:
ARSES 7 Shri P. C. Borooah:

Will the Minister of Defence be
pleased to state:

(a) whether an Indian Air Force
plane crashed on 24th July, 1962 at
Kudiani village 30 miles from
Balasore; and

(b) if so, the cause of accidenis?

The Minister of Wefence (Shri
Krishma Menon): (a) Yes, Sir. The
accident occurred approximately 2
miles East of Kamtipuda (West
Bengal).

(b) The cause of the accident is
being investigated by a Court of Im-
quiry which has been appointed.
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Cement Production

1363, Shri Mohammad Tahir: Will
the Minister of Steel and Heavy Im-
-dustries be pleased to state:

fa) the total quantity of cement
-oroduced in India;

(b) the quantity required for con-
‘sumption; and

{c) whether cement is imported

from other countries?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) The total quantity of cement pro-
duced in India during 1961-62 is 8°8
million tonnes.

(b) The quantity of cement requir-
ed for consumption during 1962 is
estimated to be about 10 million
tonnes.

{c) Import of cement :nvolving
foreign exchange is not allowed. A
quantity of 49,990 tonnes was recently
ailowed to be imported on an ad hoc
basis from two cement factories be-
longing to Indian companies in West
Pakistan, the cost of the import being
adiustable against the remittable pro-
tits of the companies.

New Year's Day

i364. Shri C. K. Bhattacharya: Will
the Minister of Home Affairs be
pieased to state:

ta) why 1st Januarv of English
‘Calendar has been adopted and pub-
lished as the New Year’s Dav in the
Government of India Calendar for
1962-63-

(b)Y whether Government have ae-
cepted it as the New Year's Day for
inaa:

(c) how long the observance will
continue:

(d)y whether Government are con-
templating to stop the observance
with immediate effect; and

(e) whether the practice of observ-
ing 1st Chaitra of the National
Calendar as the New Year's Day by
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declaring a holiday is contemplated to
be introduced in replacement of the
observance of 1st January of the
Englisk Calendar?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). No particular day as such
has been prescribed as the official
New Year's Day by the Government
of India. January 1, has been shown
as New Year’s Day in the caiendar as
it is so in the Gregorian calendar.
which is still being used for all
official purposes.

ic) to (e). Do not arise.

Yoga

1365. Shri Hem Raj: Will the
Minister of Education be pleased to
refer to the reply given to Starred
Question No. 555 on the 9th May,
1962 and state:

(a) whether the report of the Com-
mittee of medical experts set up by
Government to evaluate the thera-
peutic value of Yoga exercises has
been published;

(b) if so, what action Government
propose to take for encouragement of
such exercises for preventing diseases:
and

(¢) which of the centres recom-
mended by the committee have been
selected by Government for help?

The Minister of Education (Dr. K. L.
Shrimali): (a) The report is still
under print.

(b) and (c). The report of the
Committee of medical experts is
under examination.

Legislation on Statistics of Births and
Deaths

1366, Shri Hem Raj: Will the Minis-
ter of Home Affairs be pleased to
state:

(a) whether Government propose
10 bring a Central Legislation on the
statistics of births and deaths in the
country;
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(b) if so, when; and

(¢) whether the States have been
consulted on the subject and what are
their views?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): (a) to (c). The
views of the State Governments have
been invited in the matter. Replies
from some of the State Governments
are still awaited.

Foreigners

1367. Shri Raghunath Singh: Will
the Minister of Home Affairs be
pleased to state how many foreigpers
excluding Chinese have been told to
leave India during the last three
months?

Tlie Minister of State in the Minis-
try of Home Affairs (Shri Datar): The
information is being collected and
will be laid on the Table of the
House in due course.

Youth Delegations to Europe

1368. Shri Morarka: Will the Minis-
ter of Education be pleased to state:

(a) whether a youth delegation
sponsored by the Bharat Sevak Samaj
is touring Europe on a goodwill
mission under the leadership of Shri
T. Ramachandra; and

(b) whether any age limit was im-
posed at the time of selection of dele-
gates for the above goodwill misziun?

The Minister of Education (Dr. K. L.
Shrimali): (a) a batch of 10 ¢amp
volunteers sponsored by the Indian
Organising Committee for Training
Projects in Work Camp Methods and
Techniques in South-East Asia, under
the leadership of Shri T. Rama-
-chandra, Joint Secretary of the Com-
mittee, is visiting European countries
to study work camps and ‘youth pro-
grammes.

(b) No, Sir.
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0il in Assam

1369. Shri Hem Barma: Will the
Minister of Mines and Fuel be pleased
to state:

(a) whether it is a fact that he
made a statement on 25th July, 1962
to the effect that the Oil and Natural
Gas Commission was preparing a com-
prehensive statement on royalty and
other issues connected with the diffi-
culties experienced and obstructions
placed in the Commission's efforts to
find oil in Assam;

(b) if so, a brief outline of these
‘difficulties’ ard ‘obstructions’ and the
extent to which work in the matter
of oil exploration has suffered in the
State; and

(e) what positive steps are ¢
expedite programmes of work?

The Minister of Mines amnd Fuel
(Shri K. D. Malaviya): (a) to {c).
There has been some delay in the ex-
ploration programme of the Oil and
Natural Gas Commission in Assam on
account of delay in grant of Petro-
leum Exploraiion Licences in Lakwa
and Teok-Jorhat areas and land ac-
quisition proceedings in Assam for
land required by the ~Commission.
These matters were brougnt to the
notice of the State Government.
They agreed to look into the matters
and see that everything was settled
satisfactorily so that exploration
might proceed smoothly and expedi-
tiously, The required licences are
now being issued by Assam Govern-
ment.

Research in Plywood

131‘.'{ Shri‘ A. K Fopalml:
1. Shri Imbichibava:
Will the Minister of Scientific Re-

search and Cultural Affairs be pleased
to state:

(a) whether it is a fact that a
laboratorv for research in plywood
manufacturing process and allied sub-
jects is being set up in Bangalore; and

(b) if so. the details thereof?
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The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Eabir): (a) Yes. Sir.

(b)y This is a cooperative Research
Association formed by the plywond
manufacturers. The  Counecil of

- Scientific and Industrial Research will
assist the Association with grants-in-
aid and technical advice. A labora-
tory will be established in Bangalore
and a field station at Calcutta.

Bokaro Steel Plant

1371. Shri Mohammad Elias: Will
the Minister of Steel ang decavy In-
dustries be pleased to state:

(a) whether it is a fact that the
site selected for Bokaro Steel Plant
has got adequate water supply;

(b) if not. the reasons why this site
was selected:

(e) the details of other sites which
were considered for establishment of
Bokaro Steel Plant: and

(d) the particular reasons and con-
ditions for selecting the present site
for this Plant?

The Minister of Steel and Heavy In-
dustries (Shri C. Subramaniam): (a)
Yes, Sir.

(b) Does not arise.

(¢) and (d). Five possible sites
for location of the third steel plant
were considered in 1955—two at
Bokaro, two at Sindri and one at
Durgapur. The site at Bokaro was
considered a wvery good site but it
could not be selected for the location
of the third steel plant because com-
munications to the site were still to
be developed. Durgapur was select-
ed as a site for location of the third
plant and it was decided to open up
communications to the Bokaro site for
the fourth steel plant. This has since
been done and Bokaro is accordingly
being developed for the establishment
of the fourth steel plant.

1560(Ai) LSD—5.

Ganhati University

1372. Shri Hem Barua: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that the
State Government of Assam has for-
warded the report of the Pavate Com-
mission appointed to conduct an en-
quiry into the affairs of the Gauhati
University to the Central Ministry of
Education for expert opinion; and

(b) if so, the findings of the Union
Government as also the advice, if any,
tendered?

The Minister of Education (Dr. K. L,
Shrimali): (a) Yes, Sir.

{b) The matter is under considera-
tion.

Smuggling of Paintings

1373. Dr. L, M. Singhvi: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether Government are aware
that there is a large scale unlicensed
export and smuggling of paintings and
other objects of art from India to
foreign countries;

(b) if so, what specific measures are
being taken to check this; and

{c) the measures taken to ascertain
the extent of such illegal export?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) only paintings and other
objects of art which are over one
hundred years old require g licenze
for export under the Antiquities (Ex-
port Control) Act, 1947. No case of
unlicensed export of such objects has
come to the notice of this Ministry in
the recent past.

(b) and (c). Do not arise.
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Pescendants of Nawab Wajid Ali Shah
of Oudh

J Dr. L. M. Singhvi:
1374.7 Shri Raghunath Singh:

Will the Minister of Tume Aflairs
be pleased to state:

(a) whether the descendants of
Mawab Wajid Ali Shah of Oudh ap-
proached Government lately; and

(b) if so, with wh?t purpose and to
what effect?

The Minister of States in the Minis-
try of Home Affairs (Shri Datar): (a)
Yes.

(b) They have applied for enhance-
ment of their political pensions and
grant of educational allowances to
their children, The matter is under
consideration.

Iron Ore Deposits in Mohindergarh
District

1375, Shri A. N. Vidyalankar: Will
the Minister of Mines and Fuel be
pleased to state:

(a) whether Government have ex-
plored the possibilities of exploiting
the deposits of the iron ore in the
Mohindergarh District in Punjab;

(b) approximate tonnage and capa-
city of these iron ore mines;

(c) what practical steps have been
or are proposed to be taken to exploit
fully these deposits; and

(d) whether Government propose to
open the mines through a public
undertaking or propose to auction the
same?

The Deputy Minister in the Minis-
try of Mines and Fuel (Shri E. M.
Hajarnavis): (a) The iron ore de-
posits in Mohindergarh District are
being already worked by private
parties; though the State Government
had granted three mining leases, only
one mine is at present worked as the
iron ore from the other two mines

AUGUST 21, 1962

Written Answers 3142

was not of the specifications laid down
by the State Trading Corporation be-
cause of its high phosphorous content.

(b) The reserves of the iron ore
deposits in Mohindergarh District are
estimated at over 2 million tons, but
no detailed prospecting has been done.
The iron ore production in the area
during the years 1858 1959 1960 and
1961 was 16,903 tonnes, 20,367 tonnes,
12,239 tones and 12,192 tonnes (pro-
visional) respectively.

(c¢) The Government of Punjab had
sent about 1000 tons of ores from *ris
area for the purpose of smelting trials
in the Low-shaft Furnace Pilot Plant
of the National Mettalurgical Labora-
tory Jamshedpur. These trials are
stated to have given favourable re-
sults. The State Government are now
considering to set up a small pig iron
plant in the vicinity of Mohindergarh
district based on these deposits. An
application from a private party for
the grant of a licence in the area for
the manufacture of pig iron and blast
furnace slag for a capacity of 108,000
tons per annum has also been receiv-
ed by the Central Government. The
application is under consideration.

(d) The iron ore mines in the area
are being worked by private partics.
The mining leases are granted in ac-
cordance with the provisions of the
Mineral Concession Rules, 1960 and
not by auction.

Campus Work Scheme

1376, Shri Heda: Will the Minisicr
of Education be pleased to stale:

(a) what is the campus work
scheme;

(b) what grants are given under it
and to which institutions; and

(c) at what stage are these projects?

The Minister of Education (Dr. K. L,
Shrimali): (a) and (b). The ohject
of the scheme is to instil among
students right attitude towards
manual labour and at the same time
help High Schools, Higher Secondary
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Scheols, Colleges and Universities of
at least three years’ standing, possess-
ing their own buildings and land to
acquire much-needed recreational
amenities through shramdan by stu-
dents. The Central Government’s
grant does not exceed 75 per cent of
the actual expenditure subject to the
ceilings mentioned below and subject
to the institution contributing at least
25 per cent as its share of the actual
expenditure on the project:

Project Ceiling

prescribed

Rs.
(a) Recreation Hall.cym-audi-
torium . . 3 35,000
(b) Swimming Pool (25 metres) 30,0C0
(¢) Gymnasium 25,000

(d) Small Stadium for specta-
tors round the Sports

Arena 25,000
(e) Open-air theatre 15.000
(f) Pavilion 10,000
(g) 420 msters Oval Cinder

Track for track cvents 10,000

(c) Out of 750 projects approved
since the inception of the scheme in
1953-54, 370 projects have heen com-
pleted so far and the remaining 380
projects are still under construction.

Dacoities /[Robberies

j‘ Shri P. C. Borooah:
RS | Shri Bagri:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of dacoitiesfrohber-
ies, murders and suicide cases in each
Union Territory during the last three
months separately and how these
figures compare with the figures per-
taining to the preceding three
quarters;

. (b) the number of lives involved
therein; and

(c) the number of accused convict-
ed and acquitted?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
to (c). Information is being collect-
ed and will be laid on the Tahle of
the House in due course.
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Alloy Steel Project

1380. Shri Mohammad Elias: Will
the Minister of Steel and Heavy In-
dustries be pleased to state:

(a) what is the estimated capital
cost of the Alloy Steel Project ond its
production capacity;

(b) when the project was taken up
for execution and what is the present
position of the same; and

(¢) when production, as per the pre-
sent programme, is expected to com-
mence?

The Minister of Steel and Heavy
Industries (Shri €, Subramaniam):
(a) According to the Project Report,
the total cost of the Alloy Steel Pro-
ject is estimated at about Rs. 500
million. The Plant is estimatad to
produce 80,000 metric tonnes of ignots
per year or about 48,000 metric tonnes
of finished products.

(b) In February 1961 the Project
Report was accepted by Government
in principle. Production and Know-
how Advisers have been appoinied by
Hindustan Steel. Tenders for supply
of plant and equipment have hLeen
invited and the last date of 1eceipt
of tenders is 16th October, 1962. Ia
the meantime, preliminary work con-
nected with site levelling, corsirue-
tion of perimeter wall, shnp offices
and temporary site offices has been
taken up.

(¢) The production is exvected to
start in 1965-66.

Demands of L.LC. Employees

1381. Shri Umanath: Will the Minis-
ter of Finance be pleased to s ite:

(a) whether the talks betwecn the
Life Insurance Corporation and its
employees over the wage and other
demands of the employees have con-
cluded,;

(b) if so, the result thereof; and

(e) what steps Government propose
to take to conclude the same amic-
ably?



i
3147

The Minister of Fimance (Shri
Morarjj Desai): (a) and (b). The
talks between the management of the
Life Insurance Corporation of India
and the representatives of the All
India Life Insurance Employees' Asso-
ciation and the All India Insurance
Employees’ Association which started
on the 12th April, 1962 concluded on
the 24th July. 1962 without any agree-
ment.

(¢) Gov:ornment do not propose to
intervene at inis stage.

Printing of “China Today”

1382. Shri P, C. Borooah: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that print-
ing of the Chinese Embassy monthly
journal “China Today”, has recently
been discontinued; and

(b) if so, in what circumstances?

The Minister of State in the Minijs-
try of Home Affairs (Shri Datar): (a)
No. The last issue of this weekly dated
the 10th August, 1962 was printed at
the Roxy Printing Press, Connaught
Place, New Delhi.

(b) Does not arise.

Steel for Small Scale Industries

[ Shri U. M. Trivedi:
1383. 4 Shri Bade:
| Shri Kachhavaiya:

Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) how much indigenous quota of
steel (category-wise) has been aliot-
ted for Small Scale Industries and
Steel Processing Industries during
1960-61 and 1961-62 to various States;

(b) what is the actual suppiy of the
steel material against the quota allot-
ted for the above two years;

(c) whether it is a fact that not
even 10 per cent of the material has
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so far been actually delivered to the
Small Scale Industries against the
quotas allotted to them;

(d) if so, what steps Government
propose to take to improve the supply
position; and

(e) in view of the growing import-
ance of Small Scale Industries whe-
ther Government will arrange tg
give ‘top priority’ to the supply of
of steel raw material to these Small
Scale Industries and Steel Processing
Industries quotas?

The Minister of Steel and MHeavy
Industries (Shri C. Subramaniam):
(a) to (c), Steel for Small Secale
industries has to ccme either from the
Small Scale Industries gquota operated
by the Development Commissioner,
Small Scale Industries (Ministry of
Commerce and Industry) or out of
the States’ ‘pooled’ quota, which
includes steel for steel processing
industries looked after by the State
Government. In both these cases a
bulk quota is given to the authorities
concerned. The Development Com-
missioner, Small Scale Industries
distributes the quota to all the States
keeping in view the demand.

In the first half year 1960-61
(according to financial year), alloca-
tions were limited to plates, sheets
and wire. In the second half year
1960-61, plates were also treated as
‘relaxed’ category and allocations
were made only for black plain sheets
(thinner than 14 gauge), galvaniscd
plainjcorrugated  sheets and wirc,
Indents for relaxed categories &are
accepted direct from consumers and
stockists and are generally planned in
full.

Bulk of the orders of the small scale
industries are booked with the stoc-
kists and statistica] information is
not available about supplies made to
small scale industries quota-holders
through Stockists. Similarly, cate-
gory-wise allotment and despatch
figures for small scale industries in
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the country are also not available. It
is clear, therefore, that a comparison
of the allotments made by the Iron
and Steel Controller with despatches
of steel to various States against
State Steel Processing Industries quota
and Small Scale Industries quota
from the main producers for which
alone figures are available, will
present an incomplete and misleading
picture, since despatches from Stoc-
kists for which figures are not
available will be excluded. It is,
therefore, regretted that the figures
asked for cannot be given,

(d) and (e). It is not possible to
accord ‘top priority’ to the entire
demand of the Small Scale Industries.
However, the following steps have
been taken to improve supply posi-
tion:—

(iL A quantity equal to 1/3 of the
allotment under the Small
Scale Industries quota in each
half-year is planned and des-
patched on ‘First Priority’ basis
and the rest are planned on
‘Second Priority’ basis;

(ii) To supplement indigenous
Supply, import of 43,000 tons
of steel was arranged through
the State Trading Corporation.
A further import of 10,000 tons
of sheets and 5,000 tons of wire
rods i1g being arranged through
the State Trading Corporation
for distribution to small scale
industrial units exclusively;

(iii) Separate foreign exchange is
allotted every half-year, accord-
ing to availability, for issue of
import licences to small scale
units for steel items; and

(iv) Efforts are also made to release
steel from barter and commer-
jal imports to small scale indus=
iries against Essentiality Certi-
ficate to the extent import
licences could not be issued on
account of shortage of fcreign
exchange.
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Coal for Lime Industry in Madhys
Pradesh

[ Shri U. M. Trivedi:
1384, { Shri Bade:
| Shri Kachhavaiya:

Will the Minister of Mines and
Fuel be pleased to state:

(a) whether it is a fact that the
Lime Industry in Madhya Pradesh is
facing crisis owing to shortage of coal;

(b) if so, whether there is any move
to rush coal supplies to this area;

(c) whether it is a fact that the
Lime Industry in Madhya Pradesh
was so far getting most of its supplies
from the Umaria Colliery, which has
now closed down for abeut 3 months;
and

(d) whether it is a fact that the
Government of India are not permit-
ting the Lime Industry in Madhya
Pradesh to draw its coal supplies
from other oal fields-thus leading to
forced closure of a number of kilns
resulting in large unemployment?

The Minister of Mines and Fuel
(Shri K. D, Malaviya): (a) and (b).
Reports regarding shortage of coal
for the Lime Industry in Madhya
Pradesh were received during July,
1962. Special and preferential allot-
ments were arranged to meet the
srortage in deserving cases.

(c) Yes.

(d) No. The Lime Industry in
MP. are allowed to draw their coal
requirements from other collieries in
Madhya Pradesh and some guantities
from West Bengal’}Bihar fields.

Btainless Steel Quota to States
A

{ Shri U, M. Trivedi:
1386. { Shri Bade:
|. Shri Kachhavaiya:
Will the Minister of Steel amnd Heavy
Industries be pleased to state:
(a) how much stainless steel quota
for utensil manufacture has been
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allotted to each State during 1960-61 ﬂ'i’ﬂ'ﬁ a- 9.¥3 mw& ﬁﬁﬁ

and 1961-62; . Sie . )
WaHd | QLaf FgdFaed O

(b) what is the principle followed T ar E
in making the allotment to the various w o s &

Statas; and T A AU ST € S eqm

(e) whether any preference is given
to backward States to enable them 13cc. &t OW FAw qrER ;oW\
1g bring about faster development in fare Wt 77 TAT Y g w4 R
such regions?

The Minister of Steel and Heavy (*J mt{gﬁﬁﬁf{'ﬂ'ﬁi‘?’
Industries (Shri C. Sobramaniam): ®1 o= 3 § & qrac aa & fed
(a) A Statement is laid on the Table R g g gar fmiw ac
of the House, [See Appendix II, S
annexure No. 27]. fra sz wr e ste

(b) Allotments have been made on (E’) gfg ﬁf, a1 I9 #t =7 e
the basis of the sponsored indents WT%?
received and the actual gquantity
available for allocation to various formr waY (Tv0 w10 Ao HraATHY)
States on pro ratg basis, :

(%) o, a8 1

(e¢) No, Sir, but this aspect will be
kept in view in future, subject to (&) ma a3f F&am o
availability.

- - Primary Education in Delhi
e R owa faerd g

1389. Shrimati Ramdulari Sinha:
¢3ce. &1 TW AAF O1ET ¢ AT Will the Minister of Education be

TewT WA T T A opA T Pleased to state:
(a) whether it is a fact that similar

fw
facilities as are provided for primary
() dmd quagdfy TFAT # education in the Union Territory of
. e ~ Delhj are not available in other Union
Wi e & anfeataat & faw Terriltories;
:_;“% ?ﬂ ' & (b) if so, what is the difference; and
’ (c¢) what steps are being proposed
(@) =g gaafa tead aef # to bring all Union Territories on par
e m'm“r" . with Delhi in the matter of primary
N ft ;s education?
() dtsn & wom ag § et The Minister of Education (Dr.
ATt @9 g &1 6 9T fFaaT ag A K. L. Shrimali); (a) Ne.
wd gf ! (b) and (c¢). Do not arise.
TR WA § 39 wAT (it Employees of Fertilizer Factory, Naya
TERET: ) (§ XYoo W@ w9 | Sngsl
o 1390, Shri Daljit Singh: Will the
(ﬁ) § 9 H Minister of Steel and Heavy Industries
be pleased to state:
() tﬁqﬁm N ﬂmfﬁ-m ) whether it is a fact that th
(a) w er it ig a Iac -
2ER-R F 2 1.9 wa recommendations of the Pay Commis-

Y & F 90 AT o0 fgAraT pee sion are not being applied to the
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employees of the Fertilizer Factory,
Naya Nangal; and

(b) if so, the reasons thereof?

The Minister of Steel amd Heavy
Industries (Shri C. Subrammaniara):
(a) and (b). As explained in the
statement made by the Finance Minis-
ter in the Lok Sabha on the 15th
February, 1960, (extract laid on
the Table of the House.
[See Appendix II, annexure No, 28].
the recommendations of the Pay Com-
mission are not automatically appli-
cable to the employees of public sector
undertakings. The request of the
Nangal Fertilizers Workers Union for
revision of pay in the light of the
recommendations of the Pay Commis-
sion was independently examined by
the Board of Directors of the Fertili-
zer Corporation. The Board decided
that the matter be postponed till the
Corporation's financial position im-
proves,

Entertainment for Indian Troops
Abroad

1391, Shri Surendra Pal Singh: Will
the Minister of Defence be pleased to
state:

(a) what are the countries where
our armed forces personnel are serv-
ing in fulfilment of our international
obligations; and

(b) whether there is any arrange-
ment for providing Indian music and
Indian filmg for their entertainment?

The Minister in the Ministry of
Defence (Shri K, Raghuramaiah):
(a) Indo-China, Gaza and Congo.

(b) Yes, Sir. The amenities are
generally provided by the United
Nations to our troops serving in Gaza
and the Congo and by the Interna-
tional Commission for Supervision and
Control to those serving in Indo-
China. Special arrangements have
been made for screening Indian fllms
for the benefit of our troops serving
in these countries. At the time of
turn-over, the relieving contingent
generally equips itself with amenity
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stores including records of Indian
music. For the benefit of our troops
serving in the Congo, the All India
Radio broadeast a special programme
once a week which includes items of
Indian music.

Reservation in Professional Colleges

1392, Dr. P. Srinivasamn: Will #he
Minister of Education be pleased to
state:

(a) whether there are any reserva-
tions for backward classes candidates
in professional colleges; and

(b) if so, the percentage thereof.

The Minister of Education (Dr.
K. L. Shrimali): (a) and (b). Infor-
mation is being collected and will be
laid on the Table of the House in due
course,

Quarters for Dumdum Estate of Gum
Shell Factory, Cossipore

1393. Shrimati Remu Chakravarity:
Will the Minister of Defence be
pleased to state:

(a) whether it is proposed to build
new quarters according to the new
specification of the Government of
India for those living in the Dumdum
Estate of Gun Shell Factory, Cossi-
pore;

(b) whether the one room tene-
ments are housed in war time bar-
racks and have had ventilation and
light;

(¢) whether latrines are generally
common and often built contiguous
with living quarters; and

(d) whether representations regard-
ing their hardships have been
received from the workers?

The Minister of State in the Minis-
try of Defence (Shri K. Raghu-
ramaiah): (a) Yes, Sir; the proposal
is under consideration,

(b) No, Sir; but the tenements were
built according to war-time specifi-
cations.
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{c) This is not correct. More than
half the tenements have individual
latrines.

(d) There is a general complaint
regarding these tenements built to
war-time  specifications. As  these
have outlived their useful life, it is
proposed not to incur heavy expendi-
ture on them by providing further
amenities like individual latrines,
but to progressively build new
quarters according to the latest design.

Coal Deposits in Bijapur (Mysore)

13%4. Shri §. B. Patil: Will the
Minister of Mines and Fuel be pleased
to state:

(a) whether Government are aware
that the fossil formation on the stones
roundabout Talikot in Bijapu~ Dis-
rict of Mysore State indicates that the
coal deposits can be available round-
about this area;

(b) whether there is possibility of
coal deposits and whether Govern-
ment are intending to carry on an
intensive geological survey; and

(c) if so, when the survey will be
carried on?

The Deputy Minister in the Minis-
try of Mines and Fuel (Shri Hajar-
mavis): (a) and (b). No, Sir. The
Talikota area was mapped by the
Geological Survey of India during
1954-55. The area around Talikota
in the Bijapur district consists of
limestone and other formations of
Bhima age. The other rock forma-
tions in this area are granites, gneisses
and schists of Archaean age, Decchn
traps with inter and infra trappean
sediments, laterite and laterite grit
and soil.

(c) Doeg not arise.
Military School in Mysore

1395. Shri S. B. Patil: Will the
Minister of Defence be pleased to
state:

(a) whether there is any proposal
to start a Military School in Mysore
State:
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(b) whether i is a fact that the
Mysore Government has proposed to
open such a school at Bijapur; and

(c) if so, what are the details of
the scheme?

The Minister of Defence (Shri
Krishna Menon): (a) Yes, Sir.

(b) No, Sir. There is no decision
in regard to location.

(c) The matter is under discussion
with the Mysore Government. The
school will be established and will
tunction under the Sainik School
Scheme.

Minerals in Mysore

1396, Shri S. B. Patil: Will the
Minister of Mines and Fuel be pleased
to state:

(a) whether Government are aware
that large deposits of limestones, iron
and manganese ores and asbestos are
available in Bijapur District of My-
sore State;

(b) if so, the estimaled quantities.
of these minerals; and

(¢) whether Government have any

scheme of utilising these mineral
resources?

The Deputy Minister in the Minis-
try of Mines and Fuel (Shri Hajar-
navis): (a) The Government of India
are aware of large deposits of lime-
stone and small occurrences of iron
ore, manganese ore and asbestos in
Bijapur district of Mysore State.

(b) At Talikota, the reserves of
limestone were estimated at 300 mil-
lion tons. Large deposits of limestone
also occur at Bagalkot, Gadankeri,
Devnal, Kundargi, Shirgupi, Kaladgi,
Khajjidoni, Chik and Hire Sillikeri.
but their reserves ace not estimated.
The reserves of iron ore, manganese
ore and asbestos have also not been
estimated,

(c) The Government of India have
no scheme of their own for utilisation
of minerals in this area.
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Technical Colleges in Punjab

1397. Shri Jagdev Simgh Siddhanti:
“Will the Minister of Education be
wpleased to state:

(a) the total number
:and Technical {Engineering
in Punjab at present;

(b) how many of them are in the
Hindi Zone,

(¢) how many Libraries in Punjab
‘State are being granted financial and
other aid by the Central Government;
and

of medical
Colleges

(d) how, many of them are in the
Hindi Zone?

The Minister of Education (Dr.
K. L. Shrimali): (a) to (d). The
requisite information is being collect-
ed and will be laid on the Table of
the House when available.

Gujarat Refinery

1398. Shri P. C. Borooah: Will the
Minister of Mines and Fuel be pleased
1o state:

{a) whether it is a fact that the
‘Soviet Union has offered to help build
the Gujarat refinery;

{b) if so, whether the Indian Team
which recently visited the US.S.R.
discussed the possible terms of the
.offer; and

(c) if so, what broadly are the terms
-of the proposed collaboration”

Mines and Fuel
(a) Yes, Sir.

The Minister of
{Shri K. D. Malaviya):

(b) No team has recenily been to
the U.S.S.R. The details of the pro-
ject were settled and agreed to In
November, 1961.

{c) (i) The Government of USSR.
has offered a credit of up to Rs. 10
crores for technical assistance and
supply of equipment and materials.

(ii) The Government of U.SSR.
will design the Refinery for proces-
-sing Ankleshwar and Kalol crudes up
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to a capacity of 2 million tons per
annum.

(iii) The Government of U.S.S.R.
will render technical assistance in the
construction and commissioning of the
refinery and will also help train
Indian technicians.

Compensatery Allowance for Tripura
Employees

1399. Shri Biren Dutta: Will the
Minister of Home Affairs be pleased
to state:

(a) whether any sperial compen-
satory allowance is given to the em-
ployees of Tripura Administration;

(b) what categories of employees
are the recipients of such special
compensatory allowances;

(c) whether the same categories of
employees working under Central
Government in Tripura are receiving
these special compensatory allow-
ances; and

(d) if not, the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). A special compensatory
allowance called “Tripura Special
Compensatory Allowance” at a flat rate
of Rs. 750 P.M.onlyis grantedto all
the employees of the Tripura
Administration working in the Terri-
tory and drawing pay (including
Dearness Allowance) not cxceeding
Rs, 195/- p.m. subject to marginal
adjustment upto Rs. 202-50 n.p.

(c) and {(d). The pay and allow-
ances of the employees of Tripura
Administration are based on the pat-
tern of pay and allowances admissi-
ble to the employees, with correspond-
ing responsibilities .and duties, undar
the Government of West Bengal. The
Central Government employees are
governed by separate sets of rules
based on a different pattern.
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Veterinary Dispemsaries in T.ipura

1400. Shri Biren Dautta: Wi!} ‘ke
Minister of Home Affairs be pleased
to state:

(a) whether nfficers and staff in
veterinary di.; casaries of Tripura
work on Sundays and holidays;

(b) if so, whether any overtime
remuneration is given to them for
that work; and

(c) if not, whether such overtime
remuneration is proposed to be given
in future?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
to (c). The information is being col-
lected and will be laid on the Table
of the House.

Bar Library Building at Agartala

1402. Shri Birem Dntta: Will the
Minister of Home Affairs be pleased
tu state:

(a) whethey it is a fact that the
Bar Library building at Agartala,
Tripura is inadequate to accommodate
the pleaders and advocates; and

(b) if so, whether steps would be,

taken to provide more accommodation
for this Bar Library?

The Minister of State in the Ministry
of Home Affairs (Shr Datar): (a) and
(b). Information is being collected
and will be laid on the Table.

General Provident Fund v/s Life
Insurance for Grade IV Employees

1403. Shri 8. M. Banerjee: Will the

Minister of Finance be pleased to
state:
(a) whether Central Secrmﬁ'at

Service Grade IV (Direct Recruits)
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Association had represente
Government for giving a.ndopn:ionu::
low paid employees either to subscribe
towards General Provident Fund or
to go in for life insurance; ang

) (b) if so, what are the difficultieg
in the acceptance of the above de-
mand of the Association?

The Minister of Finance (Shri
" . t
Morarji Desai): (a) Yes This was

one of the demands mad
Nockithin, e by the As-

(b). A compulsory Provident Fund
scheme was introduced recently as a
measure of family Provision, in pur-
suarce of the Second Pay Commis-
sion’s recommendation. Government
feel that it would not be advisable to
ma'ke it optional without establishing
satisfactory alternative arrangements
for family provision. To this end,
t!le q_uestion of providing compulsory
life insurance for Central Govern-
ment employees is being examined by
a Working Group.

Pay ang Allowances to Certain Army
Personnel

1494, J Shri Erishnapal Singh:
| Shri P. KEunhan:

Will the Minister of Defence be
pleased to state:

(a) what are the existing rates of
pay, pensions and allowances of (a)
?‘:epoys (b) N.CO.'s and (c) J.C.O.'s
in different arms of the army;

(b) when were these rates fixed;

(c) whether Government are con-
dMdering the question of revising these
scales in view of rising prices; and

(d) if so, when?

The Minister of Defence (Shri
Krishng Menomn): (a) and (b). Infor-
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mation in respect of pay and allow-
ances (admissible in India) and in
respect of pensions is given in the
Statements laid on the Table of the
House [See Appendix II, annexure
No. 29]. The orders regarding revi-
sion of pay angd allowances were is-
sued in September 1960 and hag ret-
rospective effect from the 1st July
1959. The orders regarding revision of
service pension have been issued on
6th August 1962, and applv to those
individuals who have retireq or will
retire on or after the 1st April, 1961.

(c) and (d). The pay and allow-
ances have been substantially improv-
ed as a result of the 1960 revision
which took into account the rise in
prices; and the rates of pension have
just been revised. The question of
revision of the rates of dearness al-
lowance is under consideration.
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Bocial Welfare Centres in Himachal
Pradesh

1407. Shri Virbhadra Singh: Will
the Minister of Education be pleased
to state:

(a) whether it is a fact that the
Social Welfare Centres run by the
Social Welfare Board in Himachal
Pradesh have been closed down; and

(d) it so, what steps have been
taken to provide alternative work to
the employees thrown out of employ-
ment?

The Minister of Education (Dr.
K. L. Shrimali): (a) No, Sir; the
Centres (of the Origina] Pattern Pro-
jects) have orly been handed over to
voluntary welfare organisations in
accordance with a policy decision ap-
plicable to the whole country.

(b) Almost the entire staff has
been taken over by the voluntary cr-
ganisations who have taken over the
activities of these Centres,

Re-finance Corporation

/Shri A. P. Jain:
1498. 3 Shri Dhaon:

Will the Minister of Finance be
pleased to state:

(a) what were the funds placed at
the disposal of the Re-finance Corpo-
ration out of—

(i) PL-480; and
(ii) any other funds,

(b) what portion of these funds was
expected to be utilised so far by way
of advancement of loans and how
much has been actually advanced;

(c) whether it is a fact that the
State Financial Corporation have been

3164

put on the list of institutions to which
the Re-finance Corporation will ad-
vance funds;

(d) whether it is also a fact that the
State Firancial Corporations shall in
future act as agents of the Industrial
Credit and Investment Corporaiion;
and

(e) what are the implications of the
new facilities referred to in part (d)
above?

The Minister of Finaunce (Shri
Morarjj Desai): (a) Provisio has
been made for the grant of a loan of
Rs. 26 crores in Indiap rupees to the
Refinance Corporation from out of the
PL 480 funds. A sum of Rs. § crores
has already been drawn by the
Corporation. As the provision of
Rs. 26 crores has not yet been fully
utilised, the question of placing any

other funds by the Governmeni at
the disposal of the Corpora.ion or
making any provision therefor does
not arise.

(b). The loans sanctioned aad dis-
bursed by the Refinance Corporation
upto the end of June 1962 amouuted
to Rs. 20.46 crores and Rs. 10.06 crores
respectively.

(c) Yes.

(d) Acording to the provisions of
the State Financial Corporations Act,
1951 as amended recently in 1962, the
corporations cap be appuiated as
agents of any notified financial insti-
tution. The Industria] Credit and
Investment Corporation has been
notifleq as an institution for which
the corporations can act as agents.

(e). The amendment referred to
under (d) was promoted in ordur to
enable the state financial corporations
to act as the agents of other institu-
tions granting loans to the small and
medium-sizeq  industrial cuncerns
which are eligible for loass from the
corporations themselves.
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Crimes in Delhi

140, J Sbri Hari Vishnu Kamath:
"\ Shri Bishanchander Seth:

Will the Minister of Home Affairs
be pleased to state:

(a) whether thefts, robberies, burg-
laries, kidnappings, murders and simi-
lar crimes relating to person and pro-
perty are on the increase in Delhi
ang New Delhi; ‘

(b) the number of offences pertain-
ing to each of the -ategories (afore-
mentioned) separately, registered, in-
vestigated, challaned and convicted
from 1st January 1962 uptil 15th
August, 1962 ang during the corres-
ponding period of 1961; and

(c¢) the measures adopted by Gov-
ernment to arrest the deteriorating
situation?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
There has been some increase this
year as compared with the corres-
ponding periog of last year. A final
appreciation can, however, only be
made when the figures for the whole
year are available.

(b). A Statement is
Table of the House.
II, annexure No. 31].

laid on the
[See Appendix

(c) Apart from increased patrolling
and vigilanece, proposals are under ex-
amination to strengthea the police
according to the presea: needs based
on population, registered crime etc,
and to increase the mobility of the
police.

Bar Councils in Punjab and Delhi

1410. Shri Hem Raj: Will the
Minister of Law be pleased to state
whether it is a fact that the Bar
Councils have not been formed in the
Punjab State apd Delhi?
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The Deputy Minister in the Ministry
of Law (Shri Bibudhendra Misra):
No Sir. The Bar Council of Punjab
and the Bar Council of Delhi were
constituted on 17-11-1961 and 1-12-1961
respectively.

Nickel and Cobalt i H.P,

1411, J Shri P. C. Borooah:
" | Shri Raghunath Singh:

Wil] the Minister of Mines and Fuel
be pleased to state:

(a) whether it is a fact that depo-
sits of nickel and cobalt had recently
been discovered in Himachal Pradesh;
and

(b) if so, whether 3 systematic sur-
vey of the region to assess the puten-
tialities of the seams ha; been under-
taken?

The Deputy Minister of Mines and
Fuel (Shri Hajarmavis): (a) and (b).
No. Sir. However,Nickel and Cobalt
mineralization has been reported
from Kulu area of Punjab and further
investigations in this ares are being
made,

0il Deposits on Alleppey Coast

1412, Shri N. R. Laskar: Will the
Minister of Mines and Fuel be pleas-
ed to state:

(a) whether the Central Govern-
ment propose to conduct an expert
investigation of the sea-bad on Allep-
pey coast where deposits of oi] are
reported to have been found; and

(b) if so, the nature of the investi-
gation and the probable time by
which the investigation will be taken
up?

The Minister of Mines and Fuel
Shri K. D. Malaviya): (a) No, Sir.
No pil deposits have been detected
along the Alleppey coast.

(b). Does not arise.
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House Building Loans ta L,IC.
Employees at Madras

1413, Shri Umanath: Wil] the Minis-
ter of Finahee be pleased to state:

(a) whether it is a fact that the
Life Insurance Corporatio), emrloyees
of Madras who have purcnased house-
sites at Pallavaram represented in
person to the Chairman of the Cor-
poration for lean to build houses to
be repaid in equal monthly instal-
ments with interest;

(b) whether the employees offered
to take a Term Assurance Pclicy to
the extent of their liability:

(e) whether they alsp suggested
that the Life Insurance Corporation
could take over the sites and build
houses to give them to the employees
on hire purchase basis after comple-
tion' of the houses:

(d) whether an appeal was sent to
the Chairman in January 1962 as well;

(e) whether the Zonal Manager
made any recommendaticns on this;

(f) if so, what
mendations; and

were the recom-

(g) what are the reactions and de-
cisions of the Life Insurance Cnrpora-
tion on the various points of repre-
sentation?

The Minister of Finance (Shrm
Morarji Desai): (a) to (g). The in-
formation is being collected and will
be laid on the Table of the House
when available.

0il and Natmral Gas at Cambay

¢ Shri Jashvant Mehta:
. Shri D. J. Naik:

Will the Minister of Mines and
Pael be pleased to state:

1414,

(a) what is the total estimated re-
serve of oil and gas of Cambay Pro-
ject area;
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(b) at what price the natural gas
of Cambay Region is to be supplied to
Dhuvaran Thermal Station of Gujarat
Electricity Board; and

(¢) what will be the basis on which
price of natural gas found in Gujarat
area will be decided?

The Minister of Mines and Fuel
(Shri K. D, Malaviya): (a) Accord- _
ing to present indicatlions, the reserves
of gas of Cambay field are of the
order of 1000 million cubic metres.
Oil reserves are, at present, not re-
garded as commercial.

(b) Exact price has not yet been
fixed but it has bean agreed that the
price will be related to the price to
be decided shortly for the residual
fuel oil to be supplied to the power
House from the Gujarat Refinery
eventually.

(e} The basis will have to be decid-
ed in each case on the basis of quality
of gas etc.

Pilot Refinery, Cambay

1415. Shri Jashvant Mehta: Will the
Minister of Mines and Fuel be pleas-
ed to state:

(a) when was the erection of pilot
refinery at well site No. 2 in Cambay
Project started;

(by what are the reasons for not
commissioning the pilot recfinery in
spite of such a long period; and

(c) what is the total expenditure in-
curred on this pilot refinery?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) July.
1960,

(b) The main reason is the non-
availability of certain essential equip-
ment. An order for its import has
already been placed, but supplies have
not been receiveq so far,
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(c) About Rs. 1.28 lakhs.

Russian apng Rumanian Techniciang ai
Gujarat Qil Fields

1416. Shri Jashvant Mehta: Will the
Minister of Mines and Fuel be pleas-
ed to state:

(a) what is the total number of
Russian and Rumanian Jtechnicians
working at oil fields in Gujarat area
for @il and Natural Gas Commission;

(b) what is the split up of these
technicians category-wise; ang

(c) what is the total expenditurc
incurred on them annually from ihe
day they have started working?

The Minister of Mines and Fuel
{Shri K. D, Malaviya): (a) to (c). The
required information is being collect-
ed and will be laid on the Table of
the House as soon as it is available.

Rabindra Bhawap at Agartala

MI17. Shri Biren Dulta: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether regional Rabindra cen-
tenary committee set up in Tripura,
have any plan to construct a Rabindra
Bhawan at Agartala;

(b) if so, whether the Central Gov-
ernment has approved the plan; and

(c) if so, what steps have been
taken to construct the Rabindra
Bhawan?

The Minister of Scientific Research
ang Cultural Affairs (Shri Humayun
Kabir): (a) to (c). The foundation
stone of Rabindra Bhawan in Agar-
tala was laid on the 18th April, 1961.
As the matter concerns the Tripura
Administration, it was not necessary
for Government of India to approve
the plan.
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Study Leave to Central Government
Employees

1418, Shri M. L. Dwivedi: Will the
Minister of Finance be pleased to
state:

(a) whether it is a faci that on the
recommendation of the Second Pay
Commission Government have derid-
ed to grant study l=ave to Central
Government employee; iiberally and
to encourage or advise them in suit-
able cases to have surh leave;

(b) if so, what, are the essential
conditions which a Government em-
ployee is required to fulfil for grant
of study leave abroad;

(c) how much leave salary can be
admissible to a Government employee
during study leave; and

(d) whether Governmen: employee
can send his application for admission
directly to a University for a parti-
cular course before submitting an ap-
plication for grant of study leave?

The Minister of Finance (Shri
Morarji Desal): (a) Yes.

(b) The information is contained
in the statement laid on the Table of
the House. [See Appendix 1I, annexure
No. 32].

(¢c) Half the amount of average
monthly pay earned during ten
months preceding the month in which
the leave commences or half the
amount of substantive pay, which-
ever is greater.

(d) Yes.

Production of Heavy Water

Shri P. C. Borooah:
1419. 3 Snri Daljit Singh:

Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) whether production of heavy
water has started in India with the
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commissioning of the heavy water
plant at Nangal;

(b) if so, at what cost the plant has
been installed; and

(¢) how much of heavy water has
been produced so far?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) Yes.

(b) About Rs. 2 crores.

(c) About 123 Kgs up to 16th
August 1962.

Loan Scholarships for Poor Students

1420 J Dr. Mahadeva Prasad:
" | Shri P, C. Borooah:

Will the Minister of Education be
pleased to state:

(a) whether it iz a fact that Gov-
ernment propose to start a loan
scholarship scheme for the benefit of
poor students; and

(b) if so, the details thereof?

The Minister of Education (Dr.
K. L. Shrimali): (a) Yes, Sir.

(b) The details are being worked
out.

Sainik School for J. & K.

1421. Shri Abdul Ghani Gomi: Will
the Minister of Defence be pleased
to state:

(a) whether there has been a
demand of opening a Sainik School
in Jammu and Kashmir State;

(b) whether Government are con-
sidering the demand; and

(¢) if net, the reasons therefor?

The Minister of Defence (Shri
Krishna Menon): (a) No, Sir.

1550 (A1) LSD—6.
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(b) and (c). Do not arise.

Research for Drug Plants in J & K.

1422. Shri Abdul Ghani Goni: Will
the Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether any research has been
conducted for drug plants in Jammu
and Kashmir State; and

(b) if so, the details thereof?

The Minister of Scientific Research
and Cultoral Affairs (Shri Homayan
Kabir): (a) Yes, Sir; by the Regional
Research Laboratory, Jammu.

(b) The details are published in
the Annual Technical Report of thc
Council of Scientific and Industri:!
Research, copies of which are ava -
able in the Library of the House.

Sale Price of Coa! of Singareni
Collieries g

1423. Shri P. Kunhan: Will the
Minister of Mines and Fuel be pleased
to state:

(a) whether there is a proposal to
reduce the sale price of coal raised
by the Singareni collieries company;
and

(b) if so, from what date it will
be enforced?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) No, Sir.

(b) Does not arise.
Apnplications to Reserve Bank for
Clearance Certificates
1424. Shri P. Konhan: Will the
Minister of Finance be pleased 1o

state:

(a) the number of applications
received in July, 1962 by the Reserve
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Bank from Indian passengers goi.qg
abroad asking for clearance certi-
ficates;

(b) the number of passengers given
clearance certificates;

(c) the number of those whose
applications are pending; and

(d) number of those whose ‘P’
forms have not been approved?

The Minister of Fimance (Shri
Morarji Desai): (a) 3152.

(b) 2113
(c) 728.
(d) 311

These figures are based on the infor-
mation available with the Reserve
Bank of India, Central Office, Bombay
where the bulk of the work relating
to the clearance of passages was then
centralized.

L ]
Cement Factory in Pondicherry

1425. Shri Umanath: Will the Minis-
ter of Steel and Heavy Industries be
pieased to state:

(a) whether it was proposed to
establish a cement factory in Pondi-
cherry;

(b) if so, whether any licence was
given;

(¢) what is the capacity of the
plant;

id) when the licence was issued
and to whom;

e) whether the plant has been
commissioned;

(f) if not,
made so far;

what is the progress

(g) what are the reasons for the
delay; and

(h) when it is expected to go into
production?
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Written Answers 3174

The Minister of Steel and Heavy
Induostries (Shri C. Subramaniam):
(a) to <(h). In December, 1956,
approval was given to Messrs. K, C. P.
Ltd.,, Madras, to establish a cement
factory of capacity of 200,000 tons a
vear at Pondicherry. The scheme did
not make much progress and in June,
1961, Messrs. K. C. P. Ltd., intimated
that as the Neyveli Lignite Corpora-
tion was not in a position to supply
lignite coke breeze in the near future,
they would not be able to proceed
with the scheme and were surrender-
ing the approval letter, The approval
letter was accordingly treated as
withdrawn and cancelled. ’

Cement Factory at Pamban,
Bameswaram

1428 [ Shri Umanath:
" | Shri M, K. Kumaran:
Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) whether there is any proposal
for establishment of a cement factory
at Pamban, Rameswaram, Madras
State;

(b) whether any party has
approached the Government of India
for licensing a plant in the above
location;

(c) if so, what is' the capacity
applied for; and

(d) what is the decision of Govern-
ment thereon?

The Minister of Steel and Heavy
Industries (Shri €. Subramaniam):
(a) to (d). An application under the
Industries (Development and Regula-
tion) Act, 1951 was received from a
private party in August, 1961 for
grant of licence for setting up a
cement factory of capacity of 165,000
tonnes a year near Pamban in Rama-
nathapuram District of Madras State.
Recently, the party has proposed a
change of location of the proposed
factory to Rameswaram. The appli-
cation is still under consideration.
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13 hrs.
RE: POINT OF PRIVILEGE

Mr. Speaker: Papers to be laid on
the Table.

Shri P, K. Deo (Kalahandi): Sir,
some time back I gave notice that a
breach of privilege of this House had
been committed by the wrong state-
ment of the Prime Minister. While
replying to the debate....

Mr, Speaker: I am sorry he should
intervene in this manner, the leader
of a very responsible group whom 1
respect so much. He saw me this
morning, and I told him that I had
received the notice, and that intima-
tion had been sent to the Prime
Minister. Let me receive the reply,
and then I will give him an oppor-
tunity. Why should he rise in this
manner? Why should be so impatient
in this respect? 1 have already told
him that I am proceeding with it. I
am just trying to find out the reactions
of the Prime Minister. Unless 1 get
that, unless I get the facts, how can I
proceed with that motion?

Shri P. K. Deo: May I submit most
respectfully that I bow to your ruling,
but I would like to draw your atten-
tion to Page 388 of May's Parlia-
mentary Practice.

Mr. Speaker: 1 have studied it
three times since he gave this notice
to me. He should wait and see. Let
that come he can then quote as many
instances from May's Parliamentary
Practice as he likes.

Shri P, K. Deo: There should be a
time-limit fixed for the reply.

Mr. Speaker: This much latitude
he should give me. I will get it done
as early as possible.

12.02 hrs.
PAPERS LAID ON THE TABLE
ANNUAL REPORT AND ACCOUNTS OF THE
Smvcarent Courierres Co., LT,

The Minister of Mines and Fuel
¢Shri K, D. Malaviya): I beg to lay

Tab

on the Table a copy each of the
following papers:

(i) Annual Report of the Singa-
reni Collieries Company Litd.,,
Hyderabad, for the wyear 1961
along with Audited Accounts
and the comments of the
Comptroller and  Auditor
General thereon, under sub-
section (1) of section 619A of
the Companies Act, 1956.

(ii) Review by the Government
on the working of the above
Company. [Placed in Library.
See No. LT.344/62.]

ANNUAL REePORTs OF THE INDIAN INSTI-
TUTE OF SCIENCE AND INDIAN INETI-
TUTES OF TECHNOLOGY

The Minister of Scientific Research
and Cultoral Affairs (Shri Homayun
Kabir): I beg to lay on the Table a
copy each of the following Reports:

(i) Annual Report of the Indian
Institute of Science, Banga-
lore for the wyear 1960.61.
[Placed in Library. See No.
LT-345/62.]

(ii) Annual Report of the Indian
Institute of Technology,
Kharagpur, for the year 1960-
61. [Placed in Library, see
No. LT-346/62.]

(iii) Annual Report of the Indian
Institute of Technology,
Bombay, for the year 1960-61.
[Placed in Library, see No.
LT-347/62.]

({iv) Annual Report of the Indian
Institute of Technology,
Madras, for the year 1960-61.
[Placed in Library, see No.
LT-348/62.]

Annual Report of the Indian
Institute of Technology, Kan-
pur, for the year 1960-61.
[Placed in Library, see No.
LT-349/62.]

(v

—
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Arr-INDIA  SERVICES (DRATH-CUM-

RETIREMENT BENEFITS) AMENDMENT
RULEs

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): 1
beg to lay on the Table a copy of the
‘All-India Services (Death-cum-
Retirement  Benefits) Amendment
Rules, 1962 published in Notification
No. G.S.R. 966, dated the 2l1st July,
1962, under sub-section (2) of section
3 of the All India Services Act 1951.
Placed in Library, see No. LT-350/
62.]

CenNTRAL SaLEs Tax (REGISTRATION AND
TurNoveEr) RuLres

The Deputy Minister of Finance
(Shri B. R, Bhagat): I beg to lay on
the Table s copy of Notification
No. G.S.R. 1001 dated the 28th July,
1962 making certain further amend-
ment to the Central Sales Tax (Regis-
tration and Turnover) Rules, 1957,
under sub-section (2) of section 13 of
the Central Sales Tax Act. 1956.
[Placed in Library, see No. LT- 351/
62.]

12.03 hrs.

COMMITTEE ON PRIVATE
MEMBERS' BILLS AND
RESOLUTIONS

SixTtH REPORT

Shri Krishnamoorthy Rae (Shi-
moga): I beg to present the Report
of the Committee on Private Mem-
bers' Bills and Resolutions.

12,03} hrs.

CONSTITUTION (THIRTEENTH
AMENDMENT) BILL*

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): I beg to move for leave to

*Published in the Gazette of India,
21-8-62, .

AUGUST 21, 1962 (Thirteenth Amendment) 3178

Bill
introduce a Bill further to amend the
Constitution of India.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.”

Shri Hari Vishno Kamath (Hoshan-
gabad): On a point of order, Sir. I
may be permitted to invite your atten-
tion to rule 66 of the Rules of Proce-
dure and Conduct of Business, which
reads as follows:

“A Bill, which is dependent
wholly or partly upon another
Bill pending before the House,
may be introduced in the House
in anticipation of the passing of
the Bill on which it is dependent:”

Now, if you will be pleased to have
a look at the Bill which iz sought to
be  introduced, the Constitution
(Thirteenth Amendment) Bill, it is
wholly dependent upon the State of
Nagalzand Bill, but that has not
been introduced, and so it is not pend-
ing before the House. I have got a
copv of the Bill before me, the State
of Nagaland Bill. The main clause
of that Bill is as follows:

“As from the appointed day,
there shall be formed a new State
known as the State of Naga land

comprising the territories... .

Mr.  Speaker: I follow. He might
proceed.

Shri Hari Vishnu Kamath: The
Constitution (Thirteenth Amendment)
Bill is entirely dependent wupon the
State of Nagaland Bill which has
not been introduced and which is not
pending before the House. This Bill
cannot therefore be introduced in the
House wunless the other Bill is
introduced.

Shri S. M. Banerjee (Kanpur): The
number should be changed.

Shri Hari Vishnu Kamath: What-
ever it is. I am not a stickler for

Extraordinary Part II, Section 2, dated
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rules. Far from it. I am only sorry
for an attitude of mind which is re-
flected in this indifference and scant
regard for the rules which the House
has made. I venture to prophesy that
if this attitude is not rectified and
not corrected, this very attitude will
in course of time, in the long run, be
detrimental, even fatal, to the healthy
growth of parliamentary institutions
in our country.

Mr. Speaker: I am sorry; probably
Shri Kamath had something which
happened earlier also in his mind to
pass these remarks. There are two
things in regard to this Bill. In re-
gard to these two Bills, one is not
dependent on the other but each is de-
pendent on the other; both are de-
pendent; there is no Bill here which
we can call independent. In this case,
there i3 this difference. Secondly, it
can be introduced in the House in
anticipation of the passing of the other,
Introduction is not barred. When we
come top the consideration stage, if
there are two Bills and one is depen-
dent on the other, then certainly that
objection can be taken. It can be in-
troduced in anticipation of the passing
of the Bill on which it is dependent.
If both are dependent on each other,
and if one has to be introduced, the
second one would follow. What should
be the procedure for that? If one were
dependent on the other, certainly 1
would first see that the one that is in-
dependent must be introduced first and
then it would be followed by the
second. But in the present case both
depend upon each other and therefore
there is this distinction.

Shri Hari Vishnu Eamath: Sir, on
a point of clarification. May I ear-
nestly appeal to you to clarify your
ruling which has been given? You
say that they depend upon each other,
sort of interdependent. If you look at
the provisions of the other, the State
of Nagaland Bill, that provides for
the creation of the State of Nagaland
Unless that State is created, you can-
not amend the Constitution. There-
fore, 1 venture to submit that thus

Bill
Constituticn {Amendment) Bill is pri-
marily dependent upon the State of
Nagaland Bill and unless that is in-
troduced first and made pending be-
fore the House under Rule 66, the
other Bill cannot be introduced.

Mr. Speaker: Can Nagaland be con-
stituted without amending the Consti-
tution?

Shri Hari Vishnou Kamath: It can be
constituted . . .

Mr. Speaker: I do not agree there;
Nagaland cannot be constituted wuntil
the Constitution is amended and the
Constitution cannot be amended unless
we pass the Bill here. Therefore, both
are interdependent.

Shri Hari Vishnu Kamath: If I re-
member aright, when the States Re-
organisation Bill was before the House,
in the First Lok Sabha, the Bill was
taken up first and then only the
amendment of the Constitution was
taken up; that is my rmpression.

Mr. Speaker: There was some diffe-
rence and I have tried to state it; I
am of this view. The question is:

Shri Hari Vishnu Kamath: But, Sir,
there is another objection. That is
under the Constitution, and not under
the Rules. Under article 3 of the
Constitution, that is, the proviso, it
says:

“Provided that no Bill for the pur-
pose shall be introduced in either
House of Parliament except on the
recommendation of the President...”

That has been given. It reads fur-
ther:

“ ... and unless, where the pro-
posal contained in the Bill affects
the area, boundaries or name of
any of the States the Bill has been
referred by the President to the
Legislature of that State for ex-
pressing its views thereon within
such period as may be specified in
the reference or within such further
period as the President may allow
and the period so specified or allow-
ed has expired.”
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May I submit, that at the moment the
House is not aware whether this has
been done. I may remind the House
and you too, that when the States
Reorganisation Bill was before the
House, before the amending Bill was
introduced, I remember that the pro-
ceedings of the legislatures of the var-
ious States were 'made available to
Members and laid on the Table of the
House,

. Speaker: Yes. He is right. But
the Bill was referred to the Assam
Legislature; they have discussed it and
the report has been received. It is
available at the counter and the hon.
Members can get copies of that.

Shri Hari Vishnu EKamath: Does it
refer to the Nagaland Legislature, the
Territorial] Council?

Mr. Speaker: Yes, The question is:
“That leave be granted to intro-

duce a Bill further to amend the.

Constitution of India.”
The motion was adopted,

Shri Jawaharlal Nehru: I introduce
the Bill

12.10 hrs,
STATE OF NAGALAND BILL*

The Prime Minister and Minister
of External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): I beg to move:

“That leave be granted to intro-
duce a Bill to provide for the forma-
tion of the State of Nagaland and
for matters connected therewith.”

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bil] to provide for the forma-
tion of the State of Nagaland and
for matters connected therewith.”

The motion was adopted,
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Shri Jawaharial] Nehru: [ introduce
the Bill.

12,10} hrs,
APPROPRIATION (No. 4) BILL.*

The Depuy Minister in the Ministry
of Finance (Shri B. R. Bhagat): On be-
half of Shri Morarji Desai, I beg to
move:

“That leave be granted to iniro-
duce a Bill to authorise payment
and appropriation of certain further
sums from and out of the Consoli-
dated Fund of India for the services
of the financial year 1962-63."

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to authorise payment and
appropriation of certain further
sums from and out of the Consoli-
dated Fund of India for the services
of the financial year 1962-63.”

The motion was adopted,

Shri B. R. Bhagat: I introduce} the
Bill.

12,11 hrs.

APPROPRIATION (RAILWAYS) No.
4 BILL*

The Minister of Railways (Shri
Swaran Singh): I beg to move:

“That leave be granted to intro-
duce a Bill to authorise payment
and appropriation of certain further
sums from and out of the Consoli-
dated Fund of India for the service
of the financial year 1962-63 for the
purposes of Railways."”

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to authorise payment
and appropriation of certain further
sums from and out of the Consoli-
dated Fund of India for the service

Published in the Gazette of India Extraordinary Part IT Section 2 dated21-8-62,
fIntroduced with the recommendatior of the President.
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of the financial year 1962-63 for the
purposes of Railways.”

The motion was adopted.
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Shri Swaran Singh: I introduce} so
the Bill.

12.11% hrs
APPROPRIATION (No. 4) BILL

The Deputy Minister in the Ministry
of Finance (Shri B, R. Bhagat): I beg
to move:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the
services of the financial year 1962-
62, be taken into consideration.”

Mr, Speaker: The question is:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the
services of the financial year 1962-63
be taken into consideration.”

The motion was adopted.
Mr. Speaker: The question is:

“That clauses 1 to 3, the Sche-
dule, the Enacting Formula and the
Long Title stand part of the Bill”

The motion was adopted.

Clauses 1 to 3, the Schedule, the Enact-
ing Formula and the Long Title were
added to the Bill.

Shri B. R, Bhagat: I beg to move:
“That the Bill be passed.”
Mr. Speaker: The question is:
“That the Bill be passed.”
The motion was adopted.
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12:12} hrs.
APPROPRIATION (RAILWAYS)
NO. 4 BILL

The Minister of Railways
Swaran Singh): I beg to move:*®

(Shri

“That the Bill to authorise pay-
ment and appropriation of ceriain
further sums from and out of the
Consolidated Fund of India for
the gervice of the financial year
1862-63 for the purposes of Rail-
ways, be taken into considera-
tion.”

Mr. Speaker: The question is:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for
the service of the financial year
1962-63 for the purposes of Rail-

ways, be taken into considera-
tion.”

The motion was adopted,

ot aEl (fgw) @ @Rz ww

ATET | F ¥ 7 UF Ffreqyw a7 fqm
a1 AT ATRAT & AT F, WL TR
UF FT9ET & % 919 aF Fa @™ 7 &
I IH OF 8 doH A 7al gl |
HY e o & o g 2w w47 AT
T AT I BT A g A |
WOH WEIT : WET , WET | AT
dI gAY WY § SHE ®TT T
qeEy @ g |
=t ar - F 7 AT (e
TEY 4T THH FAL FT IIT gATZ |
S RERET : qg 1@ T HIT
ferelt @ a2 wbar 9 | WHT ST S0 T
AT Y & Te IHH! At &ew E afer o
T KTt Hy e srawar g 7
st art : EE ;W i w
g ?

1Introducedjmoved with the recom mendation of the President.
*Moved with the recommendation of the President.
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HWAA WA g H T T FAr
St A H T

WA WEE 9 IH &AH FL
AT ST O3 fawie g HE SHEr A |

Mr. Speaker: We take up the Bill
clause by clause,

The question is:

“That clauses 1 to 3, the Sche-
dule, the Enacting Formula and
the Long Title stand part of the
BillL."”

The motion was adopted,

Clauses 1 to 3, the Schedule, the
Enacting Formulg and the Long Title
were added to the Bill

Shri Swaran Singh: I beg to move:

“That the Bill be passed.”

Mr. Speaker: The gquestion is:

“That the Bill be passed.”
The motion was adopted,

12,14 hrs,

RE: POINT OF ORDER

St It (fggR) @ @z W
TS | A% AT F FTT FATAA a¥eeT
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T T | G o € 9w d949-
drelt A7 9%, |
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L IZ UF TEA 0T W T [F F
ot & § & 38 = &1 19
wrq’ dt 6 qa@ &1 79 5T 0
Ffea 97 Seq@ T A5 TEAT T ar
AT FT FITT HH TS FHAT 2 7

Shri Daji (Indore): Day before yes-
terday and yesterday we were discus-
sing similar motions. Day before yes-
terday the motion was moved by our
friend, Shri Ram Ratapn Gupta that the
report of the National Industrial
Development Corporation be  taken
into consideration and he was given
the right of reply. Yesterday also the
motion was of the same nature. I
must respectfully submit that Shri
Bagri rose immediately and he even
tried to draw the attention of the
Chair to his right of reply. We were
also gubmitting to the Chair that he
had a right of reply. Ewven then
abruptly the Chair chose to disconti-
nue the proceedings. Therefore, it is
not a question of appeal. That was
the business transacted last yesterday
evening and we are entering upon a
new work today. This is just the pro-
per moment to raise it.

e ) e (Fro)
H oft 717 & I& T & fAdw w0
SEMEHF FT T IR AT g A
Sfeqa a1 | g7 &% fF aer o A
T3 & 3z s 78 a1, 77 F W/
oY, @ "YET wER 94T gen fF faw
IR & W AT A 9g agq AT T
oY, IgHT T I g “wivgw faw
=T wEE | THEF AN qg A8
wifr T o WX 9" F wweid oOF 9@
g g gE ar fom 9 #1 e
Wit IeE AT § S8 HIEI W w6
&1 fgaz 237 Sifgd 9 A geq=w &7
FAL A FT AIHL AT TIMEC 4T |
SETa® AgIad I AT FT A9 g
@ @ F F o g9 { g g0
=g § Afe fedt oftee amge & famm
T9 7 a7 FF T EF TIAN X
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fear f& AT gT3% @ R1aT & | URT
FCAT T 9T FT 694 ¢ | A AAAT
FTEA & F T 9T ATIH! FIEAT T
qifEafass & g9 9F< &7 FdaTiAl
g

Shri Tyagi: Sir, may I just clarify
one thing.

Mr. Speaker: Order, order. The
point is very clear. Why should we
continue to spend more time on this?

Shri Tyagi: Sir, whenever such dis-
cussions are had, particularly from the
Government side, we bring in an
amendment to say that the policy is
approved or disapproved. In that case
a reply has to be given to the debate
because voteg have to be taken on that
amendment. On this motion no votes
were required to be taken. There was
no proposal before the House. A dis-
cussion was sought to be had and we
had the discussion.

Shri S. M. Banerjee (Kanpur): Sir,
I was present in the House yesterday
when thig discussion took place, It
was actually with the wishes of the
House that the time was extended to
17.30 hours with the definite view that
the mover of the motion may be
allowed a few minutes to reply. Sir, I
am not objecting to the ruling of the
Deputy-Speaker. Perhaps, he in his
wisdom did not allow him the right of
reply. But what I gbject to most is
that the Minister for Parliamentarv
Affairs and other genior Members of
the Congress group who were here
were constantly going to the Deputy-
Speaker and telling him  that there
was a meeting going on of the Con-
gress Parliamentary Group and that
the discussion must come to an end.
This is most objectionable,

Mr. Speaker: Order, order. We are
criticising a thing which cannot be
done just now. Whenever there is a
motion, certainly the mover has got a
right to reply. But in this case the
discussion was raised under Rule 193
—"Discussion over matters of urgent
public importance for short duration”.
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[Mr, Speaker].

foms Y 9= 7 T dr 9w a3 ¥
o E—

“There shall be no formal motion
before the House nor voting”.

it YE st &1 A w9

It can only be talked out; nothing fur-
ther can be done in that.

ug aE OF A | A IF A A a6
¥ @ 5 = %7 9 a9 ®1§ I
9T AT A g | T FAONA W TH AL
A AE1 @ET ST AT 6 AR 9
¢ waw g & fw 9w # S duen
g 1 9T ¥ FHT az 9o g ot aw W)
a7 W< g1, fedr afigw & a1 e
s SR § e feadr g, S
e 98 990 g < qg Fad gl g |
IR a9 & ford @t mifedt & s\ A
T T AFT | WO AL HIgAT FE
gralfafers #m w0 W@ &
da1 f awsil §Ea T w1 fRowmEEr
% fad gg ¥ g Em iy &t 78 wwEal
e § | ST WA WA A1 SHET F
FfaeT 35 FOT FEET G
Shri S. M, Banerjee: The Leader of
the House is here. Such meetings

should not be organised immediately
after the sitting of the House.

Mr. Speaker: Order, order. That is
quite a different thing altogether.
Whether a meeting should be organis-
ed or not has nothing to do with the
question before the House. Even if
the Deputy-Speaker was of the opi-
nion that a reply should be given by
the mover then he would not have
adjourned the House and he would
have continued sitting in spite of the
fact that a meeting was there, The
meeting would not have mattered in

any case. ¥@ FAW WX wWEAK #
€t § e Swst 3@ a7 @ ) N IR
dgar foar ag T wgw & feyg

AUGUST 21.

1962 of Order 3190

Fa€ & 1w felt aw  faelt amew
Famy Srggt 438 wEte FEM
@ I gEm ¥ wafaw St I
TR I 0 a7 SHAT FT GHA | q@F
FTE F1E 7% wAA 7Y & Y FF gaTar
IH T T | I F R T weww
Afrmiggaod g8 & A
Mmadm mmm fa s gd g
T FT FEAT WGRT TT FE GATT
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g

Shri Hari Vishnu Kamath (Hoshan-
gabad): Sir, on a point of clarifica-
tion. The ruling which you were
pleased to give just now needs fur-
ther clarification.

Mr. Speaker: I have not given any
ruling. I have only stated that I am
no courf of appeal.

Shri Hari Vishnu Kamath: You
have made a wise observation which
needs further clarification, and it iz
this. There has been before the House
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precedents in the past, conventions,
whereby a Member raising a discussion
of this kind has had the right of reply
—some precedents. Therefore, I would
earnestly appeal to you to make a
categorical statement, not a ruling, as
to whether the Deputy-Speaker yes-
terday when he was in the Chair was
right or wrong in giving the ruling
that he did, Of course, I am not re-
questing you to give it as an appellate
court. Otherwise, the House would
be helpless.

Mr. Speaker: Order, order. This
House is supreme. I am not sitting
here as a court of judgment. If I now
declare that he (Deputy-Speaker) was
right or wrong, then I am acting as
a court of appeal. What else am I
doing? On the one stde, Shri
Kamath says that I need not give a
ruling as a court of appeal; on the
other side, he says that I must declare
whether the Deputy Speaker was
right or wrong. These two thingg are
contradictory. How can I give my
opinion whether he was right or
wrong? Whatever he did at that
moment that was the correct decision
and that has to stand for the moment.

Shri H. N. Mukerjee (Calcutta Cen-
tral): Yesterday from what appears—
I was not present—it seemg the mover
wanted to reply. Certain other mem-
bers on this side of the House wished
to jmpress upon the Chair that he
should be given the right of reply, but
the Chair merely disappeared and the
House had to adjourn ipse facto. As
the Chair was constrained to !-behave
in that fashion, for good or bad reason,
the House wag left in a quandary and
this kind of situation has taken place.
So, we request gome kind of guidance
in this matter,

Mr. Speaker: ] am very sorry I was
not able to explain it though I tried
to do it again and again. Firstly, the
conduct of the Speaker or the Deputy-
Speaker cannot be discussed in this
manner. Without a substantive mo-
tion we cannot discuss it. Secondly,
once a decision has beepn taken by the
Deputy-Speaker, who was in the Chair
at that moment....
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Shri Bade (Khargone): Mo decision
was taken. He just went away.

Mr. Speaker: That is also a decision
(Interruptions), Order, order. We
need not presg it further. I have tried
to make the position clear. It is my
misfortune if I am not very clear in
that respect.

Dr. M. S. Aney (Nagpur): Here [
want to mention that in the Bulletin
that is published by this Secretariat it
is simply mentioned that after the
speeches of the hon. Memberg the re-
ply was given. Nowhere is it men-
tioned that the debate was concluded.
Generally, whenever such discussions
are referred to, a remark is made at
the end that the discussion or debate
is over. In this particular case, no
remark like that has been put.

Mr. Speaker: The record that 1 have
got showg that Now this is over.

12.28 hrs.

LAND ACQUISITION
MENT) BILL

(AMEND-

The Minister of Food and Agricul-
ture (Shri S. K. Pati): I beg to
move:

“That the Bill further to amend
the Land Acquisition Act, 1894,
and the validate certain acquisi-
tions under that Act, be taken into
consideration.”

The Land Acquisition Act of 18u4
deals with two kinds of acquisition,
viz, acquisition of land for a public
purpose and acquisition of land for
companies. In the former case, com-
pensation for such acquisition is paid
out of the revenues of the State. But.
in the latter case, it is to be paid en-
tirely by the company. Compensation
payable for acquisition of land under
the Act is ordinarily the market value
plus fifteen per cent. as solatium. The
provisions of Part VII of the Act of
1884 apply to acquisition of land for
companies.
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[Shri S. K. Patil]

The expression “company” has been
used in the Act in a very comprehen-
sive manner and not in a limited
manner, as in the Company Law.
It would also apply to companies re-
gistered undcr the Societies Registra-
tion Act of 1860 and Registered socie-
ties within the meaning of the Co-
operative Societies Act of 1912. Be-
fore any land can be acquired for a
company, it is necessary that the com-
pany obtains the previous consent of
the appropriate State Government,
which is the Central Government or
the State Government as the case may
be and executes an agreement with it
as provided under section 41 of the
Act. Further, ag provideq by section
41, land can be acquired for a com-
pany if the appropriate Government
is satisfied under that Act of 189%4.
Under Chapter VII, the Government
has got to be satisfieg that the pur-
pose of the acquisition is to obtain
land for the erection of dwelling
houses for workmen employed by the
company or for the provision of zme-
nities directly connected therewith or
(b) that such acquisition is needed for
the construction of some work,K and
that such work is likely to prove use-
ful to the public—mark these words—
that such work is likely to prove use-
ful to the public. In the case of ac-
quisition of land for the purpose re-
ferred to in item (b), as I have said,
the agreement to be entered into bet-
ween the company and the appropriate
Government under section 41 requires
that the agreement shall provide for
the terms on which the public shall
be entitled to use the work.

The above provisions for acquisition
‘have worked for the last 6B years.
The interpretation has been so liberal
and no difficulty had ever arisen dur-
ing this period. During this long
period, lands were acquired for com-
panies not only for erection of dwel-
ling houses for workmen, for the pro-
vision of amenities directly connected
therewith or for works which are dir-
ectly useful to the public such as hos-
pitals, public reading rooms, libra-
ries and educational institutions, but
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also for the erection of factories,
workshops, office buildings ete. for
companies engaged in industry useful
to the public. The above provisions
recently came up for consideration
befores the Supreme Court in the case
of Aurora vs. the State of UP. In
that case. some land was acquired by
the Government of the U.P. for a com-
pany for the construction of textile
machinery parts factory by invoking
the provisions of part VII of this Act.
The agreement entered into under sec-
tion 41 did not, however, provide for
any direct use of the work by the
public. On this fact, the Supreme
Court held by a majority decision,
given on 15th December, 1961, that
land can be acquired for a company
under Part VII only when the work
to be constructed would be directly
useful to the publie, and the public
would be entitied to use the work
az of righy for its own benefit in ac-
cordance with the terms of the agree-
ment, Further, the fifth term of the
agreement entered into provided by
section 41 does not contemplate the
acquisition of land for g company
simply because the products produced
by the work to be erected thereon are
likely to be useful to the public. The
Supreme Court accordingly set aside
the acquisition proceedings taken by
the State Government in the above
case. This has created a difficulty.
Apary from the merits or demerits of
this particular case that has been de-
cided by the Supreme Court, the judg-
ment is that the acquisition of land
must correlate to the final use of it
by any member of the public. That
interpretation, right or wrong—that
must be right because the Sup-
reme Court has done it—has ereated
a problem which did not arise in the
68 years of the operation of this Act.
That would now mean that you have
got to satisfy direct public use of that
particular thing, otherwise, it is open
to litigation. This has opened the
floodgates everywhere for litigation.

Government have got representa-
tions from as many ag 6 or T States as
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to in how many cases this judgment
15 being used. The judgment itself in
the case referred to has become of
minor importance, But, the judgment
that this public use has to be related
to the public use in a sense in which
the Supreme Court has adjudged it,
creates a difficulty that you cannot
acquire land for any co-operative
society, you cannot acquire land even
for a corporation of the Government
of India, because a land that would be
acquired for a fertiliser factory in the
public sector is a corporation and
therefore, it is an independent entity
by itself. In the State of Bombay, we
have been threatened with litigation
that we could not have it until the
court decides on it. Not only in one
case, but, there has been such a fear
everywhere in the States that this de-
cision would now open channels where
it will be impossible to do anything.
So far as the implementation of the
Plap is concerned, it wil] become diffi-
cult now, because, for the plan, both
in the public sector and the private
sector, if the allocationz are made and
if the land is not made available,
difficulty arises.

Then, again, there can be also re-
trospective effect of this, because, cer-
tain pcople, who without knowing or
before this judgment, had acquiesced
in the process and have given their
land, can go to a court of law asking
compensation or for something which
is worse, Lands have appreciated four
or five times, any number of times.
Over the whole period, this has been
done. Therefore, a situation has been
created where something has got to be
very promptly done not merely for the
case inthe U.P. Whether that case in
the U.P. was justified ornot, I am not
going into that, although the judgment
particularly refers to that case, be-
cause of the interpretation of Chapter
VII or sections 40 and 41, the whole
case has got to be reviewed. There-
fore, apart from this possible setback
to industrial development to which I
made reference, there was also the
danger that acquisitions made in the
past might be questioned in courts of
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law and claims may be made by pre-
vious owners whose lands have been
illegally acquired, according to this
judgment, for restoration of land or
for payment of damages in wiew of
the enormous increase in the value of
land during recent years. It was,
therefore, necessary for the Central
Government, immediately, to under--
take proper legislation with retros-
pective effect to meet the situation
which had arisen in view of the Sup-
reme Court judgment in the above
case that I have quoted.

The question as aforesaid arose not
only in the case of companies in the
private sector, but also in the case
of companies in the public sector tc
which I have just now made refer-
ence. The matiter had been accord-
ingly examined in consultation with
the Attorney Genera] by the Ministry
of Law who had adwvised that in view
of Entry 42 in the Concurrent List,
Parliament was competent to enact a
aw for the acquisition of property
for a company whether in the public
sector or in the private sector. Here,
the question arises, if the matter was
not in the Concurrent List, the posi-
tion would have been different. The
Government of India themselves would
have undertaken legislation. This
being in the VII Schedule item 42 in
the Concurreny list, even the States
are competent to legislate. As it is,
the present position is, the law is not
uniform in the whole of India. The
erstwhile Part B States have their
own things which we have not taken
up and the Jammu and Kashmir State
has not got it. We thought it proper
that, instead of each State going in
for a separate legislation, and may be
for a variety of reasons differen; kinds
of legislation, it would be worthwhile
that we should have a Jegislation which
would be of a uniform type. There-
fore, the demand came as I said from
the States, Ag I have said, it is not
only one State; the States that have
so far come are the Gujarat, UP,
Madhya Pradesh, Maharashtra, Orissa
and Andhra. Not only that. The
Ministry of Commerce and Industry
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Al
nf the Government of India has also
rome 1n because they have got many
corporations which may be challenged
for the acquisitions that they have
done so far. The Ministry of Com-
munity Development and Co-operation
have come in because land cannot be
acquired for co-operative societies if
the strictest interpretation of this par-
ticular section is taken. Therefore.
attempt is being made now to enact
a law. The Government passed an
Ordinance because it was urgent. Now,
since Parliament is meeting, it is up
1o us to enact it into law

Manv amendments have been sent
here because many people think that
it i an important legislation. It iz
mmportant in a sense. But. what is
sought to be amended is a verv smail
part, as I will presently point out. It
is onlv one part. The other parts are
consequential that are amended. What
15 amended is this. I shall again read
it from the original Act itself. Under
Chapter VII of the Land Acquisition
Ac, of 1894, after enquiry. '

“Such consent shall net be given
unless the appropriate Government
be satisfied either on the report
nr the Collector under section S5A
sub-section (2) or by an enquiry
held as hereinafter provided,—

"The inquiry is on the following points:

“ta) that the purpose of the
acquisition is to obtain land for
the erection of dwelling houses
for workmen employed by the
Company or for the provision of
amenities directly connected
therewith, or

(b) that such acquisition is
needed for the construction of
some work, and that such work
s like'y to prove useful to the
publiz.”.

It is the latter part of clause (b)
which is attacked by the decision of
the Supreme Court. namely the part
“which reads ‘that such work is likely
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to prove wuseful to the public.’. Al-
though during the last sixty-eight
years there has been no case of such
an interpretation, and the State Gov-
ernments have been acquiring lands.
as I said, for a variety of reasons, now,
after the judgment has come, the
trouble has arisen that not only will
it be difficult in the future to acguire
land, but there might even be the
retrospective effect of it namely that
people may go to courts of law on
the ground of wrongful acquisition
and claim damages; and those damages
would not be small. but they would be
very heavy indeed. The progress of
our plans will also ge! stuck up, not
only in the private sector, but even
1in the public sector. because the cor-
porations: that are there in the public
sector wil] also have to face this diffi-
culty, because the thing wil] have to
be tested in a court of law whether
the acquisition can be dome or not.
So, that is the main part of the Aect
which is sought to be amended in this
Bill. Sub-section (1) of section 40 has
now got two clauses, namely clause
(a) and clause (b). We now propose
o0 add a new clause (aa). Clause 2
aof the Bill, therefore, accordingly pro-
vides:

“In sub-section (1) of section 40
of the Land Acquisition Act, 1894
thereinafter referred to as the
principal Act), after clause (a),
the following clause shall be
inserted, namely:—

“faa) that such acquisition }=
needed for the construction of
some building or work for a Com-
pany engaged or to be engaged in
an industry which is essentia] to
the life of the community or is
likely to promote the economic
development of the country; or™.”.

This provision takes away the rigour
or the consequences of the particular
judgment tha; has bten given, and
provides that we need not necessarily
correlate the acquisition with public
use in the sense that it must be pos-
sible for everybody to make use of
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it. There are many things which may
not directly be for public use. Iy is
not a garden, and it is not a school;
i fact, even in a school, only some
students can go; it is not something
where everybody, as of right, can go.
The things which we are contemplat-
ing are those envisaged in the Plan,
which we expect will be of a type
where the public in general will get
the benefit out of them.

Many institutions, whether they are
co-operative or otherwise, would be
affected if this ig not amended. That
¥s why this amendment is sought ‘o
be made. There are a few other am-
endments which are sought to be
made, but they are consequential. The
most important among them is the
amendment to section 41 of the prin-
wcipal Act, which is provided for in
clause 3 of the Bill. In section 41 of
the principal Act, instead of the
‘words:

“the purpose of the proposed
acquisition is to obtain land for
the erection of dwelling houses
for workmen employed by the
company . . ."

‘we have now sought to provide that
the same rules and the same provi-
sions as in section 40 as it would be
amended now would apply. Then, we
have proposed the addition of a new
«<lause (4A) in section 41 which reads
thus:

“where the acquisition is for the
construction of any building cr
work for a Company engaged or
to be engaged in an industry
which is essentia] to the life of
the community or is likely to pro-
mote the economic development of
the country, the time within
which, and the conditions on
which, the building or work shall
be constructed or executed; and”.

"The other amendments are of a con-
sequentia] nature.

Clause 4 of this Bill seeks to vali-
date certain acquisitions that have al-
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ready been done in the past. So, this
is also a consequentia] thing. There
are one or two other small amend-
ments alsp which are consequential.
Su. 1 am talking of the Bill as it is
and explaining the main amendments
that we are seeking to make.

There is also another thing which
has been pointed out. In the original
Act, certain Acts of 1912 etc. have
been mentioned. But. after the pas-
sing of the Constitution. this subject
has become a concurrent subject, and,
therefore, many States have passed
their own Acts. to which a reference
has not been made in the parent Act.
In order to remove any doubt on this
score. we have provided tha; the am-
ended sections 40 and 41 of the Act
would be deemed to have been in
force at all material times when such
acquisition was made, and so on.

There is also an attempt to have
the word ‘activity’ introduced instead
of the word ‘industry’, purely for the
purpose of helping the co-operative
societies. It was pointed out by the
Law Ministry that merely providing
the word ‘industry” would not be
enough, because a co-operative society
may not be called an industry. There-
fore, it is for no other purpose except
that a co-operative society also has
got to be covered. that we have intro-
duced the word ‘activity’. The House
can consider whether the term ‘acti-
vity' should be used. or whether anv
other better word could be found in
its place. or whether we can use both
the words ‘activity” and ‘industry’ in
respict of co-operative societies. That
is quite a different thing altogether.
But I am merely expiaining that the
word ‘activity’ has been proposed for
no other purpose except that of intrn-
ducing co-operative societies within
the scope of this enactment.

These are the main provisions of the
amendments that ara now sought to
be made in thiz Bill

As for the urgency of this Bill be-
ing passed into iaw as I have ex-
plained already, first we had thought
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it necessary to issue an Ordinance.
That Ordinance will lapse within six
weeks from the commencement of the
session of Parliament. Therefore, the
Ordinance can be in force only up to
the 16th er 17th September. 1f the
law is not enacted before that, then
iy will become difficult, and nothing
could be done in the matter of acqui-
sition. Therefore, the wurgency of
the case lg that befors this session
comes to an end, we must pass this
Bill into law, so that all those diffi-
culties and all those misgivings that
exisy may disappear, and there can
also be a uniform law covering the
whole country.

It may be stated that hitherio we
had no difficulties of this sort. But
I may add that hitherto. the acquisi-
tion for a private company was also
rare, and the occasions were few and
far between when it was necessary to
do so. But today, if the full Plan has
Bot to be excruted, it is not enough
if we provide the funds or the foreign
exchange required. but it is equally
necessary for the completion of the
Plan that Iand also must be made
available. If it is possible for the
company to get it privately, then it is
well and goud. But, it is not merely
for the purpese of the private com-
Pany that it is acquiring the land, but
the private company has been asked
by Government to fulfil a part of the
Plan, and, therefore, it equally be-
comes the duty of Government as well
to see that the company is enabled to
acquire the land. Whether a parti-
cular land alone should be given and
not the other land etc. is a different
matter altogether. If the company
secures that land without reference to
l:'}overnment, then also we do not come
into the picture, But when we ac-
quire land for the company, the diffe-
rence arises this way. It is not very
easy for a company to get land with
Government's help, because under
sections 40 and 41 of the Act as it
stands and as it has stayed during the
last sixty-eight years, several condi-
tions have to be satisfled, to the gatis-
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faction of the State Government that
the land so acquired is for a public
purpose. We are only changing the
wording and taking it beyond the
ambit of ambiguity that has arisen
today after the judgment of the Sup-
reme Court and providing that that
public purpose need not necessarily
be correlated to the physical enjoy-
ment of the land by every member
of the public in the sense that he can
go there and use it, but the purpose:
should be such that anything that is
done would ultimately be in
the interests of the public. It
may not be so directly as in
a garden or in a school or any--
thing of that type. But it may be
some kind of industrial venture, which
may be a part of the Plan, and the
results of it may be useful for the
economic deveiopment of the country.

I would noy like to go into those
amendments, because we can discuss
thezz matters when we take up the
clauses.  But there are two amend-
ments given notice of by hon. Mem-
bers in respect of which I would like
to say something. One of these am-
endments is to the effect tha; the Bill
should be sent to a Select Committee.
and the other is that is should he =ir-
culated for eliciting public opinion.
So far as the latter is concerned, un-
less we are prepared to face a situa-
tion where the Ordinance will lapse
ang the chaos wil!l continue, it would
be impossible to accept it, and, there-.
fore, Government cannot accept it.

Ag regards the motion for reference
of this Bil] to a Select Committee, if
there had been time enough, surely
there would have been nothing wrong
in accepting it. But as we see it, we
have got only a few more days’ time-
at our disposa]l during this session.
Moreover, what is sought to be am-
ended is only one little item, It is
important, no doubt. I do not say that
it is not important, but it is only one
little item which is sought to be am-
ended. Therefore, Government are
unable to accept the motion for refe-
rence of the Bill to a Select Commit-
tee. If, in the course of the discus—
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sion, any points emerge or any Ssug-
gestions are made which would be
really helpful in order to see that the
land should be protected as well as
the Plan or anything that we do under
the Plan, then Government would be
prepared to consider those suggestions.
So, the reference of the Bill to a Select
Committee or the postponment of the
consideration of the Bill for the pur-
pose of eliciting opinion thereon are
matters which cannoy be resorted to
now, unless Parliament is prepared to
sit for a little longer during this ses-
sion and pass this Bill, but that is a
different matter altogether.

So far as the amendments given
notice of are concerned. many of the
amendments are of a type which seek
to protect the co-operative societies,
which we ourselves have done. Gov=-
ernment themselves will move the
necessary amendments enabling acqui-
sition of land for co-operative socie-
ties, because the Ministry of Commu-
nity Development and Co-operation
also has come into the picture, and so,
this has got to be done. Therefore,
amendments by other hon, Members
would not be necessary in this behalf.

There are other amendments also
which are there. As I see them, I
find that some of them are such that
certain people do not want to do any-
thing for a private company. That is
a different matter altogether. If that
be so, then this House has got to take
a decision as to whether the Plan
should be restricted only to the public
sector and not extended to cover the
private sector. I am not saying that
you should do it indiscriminately. By
all means, do it in a manner which
is provided for in the Act. There is
an examination provided for prior to
the acquisition. The company has got
to apply to the Government, and the
collector or any other person con=
cerned will have to find out whether
the acquisition is needed for that pur-
pose or not. I have read those two
clauses in which it has got to be
proved satisfactorily that it is for a
public purpose, and public purpose
has got to be defined. Then alone the
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Stale Government issues the neces-

sary order.

For all these reasons, therefore, the
Bill has got to be expedited and passed
into law.

Mr. Speaker: Motion moved:

“That the Bill further to amend
the Land Acquisition Act, 1894,
and to validate certain acquisi-
tions under that Act, be taken
into consideration”.

Shri Hari Vishnu Kamath (Ho-
shangabad): On a point of order.
My point of order in regard to this
Bill is two-fold, one on the ground of
rules of procedure and the other on
the ground of the Constitution itself.

I will first take up the point under
the rules of procedure. I will invite
your attention and the attention of
the House to rule 71 (page 36 of the
Rules of Procedure ang Conduct of
Business in Lok Sabha, 5th edition).
It reads as follows:

“Whenever a Bill seeking to
replace an Ordinance with or
without modification is introduced
in the House, there shall be placed
before the House along the Bill
a statement . . ."—

mark the words—

“explaining the circumstances
which had necessitated immediate
legislation by Ordinance”.

Now, how is a Bill defined? It is
defined in rule 64 (page 34):

“The Speaker may, on request
being made to him, order the pub-
lication of any Bill (together with
the Statement of Objects and
Reasons, the memorandum regard-
ing delegation of legislative power
and the financial memorandum
accompanying it ..."

That constitutes a Bill. Now, it is no
justification for the Minister and no
satisfaction us to say that in the
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Etatement of Objects and Reasons he
has made a casual reference to the
circumstances in which the Ordinance
was necessitated,

Shri S. K. Patil: May I cut short
the discussion? The hon, Member is
really labouring under some kind of
ignorance,

Shri Hari Vishonu
ignorance.

Shri 8. K. Patil: A statement has
bteen placed before the House when
the Bill was introduced.

Bhri Harj Vishnn Kamath: Now he
mentions it, When the Bill was cir-
culated, I did not get a copy of the
statement along with my parliament-
ary papers.

Mr. Speaker: I remember a state-
ment was laid on the Table of the
House,

Shri S. K. Patil: A copy of the
statement was laid on the Table of
the House when the Bill was intro-
duced.

Shri Hari Vishnu Hamath: May 1
remind you that in the First Lok
Sabha—I do not know whether there
has been a laxity since then—Mem-
bers in such cases useq to get both
the documents, that is, a copy of the
Bill] and a copy of the statement of
Government regarding the circum-
stances in which the Ordinance was
necessitated. 1 do not know what
happened in the Secong Lok Sabha.

Mr, Speaker: Simultaneously with
the introduction of the Bill, a state-
ment was laid on the Table.

Eamath: No

Shri Hari Vishnu Kamath: Not cir-
culated along with a copy of the Bill.

This is not fair to Members. The
rules of procedure are categorical on
the point.

Mr. Speaker: If it had not been
circulated to Members at their resi-
dences, at least it was available at
the Counter.
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Shri Hari Vishng Kamath: May I
seek your guidance for the future?
Rule 71 says, '.. there shall be plac-
ed before the House along with the
Bill a statement..”. Every Member
is entitled to all papers laid along
with the Bill,

Mr. Speaker: May I read the rule
with the hon. Member?

“Whenever a Bill seeking to re-
place an Ordinance with or with-
out meodification is introduced in
the House. ...

Shri Hari Vishna Kamath: Yes.

Mr. Speaker: .. “there shall be
placed before the House along with
the Bill a statement explaining the
circumstances which had necessitated
immediate legislation by Ordinance”.

Bhri Hari Vishnu Kamath: ] accept.

Mr. Speaker: When the Bili was
introduced, a statement was laid op
the Table. The only objection thas
the hon. Member is taking is that be-
cause the Bill was circulated to Mem-
bers at their residences, the state-
ment also must have accompanied the
Bill.

Shri Hari Vishnu Kamath: My sub-
mission is that it used to be done re-
gularly formally in the Provisional
Parliament and the First Lok Sabha.
1 remember very well there were
some Bills which replaced Ordinances
and with the copies of those Bills we
got also statemenis explaining th_e
circumstances necessitating the Ordi-
nance. 1 do not know why there has
been a laxity after that in this regard.

Mr. Speaker: I am not sure a}mut
. If it was being don2, 1 will direct
that in future that also might be done.

Shri Hari Vishnu Kamath: Without
that, we would not be in a position to
make ap effective contribution.
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My, Speaker: What is the rule that
makes it necessary that it must be
arculated to the Members? He is only
drawing that inferance and quoting a
precedent that it used to be done.
That is all what he is saying
1 am telling him tha:i 1 am not sure
4 it used to be done, but if Members
desire jt, I will certainly direct tha:
tn future it might be done. But so
f#ar as the requiremenis of the rule
are concerned. thev have been fulfii-
led because with the introductior. of
the Bill a statement was laid on the
Table of the House.

Shri Hari Vishnu Kamath: May I
submit that the rule does not say
sither that a copy of the Bill must
be circulated to the Members?

Mr. Speaker: No.

Shrj Hari Vishnu Kamath: Then we
need not get a copy of the Bill either.
You do not violate the rule if you do
not circulate it.

Mr. Speaker: At least this rule
would not be violated if the Bill is not
circulated.

Shri Hari Vishnu Kamath: There
mav be other rules. But it is only
this rule which refers to a statement.
Unfortunately, there is no other rule
referring to that.

Mr. Speaker: His point is that the
statement alsg might be circulated to
Members. I agree with his sugges-
tion

Shri Hari Vishnu Kamath: The se-
eord objection is on the ground of the
Constitution itself. I take it that in
moving for consideration of the Bill,
the Minister also introduced—not for
consideration immediately—amend-
ments which stand in his name. Am
I correct in this? Has he not introdus-
ed the amendments?

Mr. Speaker: No amendmenis have
been introduced. There is no introduc-
tion of amendments.

Bhri Hari Vishnu Eamath: Whai is
the position? When vou give notice of
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amendments, are they not introduced
automatically?

Shri S. K. Patil: I have not intro-
duced any amendments. That will be
during the clause by clause conide-
ration stage.

Shri Hari Vishnu Kamath: In this
respect, I suppose the Minister stands
in a separate category, under ruls
65 because that rules says:

“Any member, other than a

Minister ...."”

This distinguishes a1 Membe: from 2a
Minister. Therefore, perhaps when a
Minister gives notice of amendments,
they are ipso facto understood to

have been introduced in the House.

Mr. Speaker: Amendments are
never introduced at this stage.

Shri Hari Vishnu Kamath: There
must be a stage when the House 1s in
possession of the amendments.

Mr. Speaker: Notice of amendments
has beep given and thev are circulat-
ed I cannot exactly follow what the
hon, Member means by ‘introduction’.

Shri 5. M. Banerjee (Kanpur): He
means circulation of the amendments.

Shri Hari Vishnu Kamath: They
have been before the House.

Mr. Speaker: I could not appreciate
what he means by ‘ntroduction’ of
amendments .

Shri Hari Vishnu Kamath: You will
appreciate the point as I proceed fur-
ther with my argument.

The words used in article 31 of the
Constitution, ‘right to property’, are
specifije, categorical and unambigu-
ous—‘for a public purpose’. Now,
what the Minister wants to provide
for is ‘public interest’ ] therefore put
it to you ag the supreme authority
in Parlmment whether by seeking to
do this he is not attempting to ask
Parliament to do something which is
ultra vires the Constitution, because



3209 Land

[Suri Hari Vishnu Kamath].
‘public purpose’, in my judgment, is
quite different from ‘publiz interest’.
I appeal to you to consider this and
rule that the Bill sought to be ins
troduced, in so far as it concerns this
aspect of the matter, is ultrg vires
of Article 31 of the Constitution.

Shri A. P. Jain (Tumkur): The
words ‘public interest’ are not wused
in the Bill. They are used in the
amendment of which the
Minister has  given notice. That
amendment has not so far been
formally introduced in the House
The point which Shri Kamath has
raised can come up only when that
amendment has been formally moved
in the House and not at this stage.

Mr. Speaker: Which amendment is
he referring to?

13 hrs.

Shri Hari Vishnu Kamath: The
amendment standing in the Minister's
name,

Mr. Speaker: Amendments would
be taken up later on. The Minister

may or may not move it at all. Who
knows that?

Bhri Hari Vishnu Kamath: I hope
wisdom prevails, but in the Bill it-
self, see the wording of the clause—
I am not talking of the amendments
now, but the Bill itself:

“That such acquisition is needed
for the construction of some build-
ing or work for a Company eng-
aged or to be engaged in an indus-
try which is essential to the life of
the community or is likely to
promote the economic develop-
ment of the country;”

You, Sir, were also a Member of
the Constituent Assembly, where ela-
borate arguments and discussions took
place on this article 31. It went
through several metamorphoses be-
fore it flnally emerged in its present
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form. You will recollect the trend of
arguments in the Constituent Assem-
bly during the discussion on this arti-
cle, one of the vital articles of the
Constitution.

Whatever has been done in clause
2 of the Bill [ feel is not co-term-
nous with, not consistent with public
purpose as defined and stipulated in
article 31(2) of the Constitution.
“Public purpose” has got a special
connotation, and there is no synony-
mous connotation in the clause of the
Bill before the House. 1 therefore
seek your ruling on this matter whe-
ther it iz not ultra wires of the Con-
stitution.

The Minister of Law (Shri A. K.
Sen): If on such a thing, vou. Sir,
have any doubt about the positicn, 1
certainly would be glad to assist vou,
but I do not think it admits nf any
doubt.

Shri Hari Vishnu Kamath: For you,
of course, there is no doubt at all
You are a Minister.

Mr, Speaker: Doubts.I may or may
not have. There is another thing. The
Chair has never decided the guestion
of constitutionality. The hon. Member
will remember that so many times we
have taken a decision that it is for the
courts. The Chair always leaves this
question to the House. and the House
takes a decision. Then it is for the
courts to decide whether it is ultra
vires or intra vires. The hon. Mem.
ber would agree with me in this vosi-
tion.

Motion moved:

“That the Bill further to amend
the Land Acquisition Act, 1894,
and to validate -ertain acquisi-
tions under that Act, be taken in-
to consideration.”

There are some amendment's for
circulation, one by Shri R. Barua.
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Shri R, Barua
moving.

(Jorhat): 1 am

Mr. Speaker: There are three mo-
tiong for circulation. Out of the
three, as Shri R. Barua's motion gives
a later date than the other two mo-
tions, I will take up only his, and 1
will deem it as naving been rmoved.

Shri S. M. Banerjee: What about
the others?

Mr. Speaker: Thz others are barred.
This is moved. I am taking this up
because this gives the latest date for
eliciting opinion, That is the criterion.

There are two motions for refer-
ence to Select Committee, one by Shri
Dajj and the nther by Shri Yella-
manda Reddi. Shri Reddi is not pre-
sent. It is also not in order because
he has not given the names as yet.
I will take Shri Daji's motion as
moved.

Shri R. Barua: I beg to move:

““That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 30th November,
1962.” (20)

Shri Daji (Indore): I beg to move:

“That the Bill ba referred to a
Select Committee consisting of
Dr. M. S. Aney, Shri Ramchandra
Vithal Bade, Shri S. M. Banerjee,
Shri Shree Narayan Das, Shri
Surendranath Dwivedy, Shri Ajit
Prasad Jain, Shrimati Subhadra
Joshi, Shri T. 'T. Krishnamachari,
Shri Inder J. Malhotra., Shri
Harish Chandra Mathur, Shri
R. R. Morarka Shrimati Sharda
Mukerjee, Shri S. K. Patil, Shri
Indulal XKanaiyalal Yajnik and
Shri Homi F. Daji, with instruc-
tions to report by the first day of
the next session.” (32).

Mr. Speaker: The original motion as
well as the motion for circulation and
motion for reference to Select Com-
mittee are before the House,
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Shri Hari Vishnu Kamath: How is
time allocated?

Mr. Speaker: We might allocate
that also. It is four hours in all.

Shri Hari Vishnu Kamath: One hour
is with you always. Make it five hours
please,

Mr. Speaker: Really ] have some ap-
preheasions. [ have got a very long
list and there might be others who
‘might not have sent in their names
but wight stand up later.

Shri A. P. Jain: I am one of them,

Shri Tyagi (Dehra Dun): Would it
be possible for you, Sir, to have oaly
the general discussion today, for many
Members could not really study the
significance of the Bil] and they might
like to send in further amendments.
You may kindly postpone the second
reading for some other day, and have
only the first reading today.

Shri Hari Vishnu Kamath: By your
leave, Sir, under rule 292, I move:
“That the time allocated by the
House on the Tth August 1962
(vide Thirq Report of the Busi-
ness Advisory Committee) for
consideration and passing of the
Land Acquisition (Amendment)
Bill, 1962, be extended from 4

hours to 6 hours.”

Mr. Speaker: It is for the House. I
cannot interfere. If it so desires, it
can can extend any time it likes. The
question is:

“That the time allocated by the
House on the 7th August, 1962
(vide Third Report of the Busi-
ness Advisory Commuttee) for
consideration and passing of the
Land Acquisition (Amendment)
Bil:, 19624 be extended from 4
hours to 6 hours.

The motion was adopted.

Mr, Speaker: Then it is extended
from four to six hours. Four hours to-
day, up to the end then we will con-
tinue this general discussion.

Could I place a time-limit on

speeches also? Fifteen minutes each
should be enough.
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Shri Hari Vishno Kamath: With dis-
cretion to increase it to 20 minutes.
You have got the discretion.

Sari Daji: While moving my motion
for reference to Select Committee, I
was aware of he argument that as the
Bill seeks to replace the ordinance,
the House should enact it during the
current session itself, but [ have
moved this motion because I consider
that the Bill, though simply and
sweetly explained by the hon, Minis-
ter in charge, is neither so sweet nor
so simple as it is sought to be made
out. There are so many serious im-
plications and ramifications which
have to be considered in greater de-

tail,

1t would be necessary for the Select
Committee mainly to go into two
things. Furstly, it will have to con-
sider the werv principle involved,
whether we are going to permit the
compulsory acquisition of land for
private industrial enterprise; second-
1y, if such acquisition is to be permit-

ted, whether the principle of compen-

sation should be different from the
general principle of the market price
plus 15 per cent, whether we should
revise or change that formula and
raise it. For both these reasonms, il
wil]l be propore if the Bill goes to a
Select Committee.

Let us examine the genesis which
has led to the introduction of this Bill
and the ordinance The position prior
to the ordnance was that while land
could be compulsorily acquired for an
admitted public purpose, it could be
acquired for a private company only
for certain activities which had re-
lation to a public purpose, and it was
further coupled with the objective that
the public should have the unimpair-
ed right of utilising it. The salutary
effect of both these provisions to-
gether was that land could be acquir-
ed only.if the private company wanted
to start some school, hospital or edu-
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cational institution or some suca
thing.

But, as the Minister in charge has
pointed out, in fact, land was acqur-
ed not for any such public purpose,
but for the setting up of industries, a
textile machinery industry in a parti-
cular city, and the case went up to the
Supreme Court. We have the learned
judgment of the Supreme Court before
us, It is is a very clear, lucid and fore-
ful judgement, if I may be permitted
to say so with great respect, and both
these aspects have been discussed ir
the judgment,

The Supreme Court has come lo
conclusion that it cannot be said tobe
a public purpese to a'low a private en-
trepreneur to set up a factory. Be-
cause when it was sad that land
could be acquired for a public purpose
the purpose should be directly corre-
lated with the activity in view.
It should not be remote. Remotely
everything will be for public purpose.
Without meaning any disrespect to
the House I may say that even a
dancing hal] would be said remote-
ly to be for a public purpose.
Similarly, a gambling den or a sw:m-
ming pool or a billiards room could
be said to serve a public purpose re-
motely. Every conceivable activity
would have a public purpose. But
the public purpose dominantly visua-
lised by the Aect was not remote
public purpose but public purpose
which would be directly related to it
and therefore it was saigd in the Ac:
itself that it should be public purpose
and the public should have free ac-
cess thereto. So, those two sections in
the Act coupled together brought
about a situation in which the public
purpose was something more restric-
ted and directly related to the public
than the remote public purpose as is
now sought to be enacted An in-
dustrial establishment would like to
establish a plant: that would become
a public purpose. I cannot conceive
of any activity permitted by this Gov-
ernment which is ultimately not for
public purpose. Omly illegal activity
could not be for public purpose. For
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the present I am confining mayself to
the legislation and I will later come
to article 31 of the Constititution ana
show how it will have its ramfications.
Now, what has the Supreme Court
said? To acquire land and hand it
over to a private enterprise for buil-
ding an industry for private profit
and call it a public purpose is turning
the State into a land agent for capita-
lists.

Shri Tyagi: (Dehra Dun) Are these
‘their words?

Shri Daji: Yes these are their
words, The hon. Judges cannot bu
said to be political propagandists like
me; they feel that such interpretation
will turn the State into a land agent.
The Supreme Court puts this benefi-
<ia] interpretation consistent with thec
declared socialist objective of the State;
the Supreme Court gays that it is not
prepared to accept their interpreta-
tion, What is now sought to be done
is to endorse this interpretation and
turn the State into a land agent for
capitalists; they want the seal and ap-
proval of Parliament boldly, with the
boldness which can be matched only
by the Minister in charge of this Biil
and no one else, they equate it with
the purposes of the Plan. They say
that it is consistent with our Plan.
On page 12 of their judgment the
Supreme Court says:

“The fact that the product of
the company would be useful to
the public is not sufficient to bring
the acquisition for a company
within the meaning of the rele-
vant words in sections 40 and 41.
In the present case all that the
Government was satisfied about
appears to be that the product of
the company will be useful to
the public and the provision in
the agreement is merely that the
public shall be able to go upon
the works for purposes of busi-
ness, This in our opinion is not
the meaning of the relevant
words under sections 40 and 41
and therefore the Government's
satisfaction in that behalf is not
enough to entitle it to use the
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machinery of the Act for the pur-
pose of acquisition in this case. We
therefore allow the appeal with
costs and setting aside the order of
the High Court quash the notifi-
cation under section 6 of the Act
and the proceedings resulting
therefrom.”

'f'hey are now wanting to circum-
vent this provision. It is a question
of principle,

I must say that the Land Acquisi-
tion Act is an expropriatory measure
and an extra-ordinary measure where-
by we forcibly take possession of
land and fix the price thereof. If the
party concerned is not satisfied, we
allow him to go for litigation but
meanwhile possesion is taken and we
ask him to go from court to court and
from court to court, discussing what
compensation should be. The com-
pensation allowed is market price
plus 15 per cent 15 per cent is mere-
ly an eyewash w7 fF fg=t T e

& 4 TTHZ Zar A Wiy Ofg AW
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S0, when such an important expro-
priatory measure is contemplated we
have to see that the objective should
be dominantly national interest or
public  purpose. Public does not
mean any member of the public it
means public as a whole, nation or
society as a whole, That should be
the only relevant consideration by
which we can justify the abolition of
the ordinary right of property vested
in an individua] and forecibly make
him part with his property. It was,
therefore, advisedly said in the Land
Acquisition Aect that land could be
acquired for colleges, hospitals etc.
This was introduced by an amendment
because it was thought that it was
good if any private individual wanted
to run a school or a hospital the
dominant objective was social and
public and so that was allowed. But
that was also the maximum limit to
which we have gone. Now, we want
to secure land and hand it over to
the private enterprise for any activity.
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Land would be acquired for an in-
dustrial establishment to install a
plant or to construct a godown or to
set up an office or for use as a pig
sty or a stable Instead of passing
such a complicated legislation as this,
you could have a one-line legislation.

Mr. Speaker: The hon. Member
should address the Chair.

Shri Daji: Yes, Sir. The Minister
could say that if it is deemed fit by
a Minister then he can acquire any
land for any price at any time with-
out any appeal. That would at least
save us from litigation. Why have
-this complicated clauses and show of
public purpose and say that it will ul-
timately produce good or it is ulti-
mately to the welfare of the public
good,

Shri Hari Vishnu Kamath: They
will then have to amend the Consti-
tution.

Shri Daji: They will do it. This
amounts to this, When I am putting
it so sharply the hon. Minister is
smiling. But the effect or the ulti-
mate result of this amendment is to
expropriate an individual and take
away his land for any purpose. The
first question therefore is whether we
are going to take away land from one
hand and put it in the hands of ano-
ther. If it is a co-operative society or
any thing of some such character or
a public sector corporation it can be
understood because in that case too
the evil is there but the benefit is
much more than the evil and there-
fore, the evil has got to be tolerated.

Shri Tyagi: In the matter of public
corporations, you have no objection?

Shri Daji: No; I will have no ob-
jection. That is why I say that it
should go to a Select Committee, Let
us examine its ramifications. I want
to counter one argument of the hon.
Minister in charge. 1 consider 1 a
very intelligent way of saying that
it will help our planning acfivities.
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When you acquire land at market
price plus fifteen per cent, do you
guarantee the price that the industrial
establishment would charge for the
product produced. Wil]l the Govern-
ment guarantee the price he will
charge? He, here, means the establish-
ment. He takes the land at a wvery
cheap price; he starts profiteering 10
times or even 100 times. Yesterday
we discussed the drug adulteration.
There was a report by a foregn
expert that the selling price of some
of these drugs is ten times the cost of
production

Shri Tyagi: They are paying in-
come-tax also.

Shri Daji: They are avoiding in-
come-tax. They are avoiding more
than what they have paid. There-
fore in structure of our existing
society, when we are unable to give
any guarantee for the price that is
charged, for the services that will be
rendered, when we are unable to
find out whether the industries have
indulged in adulteration or not, and
when we cannot guarantee these
things, to take away, under these cir-
cumstances, the land from the poor
man and hand it over to the industrial
establishment is most unsocialistic.
It is scandalous, It is an insult on the
avowed doctrine of socialism. By the
back-door, the Government is going
to perpetuate the fraud on the Consti-
tution, I say this is a fraud on the
Constitution because these words,
“public purpose” which have been de-
fined in the legislation are also found
in article 31 of the Constitution.. If
for the purpose of legislation, the
Supreme Court has interpreted the
words “public purpose” to mean a
direct correlation between the pur-
pose and the public, certainly, when
this matter goes up to the Supreme
Court, not vis-a-vis the interpretation
of the clauses of the Act but vis-a-
pis article 31 of the Constitution, the
same reasoning will the-applied, and
it will be said that this is expropria-
tion of property from a poor man.
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Apart from the arguments that the
courts may adduce, what is the moral
justification for it? When the Consti-
tution hag permitted that you can ex-
propriate property for a public pur-
pose, did it mean that you should ex-
propriate it from a poor man and
hand it over to the rich man and al-
low the rich to profit themselves at
the cost of the entire nation? Is that
the meaning of the Constitution? Is
that the meaning of the word sociali-
sm, which we are writing on the
statute? It wil] be a sad day if we
condescend to make the State act as
a land agent for the industrialists,
even without any brokerage”

Shri Hari Vishnu Kamath: Secret
brokerage*

Shri Daji: The collectors of the
districts in the States, the State
ministeries, the State Ministers, will all
act as the legal agents, land agents, of
private industrialists and make some
secret brokerage at the time of the
elections. Of course, that is another
matter. But, is there any guarantee
in the Bill that before this recourse is
taken, alb efforts for private negotia-
tions shall be exhausted? Once this
Bill is on the statute-book, every in-
dustrialist will come and say, “Please
get us land. “Certainly, in private
bargaining, the price will be more,
but who is going to bargain? Every-
one will apply, and who will get tha
benefit? Not even all the industrialists
wil] get the benefit; only a chosen
few—the Tatas of Bihar and the Birlas
of Madhya Pradesh. They will be
having a joy ride by this legislation,
and it is they who can bring about
the pul]l or the push on the Ministers
concerned. This legislation is going to
be used for their benefit—to rob the
poor man of his land and hand it
over to the big houses who wield thelr
push and pull on the Ministers in the
different States concerned and then
say, “this is for the Plan and this is
socialism.”

So, with great force at my com-
mand, I say that this is a measure
which should be taken back. Let us
examine its provisions again in the
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Select Committee angd also examne as
io whether this is absolutely neces-
sary. Shall we not devise certain
checks, certain measures, certain al-
ternative schemes of Icompensation
which will be fair to the persons con-
cerned? Shall we not devise a certain
measure of control over the industria-
lists in regard to these matters? The
Bill must go to the Select Committee.
The Bill, as it stands, is a ‘sacrilege
and democracy, is an insult to socia-
lism. Plainly gpeaking, it is going to
hand over the entire machinery of
the State to pillage and loot of certain
big houses. We shall be condescen-
ding to that State of affairs if we pass
this measures as it is,

Shri R. Barua: Mr. Speaker, Sir I
beg to move:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 30th November
1962."

ohe Bill as it is seeks to depart
violently from the spirit of the
parent Act, Originally, the word
“company” was defined as to include
the public sector, the co-operative
societies and so forth. There are two
provisions; one for the acquition of
land for public purpose and the other
for companies. So far as companies
are concerned, the purpose was limi-
ted to a certain extent as provided
under sectiong 40 ang 41 of the origi-
nal] Act. The word “company" has
been defined in the original Act of
1894 as follows:

“the  expression ‘“Company”
means a company registered under
the Indian Companies Act, 1882,
or under the (English) Companies
Acts, 1862 to 1890, or incorporated
by an Act of Parliament of the
United Kingdom or by an Indian
law, or by Royal Charter or Let-
ters Patent and includesa society
registered under the Societies Re-
gistration Act, 1860, and a regis-
tered society within the meaning
of the Co-operative Societies Act,
1912",

It also includes a company incorpora-
ted by an Act of Parliament, just as.
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we are now having different corpora-
tions in the public sector. So far as
these companies are concerned, in all
.cases, land could not be acquired.
«Certain conditions were to be fulfilled
.as provided under section 38A which
‘Teads as follows:

“An industrial concern, ordi-
narily employing not less than one
hundred workmen owned by an
individual or by an association of
individuals and not being a Com-
pany, desiring to acquire land
for the erection of dwelling
houses for workmen employed
by the concern or for the provision
of amenities directly connected
therewith shall, so far as concerns
the acquisition of such land, be
deemed to be a Company for the
purposes of this Part,..”

Even an industrial concern was al-
lowed to acquire land for the pur-
pose of giving amenities to certain
workmen because it is in the intergsts
of the people that proper amenities
are given to the workmen in the in-
-dustries and also in the companies.
Under sections 40 and 41, certain
processes have to be gone through be-
fore land can be acquired for the
company. Section 40(1) says:
“Such consent shall not be given

unless the appropriate Govern-
‘ment be satisfied,..” etc,
13.25 hrs.

[Mr. DepurTy-SpEAKER in the Chairl
There is also provisioin regarding an
agreement to be entered into, There-
fore, os far as public purpose is
concerned, that is also explained. In
the case of companies, only to a cer-
tain extent that was done; the pur-
pose was to see that the private pro-
perty is not unnecessarily invaded
upon by some interesteq persons,

The hon, Minister in charge of the
Bill was very eloguent in saying that
up till now we had no difficulty in
acquiring land under the Act, and
that only the Supreme Court decision
brought about g trouble. I respect-
fully submit that it was not so. No-
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body tried to acquire land for the pur-
pose of a private company, for a pri-
vate establishment, in the way it was
done in the case of Uttar Pradesh,
and that is why the stricture had to
come in this case. Also, it has been
seen that wunder the Constitution.
article 31, as has been rightly poiated
out the public purpose should be ful-
filled, There is also a directive prin-
ciple contained in article 39.
It is the duty of the State to see
that” ownership and control and the
material resources of the community
are so distributed as best to subserve
the common good.” It also says that
the “operation of the economic system ‘
does not result in the concentration of
wealth and means of production to
the common detriment.” Therefore,
when you take the meaning of the
expression “public purpose”, we should
also go back to the Constitution in
which it is elearly stated that the
State should protect or direct the
policy in a way to see that the means
of production are not concentrated in
one hand. Therefore, to say that for
the purpose of having industries in
the country we should see'that lands
are acquired through the govern-
mental agency for the purpose of
private industries will be going too
far, and it will be against the spirit
of the directive principles of the Con-
stitution which I have just now read.

Therefor, I submit that the Bill is
not in accordance with the spirit of
the Constitution. Let us also see the
genesis of the case through which this
has come in. We have got experi-
ence of land acquisition. This process
takes months and months; even in
government undertakings it takes a
long time. In my part of the
country, a fertiliser factory was
sougth to be estabi’zh=d. Two years
have elapsed; but due to delay the
Government has not been able to
complete the acquisition proceedings
as a result of which the public is realy
suffering. In this case, you wil] find
that the notification under section 4
wag published on 25-6-1956 and under
section 6 on 5-T-1956. On 31-7-1956,
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and within a month's time, the posses-
sion was taken, Not only that
During this short period the procedure
that was prescribed under Chapter
VII of the Land Acquisition Act was
not complied with and the company
was so powerful to utilise the entire
Government machinery so quickly
that in a month they could take pos-

session of the land, even  without
drawing up the agreement,
Shri Tyagi:  That shows the

machinery there is more prompt than
in other States.

Shri R. Barna: During my experi-
ence, in no case could the land be
acquired so quickly, however effi-
<cient the administration may be. But
in this one case. the Government was
so efficient. That shows that when pri-
vate individuals or companies are in-
terested, they can just manage thisgs
in a way so that the entire machi-
nery could be moved. If that is the
way of utilising the Government
machinery for purposes of acquiring
land, it also casts some asperson
on the Government machinery.
For acquiring land, one has to
go from the bottom. First one
should obtain a report from the
sub-deputy collector and go through
different processes till it comes to the
governmental level; it is very easy for
business houses to get this done. That
is why we do not feel happy that this
should be extended to the companies
We have got no objection if it is ex-
tended to the public sector under-
taken created by Acts of Parliament
and also to the cooperative sector.
But when it is extended to the private
sector, nobady knows to what extent
they will misuse the machinery. This
is the context in which we have to
consider the auestion of extending the
provisions of the Act to include private
companies

In the case I was mentioning the
writ petition was dated 31-7-1956 and
on 14-9-1956 an enqgiry was ordered.
The report was submitted on 3-10-1956
and on 4-12-1956 a fresh agreement
was drawn up, On 7-12-1956 a fresh
notification was issued. This is how
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the machinery was moving. Therefore
it 15 in the fitness of things that we
do not extend this provision to private
companies or private industries for
the purpose of land acquisition.

Even under the present Act, private
companies can have the assistance of
the Government to acquire land pro-
vide they confrom to the provisions
of Chapter VII. That is enough. If
they establish an industry and after-
wardg if it is found that their work-
men are increasing and it is necessary
to provide sufficient accommodation
for them, they can acquire land with
the help of Government after going
through Chapter VII. All these things
are provided in the parent Act. But
if this provision as iz proposed in the
Bill is extended to private companies,
some industrialist will come with
some finance and no matter what his
credentials are. he would be able to
acquire land. Once the land is ac-
quired, we have got no control over
the production machinery; there is
nothing of that sort. That is why it
was in the fitness of things that pre-
viously the law-makers never thought
it fit to extend this provision to
private companies unconditionally.

The hon, Minister says that the in-
dustrial development of the country
wil] be impaired if this provision is
not extended to private companies, But
up till now we have not come across
any report either from the Planning
Commission or in the last budget
session that the Government faced
any such difficulty for not having the
requisite power to acguide land for
the private sector. This is a new
thing which has just been introduced
by bringing in this Bill,  Therefore,
this argument is not correct. The
other day we discussed the reports
of the National Industriai Develop-
ment Corporation and we found that
though the Corporation is made up
of people having responsible posi-
tions in the industrial concerns, some
remarks were made by Shri Ram
Ratan Gupta, an hon. Member of this
House, I am told he is also a very
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successful  businessman. His obser-
vations were:

“Ome of the objectives with which
the Corporation was created was
to develop the production of those
items which were not manufac-
tured in India or were in short
supply....Most of the loans had
been granted to the companies in
which some of the directors of the
Corporation were interested.
There could be no objection to
that but it would be seen that
most of those persons were re-
sourceful industrialists having
their own huge banks.”

Therefore, when the private interest
comes in, we find even a respectable
organisation which was mooted by
Government behaving in this way.
This remark was made by an hon.
Member of the House who is also a
member of the loan advisory com-
mittee, Thefore, we have to be very
caufjous in framing laws so that
private concerns do not unnecessarily
create compliations for the State,
which is triving to achieve its object
of a socialist pattern of society. If we
introduce these things, apart from
anything elese, I am afraid they will
create complications for the Govern-
ment. 1 have already indicated the
way in which the present case went
up to the Supreme Court and created
certain complications which would
cast aspersions on the administration.
If we allow the private sector to
come in like this, I think the compli-
cations would be worse than ever,

Yesterday there was a debate on
spurious drugs and we saw how the
private busines concerns were indul-
ging in undesirable activities. Re-
cently, we have also come across a
report that there s a flight of Rs.
400 crores by way of under-invoicing
in exports and over-invoicing in im-
ports. The Government have not
been able to catch hold of the persons
yet who were responsible for the
flight of about Rs. 400 crores out of
India, Mostly this is done by the
busines concerns in the private sector.
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Therefore, I would respectfully sub-
mit to you and through you to the
Minister-in-charge to see these serious
implications which would result if we
extend the provision of acquiring land
without any check to the private com-
panies.

With these words, I oppose the Bill
and submit that the Bill may be cir-
culateq for eliciting public opinion.

Shri A. P. Jain: Sir, there is no
doubt that acquisition of land falls
under the Concurrent List and the hon
Minister has done well in bringing
forwardy a measure which will be
applicable to the whole of India and
thus save a complicated position that
might arise,

One of the provisions of this Bill
relates to cooperative societies, The
law ag it stands at present prowides
for tne acquisition of land by the co-
operative societieg which are register-
ed under the Coorperative Societies
Act of 1912. Since 1912, a number of
Cooperative Societiez Acts have been
passed by various legislatures. It is,
therefore, necessary that all the socie-
ties legally constituted under any of
the laws enacted in the country should
have the same right as the societies
registered under the Act of 1912, That
part of the Bill , thefore, is unobjec-
tionable,

The other part of the Bill relates to
its retrospective application. A num-
ber of persons would be agitated about
it, but having been in the profession
for a long time, I think that provision
is amply justified. Whenever the
legislature wants to fill up a lacuna
arising from the interpretation of the
law, that lacuna must be made up
retrospectively. I for one have no
objection to the retrospective applica-
bility of the law

But, Sir, the main provision of the
Bill relates to acquisition of proper-
tieg for the companies. In regard to
this we must have a clear understand-
ing of the provisions of the Constitu-
tion in order to appreciate how far
this Parliament should go in enacting
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a law of that nature. I would draw
your attention, Sir. to article 31 of
the Constitution. Part (1) of article
31 provides that acquisition of land
must be done under a law. Part (2)
provides that it must be for a public
purpose and that the law must pro-
vide for compensation. Now, the pre-
sent amendment relates to the Land
Acquistion Act. A look at the pream-
ble of the Land Acquisition Act of
1894 will make it clear that it pro-
vides for the acquistion of land needed
for (a) public purposes, and (b) for
companies. Thig law makes it clear
that the land acquired for a company
may not be necessarily for a public
purpose. ‘There may, however, be
cases where the land is acquired for
a company and vet it may be for a
public purpose. Therefore, any refer-
ence by the Minister to the corpora-
tions owned be the Government or to
companies in which the Government
iz a principal shareholder and whose
objective is to serve the public pur-
pose, it totally irrelevant. It is open
to the Government to proceed under
section 4 of the Land Acquisition Act,
where it has to be shown that the
langq is needed for a public purpose,
it is also open to the Government to
proceed under Chapter VII when there
is no such necessity to show. There-
fore, it will not be proper for us to
confuse the issues as appears to have
been done, I hope inadvertently, by
the speech of the Minister,

Now, Chapter VII deals with land
acquisition for the companies—pre-
sently I will come to what a company
means because special meanings have
been attached to it. But I would
first like to point out that this Chapter
VII would have been ultra vires of
the Constitution but for part (5) of
article 31 which says:

“(5) Nothing in clause (2) shall
affect—(a) the provisions of any
existing law other than a law to
which the provisions of clause (6)
apply, or”

My submission ig that acquisition of
land for the companies would have
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been invalid, would have been ultra
vires of the Constitution but for this
special provision. Therefore, any law
that we now enact will not be pro-
tected by part (5) of article 31. The
Parliament must, therefore, be wvery
circumspect and it must very carefully
examine whether the purpose for
which land is being acquired is a pub-
liec purpose. If that is not so, the
amendment is likely to be declared
ultra wvires of the Constfution. That
is a precaution we must take.

The first point that arises is as to
the person for whose benefit the lana
is to be acquired. That is a company.
“Company” has been defined in the
Land Acquisition Aect in a rather
broad manner, and I am not going into
it. There may be a company which is
a public limited company. I and my
brother can constitute a private limit-
ed company and it comes within the
definition of “company” as contained
in the Land Acquisition Act. There-
fore, we two will be entitled to ac-
quire land under the provisions of
Chapter VII. The hon. Minister has
said that the law has been in operation
for the last 68 years and no difficul-
ties have arisen. I am very sorry I
cannot support that contention. This
law has given rise to great corruption
and .to a large number of misappli-
cations. I have known of a case in
which a certaip society, an association
wanted to acquire land at the rate of
two to three pies per square yard.
‘The land adjacent to this has been
brought by the Rehabilitation Depart-
ment of the Government of India at
the rate of Rs. 3 to Rs. 4 per square
yard. How did it happen? It hag not
been explained by the two speakers
who have oreceded me and who
have raised the question of compen
sation. )

Now, compensation under the Land
Acquisition Act is assessed in two
ways. Ome is the market rate, that is
the rate at which the adjeining land
hag been sold. The other is a certain
multiple of the land revenue; for
instance, 25 times or 30 times the land
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revenue is considered to be the price
of the land. There are a large num-
ber of cases in which lands included
inside the eorporation, lands included
ingide the municipalities are assessed
to land revenue. Therefore, the prin-
ciple of assessing compensation at a
certain multiple of the land revenue
has been applied in the case which has
been referred to—the case of Aurora
vs. the State of Uttar Pradesh. This
lang is situated within the limits of
the Corporation. Everybody knows
wh4t are the values of the lands with-
in the limits of the Corporation. This
1c a land which adjoins our Ordnance
Factory. The value may be Rs. 30,000
an acre, Rs. 40,000 an acre or even
Rs. 50,000 an acre. How was the
value of land essessed? It was done
at a certain multiple of land revenue
which worked out to Rs. 500 or Rs.
1000.

Therefore, we have to be very care-
ful. because there has been a nreat
misuse of this law. I have known cases
where joint stock companies have ac-
quired land for their own wuse and
shortly after they have let it out to
others on quite a heavy rent. There-
fore, to say that there have been no
difficulties, no misuse, is not a correct
statement. There are a large number
of cases on lang acquired for public
purpose and on land acquired for the
companies. Anybody who locks into
any commentary—he need not go into
case law—will know that there have
been difficulties. ’

There is another point. In its appli-
cation to Chapter VII, the definiticn of
“company” has been further extended.
Section 38(a) says:

An industrial concern ordinariky
employing not less than 100 work-
men owned by an individual or by
an association of individuals and not
being a company....(for certain
purposes) shall be deemeq to be a
company.”
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This further extends the definition of
“company”. 1 do not know whether
the Minister wanis to give the right
to an individual say a contractor who
is employing more than 100 workmen
or a group of contractors that is a
partnership to acquire land under this
clause. It is for him to make it clear
pecause he did not make it clear in the
beginning.

We have accepted mixed economy
as the aim of our economic develop-
ment. I am not one of those who will
come in the way of the private en-
trepreneur building his factory quick-
ly. We also know that sometimes dif-
ficulties fo arise and suitable land
is not available through negotiation.
But the whole point is: who are the
persons who should get that right? I
am quite clear in my mind that none
except a public limited company
should have the right to acquire land
under Chapter VII for the purposes
mentioned in this amending law.

There is also another point. The
amending law which the hon. Minis-
ter has brought before the House says:

“that such acquisition is needed
for the construction of some
buiiding or work for a Company
engaged or to be engaged in an
industry which is essential to the
life of the community or is like-
ly to promote the economic deve-
lopment of the country;"”

In this particular case of R. L. Aurora
vs. the State of U.P,, Shri Aurora had
bought this land for putting up a fac-
tory. Before this ffactory kcould ‘e
put up, the land has been acquired
through the agency of the Govern-
ment by a certain company which
wants to extend itg plant for the
manufacture of some textile mach-
inery. Which of the two understak-
ings will help the economic develop-
ment—the undertaking whih Shri
Aurora wants to put up there or the
undertaking which the textile mach-
inery mill wants to put up?
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Shri Tyagi: Shall I take it. that
this land was not acquired by the
State Government for shri Aurora?

Shri A. P. Jain: Shri Aurora had
brought this land for the purpose of
setting up a factory. It is given in
the Supreme Court judgment. The
State Government acquired this land
for another private industrialist from
Shri Aurora. I want to know which
of the two will be conductive to eco-
nomic development, the factory which
Shri Aurora wanted to set up or the
factory which this company wanted to
set up. These are all complicated
questions which need further consi=
deration. How did thig question arise?
Though the Minister explained it, I
would like to repeat it.

Mr. Deputy-Speaker: He should
conclude now.

Shri A. P, Jain: If you want me, I
can stop presently. But I want to
bring out some very important poins.

Mr. Deputy-Speaker: He can take
another three minutes.

Shri A. P. Jain: ] cannot finish it in
three minutes. I will require at least
ten minutes,

Mr. Deputy-Speaker: He should
finish ag soon as possible.

Shri A, P. Jain: The issue belore
the Supreme Court was whether the
acquisition of land for the contruction
of a factory was a work which comes
under sub-clause (b) of clause 1 of
section 40. Sub-clause (b) reads as
follows:

“that such acquisition is needed
for the construction of some work,
and that such work is likely 4o
prove usefu] to the public.”

It has been laid down by the Supreme
Court, and 1 submit with all respect,
quite correctly, that the putting up of
a construction or building work of an
industrial concern doeg not fall within
the scope of this clause. Now that
lacuna is intended to be made up by
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this amending law. I quite agree that
it should be made wup. But the
Supreme Court has raised a very very
big principle concerning public
morality and the functions of the
State. The Supreme Court hag sum-
med up the issue in the following
manner:

“It seems to us that it could not
be the intention of the Legis-
lature that the Government could
be made a genera] agent of the
companies to acquire lang for
them in order that the owners of
the companies may be able to
carry on their activities for pri-
vate profit.”

The Supreme Court has answered
that question by saying:

“If we were to give the wide
interpretation contended for on
behalf of the respondent for the
relevant sctions 40 and 41, it
would amount to holding that the
Legislature intended the Govern-
ment to be a sort of general agent
for companies to acquire lands for
them go that their owners may
make profit.”

1 am prepareq to be an agent of the:
private companies for acquisition of
land. but only in a limited sense, pro-
vided that the object with which the
company acquires land is meant for
public good, for a public purpose. If
there is any other object, whether
Parliament enacts this law or not, I
am sure it will again be declared in-
valid by the Supreme Court. There-
fore. I want it to be examined.

Under the original Land Acquisi-
tion Act the acquisition of land is
provided for two purposes. One is
that the construction or work is need-
ed to maintain the life of the com-
munity. I have no objection if it is
needed for the economic development
of the country. But what is economic
development? The intention of the:
law is that it must have a nexus, im-
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mediale connection with a public
purpose. I agree that economic deve-
lopment is a public purpose. But it
must be safeguarded. I have already
referred to one of the safeguards,
viz., that the acquisition must be only
for the benefit of a public limited
company. It must be clearly seen by
a technical examination whether the
land is actually needed either for the
putting up of the work or for the ex-
pansion of the work. Now no such
examination js done. The Collector
‘makes a report. The Collector is not
competent to judge whether the land
is needed technically for the putting
up for the factory or the expansion of
the factory. There must be a clear exa-
mination because we are giving the
right to a private company to com-
pulsorily acquire the land of others.
I am going to be an agent of it, but
Jet me be an honest and conscientious
agent; not, merely ‘because a company
wants it, I just acquire the land and
give it to the company. There must
'be a -clear and thorough examination
from the technica] point of view as to
whether the land is actually needed.

After all, it is very difficult to exa-
mine what will be conducive to eco-
nomic development. We work under
a plan and we ave got all the targets
fixed under the Plan. We have laid
down how much we have to produce
in the fields of iron, cement, textile
ete. So, 1 would like that to be
hedgeg in by another proviso that
onhk for works which are provided in
the Plan and for which a licence has
been issued by the Controller of
Capital Issues would be given right to
acquire land under this clause. There
must be certain other safeguards also
so that we may find a satisfactory solu-
uon whereby we help the genuine
companies but, at the same time, the
dishonest and bogus companies are
not able to take advantage of law.

One more point and I am done, The
thon. Minister has referred to his
amendment. Here it is necessary for
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me to read out the original clause in
the Ordinance which says:

“that such acquisition is needed
for the construction of some
building or work for a Company
‘engaged or to be engaged in an
industry which is essential to the
life of the community or is like-
ly to promote the economic deve-
lopment of the country;”

So, it must be either a construction
or a work. In the amendment which
the hon. Minister has given notice
of, he has very much enlarged the
scope. His amendment runs as fol-
lows:

“any activity......"”

—now, activity is much wider thana
mere construction or a work—

“....which is essential to the
life of the community or is likely
to promote the economic develop-
ment of the country or is other-
wise in the interests of the general
public.”.

14 hrs.

The casg which went before the
Supreme Court was judged in terms
of the expression ‘useful to the pub-

lic’. The term ‘in the interests of the

public’ is a much wider expression
than ‘useful to the public’, = ‘Useful’
meang that I may go and enjoy the
usufructuary right thereof. But the
term ‘interest’ is a very much wider
term. I am wvery unhappy that this
amendment should have been tabled.
If we accept this amendment, it will
mean that land can be acquired for
the purposg of putting up a cinema, a
theatre, a dancing hall etc. I know
that these are all useful activities, and
a section of the public is interested in
them. But, has the Land Acquisition
Act ever been applied to acquire land
for these purposes? I say ‘No’, and a
definite ‘No'.

Then, there are large trading con-
cerns in India which have got their
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branches all over the country, such
as Lilarams, Chellarams and so on.
Do we want to acquire land for
building shops for them? That has
never been the intention of the Land
Acquisition Act. The Land Acquisition
Act has been confined in its applicabili-
ty only to industrial purposes. So, if
this amendment of the hon. Minister
is accepted I think that there will be
no purpose left for which land can-
not be acquired,

Adfter all, it is a very serious thing
that land should be compulsorily
taken away from one person and
handed over to another. 1 shall con-
clude my speech by just pointing out
one more thing. Agriculture and in-
dustry both constitute part of our
Plan. Agricultural developmenti is
being talked of every day, and parti-
cularly by the Minister of Food and
Agriculture. There may be a good
farmer, and there are good farmers,
who may grow 400 to 500 maunds of
potato, or 1500 to 2000 maunds of
sugarcane, or 30 to 40 maunds of
wheat. Are they rendering any less
service to the country? Are their
efforts not conducive to the economic
development of the country? You are
acquiring land. and most of the lands
which are acquired for the industries,
are situated in the vicinity of the big
towns, many a time inside the limits
of the corporation or the municipal
area limits. Therefore, in all cases,
when land is acquired for an indus-
tria] purpose. it ig not necessarily
more conducive to economic develop-
ment than when it was being used for
agricultural purposes.

These are al] the issues, and 1 want
these issues to be thrashed out. They
have not been fully and thoroughly
considered. It is not a simple Bill
Therefore, I submit that it is a very
reasonable motion that this Bill
should be referred to a Select Com-
mittee. We do not want to delay it.
We know that it must be enacted be-
fore Parliament rises. But there is
enough time, and we can sit and dis-
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cuss. We want to help the hon, Minis-
ter in ensuring that 5 reasonable and
rational law is enacted which may not
hinder the economic development of
the country but at the same time
which may not provide a
paradise to speculators, to dishonest
men and to men who want to thrive
at the expense of others.

Shri D. D. Puri (Kaithal): The
situation under the law since 1894 has
been such that where the State Gov-
ernments were satisfied they had the
power to acquire land compulsorily,
when it wag required for the cons-
truction of labour quarters. There
was not even the restriction there
that those labour quarters were at-
taching to gn industry which was do-
ing any public or useful work. This
right has always existed.

Then, there was also the right of
compulsory acquisition of land for a
purpose when the land was required
for something which wag to be of use
to the public. Over the years, this ex-
pression ‘use to the public’ has been
used to acquire land, where the State
Governments were satisfied that a
factory had to be put up, or where a
public corporation needed the land;
wherever it wag necessary in their
opinion, after making due inquiries
that the land would be put to the
use of the public. in Land Acquisi-
tion Act was resorted to,

But, now a new difficulty has been
created by the judgment. I shall
not go into the dtails of the case. 1
have read the judgment very care-
fully, and it seems to me that where-
ag section 40 of the Land Acquisition
Act, 1894 provides for land to be ac-
quired for these purposes, section 41
provides for an agreement giving the
details of the terms on which the pub-
lic will be allowed to make use of the
particular object to be constructed on
that land. Their Lordship have held
that section 40 cannot be interpreted
in isolation; and because of the exis-
tence of section 41, the have rolled
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the two together, and they have said
that since there is a specific provision
which provides for an agreement giv-
ing the details of the termg on which
the public wil] be alloweq to make
use of the object on that land, thse
fore. it must obviously impose certain
restrictions on section 40. The mino-
rity judgement has. however stated
that the two must be interpreted
separately. But. anyhow, a difficulty
has been created now on account of
the majority judgement.

Jver the ears, the Land Acquisition
Act has been used in a manner where
not only the object itself but even the
articles manufactured in that factory,
for instance, were considered to be of
use to the public. It is the new view
which hag now been imposed upon the
interpretation that section 40 has to
be read with section 41 and cannot be
interpreteq in isolation, and the work
itself and not its products should be
useable by the public. In that case,
all the acquisitions made over the
vears, from the year 18%4 up to-date
would be called into guestion, and un-
less this amending Bil] is passed, such
acquisitiong would be open to ques-
tion, and it would be open to the
owners of those lands, even where
factories have been constructed, to ask
for those lands to be restored to them
on the ground that the acquisition
was ab initio invalid.

1 shall make a brief mention of the
law regarding the holding of proper-
ty. Art icle 19 (f) of our Constitution
hag created the right of acquiring,
holding and disposing of property. But
that right is curtailed by article 31,
which says that no person shall be
deprived of his property save by aut-
hority of law. That is to say, unless
we pass a legislation, even for a per-
fectly valid purpose, land cannot be
acquired; unless there is a due process
of law provided, no person can be de-
prived of his property. Clause 2 of
article 31 says:

“No property shall be compul-
sorilv acquired or requistioned
save for a public purpose....”.
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That is the safeguard provided by the
Constitution that it has to be for a
public purpose. On this will hang
all the other laws that we may pass,
and every Act that the sovereign le-
gislature may pass wil] have to con-
form to the over riding requirements
of article 31 (2) before it can be en-
forced.

There are a number of rulings
where it has been stated that
the term ‘public purpose’ cannot be
defined in a general away. In each
case, the courts wil] be competent to
go into the question whether it wus
a public purpose for which th's right
had been exercised or not. Therefore,
this safeguard is always there, what-
ever this legislature may decide.

I want to make one other point,
and that ig that too much stress has
been laig en who the owner is of a
certain venture for which land is
sought to be acquired, The only legal
view where public purpose 15 called
into question would be that the iden-
tity of the owner is not so important
as the purpose to which the land is
being put. There may be cases, not
here but abroad, where there are
governments running bars. A govern-
ment may enter the business of sell-
ing liquor. There may be cases where
an individual may operate a power

supply company or a  private
limited or public limited com-
pany may operate a power

house or electric supply company. The
relevant thing is the purpose to which
the land is being put after it has been
compulsorily  acquired.  Therefore,
all this stresg about ownership and
about what is and is not a company
is not relevant. I would suggest that
we give more attention to the purpose
to which the land was being put rat-
her than as to who was using it.

Shri Bhagwat Jha Azad (Bhagal-
pur): Onwnership is also important.

Shri D. D, Puri: So far as the Cons-
titution and the law go, they emp-
hasise the purpose and not the owner-
ship.
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Shri Bhagwat Jha Aszad; Law is
for man and not man for law.

Shri D. D. Puri: It is not as if the
law is creating a power in favour of
an individual or a company to ac-
quire certain lands. The law is en-
abling State Government, where they
are satisfied after due inquiry that
a certain land should be acquired. to
acquire it for certain specified pur-
poses. It is taking them out of their
present state of helplessness. It is
also correcting certain actions which,
when they were taken, were taken
under the belief that they had the
power to acquire the land, because at
that time the words ‘of use to the
public’ were interpreted somewhat
differently from what they are now.

1 lay a lot of store by the overrid-
ing safeguard provided by article 31
(2). After zll, the power with Gov-
ernment to acquire a land for the
building of residentia] quarters came
to it by the saving clause attached to
article 31. No extension of that
clause is going to save it from full ex-
posure to article 3i(2). Therefare, 1
would say that whatever we say in
this legislature, nothing is going to
override the provisions of article 31
(2). Any acquisition which is not
for a public purpose will be struck
down by courts of law irrespective of
the lawg that we may pass.

Shri Man Simh P. Patel (Mehsana):
As far as the objectives of the Bill are
concerned and as I have tried to listen
to the explanation given by the hon.
Minister, 1 personally do not giffer
much from him. But the fear as
anticipated by hon. friends who pre.
ceded me is there that the Bill now
brought forward widens further the
scope of the Act and opens further
the door to interference with the right
to private property by mischievous
interpretations put by the machinery
enforcing the law. As the hon. Min-
ister has explained. who is going to
interpret the meaning of ‘public pur-
pose’ or ‘national interest’ or ‘develop-
ment of the country as a whole"?
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1 have got experience of a mofussil
area. The Act will be intetpreted by
State offic.als preferably for smaller
purposes. Suppose an industrial
magnate wants to have land for a
cotton ginning mill for his area. Nor.
mally, the interpretation has to be
done by the Collector, whether the
Third Plan itself envisaged develop-
ment of that part and whether he
should be given this land in the name
of development. He has purchased
somewhere a particular plot and he
wants to expand at the cost of highly
industrialised or urbanised lang at the
cost of the landowners. That problem
will be there. The question of the
price to be paid will naturally come.
I do not want to use a harsh word,
but the Government may actually
turn out to be the land agent of the
industrialist or capitalist. With the
scope thus widened, I am afraid this
may be misused.

I can quote an ingtance of the area
wherefrom 1 come. An industrial
magnate has got 200 acres of land in
the name of an industrial licence since
1947-48. 1 am talking of the Kalol
area in Gujarat State. That land is
even today lying fallow. The agricul.
tural produce 1s being enjoyed by that
magnate since 16 years. I want an
explanation from the hon. Minister.
There is scope in the original Act also
to denotify and get such lands back
to the original owners. Am 1 to
understand that for this type of plan-
ning or for this type of people, the
machinery of Government is likely to
be used, which machinery has made
no attempt to scrutinise what has hap-
pened in the past? After the land is
acquired and compensation paid, what
happens to the land? Who looks after
what is done on the land? Do the
revenue inspectors look into what
happens to the land? Therefore. the
words, as thev are used, are also tried
to be distinguished. Take clause 2,
amending section 40, which reads as
under—

“ ... work for a company en-
gaged or to be engaged in an in-
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dustry which is essential to the
life of the community”.

For this part at least we can find a
judicial interpretation of the word
‘essential’ and it is not so risky to
widen the scope. But then we read
clause 3, amending section 41, the fol-
lowing words are there—

“ . and that such work is
likely to prove useful to the
public”,

And now, what is not useful? A big
garden of 15 acres of land given to
an industrialist in this country will
naturally be useful to the public.
Suppose he wants to have an indus-
trial estate of his own, 15 acres more
than what is required may be claimed,
and then this mischievous interpreta-
tion will be there. What is not useful?
A garden is a useful thing. I would
say that an auditorium in a mill area
is also useful to the public. My hon.
friend, Shri Morarka, or others would
naturally like that that there should
be this amenity for workers in a
socialist pattern of society.

So instead of replacing the existing
Ordinance by the amending Bill as it
is, we might have the Bill referred to
a Select Committee, not the one pro-
posed by Shri Daji but it may be
another motion moved by another hon,
Member or by the Minister himself.
The heavens will not fall if we refer
this Bill to the Select Committee. If
by referring it to the Select Com-
mittee, it cannot be passed during the
current session, I would, in the name
of the agriculturists, in the name of
private property not being mishandled
by the official machinery, suggest that
a special session of this House may be
called if necessarv. The argument
for sending the Bill to the Select
Committee advanced by so many
senior Members is a convincing one.
In the present amending Bill, there
is a mere jugglery of words which
cannot be understood by others in this
House. Besides us, there are pothers to
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interpret this law, and senior lawyers
who might be practising know that
there is the Supreme Court, which
interprets it otherwise. We have,
therefore to see whether lands are
likely to be mishandled. Therefore,
if the scope of the law is likely to
be misunderstood, if it is widened to
such an extent that there is a fear
created among the agriculturists,
among the private property owners,
we must see that it is removed. We
are the custodians of the rights of
those people, and Government should
bring forward only such legislation
that safeguards their rights, that is
not likely to be misinterpreted or
mishandled by the executive machi.
nery.

The hon, Minister in charge of the
Bill gives a very polished explanation,
a very elaborate explanation, but will
the explanation given by him be
scrutinised by the Collector or the
Commissioner who is likely to inter-
pret the law and go ahead? In the
name of planning, every man is going
ahead with industrial licences and all
other licences. Therefore, I appeal in
the name of the agriculturists who
produce 70 per cent of the consumer
goods of this country that their rights
are safe.guarded and we examine this
more thoroughly.

I am sorry to cite another example.
Land, three miles in length, was
acquired by a small tramway com-
pany, but compensation was paid after
16 years. It is in my Mehsana district.
If T am proved wrong, I shall with.
draw what I say and seek the pardon
of this House. Compensation was paid
after 16 years for that small area of
lang taken for g private limited com-
pany. This happens, when once land
is acquired.

Every one knows that people are not
reluctant or against handing over their
lands. At the intercession of social
workers, they do hand over their
lands for a public purpose, or for a
governmental purpose, but thereafter
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the whole procedure is such that com-
pensation is fixed after three or four
years. At what rate?’—the then
market rate. How is the market rate
to0 be decided?—if there is np sale
within three years, at the rate of the
last sale.

Therefore, 1 would say that we are
dealing with a specia] right, the right
to private property, preserved by the
Constitution. This Bill may therefore
be referred to a Select Committee, so
that it may be made tighter, so that
there may not be a fear among the
public and the agriculturists especially
that this law js likely to act upon
them very harshly or against their
interest.

Therefore, accepting the objectives
of the Bill, I would like to urge that
it may be sent to a Select Committee.
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st ATAAT wEeT ot 2 A Fa v ag
TF WEH 99T & AT AT FEG F At
% fad zw fre do 3o =97 §
# gmeran § fr dar Fwar w18 qfwa
T

FEOCOIA ¥ OWieFEA 30 &
mmmalrﬂfﬁam
UEW & | AT S AT 7 5 w7
fHA 3c (n)ﬁfma‘mqﬁ’lﬁm
uge 1=¥% 7 3, 394 At sfsfawe
ﬁw&ww%wﬂ\ﬁmﬁﬁ
wfer 7@ o ¥ A Sfefaoe
a1 vt we sfsfasaesr vad
frawms 1 gETY W1 WERT &
ﬁmﬁa@mﬁ:ﬁﬁnfﬂw
T FY 9T ATTA o T IAS ATE
fefaspse 1 ¥ $7 3597 ¢ | 39T
FRTFAGEATAN IR AT W&
AT AT AT R TG A AT ZIT A T
qIY T AT o @ £ a1 74§ w7
I aTE A A 3@ Ay A e § | 3w
TR T A3 Yo WT ¥ 5 T & 74
3 dv 3s(v) AT A T E ?
Foaa: T9ET ST 9% & B 399 08
fiex &Y 1 & fF <1 gg ©g & T,
JEF! AT A AT | TET T@H &
fad =g et &1 AT Y ST, TR
caTfa @Y & ag TeeT &) 9%, TS IAR!
famr i 81

BT & 4 H 1 gH oAt A T7F
MRE .

Shri Bade (Khargone): The Minis-
ter of Agriculture is not there.

Shri Daji:
is not present.

=it wvEht om0 FE A aE
FIT A AT

The Minister in charge
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Mr. Deputy-Speaker: Government is
represented.

Shri Daji: He i: not in charge of
the Bill.

Mr. Deputy-Speaker: Cabinet res-
ponsibility, joint responsibility.

ot YR R A HT FF AT
f frmi ¥ myam mdE w9
frdifze & 1 AfFa oo wErET,
# FzA1 Az g fF ad weaw ¥ fr
mmmﬁmﬂ’m*ﬂhﬁ{
otz femdi w7 fefaees o1 fect
fafeeze 7 & 1 375 7 folt v w1
AT o= q2T 2T =fEa ar

FATea HEIRT, § AT qeAT S
# fasie R ¥ e T e fa=mar
ATEAT £ i Ao &7 4 et &
2\ | & g ¥ sufe faste &1 ar w-
ot &t & & TR FY AT FAT &1 @l
aET & | =T F A < g faEr a
HIET VAT a910 & df I9F /2 0
o1y guzfegs ofan a9, g7 w87 #7
FATY & 1 IFA T, FJTA 7 4¥ Toe-
fezas ofar 39 | 97 gw guefigaw
ofar se wad § at R et weay
# fon vamT F3 #7199 W aEE
o WO F37 § AV & FT IF FEAAT
F fod & fF srde Fooft 7
= & ufafaa qrq weg =T fFaw &
form &, 3few afz “wrede FradY” &1
Aifer wifee & a1 59 W &1 1@ F
“qfew g ¥ Wra AT ¥ ag Afex
qu € g awar | @ A9 a9 4
T I A F | WL NTEFE FEAAT
ot & § weafaai § df 3% 99 AhER
gfquam | mgas AT T wEr
F IEW TE g Sifge o AfEE
EAAT Wy I AT R ER
F Fifegqmm a1 & FT W
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freeT A 72 | 394 $27 F avz ot
e Fifeggma oo ¢ &mw at
fee oo FlaqT T 7 FT AR
qHA AT T MO Wit @ geET &
WATA ®<Ea1 4 A< a1C 19 a1a &
arAa @ 5 az frdgs o 9= &
AT AT g, A% TAT 8

v a1y, faa ® AT § 497 F7T
=1 faamr wg W g, 92 & 7 i g
adr Fiw E @fra e sa
zq Fag75 F7 90T FHC 9597 &, 4T
9 WEAT F FTT TW FT FAL I397 &
W fF e F a5 § a1 mEE ¥ W
g fe ¥ amm g2 g2 9w § 7H¢
21 38 £1T FA1T F1 UF AHAT FHT
9%, A £ 959 F3 7, T d4 &, 59 FT
w3z I AT g wEi ¥ gidr g7
wad a7 48 § fF o ot oF
I & AW ATAy IR AT ..

=t @t A A FFATE L T
GqtsaAfcer A A1 37 O R E
foo st T AT FT /FAC G

o FTE W A : A &7 T Er
T @8 9 & F< gFaT 3, AfEA
wa&ﬁmaﬂtmmar i
e, gr aow & A framg ¥
g g A oo & 7 deed ¥ Ao
FT X & A wsd |,,ﬁ1‘r'ﬂlﬁ'i’f
o T & fF ag soagfs T
2 =% fau s & F7 &7 Fava &
wel Gar g 7

wrar frdga & B o1 a Gidt g
IR A9TE 919 & ST F1 OF ACH
| Hifecegzm meer W § s
AT A A Ffww g —em
T Al @ & [/« wfow g
fagst afty GFaae BN € @@ 7
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AT 2 AT & | T T qATT
¥ A T 1 T & A Fi A
¥ 7, ¥9 97 W guA @iww & fE
SR O R AL & Sy
g gd e faw ) @ & a9
a1 gidt & 97 A7 w37 ¥ aads
& § 99 %1 g7 A 1 IF Fr AW
W7 ¥AF TG AET § T IIF A9
farrT grat & wy df@q fF s &
faw s FarsTarETETEdT
7 frafaemy & w7 § 30 g9 & 9
g U W & 73w Fwnw TE

e fF A Fr AT T 2 AY

& uF F71 Mg g 5 A e
g EF & s A A B A g
o T o i F

stag : foam i diar

= wEN W qE - Ron & A
¥3 ¥41, aArg a9 Ay g, afew
e &Y g, TaT Agt grav | fET zA
qTE T a1 @i UF TCH, WA AAAMS
ot ot ok @ o A A F A
A TEwT frw g 9wy § FU
A & wror Twaf=al @ § oifent
® | UF TEf & s@aAE A fAw A
¢ fF o9 #1 we TqaEw F4A Tl
ol gat @i gy A § o &
% FOT | g OF T4 s dar
BTTATE | 3 9T & fam 9% & wwe
m%m"raﬁﬁm*ﬁ%aq%aﬂ%@%s
faadr  frdt &1 wra A9 grar 1 ®
T wwAar fF 99 ;T wEz ARF A
T FLA S A I F AT TG T AL
T o fF oS AT SR TR
§ o7 F TR AN O A,
ote Afacam & & 9% F4 i,
7 Feafaat w1 GRFT A F AR
%1 & | 77 forg 7 FEan 6 05 3 Famg
e IS0 I, qg qEr A &0

8
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[= st Tw 1=]
g WA T &1 AT § AR
g wE | fow #1 3@ wwm wg
TaEHE #Y BET X agT WS T
Fm 98 | s | 6T fefeaafaes
wed fRaT wE § |

o AE-Er & gEEl & 9|
oF Gar ¥ g fF sy #
% 2, 99 #7 s Sl & Fma
Tt €, W7 IW AT A AEz S R
@ W F A\ T AT 99w oA
mag & T & o savar @ 1 g feafa
gl 9T g 9@l A &gl & g1 "
¢ 7 =9 fAQ 39 9@ FY a6 @77 A7
Fif.y fF &t oisaaiez @ §
I F1 gy NE TEA ¥ | HEA
TR T B & 9T, WX 9 A
¥ ot mrEd gz A 9w F
fredt A & 37 Y Fifaw w7, fa
fodt 9 a1 gt F, O Ad &
gg rx wraw T ¥ fawda &
a2 a2 Faarm g fefr s &
fad f& g T & o=z mfas § a
| WL AT ¥ R g A 99 X
fag &4 &1 F&@ & A I=AT |
TCE T19 GIAAT & YT I TAAT qM8A
g, o aT% 99 qIdAT F AR &
dter 9reT & f6T O0F OF =M Y
fag omy & fog &1 78 s =fed
FZET F Oy @Y §2d ¥ A & ag
Gy %3 foa m@ ) woag wEd
T fEY g A ? FE T AW W
e A8 ¢ R G Fw @t
ar A | WX T & w0 g A
ey 96T T A F W, AR IH W
I A T qgAr g1 | U G fEE
Fa § FETAE@TE T T ILT AL
gEar & |

sramit : Fad At (I Ad g
7z fa sl & #m & A
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=t ST TR e ;o qF Sl AT
g @ A FAIR &TW #7 FvA o 7Y S
T3 9w ¥ gmend 0w gEl ¥
¥t gf ¥ T fft oF 01 37 o ofem
& @ S w fedt gE ¥ o
g & sAfga T 2w, a1 a8 v s
fFedt aEdz FoqeEr & fad &7 SEA
a1 fadie w=fga # & | 4 F2m fF
gTEdE FHOAT F AWF H A1 0% W
=.ﬁzﬁwz’mﬂ1fsﬁﬁwwuzqﬁ
ATE grAAT # ;T aY TeeHe =
ﬁlﬁrﬂﬁf%waﬂh%ﬁlmaﬂ’rzw
TATH OFATET FIA FT NS ARN, I&AT
sifed 1 mEaEE AT ff seAr g
g ¢\ = T o T F S 9w
TET AT TR ¥ oar e &Y g
ST T R T F AN @A w1 ST HET
g T® ¥aw fredr & 5 &% F
Ffmeg, o &g s am T g
=1fzd 71 a2 ar ff w=dde qq 8, mf=
g, = fa= #1 77 fax & =t 1 fom
SHT § THH 99 03 W ¥ A9
fat & A 9=, 3 AvE 7 39 AE
tfgafa G9e &1 W1 9@ g &
| F, A9 €7 H 741 AMEE

FoaT THL WA "IT AT AE
a a8 1 T gFa &, ofFa & guwan
g fr form a2 afeadw 2 # &Y 7 &
1 % W ag o @ are g, et
A g § a7 ITF AR A AT
2 | oz w2 AT @ fF W 2R A A
qrE aE F4T 41 4T AT &R gvae
2 AT | T F o FE F FAG AL,
¥ a1 wreTe faar mr § 7 fafRex
AET A FE 9T WY wEE T FT AE
Faamar & fF #4341 JFAE g A
8, W g T W Qe A w0
R W AR g At §, 51 AT
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FFE g o7 O o s Y om
FE F 217 39 ¥ wiTH 96 7 ww® A
oft, &1 awE g oL A @ sawRr
FRTHZ T FT T7E T2 07 | °F fAg
& Fgm WA § fF 9w A &
Fifan 5 fFa &1 T99 g ar &)
W@ AT 9ES ATl F1 TEM E6 a4
HIME & AR A F1 AT R, AT
Maqdz & gFm ar e owt gem ?
fam =7 @ #1 af= g gu fo
W ¥ e § qEa w1 N aren
2 a1 afY, Fremdfeza ddae 7 717 &€
& ¥ | ¥ ag A A A faw el
Ffam ! asfadmsama
g8 AR vl w7 Sifz@d o 8
U &4 % a1g 39 & T 97
= &t fozrwfes res 33 aF
giFr =ifed 47 | w=gaT = FT RAAT
gz erFm f& M F qswm A awm
oM #7 F 487 § 9@ 7 a7 &
39 F1 =A™ & afam w1 fm sma
for advat #1 a5t gfiwa & sar
g§3=m-11ir$r,3=rﬁ?ﬁa:arc
fear @ 1 St 3@ fear o w=r oW
& TE wAAT gHO

THT & Frae § 79 A998 R
AT FT AT S AN A E d w
5 & 1 few g 8w et g
gzl ¥ F FT AT AF 40 AR ¢
fFq g% § F0T & &7 A6 2 oA
worgen AZt foeETr | awl a® S
Tk AR fee & | 7= A e F A 9
feg sy § 9o 39 F1 R A q@EA
Fifer 7@ &1 w37 Fifww Ay
ZT 99 F1 qFA &) [T qFArh 2t 8 |
fer oY dfees Z20= & A9 9T W
I Y FEST K & for Amie @A
g 1 afea it afees 23 78 O 3ER
qfeqs seiee @97 fqar smar & 1 ag
T &1 F14 557 Y g v g aiferar
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FI AF FIAT & AT W AfaaT F gray
2 1 @ § amfafes o= we SRrEd
FT 419 A1 W FEA & IT AT FAL
g7 I

Us AFAE A ;0 qg A de
T wfEa i

it FET W @ 0 IH AT &
grfafees gev #TE WWITET & oFT
AT 2 7 Y AT A€ 20

Td T 1 T FT AT | Fg T&T
SN AT F AAA, AT AT A H
FE AT TG 2 | OF A9 A fag AT F
fdaT AT mear § | W ogew #
FF AT AR ¥ WA AT gHIC qgT A
ardt, W & fa<ndr o ¥ & av gEd
ATE El, WA ¥ Ag Wmed £ fF
7g fadaw, oY aga aww 8, I
arfgd | = fod o =g fF wasie
qgEa 1 FaAT a4 F7 ar ard fgw
ZHTAE AT ST A9 W AT F A
FL | WL T /A AT § IW WA
W a1t # 7gi 97 Ay £@ F1 a1 FL
1 awafas feafq am o1 s )
® fod ar a1 9g Joae F9eT F7 a9
Y 7T 7 a7 {67 @ qE F w )
ZH 9T qT F | FgT 9T gHIL |TET WIH
a1 g WG WG, a7 &, AfEA 9 Iz
2 FT T WIGT & T 39 T 91 ¥ 42
2T q=AT 2 1 71 Tg THET 9 WY T
arfge | 78 wmal wOrE mfwl &
ae fareat & g Ta arEr e 3
a1 & 7g faeT F=7 f 79w av I
favrae 0 &7 ara /v 74 =nfEg,
ST 37 419 Ft AGH AT & a7 TR
T T FY FLET 2T AR, BT I
ge1 fifwd WX e fed e g
T T &, IA A q@T T I
AT AT AT 2 F FE 8 |

T AT WHAT §, T TexaroT F
T T FT AR | IR THF Ay,
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ey & § AR gEeT oezaTeh §
qTE wA ¥ AW &7 Ay g, o) w9
arw & a9 ¥ g f & ag frdew
FTA1 g F F0%1 Fegarst § o 7 fFan
smi afes mfFagas T faare &
qE fFaT &

Shri V. B, Gandhi (Bombay Cen-

tral South): Mr. Deputy Speaker, I
did not expect that this Bill would

give rise to s;uch a controversy and,

generdiz so much heat. The Bill is
simple. The present position in regard
to land acquisition in this country is
that land may be acquired for public
purpose; land may also be acquired
for purpose of companies. Now, the
raison d’etre of thig Bill is that the
Supreme Court has recently given a
decision and in that decision the pur-
poses for which land may be acquired
for companies have been interpreted.
“The interpretation in this case in the
view of some of us is rather narrow.
The central problem therefore before
this House is to decide whether we
accept this interpretation of the Sup-
reme Court or whether we reject it.
If we reject it, what do we do?

So much has been heard in the
House today about this decision of the
Supreme Court. I have myself not
read the decision; I confess to it. I do
not know exactly what the context is
in which the Supreme Court is report-
ed to have said that the present machi-
nery of land acquisition in this
country leads to a position where the
Government appears to be acting as
a general agent of the companies.
Now, I do not think that that state.
ment could lead to a position which
appears to be so on the face of it
Even supposing that our present
machinery of land acquisition is such
that it does lead to something which
makes it appear that the Government
ig an agent of the companies seeking
acquisition, what is the remedy? The
remedy is to reform the Government
:procedures and to devise the right
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type of machinery to handle acquisi-
tion. The remedy is not to give up
our policy; or change our thinking or
change the desire to help the indus.
trialisation of this country and to help
planning. To my mind a good deal of
today's discussion has been devoted to
the indivilual cases, to particular
cases and I have a feeling that those
who participated in this discussion
have done themselves less than justice.
This is not an occasion where we can
go from individual cages to generali-
sations. Reasoning from particular
to general is reserved for certain
definite purposes. It seems to me that
the tenor of the House and the present
discussion had somewhat been wvitiat-
ed by the fact that too much has
been made of these particular ins-
tances. Too much attention has been
given o- perhaps t.. much magnifica-
tion has been made. What can we
really do as practical men? What is
the course open to us? Cau we just
sit back and do nothing or can we
withdraw this Bill? I hardly think
that anybody in this House would
suggest such a course. Actually what
is the position today? Soon after the
decision of the Supreme Court was
given, States have all started examin-
ing their own position; State after
State has started clamouring that the
Central Government do take some
action. Public institutions have be-
come uneasy and have started search-
ing their own cases . . .

Shri Eashi Ram Gupta: Have you
got a statement of facts before you?

Shri V. B. Gandhi: I do not know
if these were not facts which the hon.
Minister himself stated a little while
ago. Public institutiong have also
started searching whother their pre.
sent position in respect of their pro-
perties acquired earlier is safe and
many other people have started think-
ing on those lines. I say again that as
practical men we should offer a suit-
able policy with a suitable machinery.
We could not give up the policy
because we find ourselves unable to
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devise a suitable machinery. I suppose
that is the gist of what I proposed to
say. With these few pbservations, I
unqualifiedly support this Bill.

Shri Himatsingka (Godda): Mr.
Deputy.Speaker, Si:, I support the
principles of the Bill as has been in-
troduced today. The hon. Minister
has explained in detail why this
amending Bill has been pecessary.
This Act came into force in 1870 and
the amendment came in 1894, Since
then, so far as the interpretation of
section 41 is concerned, the words in
question do not appear to have creat-
ed much difficulty in acquiring lands
which weore necessary for any indus-
try or lor the purposes contemplated
by the Act. You will find that even
in the last case which resulted in the
judgment of the Supreme Court on
the 15th December, 1961, the high
court had interpreted it in a manner
which would enable the State Gov.
ernments to acquire the land. Most of
the speeches that have been delivered
in the House seem to have proceeded
on the basis that the State Gowvern.
ments may not act properly. There
are sufficient safeguards in the Act
itself to allow the machinery to be
utilised. The State Government has
to be satisfied that the purpose is one
for which it should proceed to acquire
land,

I shall refer you to section 39 which
says:

“The provisions of sections 6 to
37 shall not be put in force in
order to acquire land for any
Company, unless with the previous
consent of the appropriate Gov-
ernment . . ."

Then, section 40 provides that—

“Such consent shall not be given
unless the appropriate Govern-
ment be satisfied, either on the
report of the Collector under sec.
tion 5A, sub-section (2), or by an
enquiry held as hereinafter pro-
vided,—
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(a) that the purpose of the
acquisition is to obtain Jand for
the erection of dwelling houses
for workmen employed by the
Company or for the provision of
amenities directly connected there.
with, or

(b) that such acquisition is
needed for the construction of
some work, and that such work is
likely to prove useful to the
publie.”

The words, *“such werk is likely to
prove useful to the public” have now
been interpreted to mean that the
land that is being acquired and which
is being used for putting up a factory
or a building or a school or college
must be available directly to the pub-
lic. If you strictly analyze that inter-
pretation even the working of section
40 sub-clause (a) will become difficult.
The “purpose of acquisition” is men.
tioned in section 40(1)(a). The
houses that are constructed for work-
men cannot be used for the general
public. Those houses are corifined for
the use of the workmen. If wyou
really interpret the words “useful to
the public”. as they have been inter-
preted by the Supreme Court in their
judgment, then, even section 40(1) (a)
will become inoperative and cannot be
utilised for any purpose. ®

Shri S. M. Banerjee: Please read
the judgment of the Supreme Court
which has discussed it.

Shri Himatsingka: I have got it
and I have read it very carefully. You
fing that in the judgment there is a
dissentient judgment also and that has
tried to show how the sections have
been interpreted throughout by the
difffferent courts in cases where such
occasions have come up.

The main suspicion proceeds from
the basis that the State Govermments
may be induced to acquire for the
purpose: ‘which zre not intended by
this Act. That, of course, is not the
fault of the Act but of the persons
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who may be called upon to execute it.
The hon. Member, Shri Man Sinh P.
Patel, mentioned a case where com-
pensation is said to have been given
16 years after, but the Act provides
that so far as the land or anything
that is to be acquired is concerned,
the person for whom the thing is
required hag to deposit the money
before the acquisition proceedings
start. The delay is not on the part of
the person for whom the land was
given, but on the Government in that
they did not pay the amount. That is
what I understand. The deposit has
to be made before any proceeding can
be taken up. Therefore, the gefect is
not in the Act but in its application,
in execution. For that, the proper
remedy must be taken by the Union
Government or the State Governments
concerned.  Therefore, unless this
amending Bill is passed, there will be
difficulty.

Now, what happens? Supposing a
company has a licence for setting up a
power plant. The plant is set up on
the proper property that is acquired
but that power plant cannot be made
available for direct use by the mem.
bers of the public. That is what the
interpretation comes to. That can be
only possible when you put up a play-
ground or a school or a park or a
swimming pool.

Shri Man Sinh P. Patel: Make them
the shareholders?

Shri Himatsingka: They cannot
fielp because it must be useful to the
nublic.  “Public” means anybody who
wants to go there. It is not confined
to the shareholders. In a limited com-
pany, there are shareholders, but that
does not take away the difficulty
that has been created by this judg-
ment. Therefore, what we have to
provide for is that the provisions of
the Act are not allowed to be misused.
It any restrictions are intended to be
suggested, I think the State Govern.
ments may be told that the Land
Acquisition Act should not be utilised
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for certain purposes, say, for cinemas
and theatres and so on. The policy
may be laid down, and that will be a
safeguard. But if this Act is allowed
to remain as has been interpreted,
then, usefu]l industries cannot be set
up, for objections will be raised by
individuals.

Shri Tyagi: Cannot they buy lands?
They can also buy. .

Shri Himatsingka: I am just com-
ing to that. Supposing a man requireg
50 acres of land, and people owning
40 to 45 acres of land agree to part
with their lands at proper prices. The
man owning two acres of land in
between stands out. So, the whole
purpose will be frustrated because
unless those two acres of land are
acquired, or are made available along
with the 48 acres, the industry cannot
be set up. Here also, so far as the
price is concerned, the price that is
payable to the owners is the market
price which has to take into account,
a number of factors mentioned in the
Act in favour of the landowner plus
15 per cent for compulsory acquisition.
You will find from section 23 how
many items have to be taken into
consideration for fixing the walue.
Therefore, so far as the provisions of
the Act are concerned, the safeguards
are there. If they are not being pro-
perly applied the remedy lies else-
where but not in stopping the passage
o this Bill.

Therefore, I support the principles
of the Bill. If there be any minor
amendments or suggestions that may
be necessary, there should be no
objection and the Minister should be
prepared to accept any suggestion
that might be made. But so far as
the necessity for removing the diffi-
culty that has been created by the
latest judgment of the Supreme Court
is concerned, I think there is no
doubt, and the House will support this
Bill.
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15 hrs. i

Shri S. M. Banerjee (Kanpur): Sir,
| beg to move:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 0th September,
1962.”

My hon, friends Shri Daji and Shri
A P. Jain have thrown enough light
on this particular amending Bill. As
I come from a place called Kanpur
where the dispute of land still exdsts,
[ would like to enlighten the House
and the Members with more facts
about this case. The Minister of Food
and Agriculture, for whom I have the
greatest respect, with his usual elo-
quence wanted to impress upon the
House that there would have been
chaos in this country had this ordi-
nance not been brought. May I re-
mind this House that this judgment of
*he Supreme Court was delivered,
with a dissenting judgment by Justice
Sarkar, on 15th December, 1961. I
would like to know from the Minister
why this amending Bill was not
brought either in the lame duck ses-
sion or in the previous session of the
new Parliament which lasted for 90
days or more. What is the history
behind this?

I weuld like to quote certain things
with your permission. When this
Land Acquisition (Amendment) Bill
was being introduced in this House, I
rose. The Speaker was in the Chair
and zaid:

“Motion moved:

“That leave be granted to
introduce a Bill further to amend
the Land Acquisition Act, 1894"

| immediately rose and said:

“] have a submission to make in
this regard. After the Supreme
Court's judgment, the necessary
ordinance was promulgated on the
20th July for a particular case.
When it was already announced
that this House will sit from the
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6th August, what was the neces-
sity for it? Was it nat due to...."

I had not concluded, when the Speakeg
said:

“He will kindly resume his seat.
I have followed him.”

I persisted and said:

“I have not finished wet. This
has been done because this case
pertains to an industrialist |of
Kanpur and it is to protect the
interests of the industrialist that
even the Government of India
came forward with an Ordinance.”

Fortunately or unfortunately, this
case pertains to Kanpur and this
entire ovdinance was brought to pro-
tect the interest of a particular indus-
trialist, who is fortunately a Member
of this House. Mr. Aurora had 2§
acres of land in a place called Nau-
raiya Khera which is covered within
the Corporation limits of Kanpur.
About half or three-fourth of the
land was taken under the DIR Act for
the construction of an ordnance fac-
tory known as the small Arms Fac-
tory and other ordnance factories.
This was necessary because in 1943 or
1944, when this country was being
bombarded by imperialist forces, it
was necessary to have temporary pro-
jects. It was necessary to shift some
of the factories from Hyderabad,
Ishapore and other places in Bengal
and these two projects were known as
temporary projects No. 1 and No. 2.
Naturally, I can understand that that
particular land was needed in the
larger interests of the security of the
country.

Mr. Aurora, the appellant in this
case, was left with only 8 acres. In
1956, a notification was issued and this
land was acquired. At what price?
Normally the price of that particular
land would have been Rs. 25,000 per
acre. But this gentleman was offered
only Rs. 1.000 per acre in 1936, He
went in appeal to the High Court of
Allahabad., The High Court did not
decide the case in his favour. So, an
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appeal was filed in the Supreme
Court. The Supreme Cour: Judgment
is before me. Parts of it have been
quoted by Shri Jain and Shri Daji.
1 am reading from page 5 of the
judgment, which clearly says:

“....it shall require the com-
pany to enter into an agreement
with it, providing to the satisfac-
uon of the appropriate govern=
ment for the following matters,
namely—

(1) the payment to the appro-
priate Governmeni of the
cost of the acquisition;

(2) the transfer, on such pay-
ment, of the land to the com-
pany;

(3) the terms on which the
land shall be held by the
company;

(4) where the acqusition is for
the purpose of erecting dwell-
ing houses or the provision of
amenities connected therewith,
the time within wh'ch, the
conditions on which and the
manner in which the dwell-
ing houses or amenities shall
be erected or provided; and

(5) where the acquisition is for
the comstruction of any other
work, the t'me within which
and the condition on which
the work shall be execuled
and maintained, and the terms
on which the public shall be
entitled to use the work”

Then, the judgment says:

"....these words do not cairy
the meaning that if the product
of the ccmpany which constructs
the work is useful to the public,
land can be acquired for it. It is
urged that on this interpretation
the Government will be turned
into a sort of agent for acgquirng
lands for all companies which pro-
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duce something which may be
used by the public.”

On this particular land, a particular
factory which will produce textile
machinery was to be constructed. I
have no objection to that, I sincerely
believe that our third Plan and our
planning in general must prosper in
this country. I know that until we
are able to achieve a socialist economy,
mixed economy is going to contnue
in this country.

After the judgment was delivered
in December, 1961, Mr. Aurora want-
ed his land to be given to him
He made representations and the
Chief Minister of U.P. was appreached,
in May. 1962, There was some cor=-
respondence going on between this
particular company known as the
Lakshmi Rattan Engineering Works
Limited, Kanpur and Mr. Aurora. Both
the parties agreed that they would
repose full confidence in the Chief
Minister and accept whatever arbitra-
tion award he gave. It was simply
meant to gain ground. The Chief
Minister of UP. was asked by both
parties, especially by Mr. Aurora, that
he should devote only two hours and
this land dispute would be over. It
was imp-ssible for him to devote 2
hours and he mentioned the names of
two ex-Judges, Mr. Chaturvedi and
one other gentleman. So, Mr. Aurora,
who lost every inch of his land, was
left in a lurch., But he still had hopes
that he would get back the land.

Mr. Deputy-Speaker: We are not
concerned with the individual.

Shri 5. M. Banerjee: [t is the case
of this individual that has been men-
tioned in the Statement of Objects and
Reasons.

Mr. Deputy-Speaker: It is only. inci-
dentallv relevant. He should came to
the provisions of the Bill. This case
has gone to the Supreme Court and
the House knows about it.

Shri S. M. Banerjee: 1 am saying
why this delay....
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Mr. Deputy-Speaker: Hé need not
go into the Cetalls of the ase.

Shri S. M. Banerjee: Mr. Aurora
had referred the matter to the Dis-
trict Land Acquisition Officer, Kanpur
saying that his land should be given
back to him. On 28th May, 1962, the
officer gave notice to the other per-
san, which said:

“Consequent upon the Supreme
Court decision in C.vil Appeal
No.....ete. the land as per attach-
ed detaids is to be takem over
from vou. The possession of this
Jland was handed over to you on
31-7-1956 and 3-1-1957. The date
fixed for taking over possession is
8-6-1962. I am tg reguest you
kindly to hand over possession of
the above land to the Tahsildar,
Kanpur on this date positively.”

Then the excuse given was that ths
gentleman was not in Kanpur and two
months would be needed. This was
dane purely to see that the ordinance
was passed, With your permission, 1
can lay the entire correspondence on
the Table of this House. 1 am happy
the Prime Minister is here. It is for
the Prime Minister of th's country to
decide whether Government can bring
ordinances or amending Bills only to
suit the purposes of particular indus-
trialists. Then I am sorry to say that
the entire legislation will be reduced
to n~thing but personal likes and dis-
likes or personal benefits to :ome
people and the entire function of legis-
lation will be lost.

Now, Sir, T will come to the other
point. The point here is what the
Supreme Court has said. What is the
intention? The question is whether
the Government should act as an
agent for those capitalists, What is
meant by “utility of the public”? 1
wart to know whether the product of
that mill or factory is going to benefit
the public. My hon. friend has said
very ably that even a cinema house is
meant for the use of the public. Even
a roffee house is meant for public use.
But should the Government go to
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that ex‘ent of acquiring land for the:
benefit, for the profit motive of cer-
tain industrialists in this country? I
hope that is not our goal. If we are
sincerely moving towards socialism, if
our goal js socialism, if we are said to
be moving towards a socialist pattern
«f society, then I hope that is not the
‘ntention of the legislation which is
be' ng brought before us.

Then, ceriain amendments have been
brought about compensation. Certain-
amendments have been brought for
raferring this matter to a select com-
mittee. The hon. mover of this Bill,
Shri Patil, said that it cannot be done-
because this Bill has to be passed in.
this session, I will put him a straight.
question. What was he doing in
January? What was he doing in Feb-
ruary? What was he doing in March
when we had the ‘lame duck’ session?
‘What was he doing in April, May and
June? Sir, we worked here up to-
22nd June, 19627 Is it not that when
all negotiations failed and when the
Chief Minister of Uttar Pradesh acied
as Princess Salome and wanved to
have the head of Ioknan that, unfor-
tunately, the Food Minister of this
country acted as the loyal slave of
Princess Salome and has brought the-
head of Ioknan on the Table in the
form of this amending Bill? This is
really shameful. I should not have
used this express'on, but T am com-
pelled t» do so. I want mixed eco-
nomy to thrive. I want the private
sector tp thrive. Until we are able
to nationalise evervthing, until we
are able to attain that stage of self-
sufficiency. both the sectors are ne-
cessarv. But it.has been done in a
wverv shameless way. I would appeal
to this House, I would appe=l to the
hon. Minister, t» refer this Bill to a
select committee. Let all those
aggrieved persons come before that
select committee and place their view
points. Let there be no feeling in
this House, and through the House in
this countrv, that we are going to-
hustle with this Bill or muzzle the
vo'ce of those whose land is  being
taken awav.
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Sir, land was procured for the re-
fugees in many places. What happen-
ed to those lands? The refugees
were rehabilitated. Ultimately they
were all uprooted and the entire land
was given to the industrialists in this
country. The same thing happened in
Tatanagar. The Zamindari Abolition
Act was passed. In every State a Bill
was passed. But the Tata zamindari
was kept intact, 1 am sorry to say—
I am speaking subject to correction—
‘that a legislation was brought by
which the Tata zamindari was not
touched at all. Why? Are we to
rehabilitate the Tatas? Are they re-
fugees? Are they poor people? Is it
not that they have absolutely bled our
country white? Have they not been
sucking our blood at the cost of the
poor. I am only sorry that these
things have been dome.

This is a pernicious piece of legisla-
tion. 1 can read the entire corres-
pondence. I have no grouse against
the industrialists of Kanpur, But the
way in which this has been brought
is strange. From 16th December, 1961
‘to 19th July, 1962 that poor fellow
‘was kept in the dark about all these
thngs till the Ordinance was brought.
For the Indian Institute of Technology
there was no land available in Kanpur.
‘There was a resistance movement
‘going on. The U.P. Government did
not suggest the bringing in of any
ordinance. When the prices were
soaring high in this country, when
there was racketeering going on in
this country, when blackmarketing
was rampant, no ordinance was
‘thought necessary. Ordinance was
necessary in this ocountry only to
crush the voice of the Central Gov-
-ernment emplovees and to protect the
interests of the industrialists. This is
something strange in this country.

1 would again beg of you and this
‘House to kindly refer this Bill to a
‘Belect Committee at least for a week.
Tet there be no feeling that the
genuine voice of those people who are
‘being gagged is not being heard and
they are not allowed to speak out.
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With these words, Sir, I support
the amendment moved by my hon.
friend Shri Daji, that this be referred
to a select committee. I do not impute
any motive to anybody. 1 have used
this expression because I know what
is happening in Kanpur and how the
land has been taken there. I am sorry
this has been done. Sir, you are the
custodian of democracy.

Shri Tyagi: My hon. friend has
admitted that Shri Aurora was pre-
pared to negotiate for that land. He
was prepared to give it to the other
party.

Shri S. M. Banerjee: He was kept
waiting.

Sir, T would request the hon. Min-
ister, for whom I have the greatest
regard, to kindly refer it to a select
committee. Heavens are not going to
fall by that If one grdinance is
passed for one industrialist in Kanpur,
thousands can be passed in the coun-
try. So, I again request that this may
be referred to a select committee.

Shrimati Renuka Ray (Malda):
Mr. Deputy-Speaker, Sir, one of "the
hon. Members who spoke before ua
asked why there is so much contro-
versy and so much heat in a simple
amendment that has been brought in
this Bill. From the day this amend-
ing Bill has been before us, from all
sides and all sections of this House
many of us have felt very perturbed
We are perturbed because we feel
that this amendment, whatever might
have been its intentions and serve the
purpose for which it is intended, s
not what we want in this country, and
is not at all in line with the socialist
pattern of society.

Sir, when article 31 of the Consti-
tution was framed—the hon. Min ster
was a member of the Constituent
Assembly also—he will remember
that a majority of the members were
in favour of attaching a certain sane-
Hitv to private propertv. In article 31,
1t s laid down that except for a pub-
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lic purpose private land cannot be
taken away without undergoing the
due process of law. It was only
because of the zamindary abolition
that at that time this one condition
was laid down that private property
could be taken away for this purpose.
‘That referred tp zamindary property
and no other property. In fact, that
amendment came later in this House.
‘Therefore, taking into consideration
what was intended in the Constitu-
tion, I think the Supreme Court -has
very rightly come to this decision. It
is quite certain that it was never in-
tended by the Constitution makers
and it is certainly not in line with
the policy of our Government, that
we should anyhow get land acquired
for private companies without any
wconditions attached to it for their own
‘profit.

As some hon. Members have put #,
what kind of conditions can there be
if the clause is so vague as in the
amending Bill. In the amendment to
section 40, it is said:

“in an industry which is essen-
tial to the life of the community
or is likely to promote the ecomo-
snic development of the country.”

Other hon, Members have spoken
about this. But I must reiterate this
point. How can we possibly keep any
«heck upon the type of company that
comes up? As Shri A, P. Jain has
very ably pointed out, it is already in
‘the Act, that any company, not even
a public company is intended to be
included in this Act. I would like to
.ask the hon. Minister as to why he has
not brought an amendment to that,
if it was meant that only public com-
panies which were doing some work
in pursuance of our planned develop-
ment were to be covered. That is not
‘there.

Then, it is said: “TIt is likely to pro-
mote the economic development of the
country”. It may or may not promote
‘the economic development of the
-country. As some hon. Members have
-alreadv pointed out, you may take the
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land for a cinema hall or a park A°
park is a very important thing in the
life of a city. At the same time, are
Government going to acgquire some
land from agriculturists and others
and give it over to private companies
to make some parks, not for a publie
purpose but because some individuals
want 1t, because pome business con-
cerns want a park and not houses for
their workers or anything which is
important? Of course, the hon. Min-
ister is looking at me and I am sure
he will tell me in reply that the
Governments of the States will decide
each case on merits, That point has
already been dealt with by some of
the Members. Certainly, I do not say
that the Governments of the States
are less qualified than the Govern-
ment at the centre, I do not dispute
their competence. But when we go
into details, who is going to decde
finally? Some Collector or his deputy.
So, there are all sorts of avenues for
corruption especially when some big
industrialists are interested in it. So,
it would be very much against all the
things that we stand for, particularly
the Government stand for, if we
allow this clause to go into the Bill
as it is without any amendment.

Extracts from the judgment of the
Supreme Court have been read out by
several hon. Members. I want to read
out only one line out of the extract
that Shri A. P. Jain has quoted. It
reads:

“If we are to give the interpre-
tation contended for on behalf of
the respondent for the relevant
words in sections 40 and 41, it
would amount to hold'ng that the
Legislature intended the Govern-
ment to be a sort of general agent
for companies to acquire lands for
them so0 that their owners may
make profit.”

We cannot deny the fact that the
owners will make profit for them-
selves. Any kind of company will
make profit for individuals unless it Is
a Government company, Therefore,
the question we have to consider is
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whether it will be in the interests of
the public or not. So, there should be
some kind of restriction. I do con-
cede here that since we believe in a
mixed economy; we have to allow
certain companies which are not pub-
lic sector companies, or even com-
panies where Government may hold
the majority share, to acquire some
lands. But such cases should be very
rare and it should be resorted to only
where it is absolutely impossible to
get land otherwise.

No conditions have been laid down
in this clause. Shri A. P. Jain has
already laid emphasis on this point,
I agree with him completely that if
you are to take certain powers which
are not in the Act as it is, certain
powers to allow private companies to
acquire land because they may be
acting in the public interest, or
because the Government may think
they are acting in the public interest,
if the Government want them to do
something, it must be something which
is essential not only to the life of the
community—everything is essential to
the life cf the community—but it must
be essential for the safety of the coun-
try. Suppose the public sector cannot
do everything and we want the pri-
vate sector to do something. All right,
let us have some kind of clause for
allowing or empowering Government
to acquire land for them. But I do
not think this clause, as it s'ands, more
especially with the amendment that
has been brought in by the hon, Min-
ister, is going to serve that purpose.
So, I would appeal to him, consider-
ing the view of this House as a whole,
to refer this matter to a Select Com-
mittee. As some hon, Members have
stated, a Select Committee can go
into it and report even within five
days. Whether a Select Committee is
agreed to or not, in any case, certain
essential amendments must be brought.
Otherwise, it cannot fulfil the /uf-
poses or objects which we want fto
achieve. We generally want most of
essential works to be done bv public
sector companies. But we are not able
to do everything ourselves in which
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case we have to entrust them to pri-
vate companies. But they should be
very rare cases. So, this amending
Bill requires radical changes.

One hon. Member referred to “pur-
pose”, But what is the ‘“‘purpose”
here? The purpose in the case of
private companies can only be pri-
vate profit. Suppose some private
firm does some very important work;
1t cannot be a good purpose if it is.
only a private purpose. If it is doing
something more than that, then it is
different. Therefore, we should look
to the purpose. We have to see whe-
ther the purpose is only private profit.
Censidering that we have a mixed
economy, as I have gaid, certainly we
may have to entrust some work to
some private firms. But it is essential
that there is some change in the B H
so that resort can be had to this pro-
vision only in very deserving cases
which will really help the planned
development cof this country. And
when we say “planned development”
we are not to open the floodgates for
everything. For instance, any com-
pany can come forward and say that
we are helping the planned progress.
S0, a rider should be there that the
Government should only acquire land
in very restricted number of cases for
a special purpose,

I do not say that any Sta‘e Govern-—
ment has less authority or less under-
standing than the Central Govern-—
ment. I do not make any distinction
at all. But I do say that since the
State Governments have so many
minicng tp carry out the purposes of
the Act, they are liable to act wrong-
ly, as pointed out by Shri A. P. Jain.

I will refer to one or two more
points before I close, First of all,
the scope of the work that is to be
undertaken by private compan‘es
must be laid down. What is the
scope? ‘“Planned developmen'” is a
wide term. We must include in Its
scope only such things which are
really necessary and which cannot be
or is not being done by the public sec-



3271 Land

tor, Then, the purposes must be de-
fined in a proper way and the cate-
gories must be laid down. If all that
is done, we can allow this change.

Personally, 1 was thinking of bring-
ing forward an amendment, which I
have tabled, to section 40 because I
felt that this clause, as it stands,
could apply only to a company where
ihe majority of shares are owned
either by the Government or by the
co-operative sector. But I am willing
not to bring in my amendment if the
hon. Minister will promise to look into
this and make the necessary changes
himself. If it is not possible, then I
think it should be referred to a Select
Committee. In any case, in view of
the feelings expressed in this House, I
am sure the hon. Minister will do
something about this. Because, if the
clause is left to stand as it is in the
present Bill, and the floodgates are
left open, whatever we may be striv-
ing to achieve by the establishment of
a socialistic pattern cf society will be
set at naught and hundreds of com-
panies will take advantage of this
provision.

Then, for example, a State Govern-
ment may consider it in the interests
of development to have certain minor
industries, Even if they are needed
for planned development, I d> not
think it is one of the purposes of this
enactment and we should not acquire
agricultural land for that purpose
under this enactment. It is surely the
duty of the Food and Agriculture Min-
ister to lock after and protect the
interests of the agriculturists and see
to it that agricultural land is protect-
ed from being given over to minor
industries which are run by private
concerns for their own profit, Is it
fair that these people who are also
produc'ng food and other crops which
are essential to the needs of this coun-
try should be dispossessed of their
lands? I know that the hon. Minis-
ter will tell me that this is an exag-
gerati~n and that he is there to see
that most of those lands are not taken
away. But I do feel that if this Bill
ia passed as it is, and it iz carried out
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to its full extent, and interpreted in
a loose way, as it will inevitably be,
then the result will be that a lot of
agricultural land which would have
given cash crops as well as food crops
will be taken away by the industries.

Lastly, I would say that I come from
a city which has almost been taken
over by the business community. I
hope that at least the little that re-
mains in that city will not be made
over by this provision to the business
community.

With these words, I hope that the
hon. Minister will do something to
change this Bill in such a manner
that any industrialist who comes for-
ward, and whose proposal has been
approved for just any type of devel p-
ment purpose, may not get the land
which is owned by agriculturists who
are also doing essential work for the
country.

ot g€ : WIAHTT STENE WEEA,
w9 § ¥ 30 9T v faw ®)
aY & ¥ gumy £ o &) 93 T
fas &7 AT 3T 9ATEC AT | I AT
qET, ATATEMEN T FARTAT SoaT H7
FIST 98T FX AT & a7 IOET E=EY
¥z o faer g & 1 ag s
FT g ¥ QAT & FAAT § | AT FTOT
ag & f it e 7 foen & ¢

“Government will become the

agent bf the capital'st or the in-
dustrialist to make the profit.”

F we S g B ¥ W sl
% forr & 3 aon & e

Coming events cast their shadows
before.

T waww gz & ff e W e
o Y § A e A F w
& & T g |
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o faafad ¥ 98 357 7 OF aTr
I wrar & | IuY foar €

“Law is a great organ through
which the sovereign power of so-
ciety moves."”.

W 3%9 w7 & Fgar & fe ow omr
T AW ERM ST FET FAT AW
BT g o ag Fom ot feafa
& AT ISTHT FIA ATGE F  FAA
FAITA WG & A 9T | A ¥
a1 AT AT 9z qg FET 97 APHT
o T e ¥ g afa fr wr
fir ga SomaT ¥ AT 9T FTEETY 7
i at agfa I AT WE

w0 faw & wreor o= At # awr
WEET | I J¥ AR 9T AT
qfrafa aga o & W S F¥ gofrai
AR A AT ERF T
gamnfal F I 98T F AT 4@
I FT qE I FTIAHTA AT THAY
SR E | TET T A a7 wEHAW
i T T AW A7 T ¥ R
ST 57 FTO07 {4 919 I¥91 7 g
AT gl T & of W 99§
STHYA SIS ST & TROr 99 1 IT LAY
T @Y qEAT & 1 gW ¥ T FTOw
R ¥ g W E AR A @ AT A
< (mfes7 wed & 9 AT T
qr &t I w7 a1 F FE gL
g fFHT & fag g9 & 49T gune
=T AT § 1 F F T o7 fF JRTT g
ar g| T § T e a6 e @y
v ¥ faw w7 g wmt & fae
ZEL W 7 foaT 9 @ & | W W
fT q1 gefafaEt &1 2 @ ¥ AR
9 T F7 7 A T § | fr ww
I JoOUw F L IAF AT A A
ST |
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A7 3@ f gewa AT e g
IqE JF Yo WX ¥ F G IwA
I T IFITFT E | FTA s Q F
forar 2 .

“An industrial concern ordinarily
employing not less than one hund-
red workmen, owned by an indi-
vidua]l or by an assoc’ation bf in-
dividuals, and not being a Com-
pany, desitring to acquire land for
the ecection of dewelling houses
for workmen employed by the
concern or for the provision of
amenitieg directly connected there-
with, shall, as far as concerns the
acqu’sition of such land, be deemed
to be a Company for the purposes
of this Part, and the references
to Company in sections 5A, 6, 7,
17 and 50 shall be interpreted as
references also to such concern.™.

¥wrT s gAY ET LLY e A
TR MU farae #02 4&F of | P
A ¥ ot A A 9 qamdt ot |
IaT woAT Foe # w2

‘The Select Committee Report
makes the following significant
remarks:

“Considerable apprehension has
been expressed that extension of
the definition of company to in-
clude concerns owned by indvi-
duals might lead to the Act being
used in favour of mushroom con-
cerns. In grder to provide a
safeguard, we have limited appli-
cation of the new section 38-A to
industrial concerns employing at
least one hundred workmen. We
have also made it clearer that the
land may be acquired for the pur-
pose of provding, sanitation,
sewage and other services at any
time.".

T IF JAA Yo W ¥ &7 THT
a7 fear § 1 afz FFT Yo WT ¥R A



3275 Land SRAVANA 30, 1884 (SAKA)

q@afes T F qES qEC g awr
T FT =R | S e &
faq o 7@ & aifg

HTIAAIT I HE'EY, 9 4T
3 T Yo waTe H ag feargm d
“The words ‘either on the re-
port of the Collector under S. 5(1),
sub-s, 5({a) or’ have been added
by the Amended Act of 1823.....,

The old sub-clauses (a) and (b)
ran thus:

‘(a) that such acquisition is need-
ed for the compensation of
some work, and

(b) that such work is likely to
prove useful to the public’.

g oY weg § SW ¥ qI< WHEHT
q w3 =T faf 1

“Such acquisition may be made
for obtaining land (a) for the
construction of dwelling houses
for wokmen or for the provision
of amenities directly connected
therewith”.

FFIT ¥o AR ¥Y H T @t 71z forgy
wmE wadgawm s 1 WK
4 wex TAfAE @ 1 fF @ &1 99
Y Sizae sHfaEe FHOAT 0 FT
AT I

AT WAT off mifew @mEw § 1 g
agi Tifew a¥ FTEFT FY TG AATE )
fem 2R o wHEHE @ g W A
ek @ & AT gfeefaEt’ | ag 3| AT
WA T3 G A A F W €4l
F3 Y g wn g ofefafd
w1 owd 2 “wfar A s a|r
e ¥ fear mam & 1 & gw wiaw
o fasw & fad oM & &0 §

Shri S. K. Patil: May I interrupt
for a minute? I defined ‘actively’

If a co-operative society is not cover-

ed by ‘industry’, then alone that word
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is to be used. I am prepared to take
it. 1t is not actively by any dancing
that was referred to.

St a¥ AT ST WEid,
fafreex aTea grew & 95 ¥ ag Ty
W@ @ 1 7g wawa 7 g, dfeA
S FE H HTHAT SET g oA FE
WA FaAqra W I@H
qT F TLT FT q1e% TNAT § WK Forar
2 5 ag o A @ Ay o G A
ST | | AT FT &1 OF 7T HA £
TAT | AT FT AR I FT ZT A
AFT &Y AT & 1 T FAF A 7
Tqs ¥ faar & fF afg a8 fag o=
&t foar ST Y T G &Y sraT
A FEAE fFameaae#g1 st d
Fea g 5 oo "a § 4 | e o
gt | S areas § e e qal ¥ 8,
geitafy sat & & w4 off @mat ¥ E,
AT Fog ot @ay ¥ &, 0H aver ey
ot & wwwar g 5 == a1 w6 )
e ot 5t 7 e & e T Ao
FRAL FHEILHY | H Fewr g fF
g T T § | G feafa @ f s A
e qg §  WOISA & g1 a1 g
T ¥ 9T H FE q=T @ W FTHr
AT & |

W AR A oW g wE
FT 07 Soe g e adesr ¥ 5
TR FT iz E | 78 g IR e
gfeat &1 fdm a3 Yvs F1 T
T fE R g, e ® famr T U
# fafree agg it e & fag 59
N FG AW F ] AEAT §

Il 7 wa fewfen woiz § g
foar & —

‘“We think that the Legislature,
when they passed the Land Ac-
quisition Act, did not intend that

owners should be deprived of their
ownership by a mere device of
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private persons employing the Act
for private ends or for the grati-
fication of private gpite or malice.”

Wag T 39 § fag &1 =W
& srorvie &1 Y Fors foFar & 1 7 98 FeAr
argan § 5 ag wiede fam o ar
T ¥ 99 ¥ I g ek 5 A7 §
fy 15 Wt Cearde a1 T o 5
FFTea F1 § 98 fow 9w #1 IR
@ FTd I AFATE AR AT A A
g gfFIad F15 o qrawr ewdr
T F LW AFL Y —

‘that such acquisition is needed
for the construction of some build-
ing or work for a Company en-
gaged or to be engaged in an
industry which is essential to the
life of the community or is likely
to promote the economic develop-
ment of the country”.

qT % WA W ST 4T H9ar FaEe]
s FTmAM @ A IR F
TSI § THAIAF SAATHE ATEFAT
g ff gEw & W W A @i 7
1€ fiafeg afefaad ad AT H F
e |7 AT ST a qEE A guT ar
o a1 S & ot A

STt @ ATaS F1aATd § Iq ;M
frerr oy e g M Em ag g o
90, 70 HIT ¢4, L4 AT TF 1 &1
Ei WO & aTE Y I AT A FER-
o A frwar 21 F 59 waew ¥ 9
# UF JaE I FEAT e g
fip g AT TF AT A | THAAE
3@ At sl T AT A | o a [
Farey mE A Tw w1 ag Fr  fE A
mfmﬁqﬁ%mammm
¥q % G |iefade qE @y
@ e AE A aFa | 9 I
o T I et g% Foedt & Fa Sw

2 F U @ ? FEem g
@Y FT 7@ T AT " A7 Fear S
2 | §T W@ dewdie 9t fF peos AT
RERE H gAY U7 A =9 7 OeEE w9
ffeaa forar mar ar 19w & ST 9w
TR Lo,000 T AT 4T | IAR FHT
‘o,ooowﬁf‘m%&ﬂ'waﬁﬂ}
Wﬁ%‘"ﬁtoo‘ﬁq‘ﬁ'm?ou
g & faqm | ww Ty Wt W@

@ & AR 9z 3 7T qH Amed g g
fF @ T #1 qoimd faw it @@
® T afer P g7 0= oo
fafrzT ar @ & 1 o oo #Y Jarat
¥ W g fF @ avg # fawr afs
qifearie ¥ g fear T &Y 59 &
TFET A AAAT IT KT WEAT G297 |
X AT H I ¥ wEI IOH g
X 5w &Y i sfafFa gt

77 qoin faw  ofm F1 &
R AN Az g TT R T A
ATz T¥ A% ¥ | e #5 39-
fedr Far # gfF g wl gz snfae
fea md & safod g aoidt faw &t
AT &4 qwaT T | fafree e &
gaamar fF o, s @i 7 o faar
i <@ frem &7 #7180 & ifgd )
mwiuFgn gt frwm % ffd v s
e 7 ot wedt $§ famr wiT W
feraT &Y TaHE F AT Seat R Sy
forar ? 1t aTera w0 & 9 FT AN
& g s uF T% o g safe ¥
dw @ o at fex ofrw frew &
fd a1 % fafew wme
o & " afommeEey &w 9 fedw
g @31 A &1 orar § 1 fafree
ggd U At 06T ¥FW Faed fow F
T & 39 § g $1E 1 quie
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e & &g F1€ oft wew F1E 7 g aofwr
aifay ¥ # T 7 TEHET g
g § fF & &3 & w9er ¥ % gfm
HIE FT oA &1 T4 & a8 qoafagi 1
T #Y o @ fF 3w sfaw ¥
& T W ) § AR H9f | gwr
geftafaat & grq & ®aT ¥ Sy ard §
wfed v #t dfeqw 7 F fad
TRAZTFAT AT I FT G ...

Shri S. K. Patil: One of the States
is the hon. Member's State.

=t @ F TS WA FT ATH G S
Srear @ A T 2 fasia a1 am
g T ¥ AN g wifgd, SfE
if fafrex arga @ w77 937 7 AW
¥ faar & Y & Faaway T § fF g
TREFM AT AT 6, 6 dR 5,
& Fuar e agi ax & 5 agr 7 fafq-
w37 qfmfadi & g # fastar aw
g5 & | W ISt B F qoH F AU A
& qoftafa wrf @l 7 agt ¥ qofrafaar
# frar g f6 awg @ @aIT g1
ol e 7w Ag 3@ W E W
gt | ad Fn § o st
T F A gy AN AIRT UFIH TAAEF
g s ooiafaat & Tl e
a3z § ft o @ FACOHA FAA
9 # W oF O

F F gATe T FAT & T )
<ifF ZaR a3 FE WA AE - satad
U FEA a7 g ™, AN w2
MaTHE § W< w1 99 ¥ a7 @
3fFT 3@ #7 7% AT TG AT @
R fafres agd wwres Ad g9
e goftafadt F W oaw@ & A
F fag 7 S 9 FEAF TITHE AOEF
2t ot & FWiE ag AT T AT
ofadt & @igt 1 Feqast aAr gE @
zrer, fagan W @@ W d a9 F
gl # T g 89 W g | W
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Acquisition 3280
(Amendment) Bill

gefrafai o frer arel & aeay o)
U FgT T A § | WY T FAA AGH
wfed @rF § 9fF I 7 "’ &1 o5
& for fomr g 1 9fF 5@ oAt #
A g aiFgHT ofady @ & Fa
ITF A F g § gaferd wé efafes
5 g % gvar 5 e gofefa 7
w4 #t fomr 5 5@ ww w1 o
I g7 TifEd 1 3fFA oy gEea @
form & fF o< T fFar a1 FFar €
o9 WA w g feam R fr wi ¥
qefrafdt & agr ¥ qonfwt @ ¥
fox fomr gv 5 G@1 Fr oW
FETHT I W A @R AR "
Adr wETE o wig gefefe ¥
g9 § @t § safed agi #1 a@r F
wig ®1 faar grm fF dar #1397 o

Shri S. K. Patil: I do not want to
interrupt the hon. Member but it may
escape attention. It has been done for
the Bhilai plant lands. No capitalist
is involved in it.

st @3 : e e & fad & g
F27 & ot 97 & fefeafana ¥ oo

sil @o w0 qrfEm : Fefgafarm
F 7t a% AT wRW qAHe 7 foar )

st ad : %= 7 W ufEE T FE g
i Faw 2 wga ¥ @@ frdEa w7
Efrdda faw ¥ emfam a1 & w2
St ga # oF afew e 97 I9 T
gAg 7 7 fear & 1 & g 99 8 A9Ar
sfrer FEm fF 32 99 F T &
Fay gu =@ faw &1 afog & & AW
W ag qWEA A Qa1 FWE &
= &1 gu9 FAd & fAog ar w Ay
F 1 =g aoid faa ¥ Tic ag A%
qFffraT o3z fa3¥ Jo0 o1& ¥ W= -
< & W & wwAan § 5 9% od ag
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[ 23]
¥ w7 T Al 99 ¥ 1 e w9 Ay
2 | A e T ¥ o9 e T
Hafr e @ A 7 =T Wi
@az Fod ¥ fage @+ & famr
aw o

s{twet gWET S (I
JITEE WiGd, WM w4 § 4g faw
#F AT F AW W7 § qgT F9 G4
0% ¢ f Ty @O fret R agam
dmtfr AR ammismfcw
Foid fawr Y el 919 FE oS¢
TET § AN @I THAH A1 T FT
gra g | fFw S fF amr da=x
greaTT 7 %21, § o 5 ¥ 97 feea
FEAT fF WAL 0 F1 OF F &7 Fedr
o @Y a1 W T it we d9ae A
FEE AT AR R IAA A AR T
¥fFg a8 W™ ot fua &
o 9 9T ¥ ot & oredt Fifara
FL | FoFe FaEr g0 fau g aT
el ¥ @l grew ®  gEra ag faw
T W | § gEwar § 6 o g
) H9X FT I AO0fRA 1 W I
w2 gra feR /oW & 9 W
N gEw § agd W Al qAfeT T
& & ar f5 33 fav & fod o aer
faar s o afy Gar far oman @ At
i guwdt § fF goel & i wd
daaw Ag gnm oo

o @19 & fog & wrige fafaet
N o€ AATEAR T g fR oo
w3 & e g @ wEw A
wwmaefesy &1 713 W WL | S9Teaw
Wy, @ ae § fF gy 9 foew
fadl @ Fi9r @ "W w9
e a7 71 @ @ e St O
Y W TR & WO ¥ sl
T & A =2 a9d & IR A
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TF sy TS @A r ot
#IX IH ST 7 AT F ar
fF gardr smmeifer gt & fag
ag g & §fsd | IR e fad
fafez age #1 ot @eweraT
N I s9e g foew fF wroy
woqife TRt qafaw qow
¥ A At g 1 S FI A1 wiey
greag Jamar 41 famd  #iwr o
&0 faadl o7 HYT TRargs o &
g 9g al wafew 909 § #T ar
FfFa I Fir I8 F wEwEl 7
Ay AFL W & feld wR ey
F W I9H F1 g7 a<rEEd wa
O uF Fomgifes @wETEr qAT
&t ¥ @rremy, qX, w@w, g
g FFT A7 g7 Afwwr § A ag
qafas qeaer 7@ W AT ITEY ag
wg T oAt ) " fw wTer
Fagfaa ymar & Sg &1 F & TH¢
ST ATE g ol fR Y @R gEeY
HTET WA § gl &9 oare ¥
TR

wft W meew, ot S,
TF g W@T WK 9@ R s
HALT AT FIEHT FAAT A_A 4,
ag qfeeqs qoowr # # @ "mEv
st fowr Frears & (o 9w/ & S
Y oY, ag qafsew g § ot aE
WTT | qg 9gd W FT AW 2| WA
a1 71 a1g ! faar w9t g fawr
FATLH W T H AT LT F TRET
& T 8, 9HY 7g "W g g fF wiT
LT |TgT WA AT ®ih aaT &
e § o, ot qraw ST b A
gfer qOw # W7 @ReT WX AER
TR TTF SGTET dawwg &7 o
wawih

wfau & a8 39 & & fafex
wTew & faT s ATE g fr fow
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awE & 991 @ faw & @y & Froon
R TR T 8, <9
%1 gfte & @ gu a7 Wt S
waifea W 3faa @ fF 5w fawr &t
agd et ¥ 9w A fFar om@ o @
=g § W 79T § A w1 AW
faar o1 <@ &, g ¥R AR
AR qréf w1 A famr o @ R
w fog gfes 7 & fr & &
W T &7 S faar o fe s
fedw ¥ o w¢ g@ a¥ famre wY

Wi @ STgde HFCT FT AR
¢ A W wErm & gg g8 A
§ iF WrEaE dwT # faw F R
e | wT oW faw H e gEr
HrfrrT & f&F ol w19 & Y
wifed, gt gt wifen ar T g
aifgy 7 forest wftT W v @
w1 9 A4T9 & e fmar o R
a @ T AT g e a
warer o arer g el ?os
@ aa # 9% 7 fEmwn, @ @
T yow" aY g aFn fF g T
& € ¥ g s § 9HT A9
forg & T g Y O THA , 59 FT
FETET FX ¥, JEH! AAIME F
qer & 1

Sgl aF FEET F AAF 8 T
fegrenr foar mar § fo Ot Fwot
@@ @ ¥ e
qﬁ TR FY CAl|
T e, § AT g
FTAT =TEdT € 7 AT T
% gz %7 it & fewma
@ SRl AL Fer =i,
¥ SurRT WA w7 oaeE
§ afes St 9 smt &t
fewram T ey, ot & st
¥ 9 OO FT TS § ) AT AT T

1849%8
ii%ﬁﬂa
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FIEEAT & dIfF* &, I8 a9 T
&, @1 at a1 g9 WEfHET 7 vaTaHe
? ard & 3§ g 9T 0 agd wea
d3 ANATE X ¥ FHW @0% g5
g sl adray § | afF o1 2R ;e
E—8 a® v gr—fmmsr ww
T § fag |k art few@r v g,
T @ TF I EL, R S
U FRAMI AT g1 #7IT 91g 397
TR &3 FT K1 HIA-GT T g1, TEH
for o 1% #71 adf & 5 saw fag
IUA TFEEAT FT & 999 2 &7 o/ |
W & AT 7 AT 97 GAT grafai
% fau w37 a1 <@ &, &1 fF &Y oafaai
& GIIT FT 9 ¢ W 99 WA
¥ warfa® o IHW THEE S
FARr &1 dIgAr |

a7 A% § f7 =g foeelt ® =

 wiw ¥ fog oF FA amE o,

fos  wmfas ag damn g1 &
i & foo @edy ¥Hm e &
sra, st f5 afofeni & ¥ 4, wwgR
&, §2UT9 9T 63 gu 4, fow w7 Fias
¥ &1 fad-ud @ +@ § " e
sifafeai fro fro &< &% & 4 )
37 @t & fav o ey & A
AR JHM TEET FE FT Afa"d
@ o oar, faw s ¥ qafas
=9 fas ¥ 9uW @ams F F1 "
@R 9 3 fam aw gt A, ar
wreR T gt 5 fom i w8
n‘fwfsa?aﬂ“rgfg,ﬁa‘rmgﬁ}m
¥ gt W1 9T 8, SfEa faee W
# foqa gt ST #Y T qredn, der
R gard 9 6, o 5 et 98t
g, felt & 7Y A1 o 8 1 TR W
A% ¥ wEl HEET g #7791 a=wv
— 99 ¥ T CRETAT FT FEAl
2 A 7 7 et wromder @
F1 & 97 gFAT 2 | SRR T Y TR
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[t e i)

¥ wear AT g fear o wwaT 20
7 fadeT F@r I g 5 9@ @R
i 3 fau oeT 9 TEER F9
w7 F1§ yIEgT TG, A1 9F IF AWA
§F fau o 99 TEET FE @
fore &2 S0 BT SO FF IT $1
T AT agq HwAT w A § )

UF WHgHe & g AT WAy
& ez “ufeelad” o far 2, a®
T A T FT AT A G Q|
AT 92 98 UNE | & 7 aw “ofe-
far" &1 Frmifes @EmEN §t
W 7 & g ey maT }, AT {
fadzm w=wr fF st aF st
AramdE #} AAF &, o6 gqWr g
I &7 AT TG &Y fze fr F e oAy
gorw & fau e 9w @03 | =
72t = MfEfazaT & 197 § wrag
qgd ® IHA G ARMAT {T R
feamt & & AR w7 gefar
srumrifzay &1 2 & wE, 91§ gEer
HAHTAT TR AT g, q€T ATH FHA
HATHT FATT § | TEET WL TFAH
w8

S {5 oF aEE R A EEr g,
HTEEE dFT F 1 WEHT FTETT FI
&7 IAR FET FE A1 AT 9 Tgw
F &, a9 9 FT FAT 9T TS F2A
T @, 9 SET aIE IAR0 AT AHA
| E  F9T §, TEET FAT 9T FTE
FSM TG BT EAAT & | A TEST AT
Mg FL, ORI IART F1EOAG T
FFdr & | gafa = S &,
STZ STEAT W g1, 9AF! 3§ % #
Tt 2z 3 fF § “rfefd” ¥ fag
T §T0 AT F1 o w6
e #X @&, 3% A & 1§ wwy
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aamar st g 5 oA “afms o
*1 aga frmgw gt &1 99 uw =
FT g T, (e e g
ar f5 "z faw @nt fr w1 9w
diau & garfas &1 et &@Rw
90 @ 9 #T gafag § afy-oen
9T 85 F U9 Hifew #7F faed o
TETEd FT A F | FrAfatag T mieaT
7 9% & w1 0 feeqe AL O AT
9fF Fmz-wr & frar a1 f 1 &
FATCH G, THFAT 7T T o1 9 afF-eit 7
Hifer & e w armT ST W 90

# #7m I § f5 e Wk
wardte Y ot & 8 awer & Al
T A F AT FroA A F ofeerw
qorg” F1 faage fear o @@t £
TR FHNfesd &1 728 5 & fod
“affEd” 1 S e foar o, @
wafed adt &vm | @ fewrw #TAv
=ifgr f& e & 1 e
arfey |

faeelt #oimw foar foocft &Y mawy
adt fas g 1 A g & Afedt &
I I AT FT I 4N, afw F
faeelt mgT & argx wor frw & g,
Fifs ML F w2 faa s@= adf
g =ifed | e feeet #9ry frer ad)
9T AY9E § W1 HEIE & 99§ S mar
ST 951 §F @Y & W A7 ae Fifes)
& A1 I 1 21 TE, q87 T I HqgAT
gE Frear a4 foar g m ae
et g omer & % o o a1 frdft &
T T & ot @, @t 9w o A I
Tl § | afed “ofems qw” “afer
e’ o Rwmifey #r a3 @
T FE TAT T 909 FET WL =
% aga wqfag & 1
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wfed & frdza &M fs, v
5 T qI99 F wureTax anft =T w¢
@ &, =@ fa=wr 71 fede sad & aw
AW 3T MR |

Shri Krishnapal Singh (Jalesar):
Sir, it is most surprising that a Minis-
ter who is in charge of Food and Agri-
culture should come forward with 3
Bill by which the Jand of agricultu-
rists would be acquired, not purchased
but acquired, by the Government for
industrialists who have a capital of not
lakhs but crores at their disposal; and
the land which will be required, be-
longs to people who are left with a
limited area, after the land ceilings
have been fixed in practically every
State. It is most astounding. I should
have expected from a Minister who is
in charge of Food and Agriculture that
he should have preferred to resign
from a Government, which entrusted
him with the work of acquiring poor
man’s land for these fat people.

‘What is the situation about land in
this country? Hon. Members probably
know the figures. I will just read
them out, in order that they may be
able to judge whether a Bill of this
nature is at all necessatry. The posi-
tion is like this. These figures relate
to the year 1958-58. We have in this
country about 300 million hectares of
land of all types. Out of this we have
51:8 million hectares of forests. We
have 46 million hectares which are not
available for cultivation. We have
39:4 mi'lion hectares of uncultivated
land. We have 24 million hectares of
fallow land. The area sown is only
131 m‘llion hectares and irrigated area
Is only 23 million hectares. Now, with
all these forests and uncultivated and
unculturable land availahle in the
country, why should the Government
come forward with a Bill in order to
deprive the poor agriculturists of their
lim‘ted portion of land out of which
they can hardly eke out a living. It
is most astounding.

SRAVANA 30, 1884 (SAKA)
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When I talked about medieval hijs-
tory, some hon. Members did not
approve of it. I would like, therefore,
to read out one or two quotations
from a book of an jmaginary Republic.
This is what it says: '

“They hoodwink and cajole the
poor, whose cause they ostensibly
serve, arranging secret partner-
ships with the capitalist and the
industrialist, who can galways
afford to pay for their co-opera-
tion.”

The quotation is very appropriate.
This is in relation to the Ministers of
government, This is a very appru-
priate description of what is happen-
ing today.

It is most astounding, as I have said,
that a Minister who is responsible for
agriculture and food should take upcn
himself this task of depriving the poor
of their land for the sake of indus-
trialists. It is said somet'mes that this
worthy government does not warft any
intermediary. 1 wish to ask, how
many of these industrialists work
with  their hands, how  many
of them work  with spindles
and other machines? Do they not
sit in their cosy chairs with telephones
round them? The only work they
seem to do s to keep these ministers
and Government satisfied, and that is
why this measure is now being brought -
before this House to deprive the
poor of their limited area of land.

I think, Sir, it would have been
more proper if this Minister had
brought another Bill declaring the
possession of land and the cultivation
of land as a crime in the country. That
would have been more appropriate.
It would have for ever settled this
problem, and then he would not have
to acquire land for anybody. An-
other amendment of the Indian Panel
Code could easily have been inserted
with their thumping majority in the
House and agriculture and possession
of land made a pena] offence.
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[Shri Krishnapal Singh.]

Well, Sir, so far ag the merits of this
legislation is concerned, I have said
enough. I only now appeal to the
House. I am very glad to see that
this piece of legislation has not met
with the approval of even the Mem-
bers of the ruling party, Members who
as a rule support.every measure of
this Government. Therefore, Sir, it
is time that the Minister who has
brought this Bill before us decides
whether he should proceed with it or
whether he should withdraw the mea-
sure. I think it will not do any credit
to the present Government or to any
Government to see that a measure of
this type is passed.

Sir, I would not like to say wvery
much more. Enough has been said by
practically every section of this House
and there will be no doubt that the
opinion, if not of all the members,
of a vast majority of members is in
favour of its withdrawal,

Dr_ M. 8. Aney (Nagpur): The Bill
before the House is a small one in
appearance but, judged from the point
of view of the consequences which are
likely to follow, it is one of the most
controversial measures that has come
up before the House for considera=
tion in this session. At the outset, I
would like to say that I am not in
favour of the motion for circulation of

. the Bill, as has been proposed by one
of my friends over there, nor am 1
in favour of the Bill being consi-
dered immediately here without proper
time beng taken to consider the
whole matter, because 1 want the
House to understand what the Bill
really means.

We are here to amend the Land Ac-
quisition Act because of a judgment
pronounced by the Supreme Court, and
the idea is that by the amendment that
is suggested here the effect of that
judgment be negatived. Everyone of
us who is present in the House as a
member of this House knows that
Ministers as well as Members of this
House have to take an oath, and that

AUGUST 21, 1962
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oathl is this that they ghall be true to
the Constitution and faithful to the
Constitution. If the sanctity of the
Constitution is to be preserved then
one thing has to be very carefully
borne in mind, and that is the supreme
authority of the Supreme Court in
the Ind an Constitution. When we
say that the supremacy of the judi-
ciary ir guaranteed by the Constitu-
tion and that we have taken an oath to
properiy and faithfully discharge or
carry out or implement the provisions
of the Constitution it means that we
recognise that it is the tribunal which
has the ultimate right to judge the
validity or invalidity of the actions of
the government which administer that
Act. That is the greatest guarantee given
under the written Constitution. There-
fore, when the judgment of the Sup-
reme Court is delivered on a parti-
cular issue, it must be in exceptional
circumstances only that a legislation
should be brought forward in this
House with g view to counter the
effect of the Supreme Court judgment.

The Supreme Court is appointed
with a view to pronounce judgments.
What is the real meaning of the law
which is being administered here? We
all acknowledge that our best legal
advisers, the most eminent jurists are
sitting there with all the authority to
pronounce judgments. So, when an
interpretation of law comes from such
a body, by the very nature of things,
it must become the law of the land
An interpretation of a particular pro-
vision of any Act by the Supreme
Court becomes a law by itself and it
becomes a precedent to be followed by
other judicial courts in this country.
If the judgment is such as to create
a crisis, something entirely uncon-
templated or something entirely un-
thought of, if a situation like that
arises, of course, it would be right for
the sovereign Parliament to come for-
ward to remedy the evil. Therefore,
the one point which we have to con-
sider in connection with this Bill s
whether the Supreme Court judgment
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is one which has created any erisis
or not. That is not something which
has to be accepted simply because some
Mnister on behalf of the Government
says that 3 crisis has come, and it
affects not only a particular class of
people in a particular State but people
in various States; and the hon. Minis-
ter has told us that even other persons,
.and even other State Governments
have sent representations to the effect
that if the law remains as it stands, a
‘wery serious situation will develop. I
think that that is & point for*exami-
nation. It ig not a thing which has to
.be accepted because of the statement
of this or that Minister. And who is
to examine it, and how is it to be
+examined? The House is to examine
it But, though the House has got
all the rights given to it, yet there
are certain prights which the House
-cannot properly exercise when it sits
as a House; it can only do it when it
goes into a committee. Otherwise, it
cannot exercise those rights. It is for
that reason that we appoint several
committees here even for ordinary
work Therefore, the suggestion or
the motion moved by Shri Daji or
gome other Member, that a Select
Committee should be appointed to g2
into this Bill is worth consideration.
You may accept Shri Daji's motion,
or the motion standing in the name of
Shri A, P. Jain, but there must be a
body of persons who are competent to
understand the legal implications of
the whole thing. who can devote suffi-
«cient time to this matter, give their
time solely to the consideration of
these issues, and then come forward
before us with their report and give
us the benefits of their considered
.opinion on the implications of this
Bill, because, after all, the object of
the amending Bill is to nullify the
effect of the judgment of the Supreme
‘Court which savs that sections 40 and
41 of the L. A. Act must be read to-
gether. The Supreme Court has said
that the powers under setion 41 can-
not be exercised unless it iz read in
line with section 40. or with what has
been given in section 40 of the Land
Acquisition Act.

SRAVANA 30, 1884 (SAKA)
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It is alleged that this interlinking of
the two sections has created a diffi-
culty. The wide scope within which
that particular section was being pro-
bably administered anq understood by
the people, in the matter of using the
power or administering the Act in
favour of private companies does not
exist now, and the scope has now been
narrowed down as a result of the
judgment of the Supreme Court. But
my point is this. Whether that has
been the real object or not of tne
original Act itself is a point to be
seen. When we read sections 38, 384,
39, 40 and 41 together, we find that
all these sections have to be read to-
gether. We find that sections 40 and
41 must also be read together, in
order to understand the limited scope
within which alone private companies
can be given the benefit of the land
acquisition power which Government
possesses in matters of this kind. So,
there must be somebody to examine
the legal implications, to understand
all these points, to properly discuss the
real issues, and thrash them out and
then give a considered opinion. That
is my first point.

My second point is this. Another
objectionable feature of this Bill is
this. Generally, when laws are passed,
they are meant to be applied from
the date they come into force. But
the object of the present Bill is not
only to nul ify the effect of the Sup-
reme Court judgment, but to give re-
trospective effect to the law itself; it
is sought to be applied even to those
matters which have been decided long
before. That is another objectionable
feature of this Bill. It is only in ex-
ceptional matters that these things are
done.

These polnts are all, in my opinion
of such a nature, that a Bill contain-
ing provisions of this tvpe must not
be passed at one sitting where the
Members do not get sufficient time to
think over the matter coolly for them=
selves, and where the Members have
not got the benefit of the considered
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opinion of persons from among them-
selves, on whose judgment they can
rely. The ordinary procedure for
getting such an impartial gpinion is
by appointing a Select Committee. My
hon. friend Shri A P. Jain has ela-
borated upon this point at great length
in his speech.

These are the points which I want
make, and I have just listed th
nere. Firstly, this Bill seeks to nullify
the effect of the judgment of the
Supreme Court. Secondly, it seeks to
validate invalid acts. That is also an-
other object of this Bill. Thirdly it
widens the scope of ‘public purpose’
ang makes it a vague expression. The
words ‘likely to be useful to the
public’ are so vague that anything can
be brought within their scope. 1 be-
lieve a law which is going to be used
in a way to compulsorily take away
the land of private persons for the
benefit of industry must be specific.
The words used should be such as not
to lend themselves to loose interpre-
tation, but they should be precise and
exact. Therefore, the wording, in my
opinion also, is a ver‘dangerous one.

There is another point to which I
shall refer. The genesis of this law
is also of a very peculiar nature. I
think it is better even in the in-
terests of Government that this law
should be considered by a Committee
of experts so that the Government
will not be accused by some persons
who have wunnecessary suspicions
because they are acting in the inter-
ests of some unknown body.

The thing is this. It is stated by
eminent jurists that when a cour®
gives a judgment, it is not enough
that justice is done, but the persons
concerned must feel that justice is
done. .

Shri Hari Vishno Kamath: Must
appear to be done.

Dr. M. S. Aney: That being the
same, some such arrangement of
allowing this Bill to be considered
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colly by a Committee of expert and
competent men will be, in my opinion,
in the interest of Government them-
selves, so that Government can say
that every opportunity was given for
consideration of this matter and the
Committee have come to certain con-
clusions and they are going to act
upon them. That would make the
position of Government very clear.

I understand the Government of
India have got a big programme under
the Third Five Year Plan. They may
require acquisition of land in various
places for various purposes. There is
nobody who is against the economic
development of the country or who
wants that that programme should be
held up. If we believe in the econo-
mic uplift of the country, we should
support every effort that is being
made to achieve that end. From that
point of view. we can easily under-
stand that there should be some
facilities for acquisition of land ete.

We are on the horns of a dilemma.
On the one side, there is the Supreme
Court judgment. On the other, there
is this difficulty that if things are
left as they are, the programme of
progress is likely to be held up. Un-
der the circumstances, a situation
is created when cool and impartial
thinking is necessary and that too by
persons whose judgment we can trust.

Therefore, 1 strongly support the
idea of a motion for reference to a
Select Committee. If the Select
Committee already suggested is not
acceptable for any reason, I do no*
mind if the Committee is constituted
of some other persons. But do not
rush this Bill through in this House at
one and the same sitting.

Shri Jedwe (Baramati): I have given
notice of an amendment regarding
societies. I would like to say some-
thing in support of it.

Before starting the discussion, the-
hon. Minister explained the meaning
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of ‘company’. He also covered so-
ciety’ in his statement. I would like
to say one thing. When this Ordi-
nance was issued, it was only because,
as stated in the “Statement of Objects
and Reasons” in this Bill, the Supreme
Court judgment had referred that the
work to be constructed on the land
acquired should be directly useful to
the public. That is, only a company
which is useful to the general public
can acquire the land, and so due to
this the ordinance was issued that
companies which are engaged in in-
dustries can also acquire lands. In
this connection, I would like to refer
to co-operative housing societies.

These societies are constituted only
with a limited number of shareholders,
and any .person who is not a share-
holder will not be eligible to get a
share in the land acquired by thesc
societies. Naturally, the meaning of
‘pub.ic purpose’ iz not served at all,
and hence I would request the hon.
Minister to clarify and to explain the
term “public purpose”, and whether
co-operative housing societies will be
covered by this, particularly because
the Supreme Court judgment has re-
ferred to this term ‘public purpose.”

Secondly, in the Bill explanation is
not given of the term “company”. 1
would like the hon. Minister to ex-
plain whether co-operative housing so-
cieties will come under this term, and
will also be covered by the expres-
sion “public purpose”, so that they
will be able to acquire lands.

Shri A. S. Alva (Mangalore): This
‘amending Bill has been occasioned by
the judgment of the Supreme Court,
but it is not as if we are nullifying
the judgment of the Supreme Court
by this amendment; actuglly, it is in
obedience to the judgment of the Sup-
reme Court which hag declared what
the law of the land is, that we are
making this amendment,

The Act was originally passed in
1894, and “Public purpose™ which was
defined at that time has undergone a
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lot of change since then. Especially
after Independence, we who are fol-
lowing a mixed economy want lands
for factories ang other purposes not
only in the public sector but also in
the private sector. That is the reason
why this amendment has been brought
in the light of the judgment of the
Supreme Court.

There may be some doubt whether
some companies or some people may
not misuse the provisions of this Bill
and whether the Government also will
not gometimes come to blame. I parti-
cularly refer to the proposed addition
to section 40(1):

“(aa) that such acquisition is
needed for the construction of some
building or work for a Company
engaged or to be engaged in an
industry which is essential to the
life of the community....”

Up to thig it is a very healthy pro-
vision and it can stand. There can-
not be any objection to this. But fur-
ther on when it gays: .
S v or ig likely to promote
the economic gevelopment of the
country;”

it is really very vague. It will differ
from State to State, and from district
to district. After all, it can be said.
the object of any company is to pro-
mote the economic development of the
country, and Government mgzy have
no control over such a company. These
companies, inztead of purchasing lands
from people direct and paying them
compensation, may seek the help of
Government in acquiring lands. The
argument was advanced that if a com-
pany requires 50 acres, and if people
owning 48 acres of land are prepared
to sell the land, and if somebody who
owns 2 acres ig not prepared to part
with it then difficulties arise. But
these companies will be making huge
profits which are not gpent for public
benefit. Why should not they pay
adequate or evepn fancy prices to that
two acres of land? If land is required
for a co-operative society or some
other such organisation, that stands
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on a different footing. So, what is
contained in the proposed provision of
section 40(1) (aa) is covered by sec-
tion 41(4A). It zays:

“Where the acquisition is for
the construction of any building
or work for a Company engaged
or 10 be engaged in any industry
which is essential to the life of
the community or ig likely to
promote the economic development
of the country, the time within
which, and the conditions on
which, the building or work shall
be constructed or executed; and”

All these thingg only require when
the work will be done. Apart from
this there is no clause which will
impose any conditions on such com-
panieg so that this part of the clause
ha: to be carefully categorised. As
I gaid in the beginning, the category
‘mav vary from State to State or from
district to district. Whenever land is
acquirtd, records are sent to the
Deputy Commissioner or Collector or
to some other officer. At that level,
it is not unlikely that great pressure
is brought on those officerg or at least
allegations are made to that effect.
Government will be laying itself open
to these charges that things are done
throueh political influence etc. I do
not <ubscribe to the wild allegations
made bv some hon. Members of cor-
ruotion, ete. Still the allegations will
be made: there will be suspicion. So.
if these things are categorised, it will
be better for them and also from the
point of view of the Government. We
should examine which are the cate-
gories of companies that will require
the provisions of the Act o that lands
may be acquireq for them. Though
the Government must have consulted
legal advisers and others, it is neces-
sgary ‘hat these provisions are examin-
ed by a committee so that they may
Eive a report ag immediately as possi-
ble. The passing of this Bill will be
necessary because otherwise it may
unsettle a lot of acquisitions that have
been made and it will open the flood-
gates of litigation. Several people

AUGUST 21, 1962

. Acquisition 3298
(Amendment) Bill

may require their lands to be given
back. If for any reason they could
not get back their lands, they can file
suits either against Government or
against the companies. Thig will re-
sult in a lot of litigation. Several in-
dustrial companies are essential to the
life of the community and for improv-
ing the econnmic conditions of our
country and they may be upset. So, it
is necessary that this has to be passed
at the earliest moment and all those
acquisitions whicH have been really
made by a company which is engaged
in an industry which is essential to
the life of the community should be
protected.

So, while generally supporting this
amending Bill, I would request the
Minister and the Government to cate-
gorise the latter part of the section
saying which are the industries or
companieg which promote the econo-
mic development of the country, I
request that the Bill may be examined
by a committee and a report be had
within a week or earlier.

With these words, I resume my seat

&t fagma fag (ege) : Sw-
fa=r fag weft & g wafea fmar mm
2 a8 = wrd ¥ fauw & wifs ag
AR | A 9 791 § w5 wa-
FIY *F A a=TH AT § AEA WA
g 98 99 & g fasg o TR § 0
& At wEeg 7 oefgafaess #@
aew ¥ framal Y ol &3 & o oam
& gwdag fadas Sofer fear @0
fad ¥ & W & TG & Afen @
fagas ¥ wdtar agl fadew arem § 1
¥g AT §1 fF UF a6 o1 @ ¥t afg
& T gEd T e A 3l g,
AT # Fgea g ifed, T faare
¥ 3whr mg wwiwT fraas  Sdfer
fem 2 o g feme & e € @@ &Y
T dgae o § OfeT T o W
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qgY ATAT & ITET aTH & AIH G
e feeT JTEaT g o

gfrr e F1 orerie d @
a5t 3 WE ¥ oz GEmET gu g Wit fF
# gagan g fr gfar § qmoe o o
g oft Tar T A g &
% T o et § A e
¥ sz tram s e amar 81 arisre
Ffedfmasa ) 3 s &g
FE qg FgT 2 5 TT 9T T
i T 9g AT @i g1 A @
e 9aF a1g a1 © FT A FEAE g
I AAHE A ARTLHN § | THIA TCFea
FX faar a1'| 917 grEAe 7 77 ¥ A
FTaTEr g AEY a1 17§ Fraamgy
gt 1 Franer g & A e gl
fez ddmm =@ € f g sriand a9
& Tifs ag T &1 g§ AR g 9g fe
| &1 ol & 1 grewre § aweff v
ofw F1¢ ¥ 9fs FT #7790 &R
1 HR giw 1 F qdiw g< | goiw
Fie Fgar & & ga o § wfwafaaa
gé & | T I AT HAY AT A F
fF oftw % & w3 999 F F1o7 a9
I T4 FT GoATEAT £ gwiaa wfe-
T At o I AT T A H A
ade 9 FT A€W @& | F aga
%39 ¥ FgN AR g 5 i FE
wwHe gar (4 feg=T 9 ey &
ST ag WEAT a1 0 J@ATE T 1R
&1 | G HE & Haww e |
grd AR & W= "HOE O fEaw
NiFE § forT wiwel ¥ =9 78 Anfaa F¢
d § i T 1 F sorife & AT
9 T IqS A gy i ?

16-32 hrs.
[SerR: MuLcHAND DUBE in the Chair]

=it fergraw g - fa ol &
ar F ey & 7
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Shri S. K. Patil: More than half
the States in India.
Shri Sinhasan Singh: How many
people have applied......

Shri S. K. Patil: People do not
apply to me. It is to the State Gov-
ernmentg that they apply.

Shri Sinhasan Singh: How many
people whose lands had been acquired
under the provisiong of the Act, have
applied for restoration of the lands?

Shri S. K, Patil: That question must
be put to the State Governments.

Shri Sinhasap Singh: When you
hring a Bill, you must have certain
figures.

T IAA A« &1 T4r ag arv
TG TAGTAT & T AT F HH W
fe o 75y & fr 2w & W @S
R T @Y HTTT A8 Fg 377 @ FTHr
T & afew w0 o= R og fadaw =
W@ E T AT O T 99 qiFE @
anfed, gf@s @ ifgd

fore Ttg ¥ 7 FTY F e T
I gAT I FATT FT W G A4
= 3 fF &7 ag § dve GEEm]
£ St § | g R F WIE T F0-
¢ FAT AT 97 919 g TF T4
FT FPETE A {HAT AT & | WY &
3 e v g 8 S98 TeEma g1 w1
AR F FIETE ) 97 Fr F faeg
AR §a AgH aF gitw 1 7 wEr
FT I 7 g1 | 79 Ig gHT e F
WATHT FT TaAHE GTA RAGHAT FTT
2 a1 IHET QA FEAT 7 IHET WA
FT qTe A guT | qre few &7 H
wrg ! ofedT & &9H g gt
® | WE WifEAw W FWR W
ff 9@ o g g dfae &7
ara ¢33 # are faam g @ fR Q@
w54 fF qifearie &7 8w T &
Q& AR AW § oF ag ¥ AT A
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[+f fegrae g’ _
A 931 @ T fg & fF aemfas
FIM T FT T8 03 T4 Al GAEE
I A § WS A F FFATE |
Y4 W O WA G0 §W A H
e S F3T 71§ § 4 Fgl
7 & fF § , e &1 qivmnie dod
et 4t 71X mifaamiz 9w & o o
7% | garr ifrariie 421 4 | @1 OF W
TR ¥ & W ¥ 9 aF gq ofews
AT FHAE! T @ | TAHE TFE &
TR Wz ar | aifwaE F AT
At g e R oft 21 e
iR fw & o 0w & o faw #1 A
g & 3 oTAATE B ATHR T ¥F ASAH
T < fea | A e 0
Tl AR A qgArm 49§ I
a9 @ A, i fafrec ¥ Sradiea
TG M| T AT A TG
fise <% #% 2@ 7d | wE Ahiw &
ar AT ¥ 3 grafed SfE Ao
niwaz & T ot § AR w9 F
oY 2a F 77 F), TR T A F
3T AT AT FT AT TGEL A AT
Y 34 F1 qw 9 < A &, 79 1 gd
I @ F Foramelr 72w e,
WA T FA A AT qgd
far e ofzg a, @9 faam #T
A e 41 HifE @ <@ ¥ A A
nfaariz & A @9 & 95 §
fr afrie & Y=d a3 pofEs
FIAA W AT A § | AW AAAED
mferea ff awar 5 &

qAT T 7 ol W ¥ q8
I & #g1 F TR AT AT A
& 37 W feara 1 | A R
gIEwdl ¢ 1 @ & § & giw
R ¥ owie AT @ @ e femn
WY F1 G FGAT a1 A1z (o #
gim F1 7 R AR sAeHfaee
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TR K @ A A FE ¢ R e
N A e F g T g E
MARFIE WA IRE I WIS
TR o

“we may add that the works
are not like Damodar Valley Cor-
poration and that what we sy
in the present case may not neces-
sarily be taken to apply to statu-
tory corporationg like Damodar

Valley Corporation, which is
wholly owned by the State.”

AR AN 5 IR A R
AT FIRAA § a1 & 71% g faar §
fF 77 e 97 & fag W A
g F49 TRae FAiaat & fad aw g
T R afed dT tREeiRe e
g 38 Y 7 FEam & | 9w i fa
g & fF e § @ Yo T A 4
o A X 9% WiZaE FEE F
fod Qooré 7 £F 1 dEW 3¢
W R g —

“The provisions of sections 6 to
37 (both inclusive) shall not be
put in force in order to aecquire
land for any company unless with
the previous consent of the appro-
priate Government nor unless the
company shall have executed the
agreement hereinafter mentioned”

W T T TG FOART & AT
AT § 3 TEA Feoi F fol
g | 7T ¥ fo7 37 @ ¥ A1 e
HIC AT TG § | G50 FIE 7 HAA Forie
A AT AT §3 T e | TR
I FIERE AR ko TR
FH1 47 | 9% & STl 9% A w R
T I T W A IR AL | A
W GF TAHE ¥ TA FART @
T g I F AT TT I W
AT § TF T TG & 16 g FW H
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TMW G T FE F e

s wfEx § fF @ e Frorem &

mE AT A A
TRIE amd ar i a7 3 q@w
T2 @ & ot 7w yrgae Few
AR At F T F fad §7 0
1 ) e aFa F 57 T ¥ 1EAEe
Tl ol FT G § WX g TG
SR Gt a o
A g a0 AT & FT A A

g?

W A FaT faee fadad )
grer faae #X | WR g wiEdE
forer gt = & i &) T Y W A
T 34T T€T I | §§ F T g1 A
¥ 412 9T TSI TR FT St G
Yo 3 A 3| F &t Yo (1) (U)
AR Yo (8) (dF) #r & swarwd §
I 419 § qaiq 7 (T) F AR A
m (TT) @ e @ & ar A
e ag & e w (wy) ford o st
R & 98 FRAR A9 & AT FA
IR QY ¥ & 1 F W A oA ¥
e ¥o (1) ¥ (1) e (@)
W W g o~

Section 40(a):

“(a) that the purpose of the
acquisition is to obtain land for
the erection of dwelling houses for
workmen, employed by the Com-
pany or for the provision of ameni-
tieg directly connected therewith,
or

(b) that such acquisition is
needed for the construction of
some work and that such work is
likely to prove useful to the pub-
]jc'ﬂ B

(T) mwaaa‘rﬁﬁ&mﬂ

W13 F Ay AN R I &
T § 9 TRl A A7 o wE ay
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T T § | S 77 Y ¥ e
W RE! ow () AN Fwwit
#1 1 97 a% far & | aner 3 ()
ST 1T 71 WS o7 < § 7 79 WA

-

“(aa) that such acquisition is
needeq for the construction of
some building or work for a com-
pany engaged or to be engaged in
an industry...."”

TT F2d & % g0 7 art FE9-
Aeew F far fvar & | Sl e =
T 3 fiF 58 & @ 3 QY FPoT Gy
gt ot & T AR g Qe
FEI 47 a1 @t & et w97 5%
Figll g % Saie & fad @ £
AT 77 R fF G Yo F U AIK
1 AT IR T gAEH AR T
fefrer foFr 2 & | 97 %7 91 a1
MR |

dam ¥ Y ot AT T W R
& | 9z 99 7o de 3G I & W
Fgd & 5 TaAde 9 W @ 0
Y TTEETE o HIR Yo # TE1 & s
g s 199 (qQ) § & 4y
TR TE 4T i H# T § FHT T
g0 R AT AR TEAHE F3AT
& ¢ aF 98 qafas oooer g T
AR T TR A a7 @ 6]
Tl afewrd T Tl G |

T T, 6 @ g ogfm e
¥ gl e, ST N ¥,
Y T & LS F1 F91e oy @ |
A SeaT § T
FAQFT 7S Grafaee € T 8, afew
g [0 Ffwefae €z § 1 swde
oA I Wa & A
w21 1 fF gw ifer #r ofcs dox
B foelt G & fod oo A &,
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[=t fogre fae]
& Gz &7 wreae §ve< ¥ fad oA
ST qfeed dFC FT TT 2 QTR |

W @z s dwx & faegw
faars &, =g s ofsss dwT & 1
AT g A1 F TE qAnwe § Fa
T & fF &g & Fiedegna # feer
g:

“No private land is to be ac-
quired unless it be for a public
purpose.”

| ¥ qawd ¢ & ag i ofsas
q{qd FT S TET M@ § AR gAR
FiEegmm § +ft ofeqs o9 #r A
F1 7 & f faar ofors oogw & w16
yTgae dve TR A& g | 9 1@l
4% AT W gAT, &1 S8 Y FE A
Wt wEwd fea fF oo sw oA ¥
qfee g & AT 9 G T TFET
#¢ fom &%, @ 99 Ffaefacn a9
W F FT ) G G FE T Ty
f& = A1 g7 o @ £

T graey § 98 Fa1 ™0 R awr
&1 Frafaat &1 oFe 7E g SRy |
FFmpimifran @ & 5 ug
qiferrite & @ dfuefafew #r oae
o @ | § fAaET FAr S
g fr Arta w41, oft oifew, ST
#1 foeie $4 § 91 8 i Freowrd
& foide 730 & | g7 & wfasax
g 9T T FRAFRI P aAH § ¥
gu & wex A> qaafoal ¥ AW &
7 | T F T A T
dar faar &1, 3fFT &9 97 ¥ A
¥ gt @ 43 g, af g Fmaw
¥ 9ew ¥ o @ § faw A e
o 3 fad & g g F faer
fam o @
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oL g 4 TN fadas & oW &7
faar ot =@ =9 § 37 FEawrd wv
oy #@ qrE, & qar q@, § v
|, 7 A e, 3fe 0F I S
g FE e f5 aEw a9y TEde
W T FEAFRT F1 F9 S @dT
& I TS & Am o< g afaat &1
wfus am wEdt & 1

FFR q FEA, d8 GRS
R, F §H o (2) ¥ (T U) P AT
TH UFE | CASEGRAT UHIA §
W FT @r 8 | I wFe § Feafagi
& o gefter 7 &1 FE1 9T F1E wifaw
&t &, foar v Yo ¥, fog ¥ avia
% foa gafem grogs T AT ofeqs
gfefadt & s & fad &= 1 g@Eme
F AT e F1TE | 0 AR
I d¥ # Oar dEeE F W 8 R
T FFAAT A5 FIAT F a7 9 TE
#E IEE S AN, o9 A a9 S A
IR sréae Amfacay # gea AE
9 | TEF FFET ATl F#T A€ AT
FTAT q2aT 97 fF § grgae smfews
¥ 9T 99 7 B9 gU & AR 9T F
w7 fad @ §, @ wEEe w=w
FI HrET 4 | 7= ag grn 5 A ardEe
Amiferazior FY €T TG € | 3@ HASHE
& arg faem feeft wridz wifaoss &
FoT a6 dE g e
#1 greared 3 f& q@ @ =ifed,
@ T @ e < & W
FW FCU0 g, e & FA-99g 1 9™
B AT & | I a%g WA-EE b AT
F W WY FL G99 FHT TR AFAY |
77 o9 W AR T 93 T+ aga,
=W & OF IAELT 2 FT F AT O
|/wm FEAT |

oY faeelt AT T AWET & 1 W
HEL F YA T F FEAFTA T AU
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3T W I GE & fgura ¥ a7 W
FURTT ¥ ez 7@ ¥ fag
oY | A THT IT T L & qg F oA
ot 1 2R a8 I 4 71 '
™, 7% W T, ¥ foue ¥ fawa
A | S 7 ¥ fra g fafret
adfly wa o, ¥ d A WA
T H AT T I B IS T
w1 a1 fr A 7w wfaa ook E
TA Y AT FT | AT gE A FreawTd
1 §3 oK W faw 77 g, FfF T
FHA 9T F gra ¥ fapw w0 =
T qF IHF fra et AT |

wlmagagsst sar 7 & &
masd T ¢ F FEe W
RTT FT FH FL WIS, T 98 W
T FTATEY, 98 I AT g1 fF Ry
FmFT—@laa A s = §: =fa
RS ’—, @ Iu & fav ar dfm A
At gt 1 gw A T wwed f g
fawr faet sfaa w1 av = 7 ofkfa
U & § A &, A Fafe ¥
WA ¢ g7 0T TR T FLAF |

I FEEHTU F A ), v &
fieait T <61 1 AT AT ST I Ay
g fo7 At FATE AR AA A I F
M FT L HENT W A 5
#t qfr w77 1 137 IoTAT § AR AR
AACTT F AT A F1 3T YT |
wdwl F T Ag A @, g
AT A ¥ W 0T fF 9
wfaa & Tt § gAfaaK §¢ | 3@
TEEIT A FT, AfHT FTATO e
A, T F AW AW A,
@ TR F FHA F I FEHAR &
AT T FTF TG

¥ R uF s fe geifs a4
a7 FrA fafew zrew #1 @ w2 fafer
QT FATT F ST FT oY, FfFT
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a8 ¥ Y A oS o FTEETl §
fedt #1 = FT & 7@ FA 77T |
g 7 oAt dfaur qwran, afFT 5w &
ATHT 9T W &0 99 79 fafaarie T
& Iq FTA F GAT AT H o @
g, forg ¥ faar Goftafrat & feelt @1
FTE AT TGN GO0 | W HHWEA F AR
qfrafy 97 9TER, a9 w1 a6 F
& | g T JTH FT 9 &, TEE THE
T graT & ? I &1 faemy At A faaan
EHI@EAR I F I T
famres 7 AT AR B

AT WA o Oy WY ET
fF 37 F 71 A 57 A7 9wy
Ffa sre st @i wAEfE
AT G A AN A A &
foraet & g ) aarE fem &1 7 faelt
WREET 1T SAv g adr g
wEd A T @
fawr F AR F @ AT w4 E, A
A #0 f5a f gmiam
gar & wpaa #3179 faw Fq qman
FEATO E T g A A fhelT #1T 3T
TN EA a1 &1 g @war ¢ &
qefafeal & 0% F-faET w1 oW F
FeaT Y, AT Faw 5 ¥ fag @
78 Tiferarie wdf a1 g€ & 1 7y mifa-
wzaa & fag s gl g

F AT WAt oA & T oS FE
frR@fmRNamaad | F@l
TF W FdF X & A g,
I ¥ i frew arel 7 2 1o@
ﬁaﬁmn@ﬁﬁfﬁﬁ»w%,ﬂ*
W AR =T FIF 1 7@
F fadae FHET F1 WY F 3| W
mqﬁg,@iﬁgwm\sfaﬁm
et ¢ femr g | free R
qi fa &3 T 39 9 o= X AR



3309 Land

[ fergraq fae]
et & w5 g ¥ 8 fawt A1 @
fomm s | @ faar 91 %7 T W
@ &1 @ a3 & T far s, @
W oawE g% 7 U T AR
RERCEIR R

A Ho A0 W (FFw)
gamfa o, sofy A (447 g At
AW A &, 99 F a5 & 39
aW W 3 AEE g |

16:47 hrs,

[Mg. SpeakER in the Chair]

7t g & W FE F 0F 9 ;M
T 20 2, fom a7 7T A3 30 ]
ff g @@ & &t gofmfa g &
it et agw & fm  oEmT
FAER T, § 79 W0 J T I@
gan | 58 1 aform gz g fs 1
&M T AT F aF 32 AW & 419
# v fa, for a1 dien 78 g0
rrTER A A Fagfa@ @
798 ¥ amat g |

ag faw foe awg & mar ot 3,
99 faafaq aom W Nz fr
Tim FE ¥ f@ T F AR @
frar @1, 3g aw faw Swea A
i i fore & & 7w e el | gl
FIE T Fg1 91 T TR F0
¥ w3 78 A fafera add ¥ e
&t o1 f o 9w @ @ g w
wfeer OO0 F fod o a1 @ & Ak
T T W F % 39 9K A
9 faior foparr s, ofees 1 9%
77 feg & fag 994w @ 91 T
N |

¥ T e g fF ag i
F1 Twie a9t & faars ar | afd
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TAR I WAT NI AFAAT
uF frm SER & waawr &, faw &
afreer i AavE fas @
A F T AT T E | AL TR
T FRE ot fF 97 a1 & dHww Yo
AR ¥ & ¥4 39 TR 3 &l
TE 1, A 98 TR W 3 A,
AR A @ Q@
2, I8 1 43 e g 1 & o o
TR qANT R § A T
TFAER FEM TG, @ 7 AW
A #1 AIfa F7 31 T€F Tl &
fF 37 %t 98 T & fdt ofsaw
o ¥ ford T § 1 9 A s g
TAM F 3, A g & faw a5 9%
i fF o 38 g0 FIATE 21, g
@ T gm, fom & 3@ % wrfaw
vafa gur A 3w § fav ot eaw
T 3, I F gATa A g |
FROAT 30 3T & UAW FX 2, 9F &
fay R TARR @ T 1A
TE TG I A T AT A T
wafma g fwvin
T A QY I ;o 0w f
A &1 T ¢ (7 AT 30 AT M-
qft W o SR g T} ¢ AR I
1 THIE 3T #1 FET AW T @
F T T T 3o W 990 ¢ F
7 W1 33 T T, 9 ¥ @
& T ®@ & fad 1 A ana
imid s e Wi g
A B FHTC I F TATC T T G
| AW F FER R A
TR § AR T & &t it
FEr g | fpdnd mad @
W g 5 ag (el @
T Y T &, AR 3T ¥ A ag
T AT T |

7 fads &t @R awA A
8, T 90 F1 0F a0 & | F g
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§ fo fom 3 frgaedl @t &
T A 41 T frdrg-end @R
¢ AR 7 A € a1 @ A
AT Tieat gt & S F1 fFa
7 fFer wF fg & =g w1 oA
I T GAT TEAT & | FOT W A
@ A B T4 AT g, Ao fTwm A
W ST T ¥ HIT 3% H 36 2 o
@ ¢ & fegmm & qefiufaal &
@ 1 7 3g A4 g g AT -
fau s 7 @ famw &1 2@ aom &
ame Tt g | F anaar g fF o faw
¥ o 3 A1 wfEm W A g, WA
T FT Wlgd g Arar g, o
wfed &1 4T 2 | 30 A 9g 9w §
fe 37 fawr #1 afie foar smr 1w
T@Em @ faw & arfre o &
A ot wEm AR W A S
W awEd F T A A1 arg
qOE T H AZHEF qAT W TS
T & AR A wevers gt
8, 99 %1 21 93 TTHIT § AL AT A
qifat @@ & J1 & A A
Tadt & | gafad § qwad § fr awn
i 3 &7 T0df o AT % ¥ ga faw

% fgr w0 A

Mr. Speaker: Now,
Sarojini Mahishi.

Shrimati

Shri S. K, Patil: I thought that we
were concluding the debate today.
You, Sir, were kind enough to guggest
this morning that this debate should
go on for six hours instead of four
hours. At 5 p.m. possibly about 41
hours would have heen taken

I am not intervening in the debate,
but I am making a suggestion to you,
if the House accepts it. So far as
the amendments are concerned, of
course, they will come in their due
course ang will be considered. But
before that, there were two sugges-
tions, One wag that this Bill should
be circulated for eliciting opinion

SRAVANA 30, 1884 (SAKA)
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thereon. Another wag that it should
be sent to a Select Commitiee, I have
made some mention of that in my
speech, So far as circuiation of the
Bill for public opinion is concerned,
that is oui of the question, because it
hag got to be done before the session
ends, As for reference of the Bill to a
Select Committee, I wag myself very
anxious, and if there had been time to
have a Select Committee or a Joint
Committee, I would do that, and that
would be easier for me aiso, But, un-
fortunately, looking to the limited
time at our disposal and the schedule
of work which we have got it is not
possible. In fact I have asked the
Minister of Parliamentary Affairs also
as to whether it is possible to have any
extension of the session etc. but that is
not possible.

But there ig a via media, which,
with your permission, we can adopt.
Most of the hon. Members who have
spoken have guggesteq certain things.
That means that we have the hang of
the situation, if I may say so. There-
fore, if the discussion on ihis particu-
lar Bill could be held over for three
or four days, then it would be helpful,
because that would give me enough
opportunity to meet people ete, As
for those who are opposed to if, they
can oppose it when it is put to the
vote. But as regardg those who have
got any constructive suggestions to
make, if their misgivings or their fears
could be removed by introducing any
amendments which are acceptable to
Government, Government would be
prepared to do so.

Therefore, with your co-operation, I
request that this Bill should pe ad-
journed to some other gay which you

= could fix, in accordance with the de-

sire of the House.

Shri Daji: My submission is this.
Why not accept the amendment stand-
ing in my name, for reference of this
Bill to a Select Committee?

Mr. Speaker: The hon. Minister has
already explained the position that
there is not enough time.
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Shri S. K. Patil: 1 am accepting
nothing; I am merely making a sug-
gestion.

Mr. Speaker: If we have to consti-
tute a Joint Committee, that will take
some time, because the other House
also will have to discuss it, and when
the Bill is sent there with the motion
for concurrence, that will also take
some ‘time.

I think the House would agree that
we might postpone this for four or
five days.

Severa] Hon. Members: Yes, yes.

Mr, Speaker: Meanwhile, Govern-
ment might consider all the sugges-
tions made and criticisms levelled

Shri §. M. Banerjee: I accept the
suggestion. I have only to say that
the postponement should be for at
least a week so that that much time
may be given for considering all these
things.

Mr. Speaker: After the Bill is passed
here, the Government have to take
it to the other House and get it passed
before the session ends. That is the
*difficulty,

Shri S. K. Patil: I leave it to you to
decide and looking to the time at our
disposal, fix any date.

Shri Surendranath Dwivedy (Ken-
drapara): I will only suggest this. Not
only the opinion of those who have
spoken or given notice of amendments
but the opinion of all those who are
interested in this might be ascertained
by consultation,

Shri S. K. Patil: Leave it to me. I
want to know the mind of all, apart
from those whose mind is already
known I would do that,

Mr. Speaker: May we take it up
next Monday?

Some Hon. Members: Yes.

Shri S, K. Patil: Tuesday will be
better.

Mr, Speaker: Al] right.

AUGUST 21, 1962
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Shri R. S, Pandey (Guna): Before
you adjourn discussion, I would like to
make a request. Apart from those
who have already spoken, there are a
few Members—I am one of them—who
have expressed a desire to speak. I
shall be extremely grateful if you
would give opportunity to them tc
speak before the discussion is adjourn-
ed.

Mr, Speaker: I would not conclude
the discussion today then. That would
be better, because when the propo-
sals come probably a little discussion
might be required This would be
continued the next day. Then we
will see what the proposals are.

There are four or five minutes left.
I will call upon Shrimati Sarojin.
Mahishi,

Shri Sonavane (Pandharpur): There
are two hours still remaining out ot
the time allotted. We can continue
discussion tomorrow.

Mr. Speaker: That is for clause by
clause.

Shri S, M. Banerjee: We should not
take up the clauses now,

Mr. Speaker: We are not.

Shri Daji: I very much welcome
the suggestion for consultations. I do
not insist upon a Select Committee.
We are going to have consultations
together to bring about something.
So far so good. But my suggestion
to you—submission almost—is that in
case a new amendment is brought
about, we should be allowed to discuss
it in general discussion also.

Mr. Speaker: That we will see when
it comes.

Shri Daji: It should not be limited
to clause by clause discussion, but
there should be general discussion also.

Mr. Speaker: Order, order. Unless
something comes up before us, how
can ‘we in advance decide upon the

course of action we would take?

Shrimati Sarojinj Mahishi (Dharwar
orth): Admitting the broad outlook
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and the laudable object contained in
this particular Bill that has been

. brought forward to amend the Land
Acquisition Act of 1894, | must say
that it would be better if it is sub-
mitted to a special committee for the
opinion of experts.

L
Realising the significance of a deve-
loping economy and also acknowledg-
ing the importance of a socialistic
« pattern of society, [ would say that
! acquisition of land for ‘public purpose’
1s quite essential. At the same time,
we should study the pros and cons of
this also and see how far the Bill
which has been introduced to amend
the existing Act will be of help.

. The cure for the disease must be
i above suspicion. If we think that the
existing sections of the Act are creat-
ing complications and the decisions
‘ given by differeat High Courts ana
- even by the Supreme Court are con-
” tradictory or express different opin-
ions, we must have such a substitu-
tion of those sections as would be
above suspicion., But is this particular
clause which has been introduced in
the amending Bill above suspicion?
Or will it be in a position to give
greater scope for a greater variety of
interpretations by the different High
Courts and the Supreme Court?
That is the thing we have to con-
. -sider.

17 hrs,

Article 19 of the Constitution gives

an assurance of the fundamenta] rights
L of acquiring, possessing and disposing
of property. That is an assurance
given to every citizen by way of

1550(Ai) LSD—11.
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fundamental rights. Article 31 says
that no person shall be deprived of his
property save by the authority of law.
I do not think that it is necessary to
read it in a positive way and say that
cvery person may be depr.ved of his
right to property with the authority of
law. Here we find an assurance given
in a negative way to the citizen. At
the same time article 31(2) says that
no property may be acquired or re-
quisitioned save for a public purpose.
If the property is to be acquired for
a public purpose, and if the property
is to be utilised for a purpose which
has been recognised as public either
by law or by usage or custom, then
there may be no objection for the ac-
quisition of that particular property.

What exactly the meaning nf pub-
lic purpose is has heen a matter of
great controversy. The courts have
defined it in diffcrent ways, and the
meaning of the expression may differ
from State to State. from place to
place.

Mr, Speaker: Would she like to con-
tinue next time, or would she like
to conclude today?

Shrimati Sarojini Mahighi: I would
like to continue next time.

Mr. Speaker: She may continue next
Tuesday.

17.01 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday
August 22, 1962/Sravana 31, 1334
(Saka).



3317

CoLuMNS
ORAL ANSWERS TO QUES-
TIONS . . . 3011—47
5.Q. Subject
No.
476 Bridge on river Hooghly . 3or11—i13
Drilli operations b
o E;Nl;]‘g pﬂn y 3043—15
480 Murders and cnher crimes
in Delhi . 301§—21
481 Coal prices . 3021—24
482 Violation of air ;pnce by
China . 3024—29
483 Alloy and Spec:al Steel
Plant at Durgapur . - 3029—131
484 Central Board of Secon-
dary Education . - 3031—36
485 Chinese . 3036—39
486 Aircraft collision . 3039—41
487 Tmmng of ‘Iud:an engi-
necrs + 3041—45
488 chonofSolveen delewa-
- 3045—47
WRITTEN ANSWERS TO
QUESTIONS 3047—3174
S.0.
o
478 Aid for needy technical
students - . - 3047-48
479 Central Board for Child
Welfare ‘ 3048
Requirements of steel in
e qum Plan period 3048-49
490 Crude oil for Nunrum
Refinery 3049
491 Traffic Oﬁcmm in Dcl!n 3049
492 Inter-Departmental Com-
mittee on Conditions of
Government employees 3050-51
493 Hindustan Machine Tools
Ltd. 3051
494 Axreement w:thENl 3051-52
495 Singareni collieries 3052
496 Floods in Tripura . 3052-53
497 Commeonwealth Scientists 3053
498 Steel Plant in Goa . 3083
499 Avro-748 - 3053-54
so0 Common force for
Southern State 3084
so1 Coal quotas to States 305455
50z Naga hostiles 305°
503 Curbs on air wavel . 3056
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WRITTEN ANSWERS TO
QUESTIONS—contd.
5.Q. Subject

No.

sog Coke for Gujarat

so5 Appointment of High
Court Judges .

506 Exploration of oil in Cau-
very Basin .

507 Fertilizer
Gorakhpur

508 Census figures vis-a-vis
Electoral Rolls

500 President’s Orders on Oﬂi-
cial language . .

510 Central Zonal Council

s11  Production of trucks by
TELCO ] :

Fmory at

512 Comptroller and Auditor
General . . .

513 Imports and exports

514 Communal namesof Cen-
tral Universities

515 Second Foundnr Forge
Plant

s16 Transport
helicopters
U.S.5.R

plmes and
from

u.s.Q.
No.

Pensions to ex-nzrwice-
men

Manufacture of mcﬂiln
equipment

Stock markets

Sindri Famhur Fnc~
tory

Goolog:ul Survey of K.uiu
and Spiti

Educational tours
Territorial Army
F.x-urvwcmen in indus-
tries

Census in Tnpun
Mahajans in Tripura
Encyclopaedia in Mala-
yalam - . . .
Multilingual Dictionary
Coal in Jammu .
Cemmt mdum'y in K.uh-

1354
125%

1256
1257

1258

1259
1260
1261

1262
1263
1264

1265
1266
1267

1268 Tnbnl reserve aress in

Tripura
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3056-57
3057
3057-58
3058
3058-59

3059
3059

3062-63

3063

3064-65
306566

3066
306667
3067-68

3068-69
3069-70

3o70
3670-71
3071-72

3072
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meUESﬂ ANSWERS TQ WRITTEN ANSWERS TO
ONS—contd. QUESTIONS—contd.
UsQ. Subject CoLumns
No. U.5.Q. Subject CoLuMNS
1369 Extension to Ce.ntra] Go- No.
vernment Officers 3073
1270 Terracing loan to Dp; 1305 Three Year Degrec Course 3098
in Tripura 307374 1306 Hostile Nagas 3098-99
1272 Annual Rcmmn of voters 1307 Cost of Ranchi Town-
list . 3074 ship . . 3099
1273 Territorial m} 3074 1308 Khetri Copper Pro].ect 3099—3101
1274 Territorial Army Direc- 1309 Industrial Maniggment
torate in A.rmy Head- Pool 3101
quarters 3075 1310 Implementauon of Lun-
1275 Urban Temtona.l A.rmy touchability  (Offences)
Units in Delhi . 3075 Act in Tripura . . 3T01-02
1276 Territorial Army Units 075~ 1311 U.N. Team’s Report on
277 Aunual swanductthe Semn Fertilizer Projects . 3102
geet Natak Akademi - 307677 1312 Delhi University 3102-03
1278 T ulphuric acid . » 1313 District Soldiers, Sailors
7 axt‘son e l-l:l'l:clnd 07778 and Airmen’s Boards 3103-04
1279 Forein scholarships. 3078 . N
1280 Fertilizer Projects in West 1314, Holiday wips of Govern-
Bengal '°1 . ment employees . 3104
1281 Andaman Specidl Pay 3079-80 1315 Physical education - 3u04—06
1282 Scavenging Conditions En- 1510 leniic N 3305
quiry ittee . 3080-81 1317 Oil in Cauvery Basin 3106—07
1283 Printing Press Preunwd 1318 Expansion of Public Sec-
by West Germany . 3081-82 tor Oil Refineries ’ 3107
1284 New Rupee coin 3082-83 1319 Divisional Conferences
. . of L.I.C. = = u . 3107-0%
1285 Old Election petitions 3083-84 i
186 W of coal min 1320 Central Assistance to
1 e :l;gkc:n e _— States for polytechnics 3108
Industri 'Coo' L 1321 Financial assistance  for
1287 ustrial perative Famine Relief to Andhra
Societies E - 30B4-85 Pradesh . 3108-09
1288 Ordnance Factories 30B5-86 1322 Perrol Depot of Ind:a oil
1289 D.A. of U.P. teachers 3086 Co. . . . . 3109-10
1290 Machine Tool Factories  3086-87 1323 Corruption . 3rro
1291 Art Gallery in Himacha] 1324 Delhi Rajya Samskrit
Pradesh . . . 3087 Vishwa Parishad . 3110—I1
1292 UP. State Observatory, 1325 High Schools in Tripura . 3111
MainiTal . . .. 3087-88 1326 Municipal Market in Agar-
1293 Delhi Public Library 3088 tala - . 3111-12
1294 Loan due from Burma 3089 1327 Nationa] Archives . 3112
1295 Import of low-grade cosl 3089-90 1328 Mid-day mcals to S:hcmi
1296 Oﬁnm mmms pﬂme children : 3I12-13
309091 1329 Advance granted by Re-
1297 Capper deposml in ]Cn.ngr.l serve Bank of India IT13-14
district . 3091 1330 Nunmati Refinery 3114
1298 Non-official Orxamﬂuuns 309192 1331 Conference of Cc!s&i.rmg-l
1299 Prices of cement 3092 mbhc Service Commis- srr4ets
1300 Hoarded gold in India 3093 1332 Powers of I-:Iectic-n Com=
1301 Allotment of plots in rmission 3115
Delhi . . . - 3093-94 1333 N.ES. Blocks in Mal'llpur
r302 Scholars sent abroad 3094-95 hill areas . 3TI5-16
1303 Fertilizer factories . 3095—97 1334 Vigilanee Degau:t.men_t of
1304 Dehydro ed oils for Manipur Administration . 3nry
Defence teens . . 3098 1335 Qil refineries . 3117-18
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WRITTEN ANSWERS TO
QUESTIONS—contd.

U.8.Q.
No.

1336

Subject

MNew scales of pay for
teachers

Production costs of steel .

Drowning tragedy at Na-
tional Sports Club Swim-
ming Pool
Construction  of
warships -
Foreign
scientific equipment
Income tax appeals in
Orissa . .

Real
Plan periods

Income tax evasion
Domicile Certificates
Children of political
sufferers ' .
Leasing of coal mines
Sports Villages

Rupce payment

Study in production and
management of H.S.L.
Roads in border areas
Schaolarships for Higher
studies in Hindi .
Smuggling .

Cost of living Index in
Dethi . . .

1337
1338

1339
1340
1341
1342

1343
1344
1345

1346
1347
1348
1349

1350
1351

1352
1353

1354
1355
1356
1357
1358
1359
1360
1361

Central loans to States
0Old manuscripts

Japanese Archaeologists .
Kerala University .
Mazagaon docks.
Manufacture of watches .
High  altitude sickness
among Defence Forces in
Ladakh . .
LLA.F. Plane crash .
Cement production.

WNew Year's Day

Yoga . .
Legislation on statistics of
births and deaths

Foreigners .
Youth Delegations 1o
Europe . .

il in Assam .

Research in plywood
Bokaro Steel Plant

1362
1363
1364
1365
1366

1367
1368

1369
1370
1371

Naval

exchange for

earnings curing the

Primary education in India
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3118
J118-19

3119

3119-20

3120-21
312,

3121-22
3122
3123

3123-24
3124
3125

1125-26

3126-27
3127

3127-28
3128

3128-22
3lig
3129-30
3130-31
313
3132
i3z
3132—34

3134
3135
3135
3135-36
3136

3136-37
3137

3137
3138
3138-39
39
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WRITTEN ANSWERS TO
QUESTIONS—contd,
U.Ss.Q. Subject CoLumNs
No.

1372 Gauhati University 3140
1373 Smuggling of paintings 3140
1374 Descendants of Nawab

Wajid Ali Shah of Qudh 3141
1375 Iron ore deposits in

Mohindergarh district 3141-42
1376 Campus Works Scheme . 3142-43
1377 Dacoities/robberies 314344
1378 Scholarship for Tribal and

Scheduled Caste Students 4144
1379 Shektiman and Nissan

Motot vehic'es : - 3144-45
1380  Alloy Steel Project - 3146
1381 Demands of LIC em-

ployees 314647
1332 Printing of * C.hm To—

day” . = 3147
1383 Steel for Small Scale In-

dustries . . . 3147—49
1384 Coal for lime industry in

Madhya Pradesh 3150
1386 Stainless S:ocl quma w0

States 3150-51
1387 Small Imgauon Schernes

in Rajasthan . 3I51-52
1388 Proposal for furmatlon of

Literacy Arm: . 3152
1389 Primary educauon in

Delhi . 3152
1390 Employees of Fcrul.wcr

Factory, Naya Nangal 3152-53
1391 Entertainment for lndun

troops abroad 315354
1392 Reservation in prot’es-

sional colleges . . 3154
1393 Quarters for Dumdum Es-

tate of Gun Shell Faclor)r

Cossipore 3154-55
1394 Coal deposits in ‘Bdlpm'

(Mysore) . 3155
1395 Military SchoolmMmre 3155-96
1396 Minerals in Mysore 3156
1397 Technical coll:gtn in Pun

jab . 3157
1398 Gujarat Reﬁ.nery 315758
1399 Compensatory Allowance

for Tripura employees 3158
1400 Veterinary  Dispensaries

in Tripura . 3159
1402 Bar stnry bmldmg at

Agartala " 3159
1403 General Pro\fid:nx Fund

V/s. Life Insurance for

Grade IV employees 2315960
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WRITTEN ANSWERS TO
QUESTIONS—contd.
U.sQ. Subject
No.
1404 Pay and
certain Army personnel .

1405 Scholarships to 5.C. and
S.T. students. i

1406 Expenditure

matches teams

1407 Social Welfare Centres in
Himachal Pradesh .

1408 Re-Finance Corporation .
1409 Crimes in Delhi

1410 Bar CBUJ'ICI[S in Punjab
and Delhi

1411 Nickel and Cobalt in
H.P.

on test

1412 8;1 deposn:s in All:ppey

1413 House bmldmg loans to
I.IC :mployocs at Mad-

1414 0-1] and Nanm.l Gas at
Cambay . i .

1415 Pilot Refinery, Cambay

1416 Russian and Rumanian
Technicians at Gujarat
Oil fields ' .

1417 Ri:imdﬂ Bhawan at Agar-
tal .

1418 Study leave to Central
Government employees

1419 Production of Heavy
water .

1420 Loan scholarsh:.ps for poor
students .

1431 Sainik schuolforJ & K.

1422 Research for drug plants
in].&K. . . y

1423 Sale price of coal of Sin-
gareni collieries . f

1424 Applications to Reserve
Bank for clearance certi-
ficates .

1425 Cement factory in Pond.l-
cherry . . .

1426 Cement factory at Pamban,
Rameswaram f '

PAPERS LAID ON THE

TABLE

(1) A copy each of the following
papers:—

(i) Annual Report of the Sin-
gareni Collieries Com-
pany Limited, Hydera-
bad, for the year 1961
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allowances  to

3160-61
3161
3162

3163
3163-64
3165

3165-66
3166

3166

3167
3167-68
3168-69

3169

3169

3170
3r7o-71

3171
3171-72

3172

3172

3172-73
3173-74

3174

3175—77

PAPERS LAID ON THE
TABLE-—cond.
along with  Audited

Accounts and the com-
ments of the Comptroller
and Auditor General
thereon, under sub-sec-
tion (1) of section 619A
of the Companies Act,
1956.

(i) Review by the Govemn-
ment on the working of
the above Company.

(2) A copy each of the follow-
ing Reports:—

(f) Annual Report of the In-
dian Institute of Science,
Bangalore, for the year
1960-61.

(i) Annual Report of the In-
dian Institute of Tech-
nology, Kharagpur, for
the year 1960-61.

(i) Annua :Report of the In-
dian Institute of Tech-
nology, Bombay,/for the
year 1960-61.

(fv) Annual Report of the In-
dian Institute of Tech-
nology, Madras, for the
year, 1960-61.

(v) Annusl Report of the In-
dian Instirute of Tech-
nology, Kanpur, for the
year, 1960-61 .

(3) A copy of the Ali-India Ser-
vices (Death-cum-Retire-
ment Benefits) Amend-
ment Rules, 1962 pub-
lished in Notification No.
G.S.R. 966 dated the 215t
July, 1962, under sub-sec-
tion (2) of section 3 of the
All India Services Act,
1951,

(4) A copy ol Nutification No,
G.5.R. 1001 dated the 28th
July, 1962 making certain
further amendment to the
Central Sales Tax (Regis-
mation and Turnover)
Rules, 1957, under sub-
section (2) of section 13 of
the Central Sales Tax Act,
1956.

REPORT OF COMMITTEE
ON PRIVATE MEMBERS’
BILLS AND  RESOLU-
TIONS PRESENTED

Sixth Report was presented.
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MOTION,RE—INCREASE IN
BILLS INTRODUCED . 317783 ALLOCATION OF TIME
(1) The Constitution (Thirteenth TO BILL. . - 3185—92
Amendment) Bill, 1962. Shri Hari Vishnu Kamath moved
. for extension of time allo-
(2) The State of Nagaland Bill, cated for consideration of
1962. the Land Acquisition
(3) The Appropriation (No. 4) iﬁﬂ'ﬁ’ﬂ,ﬂ;‘%oﬁsl k-
ill, 1962 .. motion was adopted.
(4) The Appropriation (Rail- BILL UNDI;R CONSIDERA-
ways) No. 4 Bill, 1962. . - 3192—3316
The M,Lmstar og ESMS and ;gn-
culture i 5.K. Pedl
BILLS PASSED: - 31B3—85 moved tlEzt the Land A.t':q2

uisition (Amendment) Bill
be taken into considera-
tion. Two amend-
ments, one for circulation
of the Bill for purpose of

(i) The Deputy Minister in the
Ministry of Finance (Shri
B.R. Bhagat) moved for
consideration of the Ap-
propriation (No. 4) Bill,

1962. The mouon was
adopted. After clause-
by-clause consideration the
Bill was passed.

(#1) The Minister of Railways

(Shri Swaran Singh) moved
for consideration of the

propriation (Railways)

0. 4 Bill, 1962. The
motion was adopted. After
clause-by-clause consider-
ation the Bill was
passed.

AGENDA FOR WEDNESDAY,
AUGUST 22, lggz;SRAVANA
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eliciling opinion thereon,
and the other for reference
of the Bill to a Select
Committee were moved
by Sarvashri R. Baruas and
Daji, respectively. The
discussion was  not
concluded .

1884 (SAKA

Discussion on the motion re:

e ———

GMGIPND—LS II—1550 (Ai) LS—=10-9=62—504

Reports of ¢ nissioner
for Linguistic Minorities.



